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LOK SABHA

Wednesday, February 14, 1968/Magha
25, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAxER in the Chair)
ORAL ANSWERS TO QUESTIONS
Talks on Vietnam Situation

+
*31. SHRIMATI SUSHILA
ROHATGI:
SHRI VASUDEVAN NAIR:
DR, RANEN SEN:

‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of
India have been in touch with Wash-
ington regarding the announcement
from Hanoj to carry on talks with
U.S. on “relevant questions” after
unconditional cessation of bombing;
and

(b) if so, the reaction of the U.S.
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B, R. BHAGAT): (a) and (b).
The Government of India is in touch
with various parties concerned includ-
ing the United States of America and
the Democratic Republic of Vietnam.
Since the situation is a very delicate
one, and the reactions of the various
Governments are of a confidential na-
ture, it would not be proper to disclose
them, particularly in view of the posi-
tion of India as Chairman of the Inter-
national Control Commission.

SHRIMATI SUSHILA ROHATGI:
Does the Government rea'ise the
futility of any announcement from
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Hanoi about termg of peace when it
is eccompanied by a violation of the
Tet truce on the one side and at the
same time any pronouncement from
Washington offering terms of peace
when it is accompanied by further
reimbursement and reinforcement of

American troops in Vietnam?

SHRI B R. BHAGAT: We deplore
any escalation of conflict from any
side, and we have made our position
very clear that first there should be
unconditional stoppage of bombing,
and it is our assessment that if this
comes about, it will be followed by
peaceful negotiations.

SHRIMATI SUSHILA ROHATGI: In
view of India’s historical role in the
international sphereasa gstrong prota-
gonist of world peace and also ag the
champion against aggression of any
sort in the present crucial stage
where a civilisation a thousand years
old is affected, may I know what
steps the Government of India is
taking to have mediation, and how far
it has exercised its influence for
bringing the warring groups to the
negotiating table?

SHRI B. R. BHAGAT: The amount
of suffering involved is enormous, and
we are anxious that this suffering
that this vast human tragedy that is
taking place, should end. Although
we do not like to act a< mediator, as
the Chairman of the International
Control Commission we are in rconst-
ant touch with all the parties con-
cerned, and we are doing whatever
we can to bring about a peaceful si-
tuation in this complicated ang diffi-
cult issue that is agitating the world.

SHRI VASUDEVAN NAIR: The
U.N. Secretary-General was in Delhi a
few days back. In view of the
smashing blows that the Americn:;;
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imperialists are receiving, they are on
the run in Vietnam, I should like to
know whether the Government of
India has made it very clear to the
Secretary-General to convey to the
United States that they should get out
of Vietnam and this problem should
be solved? Did we make our position
clear?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Our position has
been made clear from before, and it is
still clear, but I do not think it is part
of the duty of the Secretary-General
of the United Nations to convey mes-
sages from us to the Government of
the United States.

DR. RANEN SEN: A long time ago
the Government of India took the
position that the bombing should be
stopped and then Hanoi could come
to the conference table, but even after
declarations by many Governments to
this effect that U.S.A. should sit round
the table after stopping bombing, .ven
after all these reactions from many
important Governments like France
and even the UK., the US. Govern-
ment refused to stop bombing and
other acts of aggression. May I know
what prevents the Government of
India from raising this issue in a
broader context and force the U.S.
Government to accede to the request
of the world people to stop bombing
of North Vietnam?

SHRIMATI INDIRA GANDHI: We
have expressed our views and we still
adhere to them. We have expressed
them in very clear terms. I do not
think that we are in a position to
force the United States to do any-
thing in this matter.

SHRI CHINTAMANI PANIGRAHI:
After the discussions with President
Tito, Chairman Kosygin and Secre-
tary-General U Thant, may I know
whether there has been any response
from any quarter to India’s call for
having unconditional stoppage of
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bombing cf North Vietnam, whether
we can say that we have achieved
something to that effect?

SHRIMATI INDIRA GANDHI: This
is not only India’s call, the call is
shared by Chairman Kosygin, Presi-
dent Tito and the Secretary-General
of the United Nations.

SHRI CHINTAMANI PANIGRAHI:
After al] these talks, what is the
result?

SHRIMATI INDIRA GANDHI:
There is no result as such on this
issue, except that we understand each
other's point of view.

SHRI HEM BARUA: There are two
reasons for the escalation of the war
in Vietnam. One is the heinous crime
committed by the Americans by
bombing, another is the supply of
arms and ammunitions by Soviet Rus-
sia to the Vietcong forces. Whereas
the Government have taken note of
the heinous crime committed by the
Americans, may I know whether
Government have taken note of the
other fact, that the Soviet Russia is
supplying arms and ammunitions to
the Vietcong forces which has con-
tributed to further escalation of the
war in Vietnam?

SHRIMATI INDIRA GANDHI:
As far as we know, the Soviet Union
is supplying arms to North Vietnam.

SHRI P. VENKATASUBBAIAH:
May 1 know whether our Government
was ab'e to proceed in an effective
manner to bring these Powers which
are involveq in this Vietnam trouble
to the conference table so as to avoid
conflict and devastation of human
beings in that troubled part of the
world?

SHRIMATI INDIRA GANDHI:
This has been our desire, but I am
sorry to say we have not really suc-
ceeded.

SHRI P. RAMAMURTI: The Mini-
ster wag talking about the role of the
Goverrment of India as the Chairman
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of the International Control Com-
mission. May I know whether it is
not a fact that one of the functions
of the Commission wes to supervise
the elections that were to be held in
1956 in both South and North Viet-
nam, and it was the violation of the
Geneva Agreement by the United
States and the puppet Government of
South Vietnam that is responsible
for the present state of affairs in
Vietnam? As the Chairman of the
International <Control Commission,
does not the Govermment of India
think it necessary, and does it mnot
think it its duty, to tell the wcl:ld
that the United States is guilty of
breaking this solemn agreement, and
therefore it better get out of Vietnam
so that the problem can be settled?

SHRIMATI INDIRA GANDHI:
T said that we have expressed our
views on all these issues. At this mo-
ment the most important thing is to
transfer the problem from the battle
fleld to the conference table. There-
fore, all attempts must be made to
make this possible,

SHRI P. RAMAMURTI: I would
like to know what that view is, whe-

ther America has not broken that
agreement.
SHRIMATI INDIRA GANDHI:

America was not a signatory to the
Geneva Agreement.

SHRI KRISHNA KUMAR CHAT-
TERJI: Will the Prime Minister in-
form the House what special efforts
have been mmde by her after her talks
with Chairman Kosygin to convince
Washington of the possibilities of
escalation of war in Vietnam if things
are notdone quickly? Inviewof the
fact that the Prime Minister has as-
sured us that all wttempts have been
made to see that there is no
escalation of war and no inten-
sive bombing of North Vietnam,
may we expect that India as
Chairman of the International Con-
trol Commission will exercise all its
efforts to see that Washington does
not carry on with such kind of ex-
tensive warfare in North Vietnam?
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SHRIMATI INDIRA GANDHI:
To the extent we are able to be effec-
tive, we are trying.

SHRI GIRRAJ SARAN SINGH:
May I ask the Prime Minister whether
the recent escalation of the war by the
Vietcong has changed the policy of
the Government with regard to the
bombing of North Vietnam?

SHRIMATI INDIRA GANDHI:
No, Sir.
s SaTa™ aw i
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SHRI R. BARUA: May I know whe-
ther during his recent visit U Thant
gave the impression that there was an
assurance of simultaneous cease-fire
which was also agreed to by Hanoi but
subsequently it had been withdrawn
and therefore there has been this
deadlock?

SHRIMATI INDIRA GANDHI:
1 think the Foreign Minister of North
Vietnam has stated that if the bomb-
ing raids were stopped, the question of
having a conference would be con-
sidered.

SHRI NATH PAI: In spite of the
platitudinous and pious hopes express-
ed by this Government and its few
remaining allies about the desirability
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-of bringing about a cessation of bom-
bing of the North Vietnam 3 desire-
which this House, particularly this
side asked the Government to convey
when the first bombing raid took
place in May 1065; we were the first
to say that this should be taken up
.at the highest level, not at the minis-
terial level but at the Prime Minis-
ters' level—one of the reasons why
peace cannot come and no initiative is
bearing any fruit is the diminution in
the influence and the prestige of
India. Time was when this counitry
could play a useful role in stopping
such kind of outbursts.

MR. SPEAKER: What is the ques-
‘tion?

SHRI NATH PAI: Today the world
is hovering on the brink of a holocaust
and as the discomfiture of the United
‘States increases in South Vietnam,
there is the danger that they might be
tempted to take measures which will
lead to—we do not know—where.
Apart from saying that our positiom
is very clear and that we have issued
the usual communique with ourallies,
‘what has the Government of India
done? Have they seen why they can-
not play a useful role?

SHRIMATI INDIRA GANDHI:
I am surprised that a student of world
affairs should make the kind of state-
‘ment that the hon. member has
made. If he studies the situation in
the United States ang in other parts
of the world, he will know... . (Inter-
ruptions.) Obviously he has not stu-
died the situation here either. People
:are concerned about the matter and
what we have said earlier has been
justified by what is now happening.

SHRI NATH PAI: With my best
efforts, I have not been able to see
what is the reply to my question?

MR. SPEAKER: That the question
itself should have been clearer?

SHRI NATH PAI: It is not a reply
to my question to say so. I do not
know whether we had drawn any les-
s0ns.
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SHRI TENNETI VISWANATHAM:
In today’s papers there is a report that
President Johnson has said “If Hanoi
wants it, we can go to Geneva today”.
Does this represent any change of view
on the part of America? Do our Gov-
ernment know about jt offictally?

SHRIMATI INDIRA GANDHI:
We have just seen it in the newspapers
and I do not think it makes for much
of a change.

frma & T § 0T 7% § O T o
I X W O Y w wifer w1
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G & T & fF 25 /9 1 {9 R
s & frator & Rl aw A
R ¥ FH 250 IFTU W W
& s ARl e T s W
fias wraf ag da1 0w fage-
FAT WA AT Q!

© ot Wo Te WA : Iy & AT I
T @g wEw 1 100 fafemw o=
w1 UF  TH T8TE qC @9 grar &1 a
QI EE T@ F G AE & I
F A TATH F AS AGH & |

SHRI SONAVANE: May I know
whether the Government of India is
confidently convinced of the fact that
it the bombing by America was stop-
ped, North Vietnam and Vietcong
would come forth to the Conference
Table?

SHRI B. R. BHAGAT: Yes, Sir.
That ig our assessment.

SHRI M. L. SONDHI: In view of the
fact that India has special ]inks with
Southeast Asia based upon Buddhism,
may I know whether the Prime Minis-
ter has tried to establish any contact
with the Buddhist leaders in South
Vietnam so that in the present situa-
tion, which has almost given rise to
the remark that there are two super-
powers left in the world today—the
United States and the Vietcong—
there is need to bring in a third force?
Has she considered the crystallisation
of the Buddhist forces in South Viet-
nam for the purposes of forming a
civil authority in Vietnam since a
military solution is ruled out?

SHRI B. R. BHAGAT: This is quite
an interesting suggestion. We will
certainly bear that in mind.

=t fomrorow . wemw wEREY,

& garr 7@t qoT wgar) & w7
o famr s § feo2s fee
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MRB. SPEAKER: Vietnam is very
important.
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SHRI PILOO MODY: I would like
to know whether the Government of
India have realised or are aware or
have made any assessment of what
effect the American presence has on
the communist menace in this coun-
try? List to the questions that
have just been asked in this House,
I am beginning to wonder whether
the Government of India has realised
the effect that the American presence
in Vietnam is having in checking
the communist menace in this country.
(Interruption). So, I would like to
know whether there has been, on this
particular line of thinking, any assess-
ment at all of the Government of
India?

SHRI B. R, BHAGAT: We do not
believe in taking outside help in
checking any menace. We can deal
with any menace ourselves.

MR. SPEAKER: Shri D. N. Patodia.

AN HON. MEMBER: Question No.
39 may be taken up.

MR. SPEAKER: Yes; Question No.
39 could also be answered along with
this.

SHR]I NATH PAI: Sir, I think Mr.
Bhagat is the Minister of State in the
Ministry of External Affairs,

MR, SPEAKER: Also planning.

SHRI NATH PAI: How do the two
combine?

Annua] Plan for 1963-69

+
*32, SHRI D. N. PATODIA:
SHRI HIMATSINGKA:
SHRI PREM CHAND VERMA:
SHRI K. RAMANI:
SHRI UMANATH:
SHRI P. RAMAMURTI:

1889 (SAKA) O-rtll Angwers
SHERI E. K. NAYANAR: .
SHRI DEORAQ PATIL:

* BHRI RAGHDVIR SINGH

SHASTRI:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Annual Plan for
1968-69 has been finalised;

(b) if sa, what are the' Tesources
and development estimates for the
year; and

(c) how much of the total outlay
has been allocated for Private and
Public Sectors separately?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRs
(SHRI B. R. BHAGAT):

(b) and (c). Do not arise,
Plan Qutlay for 1968-69

*39. SHRI T. D. RAMABADRAN:
SHRI MAYAVAN:
SHRI ANBUCHEZHIAN:
SHRI K. RAMANI:
SHRI UMANATH:
SHRI E, K. NAYANAR:

Wil the PRIME MINISTER be
pleaseq to state:

(a) whether it is a fact that the
?’lmni.n.g Commission has decided to
increase the outlay of the 1968-69 plan
from Bs. 2,246 crores;

(b) i so, the total increase in the

(c) whether the Planning Com-
mission are also considering the rais-
ing of the provisions for the Central
Plan Schemeg from Rs. 1,172 crores to-
Rs. 1,300 crores;

(d) whether it is also a fact that the
States’ next year plan which was to
the tune of Rs. 1,600 crores has been
reduced to Rs. 1,350 crores; and

(e) if so, whether the State Govern-
ments have resented this reduction?

438

(a) No, Sir..

A%
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THE MINISTER OF STATE IN THE
.MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R, BHAGAT): (a) to (e).
The outlays for the Central and State
Plans for 1968-69 will be available
after the Central and State Budgets
have been presented. The document
on the Annual Plan 1968-69 will be
laid on the Table of the House during
.the current Budget Session.

SHRI D. N. PATODIA: Regarding
“the provision for foreign aid in our
annua)] Plans, has the attention of tae
Government been drawn to the World
Bank report and certain statements of
very high significance made by Mr.
George Woods recently in New Delhi,
and to that extent, is our foreign aid
‘likely to be affected in the next year?
I would also like to know whether
from Washington and Moscow—both—
we have been told clearly that the
amount of foreign aid in future will
‘be dependent upon our performance
and the performance of our economy?

SHRI B.R. BHAGAT: We are aware
of the statement that the President of
the World Bank has made in the
UNCTAD. As for the prospect of aid,
from time to time the Finance Minister
is giving his assessments. It is true
that so far as we are concerned, we
have always laid our claim that any
assistance, or for that matter, all our
plan programmes depend upon the
performance or utilisation of that
assistance,

SHRI D. N. PATODIA: Is it likely
to affect? What is your assessment?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): May I reply to
this question? The hon, Member
should not be sorry if foreign aid does
not come because he ig always going
to say that because of it we are in-
creasing our debts.

SHRI D. N. PATODIA: The question
is whether it is likely to be affected.
It is not a question of being sorry.

SHRI MORARJI DESAI: There is
no question; I cannot be an astrologer.
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SHRI D. N. PATODIA: While for-
mulating the next year’s Plan, will the
Government of India take into account
the fact that the investments on public
sector industrial projects have so far
been umable to yield any results and
therefore no investment on new in-
dustrial projects in the public sector
will be considered until the previous
investments start giving an adequate
return?

SHRI MORARJIDESAI: Noanswer
could be given to this question until
the budget is laid on the Table of the
House.

SHRI HIMATSINGKA: What is the
rate of growth intended to be achieved
in the 1968-69 Plan and how that com-
pares to the current year’'s estimate?

SHRI B. R. BHAGAT: This year's
rate of growth, as has been said, is
more than 10 per cent, compared to
that of last year.

=t steraex =t : ¥ YU FArEEAr
ag Faret fF o G =TT 1968
69 ®T FAET & ¥ F WUV F qe F
ot e & ag am wrf & f o 2
w1 @ & 3w F fw 39 T dve
fear @ ok 39 & Afaat ¥ gw oA
w1 wow fear @ fe a1 wmm gar
w2 & fau e fear @ o &
fearasr w2w Ft i & fears=r
saw & wqew wAr A wgr & R ag v
AR W ¥ gT@r I a1 ;T qER
fom fom e dfedl 3 s o2 &
@ ¥ are # ag s fear @ e
QAT qFTT AW IW 9T fan w60 7

st ¥o To WA | T a% T
TEd F AW w1 FAW &
H@EIC T ITF 590 FOT faor &
e faw fow Tow aH W SR
oz AT GO R T g ST
a7 ag ¥ qU G T FH qgar I
#1 aga  &vw Waww gom @ W W
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o0 A ¥ 1w hF ¥ T ae
¥ @ f g o v & e F @
foer @t wgiew & W @ fr ¥
HEaT ¥ €7 ¥ I¥ v & fadomr
far fie g amer a7 o 590 w0
" 39 ¢ e ife ag ufew = §
O T T o @ Wk fEwy
YT AE THY AT TG FETA T A
®1€ g aw T A @ E

SHRI K. RAMANI: If the resour-
ces are not forthcoming from the
World Bank or the consortium coun-
tries, may I know whether the Gov-
ernment will cut down the already
accepted projects or the projects that
are going on? If that happens, what
are al] the projects that the Govern-
ment are going to cut down and based
on what policy are they going to cut
down those projects?

SHRI B. R. BHAGAT: The whole
question is hypothetical—"If the assis-
tance is not forthcoming” etc. We
cannot say about that. But certainly
the projects that are in operation will
not be cut down.

SHRI UMANATH: About the re-
sources for the plan vis-g-vis deficit
financing this House was assured by
the Finance Minister that he will not
resort to deficit financing, so far as
the resources are concerned. When
that discussion came up, he got so
heated and he was very firm
But we find that after this as-
surance, about Rs. 200 to Rs. 300
crores worth deficit imancing has been
resorted to. Has this happened be-
cause there is failure on the part of
the Government or because the Gov-
ernment has given up the policy of
not resorting to deficit financing? I
also want to know whether in the
current plan, Government have
accepted deficit fingnecing as a means
of resources?

SHRI MORARJI DESAI: The hon
member has to wait for 15 days to
know these things.
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SHRI UMANATH: What ebout the
first part of my question whether after
the assurance was given, there has
been deficit financing to the extent of
about Rs, 300 crores and whether it
is the result of Government's failure
to implement that policy or whether
they have given up that policy?

SHRI MORARJI DESAI: The reply
to that also will be given on the day
of the budget.

SHRI UMANATH: It has appeured
in the press several times that deficit
financing has been resorted to. So, I
want a clarification. Let him either
deny or accept it.

siwg fom@: wemm Wiy,
JNATY ST 7 AT wEr & F IEwr arig
FOT§ TR W= R

ot frreaw ;. 9w &7 fadm
@ g |

wt vy el . 9 ¥ ag @A
qr fF ot wrwETEw faar T v oS3w
& quismrmr g aradi ! ag awdw
T W @ &1 e T S ar
AT & w=rfEd

SHRI MANUBHAI PATEL: Is it a
resolution that should be supported
by somebody?

MR. SPEAKER: The hon. member
is asking about the past whether any
deficit financing has been resorted to;
he is not asking about what you are
going to do in the future.

SHRI MORARJI DESAI: All these
accounts are submitted at the time of
the budget. I can have the full pic-
ture only at that time. I will then
give what is the position and why it
is so.

ot o fowd : 39 @ 9@ awd
al wfed
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SHRI E. K. NAYANAR: The plan
outlays proposed for the States indi-
cate a likely shortfall of nearly Rs.
100 crores compared to last year. It
will mean not only a further slowing
down of development activity by the
States but will also accentuate uneven
regional development. In view of this,
may 1 know  whether the different
State Governments have expressed
their dissatisfaction at the allocation
of funds to their respective States in
the current year?

SHRI B. R. BHAGAT: I the State
plan outlays have gone down, the res-
ponsibility for that lies entirely with
the State Governments. As I said,
centra] assistance was given to the ex-
tent of Rs. 590 crores and the States
were to raise certain resources. Not
only did they not raise those resourees,
but they gave remission on consi-
derations other than economic or fin-
ancial and did not raise other resour-
ces, It is true that the State plans
have gone down. 1 have also warned
that next year the central assistance
will remain the same—about Rs. 59/
crores and the State plans, if at all,
may go down further because there
is no likelyhood of their raising ade-
quate resources; nor is there any
determination on their part to do so.

dttgmraofem: & 7@ srew
Tgan § 5 ag ot arfas doen T
o1 T, Y EF ¥ Fi 9w T4
92 51 faar s gy § anfe 2w & oy
1 SR IAEA g ? FE 9q HA
arare & o wwar §, @Y SeEe fic
areft &, W T T ¥ T AW TS
®1 ey wrar § | Fav OF Wy ¥ 9w
AT 1 @ORA & fody wowre o anfes
AT # 9 9 ST w@ ?
SHRI B. R, BHAGAT: I could not
follow the question,
MR. SPEAKER: Shall I ask the hon.
member to repeat it?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI: We are irying o
buily stocks by purchasing whatever
is possible to get. This will help to
support prices.

it T e et : g ot anfie
droer aarg ot 8, WA ogy ¥
T W R FAEH B G o
& @ g ) & g wgww
¥ @ & 7w § qg I g g
i wam £ 7 qgd F w9 W @ Sl Ay
ofa & & Afa § a1 T T Fw
st @ 7 fr s«

ST o To WA : HIAWT FioAT
# gt 3 Fifew ¢ 5 & ar &a
H wfwa god gt &1 srafesar
Do g7 T F AN A awerer ar
4 g1 S, 99 A AR aweH
HqHET |

ot TRa : wsE Aged, et
N fF 9 T FeE Tl g, S
# foome sdwase § F19 TATET
g &1 T FmI B W e
T F T ATl A1 = ST & TwA
X ofes §%w 1 gaafn gae
Foi, @ife 91 s gaw T g &,
T T AR frgr o s Sy
AN g ¥ €, 37 51 &5 qure frar
wrq ?

st &o Ao W : AT TARTHT
g9 &, 99 ® T Fe ¥ fad Sy
Faadiy GromT K wrar FJ1Gm |

SHRI TRIDIBE KUMAR CHAU-
DHURI: May I know whether the
Planning Commisslon has made any
screening, of the projects which sre
under way? Only yesterday we heard
that the big Rajasthan Canal project
has suddenly been stopped and several
thousands of workers have been
retrenched. 1 want to kmow whether
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any screening of projects which are
under way and where we have com-
mitted expenditure has been made and
whether in the preparation of the

annual plan all these things have been
taken into account.

Ld Jf W &S e aly Wn
e e oy £ P
= Xo TWo Wmw : T AG FrE
TR ST T wrar
W fw amtaw : g wERT,
¥ g ¥ qg AT g g fvom
WY ¥ At § 9 A S & o

SHRI B. R. BHAGAT: In the
annual plans, all the continuing pro-
jects will be allowed to go on. There
would be no stoppage of continuing

projects.

=} WAL AT ¢ FAM T AR
wTaT f 99 & Aifeq & qg ata ar
dfEga @ ¥ wwdie) a7 ¥ AW
aF v W paEEfeE #1 Ow
=T wor ¢, fowd g 5o
fr fogar aez aiw ani & fae
@ & w far w0 gomr @i
A oY Rt w aw +  fad
TH 4@ F1 SATT FLF {5 7 %1 w0
fegmm ¥qmmr a g ¢« S
g AR AT FH R § fF @ T
o I a9 @ o fF oFr g AR oa
ad & & s wrgar g fe ek
TAT 79T 39 & Atfew ¥ g R 7

&5 Kigleys ..l.aLa,ﬁ,l&S]

a5l el g e Sy S
i f el e 2 S S
il g it ey gl
2 lman Yo S Y elal
WS &l S & yee o
) ""““LJ"“'U&’L'@J"Ei"r*
oyl i gl W AL o
ol DL AN gly oS eeappbi
a1 &S5 ) S Jeso ool
Ludr - p D olp o Yompsle
Ot Ay L-}’yl! WY J-H ﬁ)')-‘
Uy 0 H-**"'tl"{énﬂwq-d
o e Wyl a8 S

AHE WIE ¥ W 39 97 fawT gar
a1 ot ® ag I ¥ fao ofmm q

LY

ﬂloﬂem:ﬁéﬁ'ﬁ%r@
qET W Y FEW AL

ot thy v : & w7 7 oA
T aw ™ ¢ 5 Sy gty gtee
TATT B9 AT ¥ FAT ) faot G
21 7T & W wY 4T T T qrw A
F AN AT G T 9T X W I
1 ok & fau o) 3, @ D g
FHFAT 9L 2 F Fau ) gy
g # %6 ¥ fwar swm ?

T qo TWe WAw : 1 F qmT
o1 g F1 faard ¥ fom ar qdaw
FTH F FIH F1 Ho39 #77 FATAFar &
TE ] | TE A€ ;o # AT A T
aimt fear s qg a9 &1 At @
HYT qg a1 S6Y a9 &Y qar =T

SHRI BEDABRATA BARUA: Since
the beginning of the Plans the public
sector had a largeeshare of the in-
vestments in the Plans. Now it is
reported that in the annual Plan pro-
jected for thjg year the public sector
has been wittled down and in e
name of ‘maintenance plan' the pub-
lic sector investment will be reduced
to the minimum. Will the hon. Miuis-
ter inform us, whether it is a fact?

SHRI B. R. BHAGAT: The share of
public sector and the role of publie
seclor will be available only when the
Fourth Plan is ready. As for the
Annual Plan this year and the An-
nual Plan for next year the policy
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decision taken is that all the conti-
nuing projects will be continued and
will be given first priority so that the
investment put in there is brought to
use. Only when the resourccs are
available new projects can be taken
up, but certain projects of a very
high priority, in industries like ferti-
liser and warious other things, which
go for increased production in the
farm sector have been given a higher
priority.

SHRI LOBO PRABHU: In the past
the Finance Minister used to complain
that he was a prisoner of the Plan.
Since this Plan for the current year
is going to follow the Budget js it to
be concluded that the Planning Com-
mission now has become a prisoner
of the Finance Minister? More parti-
cularly, I would like to know from
the Finance Minister if the Planning
Commission has stressed the fact of
unemployment, the growing un-
employment in this country which
must be met at any cost, even at the
cost of deficit financing? The question
really is whether....

MR. SPEAKER: Yes, what is the
question?

SHRI LOBO PRABHU: The ques-
tion really is whether the Finance
Minister is going to consider that un-
employment is better than deficit
financing?

SHRI MORARJI DESAI: The Fin-
ance Minister is a member of the
Planning, Commfsion. There is no
difference of -opinion between the
Planning Commission Minister, their
members or the Finance Minister.
Therefore, all this does not arise,

WIGER TR WHATT : T TR
¥ wwarfat gra &§ et # gk
weT ag ¥ faw TR 9w @ g
@ T d AT I TS AT
#1 T & fau w7 sy Oy oot # g
agrgar 8% &1 faare At B, afx
g, A fFaT agmar 3@ §1 3w
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wTiwT § WifE IT T g ¥
AT T wifew d6E oT @ g
¢ o T wor e A W o @
44
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Defrauding by Indiam Flim
Producers

+
*33. SHRI P. GOPALAN:
SHRI E. K. NAYANAR:
SHR] UMANATH:
SHRI MOHAMMAD ISMAIL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No. 4688 on the 18th Decem-
ber, 1967 and state:

(a) whether Government have since
completed the investigation regard-
ing defrauding of several lakhs of
rupees by some Indian Film Producers
and advertisers in league with Com-
mercial Services of the Ceylon Broad-
casting Corporation;
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(b) if so, what are the findings; and
(c) the gction taken thereon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K K. SHAH): (a) No, Sir; investiga-
tions are still in progress.

(b) Do not arise.
(b) and (c¢). Do not arise.

SHRI P, GOPALAN: I would like
to know whether the Government is
trying to find out the modus operandi
by which this kind of fraud is being
perpetrated; if so, what action has
been taken by the Government to
see that Buch operations are not al-
lowed in the future?

SHRI K. K. SHAH: The Ceylon
Government has been making enqui-
ries and we are in touch with the
enquiries made by the Government of
Ceylon. It will take some time be-
fore the situation can crystalise.

SHRI P. GOPALAN: As the Ceylon
Broadcasting Corporation is involved
in this affairs, I would like to know
from the Minister whether the matte:
has been taken up with the Govern-
ment of Ceylon; if s0, may I knmow
what has been the reaction of the
Ceylonese Government in this mat-
ter?

SHRI K. K. SHAH: 1 mentioned
that both the Government of India
and the Government of Ceylon are
interested in this investigation. The
Government of Ceylon ig carrying on
the investigation and we are in touch
with them.

SHRI E. K. NAYANAR: On Decem-
ber 18, 1967 the hon. Minister replied
that the necessary investigations are
being made, I want to know whe-
ther the Government found compli-
city of some Indian officials in this
defrauding business; if so, may T know
what action has been taken against
those officials? Talso want #o know.. .

Ora] Answer; 450-
MR. SPEAKER: No, no, only one-
question is allowed.

SHRI E, K. NAYANAR: This is
part (c¢) of my supplementary.

Mr. Speaker: In supplementaries:
there ghould not be (a), (b), (¢) and
all that. In future I would ask the-
Minister to choose one from (a). (b),
(c) and so on and not reply to all of”
them.

SHRI E. K NAYANAR: On 18th
December the Minister replied that in-
vestigations are being made. 1 want
to know whether the investigation re-
port is being suppressed?

SHRI K. K. SHAH: Is he asking
whether we are suppressing the in-
vestigation report?

SHRI E. K. NAYANAR: Whether
the report is being suppressed by
Government, is the question.

SHRI K. K. SHAH; The report is
that the officers of the CBC and some
cinema producers and advertisers in
this country are involved. The offi-
cers concerned are the officers of the
Government of Ceylon. So far as the
cinema prodircerg and advertisers are
concerned they are from this country.
That is the allegation and on the basis.
the investigations are being made.

SHRI UMANATH: I would like to
krow from the hon. Minister whether
he can tell this House the actual na-
ture of the defrauding alleged, the
main features of it, and how long
it will take to complete the investai-
gation and take a decision?

SHRI K. K. SHAH: The allegation
is that some of the cinema songs were
repeated at the instance of some of
the producers here on the commercial
advertising and on the radio of CBC
ang money was received clandestine}r
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from this country by sen.di.ng certain
anonymouse chits. On this basic in-
vestigations is being carried on.

SHRI UMANATH: When will it
‘be completed?

SHRI K. K. SHAH: It is very diffi-
«cut to say, Certain things I cannot
.give out because it will not be Jiked,
but the Government of Ceylon has
sent some officers and investigation is
going on.

oY qERT geigw ¢ v fafare
aed sgemn  fF g swfaal &
T o¥m #qr &7

Shri K. K. Shah: Sir, the inves'iga-
‘tion is in progress.

st wf famd - S FT @R ?

SHRI K. K. SHAH: As I said, the
-officers of the Government of Ceylon
had come here to make investiga-
tions We have not been able stiil to
get at some names. We have also
referred the case tp the Finance De-
‘partment,

g & faw s anfeat o sfwrs
+
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SHRI G. S. DHILLON: Muay I ask
from the hon. Minister whether any
Sikh organisations in Punjab, like the
SGPC, Chief, Khalsa Diwan and
others have epproeched the Govern-
ment of India to lodge a protest
against this action by certain trans.
port companies in U.K.?

SHRI SURENDRA PAL SINGH:
This matter has been brought to the
notice of the Government of India by
wvarious organisations. As I said
earlier, we are taking suitable steps.
3092 (Ai)LSD—2.
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Future Set-up of All-India Radie

o+
*35. DR. RANEN SEN:
SHRI VASUDEVAN NAIR:
SHRI DHIRESWAR KALITA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether any final decision has
been taken regarding the future set-
up of the All-India Radio: and

(b) it so, the nature thereof?

THE MINISTER OF INFORMA-

TION AND BROADCATING (SHRI
K K SHAH): (a) and (b). The ques-
tion regarding futureset upof All
India Radio is under active considera-
tion and until a decision is reached, it
is difficult to indicate its nature,

DR. RANEN SEN: Sometime back
the Chanda Committee made certain
recommendations and there was some
discussion also in the House on those
recommendations. May I know why
does the Govermment of India take
so much time to come to a decision?
This is being discussed in public also.

SHRI K. K. SHAH: The Chanda
Committee gave five reports. We have
taken decisions on almost all the re-
commmendations of four reports. Only
22 recommendations of this report re-
main. This is a very vital question in
which Finance is glso interested. The
discussion is going on and we hope to
take decision as soon as possible

DR. RANEN SEN: One of the main
recommendations was to form an au-
tonomous body like the B.B.C. in
England. Has the Government taken
any decision in regard to this very
important recommendation?

SHRI K. K. SHAH: As I said, it is
under discussion between my Depart-
ment and Finance. We hope to take
a decision as soon as possible.

DR. RANEN SEN: He is taking a
very long time to come to some deci-
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sion, We want to know when the
decision will be taken. He says that
it will take sometime to take a deci-
sion, Why is the Government taking
such a long time to come to a decision
on such an important recommenda-
tion? '

SHRI K. K. SHAH: It is because the
implications are very and all the as-
pects of various fmplications are to
be taken into comsideration

SHRI VASUDEVAN NAIR: It is
common knowledge that the All India
Radio is being used by the Govern-
ment of India and the ruling Party
at the Centre for its own narrow pro-
paganda purposes, Pending a final de-
cision on meking the All India Radio
an autonomous body, I should like to
know whether the Government pro-
pose to have some discussion with the
leaders of all the other recognised par-
ties jn this country to have some con-
sensus zbout the jmpertial and proper
working of the All India Radio.

SHRI K, K. SHAH: I do not agree

with the first suggestion made by my
hon. friend.

SHRI VASUDEVAN NAIR: You
will never agree. '

SHRI K. K. SHAH: On the contrary,
1 am glad to say that al] State Gov-
ernments are quite happy with the
way in which the All India Radio is
functioning. In my talk which I am
carrying with the leaders of the
Opposition parties also, what my
learned friend has said has not been
borne out,

SHRI RANGA: What the hon. Mem-
ber has suggested is that they should
have some discussion with the leaders
of al] the political parties to arrive at
a COnsSensus.

SHR1 K. K. SHAH: My hon. Mem-
ber has written to me and I have
written to him for consultation.

SHRI DHIRESWAR KALITA: Just
now the hon. Minister said that the
Chanda Committee has made a num-
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ber of recommendations and most of
the recommendations have been
accepted by the Government. May I
know what ure the recommendations

‘accepted by the Government?

SHRI K. K. SHAH: Some of the de-
cisions taken have been placed on the
Table of the House and some will be
placed on the Table of the House.
They are about 500 recommendations
out of which on 22 recommendations,
we have not taken a decision.

SHRI S. M. BANERJEE: I would
like to know, apart from the various
recommendations of the Chanda Com-
mittee to have an autonomous cor-
poration, etc., whether the hon. Min-
ister is also comsidering the various
other aspects, that is, the service con-
ditions, etc. of the " A.I.R. artistes.

aE permanent so that they become eli-
gible for pension, etc.

SHRI K. K. SHAH: My hon, friend’s
inference is not correct.

First of all, Mr. Joshi’s wife was paid
Rs. 1000 on that day..

SHRI S. M. BANERJEE: Only
Rs. 1000 for a life!

SHRI K. K. SHAH: I am saying;
on the first day, she was paid Rs. 1000.
The question of the
grievances of the staff articles is also
under consideration.

SHRI BAL RAJ MADHOK: The
hon. Minister just now said that the
Opposition parties arebeing consulted.
May 1 know whether that consulta-
tion has been formal or informal, im
what form has it taken place? Se-
condly, I would like to know whether
it is not a fact that all the Opposition
parties have supported the suggestion
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made by the Chanda Commitiee that
the A.I.R. should be given the au-
tonomous status like that of the
B.B.C. When all the Opposition par-
ties are united, what ‘morfe conmilta-
tion does he want from them?

SHRI K K. SHAH: My hon.
friend’s inference is not correct. That
is not the feeling of all the Opposition
parties. 1 do not want to take advant-
age of that because these are informml
discussions and I do not want to dis-
close all that. I am obliged to them
for the help they are giving.

SHRI NATH PAI: In reply to the
same question, the hon. Minister ear-
lier said that he is teking into con-
sideration all the jmplicetions of the
Chand; Committee's recommendation
regarding the creation of an autono-
mous corporation. I think the Com-
mittee took into consideration all the
fmplications of i amd made a unani-
mous recommendation that an auto-
nomous corporation should be cresmted.
We, of course, did not take into con-
sideration one implication, that s,
Mr. Morarjibhai Desai. Now, we are
told that they are comsulting the Fin-
ance Ministry. The consent of the
Finance Ministry is only a very small
part of the creation of an autonomous
body. May we know whether you
have made up your mind to accept it?
The financial aspect of the recommen-
dation is a secondary thing, The pri-
mary thing is the autonomy of the
broadcasting system in India. May we
know what you are doing and who
is to take into consideration the finan-
cial implications, you or the Com-
mittee you appoimted?

S8HRI K K SHAH: The Commit-
tee's opinion will be given the highest
consideration that is possible. The
Committee had the advantage of look-
ing into the evidence. Unluckily, the
evidence is not available because it
was destroyed as T have made it clear
in the House. My hon. friend will
understand the difficuities that I am
facing. The material that was avail-
able to him, T have got to collect.
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SHRI K. K. SHAH: What I said was
that the statement is not correct.
Beyond that, I have not said any-
thing. It is an informal discussion.

SHRI BAL RAJ MADHOX: Don't
beat about the bush. Give a clear
answer,

SHR] K. K. SHAH: It js an infor-
mal discussion with me and I am

pledged to secrecy with them. It will
not be fair for me to say anything.

* SHRI NATH PAI: The Congress
Party is the only party which is
opposing it.

SHRI K. K SHAH: I am prepared
to take the responsibility of the final
decision when it is placed before the
House,

o gt Trw e < & g ST
qmi&ﬂu#%ﬂiﬂf«’ﬂﬂ
w ATq qrn g, A fRT g% wear
FRwE fqrfoe ¢ & qreTwTT S
I gm A XA AR E?

MR. SPEAKER: Now, the question
‘hour is ower.

WRITTEN ANSWERS TO QUES-
TIONS

Development of Pakistan Treeps on
Assam-East Pak. Berder

*38, SHRI LILADHAR KOTOKI:
SHRI BENI SHANKER
SHARMA:
SHRI SHRI GOPAL SABOO:
SHRI MANIBHAI J. PATEL:
SHRI GADILINGANA GOWD:



459  Written Answers

SHRI YAJNA DATT
SHARMA :

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SHASHIBHUSHAN BAJ-
PAI:

SHRI HARDAYAL DEVGUN:
SHRI SITARAM KESRI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
East Pakistan authorities have of late
deployed more troops all along the
Assam-East Pakistan border;

(b) whether it is also a fact that
the troops have constructed bunkers
and gug trenches particularly in
Cachar and Garo Hills Sectors on the
border;

(c) whether it is also a fact that the
fresh concentration of troops of des-
cribed to be the biggest after the
Tashkent declaration; and

(d) if so, the reaction of the Gov-
ernent of India in this regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (c).
No unusual concentration of Pakistani
troops or other significant military
activity across Assam-Fast Pakistan
border has come to our notice.
(d) A close watch is kept op all
military  developments across our
borders and appropriate measures
taken to safeguard the security of
the country.

Role of Private Sector in Fourth
Plan

*37. SHRIMATI SUSEELA GOPA-
LAN:
SHRI SATYA NARAIN
SINGH:
SHR1 P. RAMAMURTTI:
SHRI C. K CHAKRAPANI:

Will the PRIME MINISTER be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of Shri Venkataraman, Member,
Planning Commission, that Govern-
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ment agre considering to associate the
Private sector in shaping and imple-
menting the Fourth Plan; and

(b) if so, the reason therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). Yes, Sir.

Consultations with associations and
leading members of the private gector
in the formulation of private sector
programmes have been a normal fea-
fure in the preparation of successive
Plans. It is proposed to hold gimilar
discussions with the private sector in
the preparation of the Fourth Plan.

Expulsion of the First Secretary,
Indian Deputy High Commission in
Dacca

*38. SHRI D. C. SHARMA:
SHRI SAMAR GUHA:
SHRI MAYAVAN:

SHRI ANBUCHEZHIAN:
SHRI BAL RAJ MADHOK:
SHRI NIHAL SINGH:

SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI N. K. P. SALVE:
SHRI Y. A, PRASAD:

SHRI JUGAL MONDAL:
SHRI D. N. DEB:

SHRI N. K. SANGHI:

Will the Minister of EXTERNAL
AFFAIRS be pleaged to state:

(a) the circumstances leading to the
expulsion of Shri P. N. Ojha, First
Secretary, Indian Deputy High Com-
mission in Decca from Pakistan; and

(b) the action taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) On January 6, 1088, the Pakistan
Foreign Office demanded the im-
mediate expulsion of Shri P. N.
Ojha, First Secretary of the Deputy
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High Commission for India in Daceca
for alleged assistance to some Pakis-
tains in their activities against the
Government of Pakistan.

(b) The Government of Indja cate-
gorically denied the allegationsg against
Mr. Ojha and protested against the
unwarranted demand of the Govern-
ment of Pakistan for Mr. Ojha’s
expulsion.

Sheikh Abdullah’s Talk with Prime
Minister

*40. SHRI YASHPAL SINGH:
SHRI T. D. RAMABADRAN:
SHRI PREM CHAND VER-
MA;

SHR] CHENGALRAYA NAI-
DU:

SHRI ARJUN SINGH BHA-
DORIA.:

SHRI SURENDRANATH
DWIVEDY:

SHRI ANBUCHEZHIAN:

SHRI CHINTAMANI PANI-

GRAHI:

SHRI SITARAM KESRI:

SHRI K. LAKKAPPA:

SHRI SHRI CHAND GOEL:

SHRI HEM RAJ:

SHRI C. K. BHATTA-
CHARYYA:

SHRI RAMJ] RAM:

DR. SURYA PRAKASH
PURI:

SHRI RAM AVTAR SHAR-
MA:

SHRI Y. S. KUSHWAH:

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SHARDA NAND:

SHRI RAGHUVIR SINGH

SHASTRI:

SHRI ONKAR LAL BERWA:

SHRI HARDAYAL DEV.
GUN:

SHRI PRAKASH VIR
SHASTRI:

SHRI SHIV KUMAR
SHASTRI:

SHRI BASWANT:

SHRI KEANWAR LAL
GUPTA:

SHRI R. S. VIDYARTHI:

) SHRI N. S. SHARMA:
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SHRIMATI TARKESHWAR[
SINHA.:

SHRI LAKHAN LAL
KAPOOR:
SHRI J. N, HAZARIKA:
SHRI R K. SINHA:
SHRI RAM SINGH AYAR-
WAL:

Will  the PRIME MINISTER be
pleasej to state:

(a) whether it is a fact that Sheikh
Abdullah had met and had discussions
with her during the month of Janu-
ary, 1968;

(b) if 80, the number of meetings
hl‘ld; and

(¢) the subjects discussed and the
decisions arrived at?

THE PRIME MINISTER, MINIS-

TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATT INDIRA GANDHI):
to (c). After Sheikh Abdullah’s re-
lease, I met him on two occasions, The
first meeting was on the 4th and the
second on the 20th of January, 1968.
The talks were of a general nature.
Therefore the question of taking de-
cisions does not arise.

MIG-21 Aireraft

SHRI GEORGE FERNAN-
DES:
SHRI YASHPAL SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) the progress made to-date im
the manufacture of MIG-21 aircraft
in the country;

(b) what was the originally set date
for the test flight of the first indi-
genously manufactured MIG-21 air-
craft and whether this date has been
altered subsequently, and if so, how
many times;

(c) whether Aviation Circles in the
country have expressed concern at
the delay in the progress of the MIG-
21 project; and

(d) it so, Government's
thereto?

*41,

Teaction
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHR]
L. N. MISHRA): (a) The manufacture
of the MIG-21 aircraft in the country
has muade further progress, according
to schedule. The first phase of
manufacture from major gssemblies
has been neanly completed. Good
progress has been made in the phase
of marufacture from sub-assemblies
tand details. The aircraft under the
last phase of manufacture from raw
materialg would start coming out of
production line in about two years,

(b) The first aircraft asserubled
from major assemblies was scheduled
to be test flown in 1966. This was
adhered to.

(c) Government are not aware of
such comment,

(d) Does not arise.

President Aynb Khan’s Book
“Friends mot Masters”

SHRI R. S. VIDYARTHI:
SHRI GEORGE FERNAN-
DES:
Will the Minister of EXTERNAL
AFFAIRS be pleasej to state:

(a) whether appropriate action has
been taken to counteract the imrage
of hatred against India created by
President Ayub Khan, in his book
entitled “Friends not Masters”;

(b) whether the Govermment of
India have launched wide propaganda
against the views of the President of
Pakistan against India through ijts
foreign missions abroad; and

{c) it not, the reasoms therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) and (b). The book reiterates the
familiar views of the President of
Pakistan on India-Pakistan rela-
tions and contains a number
of mis-statements about India. The
Government of India have taken ade-
quate action to contradict and expose
the mis-statements and will continue
10 do =&

{c) Does nol arise,

*42,
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PERSIAN GULF

*43. SHRI PREM CHAND VERMA:
Will the Minister of EXTERNAL
AFFAIRS be pleased-to state:

(a) whether Government are aware
of the comsultations going on be-
tween Iran, Pakistan and Saudi
Arabia in the matter of domination
of Persian Gulf consequent upon the
British decision to withdraw f{rom
there in 1971;

(b) if so, Government's
thereto;

(¢) how the country’s interests are
proposed to be safeguarded as a result
of this move; and

reaction

(d) whether there have been any
consultations with the British Govern-
ment in this matter and if so, the
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) In the comtext of the DBritish
Government's arnouncement on 16th
January, 1868 declaring their inten-
tion +to withdraw  their forces
from the Gulf by the emd of 1971,
consultations have taken  place
between Governments of *he region.
But so far there is no indication of
the emergence of amy arrangements.

(b) to (d). Because of the proxi-
mity of the region to India und the
possible effects of a changed .attern
in the area on India's interesis, the
Government of India is gtudying the
developments closely and ig consulting
and will consult the appropriate gov-
crnments whenever necessary.

foil o ¥ e
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Indians Deported from Nongkong

*d5, SHRI YAJNA DATT
SHARMA-
SHRI ONKAR LAL BERWA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a large number of
Indians were being deported from
and berred entry into Hongkong in
violation of the Immigration Laws;

(b) whether it is a fact that the
Indian High Commission there is mot
providing sufficient help to the Indians
ift these matters; and
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(c) if so, the steps taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

were  de-
‘ﬂmd at Honlkong airport, The re-
lease of 8 was secured throl-llh the

arﬁvedmﬂongkongeithtrmdesﬂ

with Hongkong immigration authori-
ties who explained that there had been
no change of policy on their part and
there was ng guestion of discrimina-

tion against Indians. However, it was
their general policy to prohibit entry
into Hongkong of foreigners who did
not have adequate funds and were
likely to become destitutes and a lia-
bility to Hongkong Government or
who did mot have a definite offer of
employment of a nature for which a
Hongkong resident was not suitable.

Britain's Milltary Bases East of Snex

*46. SHRI DHIRESWAR KALITA:
SHRI ARJUN SINGH BHA-

(a) whether Rritain has derided to
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quit its Military bases East of Suez
by 197i;

(b) whether this decision would
apply to the proposed British Military
bases in the Indian Ocean Islands;

(c) whether Goverment have con-
sidered the possibility of Britain
handing over these Indian Ocean
bases to U.S.A. before finally quitt-
ing them; and

(d) if so, Government's

reaction
thereto? !

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) The British Prime Minister
announced this in the House of
Commons on January 16, 1968. A
10,000 strong garrison will, however,
be maintained in Hong Kong.

(b) The decision not to go ahead
with plans for Aldabra jn the British
Indian Ocean Territory was announc-
ed in November, 1867, as one of the
steps to meet post-devaluation stresses.
No further information is awvailable
about the British plans about the other
Islands,

(¢) and (d). Government are
aware of the agreement signed bet-
ween the UK. and the U.S.A. on
30-12-1966 concerning the availability
of the Islands for the defence pur-
poses of both the Govermments, and
had expressed its concern about the
reported proposal to set up military
bages in this area. Both th Govern-
ments have denied that they intended
to set up a military base in the Bri-
tish Indian Ocean Territory. They
have said that only a staging post for
communication facilities with the Far
East is intended. The UK. has now
dropped these plans for Aldabra.
Government of India have noted all
this; however; the situation is kept
under constant review.
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Defection of a Russian Teacher

*47. Shri Chenkalraya Naidu:
8hri 8. Kunda:
Shri Hem Barua:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether it is a fact that a Rus-
sian Teacher who came to India in
December, 1967 took asylum in the
U.K. Embassy in India;

(b) if so, whether it is also a fact
that he was allowed by Indian Gov-
errment to fly to U.K.; and

(c) whether it is also a fact that
the U.S.S.R. took serious note of the
decision of the Government of India,
if so, the reaction of Government
thereto?

The Minister of State in the Minis-
try of External Affairs (Shri B. R.
Bhagat): (a) Mr. Aziz Ulugzade, a
Soviet youth who came to India in
December 1967, attempted to seek asy-
lum in the U, K. High Commission in
India without success and  subse-
quently found shelter in the U.S. Em-

bassy.

(b) He was permitted by the Gov-
ernment of India to leave India to
any place of his choice.

(c) The Govermment of India kept
the Soviet Government fully inform-
ed regarding the facts of the case and
gave them full opportunity 1o per-
suade the person concerned to return
to the Soviet Union. The Soviet Em-
bassy made a representation to the
Government of India against the de-
cision of the Government in this
matter. The Government of India in-
dicated that they had to function
within the framework of their laws
and international practice, Such soli-
tary acts of an individual could hap-
pen anywhere and cannot affect the
friendly relations subsisting between
India and the Soviet Union, which are
based on firm foundations of mutual
respect and understanding. '
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Racial Genocide in Pakistan

*48. SHRI BABURAO PATEL: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Pakistan Government have launched
a programme of subtle and gradual
racia] genocide by sterilizing 2000
Hindu ‘'males daily in East and West
Pakistan by' compulsory  vasectomy
operations under the handy excuse of
preventing population explosion;

(b) whether it is a fact that over
200 young Hindu women are made t0
undergo compulsory tubectomy ope-
rations every day in Dacca alone; and

(¢) the precise steps our Govern-
ment intend to take to save this gra-
dual annihilation of the Hindu mino-
rity in Pakistan?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) to (¢). The Government haveno
such information.

(c¢) Does not arise,
aferrm ! gon Wia@ dmfat
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TV Stations

*50. SHRI ESWARA REDDY:
SHRI MOHSIN:
SHRI MRITYUNJAY PRA-
SAD:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the progress made in setting up
T.V. station in major cities in India
together with their ranges; and
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(b) the expenses incurred so far by
the Centre in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) All India Radio,
has for the present, only one experi-
mental T.V. station at Delhi which
was jnaugurated in September, 1959
and has a range of 40 K.M. Establish-
ment of T.V. stations ut other major
cities besides strengthening the T.V.
station at Delhi will be taken up only
when the required resources, includ-
ing foreign exchange, are available,

{b) The expenditure so far incurr-
ed by All India Radio for the Delhi
‘T.V. station is Rs. 28.4 lakhs This
excludes the cost of equipment receiv-
ed by way of gift. Recurring expendi-
ture js mot included.

Relations with China

*51. SHR] INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS

" be pleased to state:

(a) whether it is a fact that since
the border clazsheg ef October, 1887,
there has been any perceptible dimi-
nution in the Chinese hostile propa-
-ganda against India; and

(b) if so, whether Government pro-
pose to take any new initiatives for a
rapproachment?

THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) No, Sir.

(b) The Chinese Goverrment’s cur-
rent attitude does not encourage any
initiative.

Visit of MRA, Leader ¢o EKohima

*52. SHRI JYOTIRMOY BASU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a faet that on er
about the 27th December, 1967, one
“M.RA. (Moral Re-Armament) leadse
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went {0 Kohima to meet the under-
ground Nagas; and

(b) if so, the circumstances under
which the permission was granted?®

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SBURENDRA PAL
SINGH): (a) and (b). According
to information furmished by the State
Government of Nagaland, Shri Raj
Mohan Gandhi visited Kohima in the
fourth week of December, 1967. He
obtained permission for the visit from
the Deputy Commissioner concermed.
Government have no information that
Shri Gandhi met wny Underground
Naga leaders during his stay.

Yugoslavia's Proposals about West
Asia

*53. HRI SURENDRANATH DWI-
VEDY: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government of India
are aware that Yugoslavia has advo-
cated that Arab States should accept
the reality of the existence ot the
State of Israel in order to pave the
I:F for easing of tenslon in West

1a;

(b) whether Guvernment supported
this stand and made any proposal to
the Arab States to this effect; and

(c) when Government propose to
establish diplomatic relationshjp with
Israel?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) The Government of India con-
sider that President Tito's proposals
provide a reasonable basis for achlev-
ing a settlement of the West Asian

i

(c) There is no proposal to establish
diplomatic relations with Israel.
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Reopening of Suez Canal

*56. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI C. C. DESAI:

Will the Minister -of EXTERNAL
AFFAIRS be pleaseq to gtate:

(a) whether Government have made
any efforts to resolve the present
deadiock over the question of passage
of ships through Suez Canal; and

(b) i s0, what has been the out-
come?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Since the very begin-
ning of the West Asian crisis, India
hag in co-operation with other coun-
tries, continued to make strenuous
efforts at the United Nations and
elsewhere to assist in the finding of
an acceptable solution which would
‘bring about peace and stability in the
area on B lasting basis. The Suez
Canal is expected to be opened for
normal navigation when a settlement
of the West Asian crisis is reached
and peace and stability is restored in
the urea.

(b) On 22nd November 1967, the
Security Council unanimously adopted
a resolution on West Asia with which
India associated jtself. In termg of
the Resolution, a Special Representa-
tive of the Secretary-General has been
visiting the eapitals of the eoncerned
countres in order to resolve the West
Asian crisis,

Expulsion of an Official of Pak, High
Comission

*57. SHRI HIMATSINGKA:
SHRI 5. M. BANERJEE:
SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN:
SHRI C. K. BHATTACHA-
RYYA:
SHRI K. LAKKAFPA:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:
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(a) whether a Pakistan. High Com-
mission’s official, Mr. M. M. Ahmed,
was expelled by Government in Janu-
ary, 1968 immediately after the ex-
pulsion of an Indian diplomat, Mr.
Ojhma, from Dacca; and

(b) if so, what were the main rea-
sons for the expulsion of Mr. Ahmed?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
BHAGAT): (a) Mr,
M M. Ahmed, Counsellor Pakistan
High Commission was expelled by the
Government of India on January 6,
1968

(b) He was involved in espionage
and had been ing arms and
money to anti-mational elements in
India.
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Talks between India and Singapore on
Future of Indian Settlers

*60. SHRI MANIBHAI J. PATEL:
SHRI J. MOHAMED IMAM:
SHRI C. C. DESAL

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to gtate:

(a) whether there have been talks
between India and Singapore regard-
ing the assistance by India after the
British Withdrawal from the naval
base from the Republic of Singnoore;
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(b) whether the problem of unem-
Ployment of persons of Indian origin
has also been discussed; and

(e) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRg
(SHRI B. R. BHAGAT): (a) and (b).
The Singapore Government have
pointed gut their gnxiety about the
possible comsequences of the British

withdrawa] from the naval base
at Singapore, and in particu-
lar the problem of unemploy-

ment that would be caused by the
withdrawal. Over 8,000 people of
Indian origin who are working at the
base may be affected. About 3,000 to
4,000 of these may be Indian citizens.

(¢) The Singapore Government will
give preference for re-employment to
its own citizens, ineluding citizens of
Indian origin first, and will try to
absorb others who have various skills.
They have also offered to facilitate
the withdrawal of gratuity and pro-
vident fund to those who wish to re-
turn to their homeland., ‘The Singa-
pore Government have assured us that
there will be no discrimination against
people of Indian origin.

Screening of Indian Flilms in Kenya

257. SHRI N. K. P. SALVE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it ig a fact that the
screening of Indian films has been
discontinued in all the theatres in
Kenya;

(b) if so, the reasons therefor; and

(c) the steps Government propose
to take in the matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K
SHAH): (a) No, Sir.

(b) and (¢). Do not arise.
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Fay Scale and Alowances to Sepoys
and other Ranks

259. SHRI NITIRAJ SINGH CHAU-
DHARY: Wwill the Minister of
DEFENCE be pleased to state:

(a) the pay scales and allowances
being paid now and those paid in 1947
and 1860 separately to Sepoys and
other ranks of the three wings of the
Indian Armed Forces;

(b) the rations and uniforms being
supplied free now to Sepoys Naval
Ratings and other ranks in the Air
Forces; and

(c) reasons for disparity in the pay
scales mentioned in parts (a) and
(b) above, if any?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(c). The informmation is being collect-
ed and will be laid down on the Table
of the House,

Promotions in Armed Forces

260. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of
DEFENCE be pleased to state:

(a) the number of years an officer
of the Armed Forces takes for being
promoted as a Major, Lt Colonel,
Brigadier, Major General and as Lt
General;

(b) the percentage of officers who
do not get due promotion because of
poor medical fitness;

(c) the present pay scales and pay

scales in 1047, 1954 and 1960 of
officers in the three arms of the
Indian Forces;

(d) the number of officers present-
l¥ working in the three arms upto
Major or equivalent post, as Lt. Col.
or equivalent post, as Col. or equiv-
alent post, as Brigadier or equivalent
posts; and
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(e) the allowances, if any, being

paid presently to the officers of the
three armed forces, rank-wise?

The Minister of Defence (Shri
Swaran Singh): (a) to (e). A state-
ment is laid on the Table of the

House, [Placed in Library. See No.
LT-43/68].

Recruitment in All India Radio

261. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to refer to the state-
ment laid on the Table on the 16th
November, 1967 in fulilment
of an assurance given in reply to
Unstarred Question No. 3485 on the
3rd July, 1967 and state:

(a) whether the representation in
all categories of All India
Radio services of some States
is abnormally high because
recruitment centreg gre locat-
ed in these areas;

(b) if so, whether gsteps will be
taken fp have recruitment
centres in all the States;

(c) whether State-wise percentage
for ALR, services would be
laid on the Table; and

(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K K.
SHAH): (a] No, Sir.

(b) It js not the policy of the Gov-
ernment to recruit persons for em-
ployment in Government service on
the basis of State-wise percentage.

(¢) and@ (d). No. Presentation of
State-wise percentage is not possible.

Contract for Erection of Ordinance
Factory at Ambazahi

262, SHRI ANANTRAO PATIL:
Will the Minister of DEFENCE be
pleaseq to state

(a) whether it is a fact that out of
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the four tenders received from con-
tractors for the erection of the Ord-
nance factory ut Ambazari, Nagpur,
tender from Nichvome Metal Works
Limited was the lowest;

(b) whether another tender from
Messers Richardson and Crudas was
accepted though it was higher by
three lakh rupees; and

(¢) if so, on what grounds the
lowest tender wag rejected and the
other accepted?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) to (c). The in-
formation is being coliected and will
be laid on the Table of the House
when available.
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International Controj Commission
in Cambedia

264. SHRIMATI SUSHILA
ROHATGI:

SHRI VASUDEVAN NAIR:
SHRI M. L. SONDHI:
SHRI INDRAJIT GUPTA:
SHRI R. R- SINGH DEO:
SHRI HIMATSINGKA:
SHRI BHOGENDRA JHA:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI RAM SEWAK YALAV:
SHRI K. P. SINGH DEO:
SHRI J. MOHAMED IMAM:
SHRI E K. NAYANAR:
SHRI SRINIBAS MISRA:
SHRI D. N. DEB:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India as Chairman of
the Internationa] Control Commis-
sion in Cambodia, started negotiations
with other members for the re-actl-
vization of the Commlssion; and

(b) it so, the reactions of the va-
rious member countries?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
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INDIRA GANDHI): (a) and (b).
The Government of India is constant-
ly in touch with the other two mem-
bers of the Intermational Control Com-
mission viz. Canada and Poland re-
garding the activities of the Interna-
tiona] Control Commission. It is not
customary to disclose the reactions
of the pther Governments conveyed
confidentially through diplomatie
channels,

Pak. Charge against Indian Diplomats
and Army Officers

285. SHRIMATI SUSHILA
ROHATGI:
SHRI SAMAR GUHA:
SHRI HEM BARUA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(b) if g0, Government's reaction

thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, $ir.

(b) The Government of India have
categorically denied these allegations
and have protested to the Govern-
ment of Pakistan for making such un-
warranted and ficticious charges.
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Fourth Five Year Plan

267. SHRI D. N. PATODIA:
SHRI P. K. DASCHOWDHARY:
SHRI PREM CHAND VERMA:
SHRI YOGENDRA SHARMA:
SHRI YASHPAL SINGH:
SHRI R. BARUA:

Will the PRIME MINISTER be
Pleased to state by what time the
draft of the Fourth Five Year Plan
s expected to be ready and what are

the expected targets for the Fourth
‘Five Year Plan?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
‘INDIRA GANDHI): Work on the pre-
‘paration of the Fourth Plan has been
initiated. It is proposed to pre-
pare g draft of the Fourth Five Year
Plan by September, 1968 and place it
before the National Development
Council. It is not possible at this
stage to indicate the targets.

International Control Commission in
Cambodia

268, SHRI SRINIBAS MISRA: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the

FEBRUARY 14, 1968 Written Answers

484

Cambodian Government have urged
the International Control Commission
to teuu.me investigation of complaints
of violation of the Kingdom’s terri-
torial integrity;

(b) if so, whether the Commission
has taken any decision on this; and

(c) whether the financial position
of the Commission has improved to
undertake new responsibilities?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
Yes, Sir.

(c) The responsibilities the Commis-
sion undertakes would be those with-
in the 1954 Geneva Agreement, and
the financial gnd other requirements
in this regard will be considered by
the Commission and reporteq to the
Geneva Conference Members through
the Co-Chairman.

Chinese Concentration along Indian
Borders

269. SHRI D. N. PATODIA:
SHRI YASHPAL SINGH:
SHRI K. N. PANDEY:
SHRI S. M. BANERJEE:
SHRI JUGAL MONDAL:

Will the Minister of DEFENCE be
pleased t, state:

(a) whether it is a fact that accord-
ing to a news-item appearing in the
Statesman dated the 22nd January,

Nepal and India for moving their
armed forces within a short time all
along the border;

(b) whether i is also a fact that
the Chinese are concentrating their
forces 810118' the Bhutan border;

(c) whether with the construction
of roads between Shigatse and Lhoka,
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it is now possible for the Chinese to
send their troops to Chumithang bor-
dering Nathula in Sikkim; and

(d) if so, government's reaction to
these developments?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)} to
(d). Across our northern border
and the  borders of Sikkim,
Bhutan and Nepal, the Chi-
nese have been engaging themselves
in road building activity and Chinese
troops also continue to remain in
strength. Logistic capability of the
Chinese forces has improved. Gov-
ernment keep a close watch on the
Chinese activities across our borders
with a view to safeguarding the terri-
torial integrity of the country and
are alive and alert to these activities

with a view to evolving counter-mea-
sures,

Agrecment between USA and USSR
about non-Proliferation of Nuclear
Weapons

270, SHRI D. N. PATODIA:

SHRI KANWAR LAL GUPTA:

SHRI N. S. SHARMA:

SHRI SHARDA NAND:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI T. D. RAMABADRAN:

SHRI SAMAR GUHA:

SHRI DHIRESWAR KALITA:

SHRI R. R. SINGH DEO:

SHRI BEDABRATA BARUA:

SHRI DEIVEEKAN:

SHRI Y. A. PRASAD:

SHRI MOHSIN:

SHRI SRINIBAS MISRA:

SHRI P. N. SOLANKI:

SHRI D. N. DEB:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI LILADHAR KOTOKI:

SHRI BENI SHANKER
SHARMA:

SHRI SHRI GOPAL SADBOO:

SHRI CHINTAMANI

PANIGRAHI:
YASHPAL SINGH:
HRI MADHU LIMAYE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
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(a) whether it is a fact that an
agreement has been reached between
USSR an USA for non-proliferation
of nuclear weapons;

(b) if so, the broad details thereof;
and

(c) the reactiop of the Government
of India thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.
They have presented identical revised
draft Treaties on the mon-prolifera-
tion of nuclear weapons at Geneva.

(b) A copy of the revised draft
treaty presented by the USA and the
USSR to the Eighteen Nation Disar-
mament Committee at Geneva on
January 18, 1968 is laid on the Table.
[Placed in Library. See No. LT-44/68].

(c) The revised text does not fully
confirm to the Principles on which a
Treaty should be based, as set out in
the U.N. General Assembly Resolu-
tion No. 2028(XX).

Commercial Broadcast on A.LR.

271. SHRI D. N. PATODIA:
SHRI T. D. RAMABADRAN:
SHRI GEORGE FERNANDES:
SHRI PREM CHAND VERMA:
SHRI CHENGALRAYA

NAIDU:
SHRI S. C. SAMANTA;
SHRI K. N. PANDEY:
SHRI HIMATSINGKA:
SHRI BEDABRATA BARUA:
SHRI D N. DEB:
SHRI HARDAYAL DEVGUN:
SHRI P. N. SOLANKI:
SHRI Y A. PRASAD:
SHRI R. R. SINGH DEO:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: .

(a) what has been the experience
of the working of the scheme of
Commercia] broadcasting by A.LR.
80 far;

(b) whether it is a fact that Com-
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mercial broadcasting by the A.L.R.
will be extended to some more sta-
tions and if so, their names;

(¢) whether the advertisements by
A.I.R. has affected the advertisement
revenue of the newspapers; and

(d) what is the total revenue earn-
ed so far by A.I.R. through radio
advertisement?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The experience cof the
working of the Bombay Pilot Project
of commercia] broadcasting over All
India Radio has been wholly satisfac-
tory. Demand for time far exceeds
availability.

(b) Yes. The stations to which the
service will be extended are being
finalised.

(¢) Commercial advertisements on
A.I.R. do not appear to have ad-
versly affected newspaper advertise-
ment revenue.

(d) The net revenue, after deduct-
ing commnission for advertising Agen-
cies, was about Rs. 9,60,000 during the
quarter ended January, 1968.

Indian Embassy in Dacca

272. SHRT N. K. SANGHI: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Indian diplomatslemployees of the
Indian Embassy in Dacca have been
put under severe surveillance and
their movements are being closely
watched; and

(b) if so, the steps taken by Gov-
ernment in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
Members of the staf of the
Indian Deputy High Commission in
Dacca have always been under strict
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surveillance, which has been tighten-
ed since the beginning of this year.
On several occasions, the Indiap Mis-
sions in Pakistan have protested to
the Government of Pakistan against
incidents of harassment of Indian Dip-
lomats which are in violation of the
Vienna Convention and accepted
standards of international relations.

Transmitter for Karnal

273. SHRI ABDUL GHANI D'AR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether any memorandum has
been received by Govermment for
locating a transmitter colony in the
district of Karnal; and

(b) if so, from whom it has been
received and the action taken
thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). A representa-
tion has been received from some of
the-residents of Pundri in the district
of Karna] for locating a transmitting
colony in their township. No. decision
regarding the location of the proposed
transmitter in the Haryana State has
been taken.

Ban on U.N. Publication

274. SHRI P. GOPALAN:
SHRI UMANATH:
SHRI A. K GOPALAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
United Nations publication “Economic
Development in Asia and Far East—
the work of ECAFE” has been banned
by Government; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and ({b).
The TUN. publication  entitled
“Helping Breonomic Development in
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Asia and Far East—the work of
ECAFE" was not allowed entry into
India, as it contained maps which
depicted the State of Jammu & Kash-
mir as separate and distinet from
India, thereby questioning the terri-
torial integrity of India.

Foreign Organisations working in
India

275. SHRI P. GOPALAN:
SHRI GANESH GHOSH:
SHRI UMANATH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number and names of
foreign agencies, organisations and
foundations working in the various
fields of Indian life;

(b} whether Govermment have any
check on the activities of these orga-
nisations; and

(¢) if so, the nature thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINTS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
to (c). Information is being collected
and will be placed on the Table of the
House.

Statement by Home Minister of
Nepal

276. SHRI P. GOPALAN:
SHRI SHRI CHAND GOEL"
SHRI K. ANIRUDHAN:
SHRI C. K.
BHATTACHARYYA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the sta-
tement of the Home Minister of Nepal
that some irresponsible Indian ele-
ments are interfering in the internal
affairs of his country; and

(b) if so, Government's reaction
thereto?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH:): (a) Yes, Sir.

(b) His Majesty’s Government of
Nepal have been assured that the
Governrment of India have ng inten-
tion of interfering in the internal
affairs of Nepal. These assurances
have been accepted.

Execution of Defence Orders placed
with Private Parties

277. DR. RANEN SEN:
SHRI S. K. TAPURIAH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
execution of defence orders placed
with the private sector industries was
not satisfactory’ during the first half
of the year 1967;

(b) if so, whether Government in-
tend to stop placing of defence orders
with the private sector; and

(cy the total value of defence or-
ders placed with-the private sector in
the year 1966-677

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (c).
The information is being collected ang
will be placed on the table ot the
House. ~

Atomic Development under Fourth
) Plan

278. DR. RANEN SEN: Will the
PRIME MINISTER be pleased to state

(a) whether details of the pro-
gramme for the development of ato-
mic energy during the Fourth Plan
have been worked out;

(b) if so, the main features thereof;
and

(c) the tota] expenses expected to

be incurred in this respect during the
Fourth Plan?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (¢). The
programme for the development of
atomic energy during the Fourth Plan
has yet to be finalised.

Kutch Tribunal Award

SHRI SRADHAKAR
SUPAKAR:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI LILADHAR KOTOKI:
SHRI BENI SHANKER
SHARMA:
SHRI SHRI GOPAL SABOO:
SHRI M. N. REDDY:
SHRI VISHWA NATH
PANDEY:
SHRI N. K. SANGHI:

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether the Kutch Tribunal has
submitted its award;

(b) if o, the main findings of the
tribunal; and

279.

(c) if not, when it is likely to' give
the award? ’

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRs (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) Does Not arise.

(¢) According to present informa-
tion, the Award is to be announced
on 19th February, 1968,

Immovable Properties of Foreigners
in India

280. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of EXTERNAL
AFFAIRS he pleaseq to state:

(a) the approximate value of Im-
moveable properties held by forelgn
individuals and firms in India; and

(b) whether there is no restriction
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or limit on the acquisition of immove-

able properties by foreigners in tnis
country?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
information is not readily available
and is being collected from the State
Governments and will be placed on’the
Table as soon as it is available.

New Pay Scales for Armed Forces

281. SHRI K. RAMANI:
SHRI SATYA NARAIN
SINGH:
SHRI E. K. NAYANAR:
SHRI MOHAMMAD ISMAIL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
Chief of the Air Staff in a recent
statement from NEFA, as published
in local papers and broadcast from
the All-India Radio, stated that Gov-
ernment would announce within a
month new pay-scales for officers
and men of the Armed Forces; and
=

(b) if so, when new pay scales are
likely to be announced and the details
thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). No, Sir. The Chief of the Air
Staff mentioned only about improwve-
ments in certain allowanceg and con-
cessions applicable to Defence Forces
personnel, which are at present being
examined.

Improvements in the Army
Communication System
282. SHRI BENI SHANKER

SHARMA.:
SHRI SHRI GOPAL SABOO:
Wil] the Minister of DEFENCE be
pleased to state: )
(a) whether it is a fact tnat during
the 1965 war with Pakistan, the com-
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munication gystem jn our advanced
lines, did not work properly due to
the fact that the wireless sets supplied
to the fighting forces were old and
outmoded; and

(b) if so, the steps taken by Gov-
ernment to improve our communica-
tion system?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No.
Whenever there were stray cases of
failure of any communications link
for a short duration, alternative
means Of communication were cater-
ed for.

(b) The question of improving our
communication system is kept under
constant review and steps are taken
continuously to provide the Defence
forees with more modern and more
reliable communications equipment.

U.S. Arms coming to Pakistan
through Jran

233. SHRI D. C. SHARMA:
SHRI SAMAR GUHA:
SHRI P. K. DEO:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI BAL RAJ MADHOK:

SHRI BASWANT: '

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pakis-
tan is going to receive bombers,
tanks and other ammunition through
Iran {from the United States of
America which an assurance was
given by the President of U.S.A. dur-
ing his stopover in Pakistan recently;

(b) whether it is also a fact that
an Iranian General has visited Pakis-
tan recently in this connection; and

(c) if so, the reaction of the Gov-
erment of India thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNNING AND MINISTER OF
EXTERNAL AFFAIRs (SHRIMATI
INDIRA GANDHI): (a) The Govren-
ment are aware of the attempts made
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by Pakistan in the past to acquire
US. arms and ammunition through
%mA However, we do pot have any
information about any assurance of
the kind being given to Pakistan by
the U.S. President.

(b) General Bahram Aryana, Chief
of the Supreme Commander’s Staff,
Imperial Iranian Armed Forces, paid
a 12 day visit to Pakistan at the in-
vitation of the Commander-in-Chief
of Pakistan. It is not, however, known
whether this visit related to the sup-
ply of US, arms to Pakistan,

(c) Does not arise.

Pak. Letter to Security Council
Accusing India

284. SHRI T. D. RAMABADRAN:
SHRI CHENGALRAYA
NAIDU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether it is a fact that Pakis-
tan has sent a letter on the 28th De-
cember 1967 to the UN. Security
Council accusing India of a renewed
campaign of oppression and victimiza-
tion against the people of Kashmir:

(b) if so, the steps being taken by
India’s representative in UN.O. to
clear the mis-understanding created
by the Pakistan's letter; and

(¢) whether India hag also protested
to Pakistan in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) and (c). The Permanent Repre-
sentative of India has written to the
President of the Security Counecil on
January 10, 1968 that Pakistan's let-
ter refers to matters pertaining to
the domestic jurisdictlon of India
which are of no concern of Pakistan
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‘and amounts to gross interference in
the internal affairs of India. He has
pointed out that the allegations made
in the Pakistan's letter are false and
unwarranted and that the Govern-
ment of India are not prepared to
engage in any discussion or exchanges
thereon, '

Plan Outlay of Delhi Municipal
Corporation for 1968-69

285. SHRI K. M. ABRAHAM:
SHRI SATYA NARAIN
SINGH:
* SHRI NAMBIAR:

Will the PRIME MINISTER be
pleased to state: :
(a) whether the Plan outlay of

Delhi Municipal Corporation for 1968-
69 has been cut drastically;

(b) if so, what is the total plan
outlay; and

(c) the reasons for the cut?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (b) The informea-
tion in regard to Plan outlay
for Delhi Municipal Corporation for
1068-690 is awaiteg from Delhi Ad-
ministration,

(a) and (c). Do not arise.
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Land and Airspace Violations by
Chingy

287. SHRI YASHPAL SINGH:
SHRI VISHWA NATH
PANDEY:

Wil the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that there
has been ap increase in the land and
air violations of the Indian territory
bydChina during the last six months;
an

(b) if so, the measures taken by
Government in this regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Dur-
ing the past six months the Chinese
committed 12 land intrusions on
Indian and Sikkimese territory, the
bulk being during the period of the

" Nathu La incidents of August and

September 1967. One violation of
August and September 1967. Onme
violation of Indfan air space was
also committed by the Chinese.
Apgainst these land and alr violations
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in the last six months, the Chinese
<ommitted gix land intrusions in the
preceding six months.

(b) The Government of India lode-
ed protests with the Chinese Gov-
ernment. The Indian Security Forces
also foiled the Chinese attempts at
Nathu La to occupy Sikkim territory.

Anti-Indian Propagands by China

288. SHRI YASHPAL SINGH:
SHRI SHIV KUMAR
SHASTRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that China
is repeatedly broadcasting anti-India
propaganda; and

(b) if so, the steps taken by Gov-
ernment tp counteract the propa-
ganda?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) Apart from protesting to the
Chinese Government demanding the
-cessation of such propaganda and @&
return to the paths of pnormal jnter-
national behaviour, the Government
of India and their Missions abroad
are using every available opportunity
to counteract the false and hostile
propaganda put out by the Chinese
Press, Radio and other mass media.

‘Commercial Broadcasting Service

289, SHRI GEORGE FERNANDES:
SHRI P. N. SOLANKI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the plans worked gut by Gov-
-ernment to extend commercial broad-
«casting service in the country: and
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(b) tLe number of advertisers wait-
ing in the queue for time on the
ALR. Commercial Service?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K
SHAH): (a) The plans to extend com-
mercia] broadcasting are under exa-
mination,

«(b) The number of advertisers
awaiting time for commercial ad-
vertisements at Bombay at the begin-
ning of February, 1968 was 215.

Organisation of South-East Asian
Countries

290. SHRI GEORGE FERNANDES:
SHRI D. C. SHARMA:
SHRI SHIVA CHANDRA
JHA:

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether the Government of
India have made any proposal to the
countries of South-East Asia for the
creation of an organisation for the
economic development of the region;

(b) if so, how are the gbjectives of
such an organisation sought to be
achieved;

(c) whether there has been any
response to the proposal from any of
the South-East Asian countries; and

(d) how the creation of such am
organisation is expected to benefit
India? -

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir. We
have put forward the idea of a broad-
based organisation tp promote econo-
mic cooperation in the region.

(b) It is hoped that such an orga-
nisation would promote closer and
more fruitful relations among the
countries of the region in the econe-
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mic ang technical fields and would
-also improve their bargaining position
vis-a-vis the more industrialized coun-
tries in tarriff pegotiations, stabilis-
ing world commodity prices, etc.

(c) Yes, Sir. We have received
some response through diplomatic
channels and in informal talks but
it js too early to disclose these reac-
tions as they are of a confidential
nature. .

(d) India has a vital interest in
promoting economic, technical and
other ties with neighbouring South
East Asian countries, It is expected
that the creation of an organisation
like the Council of Asia would help
to promote such ties within the frame.
work of regional economic coopera-
tion. Such cooperation could help
the countries jn this region to achieve
economic independence and freedom
from economic domination.

Air-Dropping Operations in NEFA

291. SHRI GEORGE FERNANDES:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of officers, men and
planes of the Indian Air Force eng-
aged in the air dropping operations
in NEFA;

(b) whether it is a fact that the
Indian Air Force and the Indian Air-
limes Corporation had both in turn
tried their hands at air-dropping
operation in NEFA, and had given up
the effort due te their inability to
cope with the task;

(¢) whether it is also a fact that
the cost of gperation by the Indian
Air Force in NEFA is 60 per cent
more than the cost incurred by the
private firm till last year; and

(d) whether Government propose
to utilise the services of the Pilots
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and other staff of the private firm
through a separate Corporation for
air-dropping in NEFA?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) One
Dakota Squadropn of 16 aircraft is un-
dertaking supply dropping missions on
behalf of the N.EF.A. Administration.
The Dakota Squadron is supplemented
by Caribou aircraft when operating
to hazardous and smaller DZs which
the Dakota cannot negotiate. Sixteen
sets of aircrew are employed on this
air maintenance task, Each set of
aircrew comprises of 3 members—two
officers and one airman.

{(b) Yes, Sir. But the Indian Air
Force stopped supply dropping due to
increased Defence commitments and
the Indian Ajr Lines Corporation
stopped it because they were of the
view that the commitment undertaken
was not the norma] undertaking of a
massenger- cargo airline.

(c) The last rate per flying hour
which was ullowed to EKalinga Air-
lines was Rs. 92041 cffective from
1-2-1987. The provisional rate at
which the recovery is being made at
present is as indicated below:—

Dakota
Caribou

Rs. 939'- per flving hour.
Rs. 2305 /- -do-

(d) There is no proposal at present
to set up a separate Corporation for
air dropping in NEFA.

Appointment of Scientists as Direc-
Directors in Defence Laboratories

292 SHRI R. S. VIDYARTHI: will
the Minister of DEFENCE be pleased
to state:

(a) whether any complaints have
been received by the Ministry in re-
gard to the method of recruitment of
Scientists to the posts of Directors,
Grade I & IT in Defence Liaboratories;
and
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(b if so, the action taken on each
complaint, with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N, MISHRA): (a) and (b). A
complaint was receiveq from an un-
recognised organisation against the
system of direct recruitment to the
Grade of Director Grade II. Under the
Defence Science Service Rules, direct
recruitment to this grade is permis-
sible.

An appeal addressed to the Chair-
man, UP.S.C. was received from one
of the Directors Grade II requesting
that the requirement of three years
service as Director Grade II be re-
laxed in certain cases in making ap-
pointments to the grade of Director
Grade 1. The Defence Science Service
Rules provide for no such require-
ment. gince no appeal lies to uPpSsC.
in such matters, the appeal was with-
held and the officer concerned was in-
formed.

Post of Directors in R & D
Organisation

203. SHRI R. S. VIDYARTHI: will
the Minister of DEFENCE be pleased
to state:

(a) the number of posts of Direc-
tors, Grade I and II and the names
of gcientists appointed during the last
10 years in various Laboratories of
the Research and Development Orga-
nisation of his Ministry; and

(b) the qualifications suggesteq to
the Union Public Service Commission
and the qualifications of the Scientists
appointed against the posts of Direc-
tors, Grade I & II?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) and (b). Four
Grade I and two Grade II Directors
have been recruited through UPSC
durng the last 10 years. The qualifica-
tions suggested to the UPSC the
names of the scientists appointed and
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their gualificationg are given in state-
ments ‘A’ and ‘B’ respectively which
are laid on the Table of the House.
[Placed in Library. See No. LT-45/68].
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Pay Scales of Air Force Personnel

296. SHRI M. L. SONDHI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether there is any proposal
to revise the pay scales of personnel
serving in the Indian Air Korce;

(b) whether the present disparity
in the gmoluments of Officers of diffe-
rent Branches are proposed to be re-
:moved under the new scales; and
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(c) when the new scales will come
into force and the estimated total ad-
ditional expenditure involved?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir.

(b) and (c¢). Do not arise.

Protest by Indian Embassy in
Moscow on Articles in Soviet
Journals
297. SHRI YAJNA DATT SHARMA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether the Indian Embassy in
Moscow lodged a strong protest with
the Russian Foreign Office for the
slanders published by the Soviet
official journa)] ‘Literaturnaya Gazeta’
against prominent members of the
Congress Party including the Cabinet
Ministers;

(b) whether the protest hag been
rejected by the Government of
U.SSR.; and

(e) if so, the reaction of Govern-
ment thereto?

_THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The articles
in the Soviet official journal *‘Litera-
turenaya (Gazeta” under reference
were bhrought to the notice of the
Soviet Foreign Office.

(b) and (c). The Foreign Office
explained that the journal was an
organ of the Union of the Soviet
Writers whose management wag free
to decide about the contents of pub-
lication, and it had no authority to
intervene in the matter.

Fighter Planes Purchased by Pakistan
on behalf of Jordan

298. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFATRS
be pleased to state:

(a) whether it is a fact that Pakis-
tan has recently purchased, with
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American funds, 60 Mirage Jet Fighter
planes from France for Jordan on
solemn understanding between Jordan
ang Pakistan that in the event of
Pakistan going to war with India these
fighter planes would be wused by
Pakistan against India; and

(b) the approximate present
strength of fighter and bomber planes
of Pakistan including planes sent for
repairs from other Islamic countries
according to our Intelligence?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
‘OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) We have no
such information.

(b) The Government do not consi-
der the disclosure of such informa-
tion is in public interest. The Gov-
ernment are aware of Pakistan’s air
build-up and are taking adequate
steps to meet the threat posed by it.

Emigration of Mrs. Shirin Bai to
Pakistan

299. SHRI BABURAO PATEL: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Mrs. Shirin Bai, sister
of the Jate Mr. M. A. Jinnah who was
living in Poona so far has become a
Pakistanj national and has shifted to
Karachi;

(b) if s0, when and the names of
the members of her family going
with her with occupations or business
they did while in India;

(c) the amount™of money or assets,
including jewellery, Shrimati Shirin
Baj and her relatives were each per-
mitted or would be permitted to take
to Pakistan ultimately;

(d) whether the facility of becom-
ing Pakistani national is as easily
available to other Indian Muslims
without let or hinderance from ouf
Government; and

(e) if so, what are the precise rules
which govern such emigration parvti-
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cularly ip respect of the transfer of
funds and assets?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c)-
The required information is being
collected.

(d) and (e). Indian nationals de-
giring to gcquire Pakistani citizensmp
are granted Exist Permits by the
State Governments after a careful
consideration of each case provided
these persong are able to obtain neces-
sary trave] documents from the
Pakistanj Missions in India. In
the absence of any agreement with the
Pakistan Government on transfer of
eapita] and remittance of funds, there
are at present no facilities awvailable
to such emigrants for the transfer of
their funds and assets.

Muslims Migrated to Pakistan

300. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the number of
Muslims who migrated to Pakistan
during the last 5 years and the total
value of assets they took with them?

THE PRIME MINISTER, MINISTER
OF ATOMIC - ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): According
to available information, 155,111 (One
lakh fifty-five thousand one hundred
and eleven) Muslims migrated to
Pakistan during the last § years
(period ending December 1967). The
Government have no information
about the total value of assets taken
by them to Pakistan.
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Discrimination against Sikhs in UK.

304. SHRI INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there have recently
been a growing number of complaints
about discrimination practiseq against
Sikh residents in the U.K.;

(b) whether as a result, employment
opportunities for them are being ad-
versely affected in that country due
to race, colour, and for religious pre-
judices; and

{c) if so, the action taken by the
Indian High Commission in the mat-
ter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
There has been some discrimination
against all non-white immigrants in-
cluding the Sikhs, but there has beemr
no special rise in complaints recently.

(b) Yes, Sir. In varying degrees in
different sectors,

(¢) Our High Commission takes up
individual cases whenever necessary.
The British Government are also
taking legislative and other measures
to stop discrimination,

Sobmarines from USSR,

305. SHRI INDRAJIT GUPTA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether any of the submarines
contracted for from the USSR has
been delivered to the Indian Navy:

(b) whether the supply is proceed-
ing according to the schedule; and
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(¢) the number of Indian naval
personnel trained so far in the hand-
ling of such submarines?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(c). It will not be in the public in-
terest to disclose these details,

Hindi Broadcasts
306. SHRI SHRI CHAND GOEL:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether any additions have
been made in the Hindi broadcasts
during the current year; and

(b) whether there is any proposal
1o jncrease them during the next year?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir. The
additions made in the Hindi broad-
casts during the year 1967-68 are con-
tained in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-46/68].

(b) Yes, Sir. For the time being,
it is proposed to increase the duration
of Hindj broadcasts from Bhopal Sta-
tion by 25 minutes per month with
effect from 7th April, 1968. Increase
in the broadcasts of Hindi lessons is
also proposed.

Modernisation of Defence Equipment

307. SHRI SHRI CHAND GOEL:
Will the Minister of DEFENCE be
pleased to state:

(a) the steps taken by Govermmnent
during the current year to modernise
and bring up-to-date the defence
equipment,

(b) the number of factories open-
<ed, if any, during the current year for
the manufacture of defence material
and equipment, along with the de-
tails of the rate of manufacture of
indigenous material;

(e) the steps taken to secure de-
fence equipment and material from
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other countries during the current
year; and

(d) how does the defence equip-
ment compare with our defence needs?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Mod-
ernisation of equipment of the Ser-
vices is proceeding according to the
Plan drawn for the purpose and re-
sources available, It would not be in
the public interest to give the details.

(b) Nil.

(¢) The urgent requirements of
equipment and other stores are being
procured from foreign countries, with
due regard to the need for conserving
foreign exchange, to the extent these
cannot be obtained from indigenous
sources.

(d) Modernisation and induction of
equipment has been undertaken as a
continuous process to meet the pre-
sent Defence needs with due regard
to technological and other improve-
ments in the military field.

Expenditure on Kutch Tribunal

308. SHRI SHRI CHAND GOEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state the total
expenditure incurred by India so far
in representing our case before the
Kutch Tribunal? b

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MIN-
ISTER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): The
accounts regarding actual expenditure
incurred so far have not yet been
compiled, :

New Deputy Chief of U.S. Mission in
India

309. SHRI JYOTIRMOY BASU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a new person has
come as the Deputy Chief of the U.S.
Mission in India; and
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(b) if so, the background of the
person, if known to Government?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.

(b) Mr. W. H. Weathersby, the
new U.S. Deputy Chief of Mission,
was formerly the U.S. Ambassador
to the Sudan. Before that, from
1962-1965, he was Counsellor for Pub-
lic Affairs in the U.S. Embassy in
New Delhi. From 1951 to 1961 he
served in various posts with the
United States Information Agency.
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Press Information Bnrun

310, SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: "

(a) the total strength of
Information Bureau;

(b) the functions of the Press In-
formation Bureau;

(¢) whether a special team from
amongst the Press Information
Bureau staff is attached to  Prime
Minister; and

Press

(d) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) 1020 (Gazetted-
151; Non-gazetted Class IT & 111-551
and Class IV-318).

(b) The Bureau acts as a link bet-
ween the Government and the Press
performing the following main func-
tions: advising the QGovernment on
matters  pertaining to  publicity
through the medium of the Press;
acting as the spokesman of Govern-
'ment, explaining its policies and dis-
seminating factual information about
its developmenta] and other activities;
and reporting back to Government
public reactions, as reflected in the
Press, to' Government ‘policies and
activities.

FEBRUARY 14, 1968
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(¢) and (d). A Deputy Principal
Infor'mation Officer, assisted by an
Assistant Information Officer, main-
tains liaison between the Prime Min-
ister’s Secretariat as well as the
Cabinet Secretariat and the Press.

Committee pn Use of Hindi

311, SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have
constituted a Committee to advise the
Ministry on matters relating to the
use of Hindi;

(b) if so, the details thereof; and

(c) whether similar Committees are
proposed to be formed for regional
languages?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) A Committee
named “Soochana Aur Prasaran Hindi
Samiti” has been constituted to ad-
vise this Ministry on matters relating
to the progressive use of Hindi in and
fhrough the media of publicity and to
review progress made from time to
time.

(b) A copy of the Ministry of In-
formation and Broadcasting Resolu-
tion No. F. 12(6) |67-Admn. 1.; dated
the 12th Jan., 1968 constituting the
Committee is placed on the table of
the House. [Placed in Library. See
No. LT47/68].

(c) There is no proposal to consti-
fute gimilar Comwmittees for regional
languages.

Hindi Examination for Jawan

312. SHRI JYOTIRMOY BASU:
SHRI K. ANIRUDHAN:
SHRI A. K. GOPALAN:

Will the Minister of DEFENCE be-
pleased to state:

(a) whether #t is a fact that
Jawan is discharged from service,

T
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he does not pass the Hindi examina-
tion within 5 years;

(b) it so, the total number of
Jawans so discharged so far; and

(¢) whether Government are aware
that it has adversely affected the
Jawans who belong to the non-Hindl
areas?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir.

(b) and (c). Do not arise,

fufem sagrma 7 aifow 19 & gy
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are taken into account while consider-
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"X g%t fer #1 ;o arfe &
ATH AT | gwhm § qrfareary AT
YgdoiTas gz gaafi 1 ¢
Cease-Fire in Nagaland
316. SHRI MAYAVAN:
SHRI SAMAR GUHA:

Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether Government have re-

ceived any request for the extension
of cease-fire from hostile Nagas; and

(b) whether in view of the increas-

ing hostile activities of Nagas, Gov-

ernment have decided not to extend

any more cease-fire which expired on
the 1st February, 19687

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-

TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS

(SHRIMATI INDIRA GANDHI): (a)
As the Agreement on the
Suspension of Operations (and (not
a cease-fire) was due to expire on

31-1-1968, the Government of India on

27th January, 1968, announced further

extension of the Agreement on the
Suspension of Operations for another
three months, that is, upto the end of
April, 1968.
on 20-1-1968 a request was received

Subsequently, however,

from the Underground Nagas for an
extension upto six months, Overall
law and order situation and the wishes
of the people expressed through their °
Government

ing extensions of the agreement.
T ww

317. it Frgrer feg : war difire-
w1d W4T a7 T # O H4 fF

(%) %1 9z == § f zar€ w0
o 7wg getwrar, s (fearaa w2w)
Fgwi,; W



517

(a) =fg g, @t ¥ g ?
I gTET wr-frarw wifs o ww aw
& foram sy fear g ?

qqw "N, W wfer N0, D
Wi T difwewnd W (S
cfa miwt) : (%) ot @

(@) ¥FX 7 qET TS
®IHT 9 §T @ I T@0 §I A3
g Fww T wWifs W ¥ S0 A
W 7T ¥ I OF qgH W1 oA
wrfas Aar Y e Fagwr fear g

Military Land Cantonment

318. SHRI NIHAL SINGH: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government received
any representation on the 12th May,
1967 from the employees of the Mili-
tary Land Cantonment Department
about the jrregularities being commit-
ted by high officials of that Depart-
ment;

(b) if so, the details thereof; and

(¢) the waction taken by Government

against the officials concerned?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No
such representation has been received
by Government on the 12th May 1967
from the employees of the Military
Lands & Cantonments Service. How-
ever, g copy of a printed pamphlet
dated 12th May 1967 entitled “An Ap-
peal to each Member of the Parlia-
ment of India” under the name of
Shri H.E.L, Murishwar, a temporary
clerk of the Service, has been receiv-
ed.

(b) The “appeal” refers to certain
personal grievances of Shri H  E L.
Murishwar, to certain cases of alleged
irregularities, and also makes some
general suggestions. Enquiry into al-
legations has broadly revealed that

3092 (Ai)LSD—4.
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they are not substantiated. A few,

;natten arising from the appeal’ are
owever still under enquiry or under

determination by the Civil Court.

(¢) Does not arise.

o8 faM qemwAl & wwe 6
affrrm % W ® w7 § frem
o

319. Y FWTCW witw : wT
=g 931 77 @ B w9 w37
f&

(%) #=1 77 7w ¥ & o
wafear faifrer =g orem awr
78 oAaREENITeaT § FTei @)
affaT Fam F 7 § fammr mr
gk

(@) =fz &, &1 @ =W ¥
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AT WA, wy wier @0, g
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g wmist) @ (F) S oA

(&) wrawas g=aT a9 2= 9%
W A fEer ¢ (qawtw
® v faqt mar | [fed v go 2o
48/68] 1

Proposal of a coalition Government in
Vietnam

320. SHRI HIMATSINGKA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have -e-
ceived g copy or the contents of a
proposal put in circulation by a group
of 20 Vietnamese, mostly former mem-
bers of the Government of South Viet-
nam, for a negotiated peace settle-
ment in Vietnam envisaging coaiition
Government made up of the present
South Vietnamese Government and
the Viet-cong National Liberation
Front; and
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(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
The Government has seen press re-
ports on the subject,

(b) Government of India’s views on
Vietnam question are well known, We
favour a peaceful political solution to
the problem in accordance with the
wishes of the Vietnamese people and
consider that the Geneva Agreements
of 1954 provide a suitable framework
for the purpose.

Use of Poisonous Gas and Toxic
Agents in Vietnam War

321. SHRI HIMATSINGKA: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have any
confirmation about the reported ulle-
gations that the U.S. Forces have of
late been using poisonoug gas and
other toxic agents in the Vietnam war;

(b) if so, whether Government have
taken-up the issue with the U.S. Gov-
ernment with a view to prevent the
use of such gases and such toxic
agents in the Vietnamese war; and

() if so, the TU.S, Government's
reaction thereto

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
It is understood that from time to
time the International Commissioner
has received complaints from the
People's Army of North Vietnam
about the alleged use of toxic chemi-
cals and gases by the United States
of America in South Vietnam How-
ever, there appear to have been no
such reports lately,
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(b) und (c). The Commissiun sends
reports of its activities to the Co-
Chairmen, of the Geneva Conference.
No report on this subject has been
received by the Government of India
so far.

fogra), wil st o= 7 wwiww
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(@) =1 wzm fafes @i sgra
ot &5 JYoe F wfwfaa § ?

AT e Kerew ot (o ¥ ¥o
) : (F) T o WA ¥ gy
¥ g fafiex o1 wfafam giwfies am
¥ wfafaa dhmadt aaf § 2 78 ==l
9T YA #x wqifE w1 # fava
fFmmm g

(@) fav w9 & e Wik frfew
& fa srww grewaTt ¥ gfaar
7 & ywfaa fog a1 @ § A T
% ®IT Jgr fogr Smam = i aat
¥ geanfam waTTr 3 i @Y 9 o
Frrre & wgre & fa7 ey & o
F waeqr § TR W@ & foX Ao

# TF THTOT ¥ eiud $3F T GG

ST

ww Al § A oA At et §

PTETTE ¥ wTe

324 st ofeeEw Eedd
T AT WX WO HAT T I B
FO FG fF sTETEET e dar
797 wigrw, faferw, e ol armeE
¥ AR T wrerat F g S Frawat
F yaror & fedr e = faw
fear & 7

qWAT AT AT HA (S Wowo
g) : WS AR EWT 92 9T
WA A H Ty [geaema
4 ™ fon om0 fed@  den
Q®o Fo-49/68] |

gt avE

325 & TwTEATT WrERT :‘wr
TH AT A TAT FY FT w47 5

(%) wrea & g femt ot A
t;

MAGHA 25, 1889 (SAKA)

Written Answers 522

(&) = ot Al w71 #r¢ A
mﬁmmtw\tnﬁ'ﬁ,u‘rmﬁ
IS ;

(7) w1 wER BEAET AEl w5
#ré wyEr At @ wieafy g, atfew
w97 v fafer Tt 1 feae-
et s fmr e ;W

(9) 77 & aat & fagre & ger
¥ T BT A1F W fReAT wRE
fear mr g ?

Sfar W (s ol fey) ¢
() 621
(@) < gt 1 erafrar @ sfog
# frwrfaa § waig
(1) s@7 St ] gt
fot &% 10000 ¥
afas & ;
(2) fado =oit ® wrafwr
fam¥t @& 2500 ¥
nfes & 9F 10000 ¥

]

(3) g soft wr enfmr
fosr & 2500 ¥
wfas ad & 1

() <t g 1 BT AT F T
# w6 B g A F fag amETor
FETaE wAEE g2 fg and § ) fawr
Fal & fau fadw gem @ea feg
o § 1 1966-67 FIRW fafaw
grad FEl #1 far U wEEE wPEe
o faaoo ‘' Hfag g €

() T AGT G O @
frrwr ‘@ HE IR [qEawem H
o faqr 7 |if!‘t!itﬂqso3h_
50/68] |



523 Written Answers

TR g W

326 W} UWTEATT mredt : W&
TR HET qg TOT HT FATHGT 6

(%) ermge (9er) e @
¥ aF 1948-69 ¥ YTT-STTF FT ATFTT
wry

(w) ™ aF # fea-fer 72l &
T it § W ag fEe-fer wei av s
FETE

(7) w&r W T T G@GE
2 #1 § WK afz g, @ frey w2 &
g

(7)) M ggoR RN QU s &
ol & N ¥ W §TFTT ¥ 3 wgwAr
wAME

(=) afz gt, ® feat o aifr of
g WX g9 g%g ¥ g & w@y afa-
e g ;

(7) s=rym e ¥ ey FY Arfemr
€T, T & JrETET 1 aq F7, g
arfeat a7, W ATl S ToRT w0
¥ fa2 = faty agrmar AR 2 ; W

(®) ufz gt, ar feaeft ofr it

T @ AR B9 a1t ¥ a7 F1 |7 gfA-
fear g ?

whrew dft (= vt fvg )
(F) 4,63,606 T |
(w) wra & amer
1. &)
2. wfa aur waAi T w7
3. qupdi aaT MIfEEy aT FT |
4. ST 74T SAARTET T HT |

FEBRUARY 14, 1968  Written Answers 524

5. 99 T |

6. QT ¥ TTHT HT |

7. WEE T |

8. fead & mrfeai & agem

9. 9zZf & feTmar

10. TSI aaT wrEw #7 farsr

11. Fwfegi & w7 |

12. firs gegri & waw

13. TIATT AGT V-AGATATHT F
W |

14. ¥ 97 |

15. ¥ %7 |

16. fafegt sw=aEr |

17. orafat # fear g2 &

FRT T IR IR
T |

W & aF
1. FTATHT SHATICTT T |

2. &< fawm T aT |

3. BEAT G¥ Ft Feafogt &
|-TaE T97 TOHT 9T
gd, W ofemm  aw
fosaedl 9T @ |

4. S T 9T 97 Faaw 0T
w+ fo wfow § —

(1) Qv & fag fawr

(2) a9 aqT TA-ATATATE |

(3) s FwL

(4) SAmelt qUHD q9T AT
quel ®1 AT & fog
=

5. ®%rs fomd wifeer § —
(1) @1



s25 ' Written Answers MAGHA 25, 1889 (SAKA)
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Radio station gt Darbhanga, Gorakhpur
and Motihari

329. SHRI BHOGENDRA JHA:
SHRI K. M. MADHUKAR:
SHRI SHIVA CHANDRA JHA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the progress made in the
schemes for setting up Broadcasting
Stations of the All India Radio in
Darbhanga end Gorakhpur and a

studio at Motiharl; and
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(b) by which time the work is like-
ly to be completed?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K K. SHAH): (a) and (b). The
scheme for setting up of a broad-
casting Station at Gorakhpur only
has &0 far been approved. Neces-
sary action to wmoquire gites for
locating the transmitter and studios
for this installation is in progress. The
required equipment has already been
received and the installation of the
transmitter is likely to be completed
during the year 1970-71. The perma-
nent studiog are likely to be ready a
little Mater,

Government has been moved to ac-
cord financial sanction to the estab-
lishment of an All India Radio Sta-
tion at Darbhanga.

Investigations have been ordered for
the most suitable site for a studio in
The

Champaran—Saran  districts,
claim of Motihari as a desirable site
will be investigated.
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Obsolete and unservieceable vehicles

333. SHRI 8. C, SAMANTA: Wil
the Minister of DEFENCE be pleased
to state:

(a) what is the progress in the dis-
posal of out-dated, obsolete and un-
serviceable vehicles belonging to the
Defence Department;

(b) the number of jeeps, trucks, lor-
ries, and motor cycles disposed of by
auction, or otherwise till December,
1967 and the number of such vehicles,
which are still to be disposed of;

(a) whether certain obsolete and un-
serviceable vehicles continue to oust
and waste in the open due to the de-
cision to dispose them of being not
taken in time; and

(d) if so, the reasong therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
8453 obsolete and  unserviceable
vehicles ie, those categorised
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in Class VI or Class VII were
declared for disposal during the period
1-11-1963 to 31-12-1967. Of these 3332
vehicles were disposed of till 31-12-
1867. The balance of 121 vehicles are
awaiting disposal.

(b) The number of jeeps, trucks,
lorries and motor cycles other than
those categorised in Class VI or Class
VI, disposed of from 1-11-1963 to
31st December 1967 and the number
awaiting disposal as on 31st Decem-
ber 1967 are as follows:—

Type of Number  Number
Vehicle disposed of awaiting
disposal
1. Jeeos 6645 2110
2. Trucks 8607 2766
3. Lorries 16428 3017
4 Motor Cycles 7331 1501
(c) and (d). Vehicles declared

obsolete and unserviceable are declar-
ed for despatch as soon as possible.
The actual disposal however takes
some time since certain formalities
have to be gone through auction ad-
vertised, auction held, price paid and
vehicles lifted by the successful bid-

der. Storage of vehicles under cover- .

ed accommodation or in the open is
determined with reference to the
availability of accommodation and
the mature of the item. Where re-
quired, stores kept in the open are
covered with tarpaulins and every
effort is made to arrest deterioration
during storage.

TV Stations

334 SHRI MANIBHAI J, PATEL:
SHRI S. R. DAMANI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
tsate:

(a) whether it is a fact that in a
recent seminar held in Delhi it has
been impressed that television can can be
extended to other cities India
and it will not cost much; and
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(b) if so, the reaction of Govern-
ment thereto and the estimated cost
at which such extension of TV can be
made in other big cities of India?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). Gov-
ernment is aware of the fact that the
recent seminar held in Delhi has im-
pressed the importance of TV as the
most effective medium of mass com-
munication etc. and that concrete
steps should be taken for setting up
television stations at Bombay, Cal-
cutta, Madras and Kanpur besides
strengthening the Delhi Station.
These proposals are already under
Government’s  consideration. The
initial phase of extension of this ser-
vice to the aforementioned big cities
is estimated to cost Rs. 375 crares.

Committee on Aeronautics

335. SHRI N. K. P. SALVE:
SHRI S. R. DAMANTI:

‘Wil] the Minister of DEFENCE be
pleased to state:

(a) whether the Committee om
Aeronautics hag submitted its report
to Government; and

(b) if so, the broad details thereof
and the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) No, Sir. Under
the Government Resolution the Com-
mittee has been asked to submit its
report not later than 30th April, 1968

(b) Does not arise.
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Pak objection to enactment of unlaw-
ful activities Act, 1967

336, SHRI N. K. P. SALVE:
SHRI MADHU LIMAYE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of
Pakistan have submitted any objec-
tion to the Security Council regard-
ing the enactment by the Indian Par-
liament of the Unlawful Activities
Act; and

(b) if so, the steps taken by Gov
ernment in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.
The Permanent Representative of
Pakistan wrote a letter to the Presi-
dent of the Security Council on Dec-
ember 28, 1967 about it.

(b) The Permanent Representative
of India has written to the President
of the Security Council on January
10, 1968 that Pakistan's letter refers
to matters pertaining to the domestic
Jjurisdiction of India which are of no
concern of Pakistan and amounts to a
gross linterference in the internal
affairs of India. Our Permanent Re-
presentative has pointed out that the
Government of India are not prepar-
ed to engage in any discussion or ex-
changes thereon.

Chanda Committee's proposal regard-
ing publicity media

337. SHRI N. K. P. SALVE: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) Whether any decision has been
taken by Government on the Chanda
Committee’s proposal that a Central
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Information Board be set up to co-
ordinate the functions of the various.
publicity media; and

(b) whether Government are con-
templating any other alternative to
these proposals?

THE MINISTER OF INFORMA-.
TION AND BROADCASTING (SHRI
K. K SHAH): (a) and (b). No, Sir.
‘This recommendation along with
other recommendations about re-
organisation of the Ministry of Infor-
mation and Broadcasting will be tak-
en into consideration after the recom-
mendations of the Administrative Re-.
forms Commission are available.

Naga’s collusion with China

338. SHRI RABI RAY: Will the-
Minister of EXTERNAL AFFAIRS be -
pleased to state:

(a) whether his atten’ m has been
drawn to the report twuat during a
debate in the underground Nagas
National Council held in January
nearly thirty speakers had advocated
collusion with China:

(b) whether it is a fact that China
had said that she was prepared to
give recognition to the Nags inde-
pendence and was also prepared to
give help provided the Nagas em-
braced Communism and hroke off
talks with the Government of India;
and

(c) if so, the reaction of the Gov-
ernment of India thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) According
to reports available to Government
some of the extremists amongst Un-
derground Nagas have advocated
active collusion with China while -
others deprecated such a move.
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(b) Government's attmtion has _
.been drawn to press reports emanst-
ing presumably from Pro-Phizo
Underground sources that the Gov-
ernment of the People Republic of
~China are considering ‘recogntion' of
the Rebel group in Nagaland. The
Government have, however, no pre-
-cise information on the subject,

(c) Government are determined riot
‘to allow any foreign interference in
"Nagalangd which is an integral part of
~the Indian Union.

Pakistan Air Chiefs visit

339, SHR] RABI RAY: Wil] the
"MINISTER OF DEFENCE be pleaged
to state:

(a) whether his attention has been
-drawn to the reports that Air Marshal
‘Nurkhan, Chief of the Pakistan Air
“Force who was due to visit Delhi on
the 15th January, 1968 for talks with

Air Chief Marshal Arjan Singh has
“put off his visit; and

Ab) if #o, the reasons therefor?

THE MINISTER OF DEFENCE
- (SHRI SWARAN SINGH): (a) and
(b). The visit has been put off by
- the Chief of the Pakistan Air Force
.and we have not been apprised of
Fany reason.

Plan allocation for Orissa during
’ 1968-69

340. SHRI CHINTAMANI PANI-
GRAHI1: Wil the PRIME MINISTER
"be pleased to state:

(a) whether the plan allocations for
Orissa for the year 1968-69 have been
finalised;

(b) if so, the details thereof;

(c) the share of the centre and the
State; and

(dy the manner in which the sufe
~Government have agreed to raise their
:ghare item-wise?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) to (d). Do not arise,

Flan allocation for Orissa for 1967-68

341. SHRI CHINTAMANI PANI-
GRAHI: Will the PRIME MINISTER
be pleased to state:

(a) whether the total plan alloca-
tions for Orissa for the year 1967-68
have been fully utilised or there has
:ee:‘any shortfall, if so, under which

eads;

(b) the source-wise collection of
Rs. 20 crores ag agreed to by the
State Government fos rlising their
share of resources for the year 1967-88;

(c) whether State’s ghare has been
fully met or there was any Shortfall;

(d) if so, the details thereof; and

(e) what was the shortfall in the
State’s share?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) & (c), The
information will be available only
after the close of the year 1967-68.

(b) Attention is invited to the
Statement laid on the Table of the
House in reply to Unstarred Question
No. 3338 on June 22, 1967.

(d) and (e), Do not arise.

SHIFTING OF NAVAL TRAINING
ESTABLISHMENT TO PARADEEP

342, SHRI CHINTAMANI PANI-
GRAHI: Wil] the Minister of DEF-
ENCE be pleased to state:

(a) whether the proposal for shift-
ing the existing naval training esta-
blishmefit to paradeep has now been
finalised;
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(b) if so, when it is going to be
set up at Paradeep; and

(c) from where it is going to be
shifted? A

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir,

(b) Does not arise.
(¢) Visakhapatnam,

P

Indo-Turkish Relations

343, SHRI DEIVEEKAN:
SHRI INDRAJIT GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether it is a fact that the
Turkish Foreign Mipister visited India
in January, 1968 and held discussions
with Indian leaders;

_(b) if #0, the details of the subjects
(c) the steps taken for improving
Indo-Turkish relations?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) and (c). The subjects discussed
and the steps propmsed for improving
Indo-Turkish relations are contained
in the Joint Communique of January
9, 1968, issued on the conclusion of
the visit of the Turkish Foreign Mini-
ster to India. A copy of the Joint
Communique is laid on the Table of

the House. [Placed in Library. See
No, LT-51/68].

Agricultural income tax

344, SHRI DEIVEEKAN: Will the
PRIME MINISTER be pleased to
state:

(a) whether any final decision has
‘been taken regarding the proposal of
Planning Commission for levy
Agricultural Income Tax;
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(b) if so, the nature thereof; and

(c) the reaction of State Govern-
ments in this regagd?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir

(b) Does not arise.

(c) The matter is stil] under con-’
gideration by State Governments.

Resourceg for Agricultural Bector

345 SHRI DEIVEEKAN: Will the
PRIME MINISTER be pleased to
state:

{a) whether it is a fact that Plan-
ning Commission is considering the
issue of raising larger rescurces for
the agricultural sector; and

(b) if so, what are the main pro-
posals under consideration in this
regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir
The Planning Commission is consider-
ing the issue of raising larger re-
sources for the agricultural as well as
non-agricultural sector.

(b) The Annual Plan for 1968-69
containing the recommendations of the
Planning Commission will be present-
ed to the House in the current ses-
sion,

MESSAGE FROM YEMENI PRIME
MINISTER

346, SHRI DEIVEEKAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to tsate:

(a) whether it is a fact that Yemeni
Prime Minister has sent a message to
the Prime Minister of India requesi-
ing India's aid and assistance; and
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(b) if so, the nature of assistance
asked for and the reaction of the
Indian Government thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) Certajn proposals have been
received which, are under considera-
tion of the Government
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Rebel Naga leaders planning to go to-
. .China

349. SHRI S, S. KOTHARI: Will the

«Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that Mouw
Angami angd Isaac Siru, Leaders of
the rebel Nagas army and foreign
service are reported to be planming
to go to China and that they contact-
ed the Chinese Embssy while visiting
Delhi;

(b) if so, the reasons for taking no
action against them while in Delhi;
and

(c) the action Goverrment pro-
pose to take to curb such anti-na-
tional activity?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Information
regarding the Underground Nagas and
their movements is classified. Mowu
Angami was not a member of any of
the underground teams which came
to Delhi for talks during the last two
years. Issac Swu also did not come
to Delhi for talks after October, 1966.

(b) The question does not arise.
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Demand of Plebiscite in Nagaland

351. SHRI SITARAM KESRI:
SHR] VISHWA NATH
PANDEY:
SHRI O. P. TYAGI:
SHRI SREEDHARAN:
SHRI S. M. BANERJEE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it iz a fact that the
underground Nagas have made de-
mands for holding a plebiscite in the
State to decide about the future of
the area;

(b) it so, Government's reaction
thereto; and
(c) whether Government have

made any fresh proposals to resume
the talks with the wunderground
Nagas, if sp, the latest position in this
matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No reguest
for holding a plebiscite in Nagaland
has been received from the Under-
ground Nagas.

(b) Nagaland is an integra] part of
the Indian Union; the question of
plebiscite for redetermining its status
does not arise,

(c) Government of India have not
been approacheq in the matter by the
Underground Nagas.

Repatriation of stateless persons of
Indizn Origin from Ceylon

353. SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the
repatriation of Stateless persons aof
Indian origin in Ceylon which was
to be given effect to by January-Feb-
ruary, 1968 has been delayed; and

(b) if so, the reasons therefor as
also the time by which this repatria-
tion is proposed to be given effect to?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Ap-
plications for Ceylon and Indian citi-
zenship are to be called simultane-
ously after the Ceylon Regulations
under their legisaltion for implement-
ing the Indo-Ceylon Agreement of
1964 have been approved by the Cey-
lon Parliament. Repatriation can
only start after the grant of citizen-
ship.

Joint Defence of S.E. Asian countries

354, SHR] HEM BARUA. Will the
Minister of EXTERNAL AFFAIRS be
pleaseq to state:

(a) whether it is a faet that the
U.K. Goverrrment have decided to
wind up its military, naval and air
establishments in the Indian Ocean
area in the course of the next ftwo
years;

(b) if so, whether it is a fact that
certain South East Asia countries have
prepared a joint defence pact for the
security of the region; and

(¢) if so, which are these countries
and what role India proposes to play
in this area?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
PXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir,

(b) and (c). We are not aware that
any South East Asian countries are
preparing a new joint defence pact for
the region. However, there are indi-
cations that Malaysia, Singapore,
Australia, New Zealand and UK.
might jointly consider the problem of
defence consequent on the British
military withdrawal.

India has a vital interest in further
strengthening her close ties with nei-
ghbouring countries in South East
Asia in the political, cultural and eco-
nomic fields. In aecordance with our

FEBRUARY 14, 1968 Written Answers

& .

544

policy of non-alignment, we have no
plans in regard to a regional military
arrangemant,

PM’s visit to NEFA

355. SHRI HEM BARUA. Will the

PRIME be leaged
state: = i

(a) whether it is g fact that she
paid a visit to NEFA sometime back;

(b) if s0, whether her visit was
compelled by the reported intrusions
of the Chienese into NEFA;

(¢) whether any enquiry was
made to this effect; and

(dY if so, the result thereof?

THE PRIME MINISTER MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER EXTERNAL  AFFAIRS
(SHRIMATI INDIRA GANDEHI):
(a) Yes, Sir..

(b) No, Sir,

(c¢) and (d). Do not arise,

Proof and experimenta] establishment

357. SHRI S, KUNDU: Wil] the
Minister of DEFENCE be pleased to
state:

) (a) whether Government have con-

sidered any schemes for the develop-
ment of Research and Expansion of
Proof and Experimental Establish-
ment at <Chandipore (on Sea),
Balasore; .

(b) if so, the nature of such ex-
pansion and funds allotteq for the
year 1967-68 ang funds likely to be
allotted for the year 1068-69; and

(e) if not, the ressons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA): (a) andl
(b). ¥Yes, Sir. A number of schemes:
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for the development of the Proof and
Experimental Establishment at Bala-
sore have already been implement-
ed by Government, Some schemes
in this regard are being progressed.
These include the increase in  ihe
existing length of the =acquired
ranges to cater for the requirements
of the new guns, the provision of
certain other technical facilities, and
civil works required to protect the
ranges from sea erosion,

Funds allotted for 1967-68 com-
prised Rs. 6.44 lakhs in civil works
and Rs, 40.50 lakhs for the purchase
of stores for this establishment. For
1968-69, a provision of Rs. 16.67 lakhs
for works and Rs. 69.05 lakhs for
purchase of stores respectively s
under consideration,

(c) Does not arise,

Manufactare of Avro-748

358. SHRI S. M. BANERJEE: Wik
the Minister of DEFENCE be pleased
to state:

(a) whether some more AVRO-
748 aircraft have been manufactured
in Kanpur in 1956 and 1967;

(b) if so, the number of such air-
craft; and

(c) whether adequate steps have
been taken to step up the production?

THE MINISTER OF STATE 1IN

THE MINISTRY OF DEFENCE
((SHRI L. N. MISHRA): (a) Yes,

Sir,
(b) 1966 3 aircraft
1967 4 aircraft

(c) It is proposed to produce 6 air-
craft in 1968-69 ang step up produc-

tion to 7 aircraft per year from
1969-70.
Contract Service of A. I. R. Staff

Artistes
359. SHRI S. M. BANERJEE: Will
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the Minister of INFORMATION &
BROADCASTING be pleased to state:

(a) whether the new contract of
service for the staff artistes has beemnr
modified after having discussion with
the All-India Radio Broadcasters and!
Telecasters Guild; and

(b) if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). The new:
contract from prescribing 55 years as
age of retirement for Staff Artistes
subjects to a limit of 20 years service
was introduced on 30th September,
1967. This form was modified on 2nd
November 1967 by deleting the 20
years service limit The revised:
form is proposed to be further modi-
fied by raising the notice period for
termination of service from 3 months
to 5 months, as shorter notice was
objecter to by all the Staff Artistes
including Staff Artists’ Association.
and All India Radio Broadcasters and
Telecasters Guild.

Instructions issued top Foreign Em-
bassies regarding political asylum:

360. SHRI S. M, BANERJEE:
SHRI S. K. TAPURIAH:
SHRI B. K. DAS-

CHOWDHURY:
SHRI CHENGALRAYA
NAIDU:

Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether a note has been issued
to all the Embassies in India not to
give political asylum to the defectors;

(b) if so, the detaily thereof and
the factors leading to the issue-pf the-
note; and

(¢) the reaction of the embassies-
thereto?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir

(b) A circular ,was issued to all
Foreign Missions in India on 30th
December, 1967, informing them that
the Government of India did not re-
cognise the right of Foreign Missions
to give asylum, shelter or refuge to
‘any person or persons within their
premises as this was not within the
‘purposes of a Diplomatic Mission and
is also against the wel]l established
Internationa] practicec The Foreign
‘Missions were asked that in future if
‘they receive any such request, it
‘should not be granted and the Minis-
try of External Affairs immediately
informed., This circular was issued
to remind Foreign Missions in India
that such cases did not fall within
“their normal functions and to prevent
.the recurrence of cuch cases in future.

(¢) The Ministry of External Af-
‘fairs has not so far received any re-
:action from the Foreign Missions to
:the above circular.

Annual plans

361. SHR] SHIVA CHANDRA
JHA: Will the PRIME MINISTER
be Pleased to state:

(a) whether it is a fact that be-
caus, of inadequate foreign aid,
India had to start the Annual Plans
instead of embarking on a Fourth Five
Year Plan just after the end of the
Third Plan; and

(b) if so, how far the Annual Plans
are dependent on the internal re-
sources and how far, on foreign aid,
A any?

THE PRIME MINISTER MINIS-
TER OF ATOMIC ENERGY, MINIS-
'TER OF PLANNING AND MINISTER

FEBRUARY 14, 1968

Written Answers 548
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Un-

certainty about external assistance
was one of the reasons.

(b) The Annual Plan for 1966-67
took credit for Rs. 1321 crores of in-
ternal resources and Rs, 900 crores as
external assistance for the Public
Sector Plan. The comparable figures
for the 1067-88 Plan arg Rs. 1245
crores and Rs. 1001 crores

Chinese atomic expiosion

362. SHRI SHIVA CHANDRA JHA:
SHRI HFM RAJ:
SHRI NIHAL SINGH:

Wil ‘the Minister of DEFENCE
be Pleased to state:

(a) whether it is a fact that China
hag made another atomic explosion
recently; .

(b) if so, the reaction of the
Indian Government thereto from the
defence of the Indian territory point
of view;

(e) whether Indian is in a position
to face the Chinese nuclear offensive:
and

(d) if so, to what extent?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d) Yes, Sir. China conducteq a
nuclear test on 24th December, 1967
but its actual character is a matter of
some doubt

The impact of Chinese nuckear de-
velopment on our defence has been
discussed at length in the previous
sessions of Parliament, Attention
is invited to the debate in the Lok
Sabha on 21st June 1967 on a Calling
Attention MNotice 'and in the Rajya
Sabha on 1st August, 1967 on Starred
Question No. 184 and on 19th Decem-
ber, 1987 on Starred Question No.
623,
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- The development of nuclear weapons
by China in so far as it has a bearing
on ou security is a subject of come
unuoug assessment by Government.

Indian press

363, SHR] SHIVA CHANDRA
JHA: Will the Minister of INFOR-
MATION AND BROADCASTING be
Pleased to state:

(a) the steps taken by Government
for curbing the owenrship concentra-
tion process in the Indian Press since
the beginning of the First Five Year
Plan; and

(b) the extent of success achieved?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). In pur-
suance of its basic objective, the
Press Counci] of India has already
undertaken a study in thig regard,
Tts report will be finalised on receipt
of replies to a questionnaire jssued
to various sections of the community
in August, 1967. Further action will
be considered by the Government in
the light of the recommendations
made by the Council after it has duly
considered the replies to the gquestion

maire,

Employees of Indian Embassies
knowing Hindl

364. SHRI VALMIK] CHOU-
DHARY: Wili the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) the percentage of the persons
having working knowledge of Hindi
posted in the Indian Embassies abroad;
and.

(b) whether the Embassies have
opened Hindi Classes for popularising
Hindi in other countries?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND
OF EXTERNAL AFFAIRS (SHRI-

. 3092( Ai)LSD—5.
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MATI INDIRA GANDHI): (a) In
most Indian Missions abroad there
are Hindi knowing personnel. It
would be difficult to state exact per-
centages as the position changes with
transfers and movements of gtaff.

(b) Hindi clases are being conduct-
ed in London, Accra and Colombo
either directly by the Indian Missicns
in these capitals or with the support
and encouragement of the Missions.

Chinese jet aerodromes on Simo-
Nepalese border

356. SHRI BENI SHANKER
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government are aware
that the Chinese have ‘made a net-
work of jet aerodromes all along the
Sino-Nepalese border; and

{b) what protection Government
propose to give to the civilians in
the event of an aerial attack?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH). (a) Gov-
ernment have no information,

(b) The aerial threat to us in this
region has been taken into account in
our defence plan.

Charges for commercial broadcast

366. SHRI K. P. SINGH DEO:
SHRI P. K. DEO:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
A.I.R.'s tariffs for advertising tmme
is twice and even more than the rates
charged by the Radio Ceylon; and

(b) if so, the reasons therefor?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). The
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advertisement rates of All India
Radio's Commercia]l Service are
higher than the rates charged by
Radio Ceylon, in view of the supe-
riority of tht service, the appeal and
coverage of the former. Apart from
providing popular programmes, the
AIR's Service is broadcast on medjum-
wave, which has resulted in boosting
the sale of cheap single band medium-
wave transistors and radio gets, thus
helping the radio industry and which
provides much better reception com-
pared to the short-wave service
broadecast by the Commercial Service
of Radio Ceylon.

Contracts for Commercial] broadcast

367, SHRI K. P. SINGH DEO:
SHRI P. K. DEO:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that many
of the long outstanding publicity or-
ganisations have been kept out of the
list of approved contractors for Radio
advertising, whereas new-born units
have been accepted; and

(b) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
=. K. SHAH): (a) It is not the po-

licy, Whichever comply with Ttules
have been accepted.

(b) Does not arise.
atfee wgean
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Telugu Periodicals

373. SHRI M. N. REDDY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number, names, places of
publication of various Telugu lan-
guage periodicals and their compara-
tive circulation per issue;

(b) the Centra] assistance and en-
couragement being extended to the
language dailies and weeklies pub-
lished from rural areas and distriet
head-quarters; and

(¢c) what are the specific condi-
tions for getting such assistance?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
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K. K. SHAH): (a) Necessary in-
formation is contained in the Report
“Press in India, 1967—Part II" laid
on the Table of the House on the
14th December, 1967.

(b) Systematic encouragement and
assistance is given to the small and
medium language newspapers by way
of suitable advertisement support,
preferential allocation of newsprint,
sustained supply of press releases, fea-
ture articles, photographs, ebonoid
blocks, etc.

(c) In the matter of release of ad-
vertisements, regularity in publica-
tion, reasonable standard of produc-
tion and adherence to accepted jour-
nalistic ethics are taken into account.
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Indian Embassies jn South African
eountries

375, SHRI GADILINGANA GOWD:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of the South African
Countries which became independent
recently and where our country has
established embassies;

(b) the names of countries where
such embassies have not been estab-
lished; and

(¢) the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS. (SHRI-
MATI INDIRA GANDHI): (a) and
{b). Botswana and Lesotho formerly
known as Bechunaland and Basuto-
land are two South African count-
ries which attained independence on
the 30th September and 4th October,
1968, respectively. The Government
of India have recognized them, but
have not established any Missions
there so far.

(¢) The question of covering these
countries by concurrent accreditation
is still under consideration.

Radio station st Kurnool

$76. SHRI GADILINGANA GOWD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any proposal
to instal a broadeasting unit at Kur-
nool, Andhra Pradesh; and

(b) if so, the action taken thereon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). While
considering the expansion of medium
wave broadcast coverage in the coun-
try under the 2nd and 3rd Five Year
Plans, Kurnool, along with Anantpur
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and Cuddapah in Andhrs Pradesh,
was considered as one of the possible
locations for a ‘medium wave trans-
mitter for serving the Rayalaseema
area. Subsequently, as a result of
detailed examination it was decided,
in consultation with the State Gov-
ernment to locate the transmitter at
Cuddapah and the same was commis-
sioned in June, 1963.

Nava]l dockyard at Visakhapatnam

377. SHRI M. S. MURTI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the examination of the
Report submitted by he team of ex-
perts regarding the proposed Naval
Dockyard at Visakhapatnam has been
completed and a decision taken
thereon; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCi
(SHRI SWARAN SINGH): (a) an.
(b). The Project Report has been re
ceived very recently and is bein,
examined.
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\Sainik School, Goalpara

380, SHRI M. R. MASANI: Wil
the Minister of DEFENCE be pleased
to state:

(a) the details of the teachers from
various parts of the country employ-
ed in the Sainik School, Goalpara,
Assam with Statewise break-up;

(b) whether lately there has been a
demand that teachers from
‘States be immediately replaced by the
local people;

(c) whether to back this demand,
1ot of agitation against the School
been going on for some time
and =

E‘ﬂ
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(d) the action, if any, taken by
Government in this regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d). Information is being collected
from the Sainik School, Goalpara and
will be placed on the Table of the
House in due course.

Role played by U.S, Embassy and
British High Commission in Ouloug
Zade affairs

381, SHRI PILLO MODY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the attention of Gov-
ernment hag been invited to a press
report published in the “Times of
India’ dated the 28th December, 1967
to the effect that the Ministry of
Externa] Affairs have orally express-
ed their strong disapproval of the role
played by the U.S. Embassy and the
British High Cormissgioner’s Office in
New Delhi in Oulougzade affair;

(b) if so, the details thereof; and

(c) the reaction of the two diplo-
matic missions in question?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Yes, Sir. The U.K. High Com-
mission was told that they should have
informed us immediately Ulugzade
had approached them for shelter. The
U.S. Embassy was told that they
should hand over Ulugzade to our
care immediately as it was not within
the purposes of a Diplomatic Mission
to give asylum, shelter or refuge to
any person or persons within  their
premises, and is also against the well
established international practice.

(c) The US Embassy subsequently
informed us that Aziz Ulugzade was
leaving their premises and we %ook

hrmmwrcmtobedanltwith in

e ———
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accordance with our laws, regulations
and international practice, The U.K.
High Commission informed us subse-
quently that Ulugzade had been per-
mitted by their Government to enter
UK if he so desired,

Training of Ceylonese repatriates to
India by Chinese

382, SHRI K. P, SINGH DEO: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are aware
that Pekingites in Ceylon are actively
organising volunteers in the North
~eylon and coastal regions from among
the repatriates to India to undergo
training in subversive activities; and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Government of India have seen
some press reports on the subject but
have not come across any concrete
information to this effect.

Film Finance Corporation

383.. SHRI K. P. SINGH BEO:
SHRI MUNIBHAI J. PATEL:
SHRI A. SREEDHARAN:
SHRI P. GOPALAN:
SHRIMATI SUSEELA GOPA-

LAN:
SHR] KAMESHWAR SINGH:
SHRI K. ANIRUDHAN:
SHRI S. S. KOTHARI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the
Film Fimance Corporation of the
Government of India had to write oft
debts amounting to Rs. 30 lakhs given
to some film producers;

(b) if so, the reasons therefor;-
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(c) the steps taken by Government

to recover the debts before these were
written off; and

(d) the precautiong and measures
taken to safeguard the payment of
loans thus advanced?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir. The
amount of bad debts tentatively writ-
ten off upto 1966-67 was Rs. 12,66, 089
The writing off, however, is done with
a view to presenting a correct picture
of the accounts and does not debar
the Corporation from pursuing legal
and other steps to effect recoveries.

(b) Bad debis had to be written off
on account of the failure of some
films at the box office gnd due to the
non-completion of some other films
which resulted in blocking chances of
repayment.

(c) Efforts were made, and are still
in progress, to get incomplete films
completed and released, to get the re-
leased films properly exploited in the
open territories and to recover debts

by suitable legal sieps, wherever pos-
sible.

(d) All applications are scrutinised
with a view to judging the thematic
and cinematic value of the suhject,
professiona] competence of the pro-
ducers, directors and artistes. Loans
are sanctioned after detailed conside-
ration in consultation with the pro-
fessional experts on the staff on the
Corporation. Tt is also made sure that
the Procedure has actually invested his
own share of money (which is nor-
‘mally 25 per cent of the budgeted
cost of the film) before the Corpora-
tion commits itself and has executed
a proper agreement that the pleture
will be hypothecated in favour of .the
Corporation. Due care iz also taken
in accepting sureties to safeguard re-
alisation of loans.
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Visit of Hostile Naga Chiefs to Delhi
in January, 1968

384.. SHR HEM RAJ:
SHRI ANBUCHEZHIAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any hostile Naga
Chiefs visited Delhi in January last;

(b) whether any talks took place
between them and Government; and

(¢) if so, the outcome of those talks?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC EN'ERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATT INDIRA GANDHI): (a) to (c).
No, Sir. No talkg were held in Janu-
ary between Government representa-
tives and those of the Underground
Nagas.

Indocirination of Indian soldiers
captured by Chinese in 1962

385. SHRI HEM BARUA: Will the
Minister of DEFENCE be pleased to
State:

(a).whether the investigation in re-
gard to the indpctrination of the
Indian goldiers and defence personnel
captured by the Chinese in 1962 ag-
gression has been completed;

(b) whether any report has been
=nade and if so, the main features
thereuf; und

(c) whether a capy thereof will be
laid on the Table?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes.

(b) and (c¢). The report is a res-
tricted one, of interest professionally
to the Sel‘vim It is not considered
desirable to make it public, particular-
1y at this point of time when the
occurrences dealt with in the report
are some years old.
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T.V. FOR EDUCATION PURPOSES

387, SHRI MOHSIN: Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state the
steps taken to use TV for mass com-
munication purposes in the educa-
tional field and also for other develop-
ment purposes?

THE MINISTER OF INFORMA-
rION AND BROADCASTING (SHRI
K. K. SHAH): At present TV in the-
country is confined omly to Delhi. The
programmes are essentially edu.u-
tional and informative in content 323
schools receive TV lessons in Physics,
Chemistry, General Science and
English while audiences at 217 Teie-
clubg view the evening programmes
In addition, there are community
viewing centres in 80 villages around
Delhi who receive special programmes
on improved methods of Agriculture,.
Family Planning etc.

It is proposed to start similar Tele-
vision Centres in Bombay, Madras,
Calcutta and Kanpur @s soon as the
requisite resources are available.

Turkey's undertaking to supply arms
to Pakistan

388. SHRI C. K BHATTACHARY-
YA: Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether Turkey has under-
taken to sell arms and ammunitions’
to Pakistan; and

(b) if so, the action taken by Gov-
ernment in this matter?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No such in-
formation has come to our knowledge.

(b) Does not arise.

Books of Indisn authors published in
West Pakistan

380. SHRI D.C. SHARMA: Will the
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Minister of EXTERNAL AFFAIRS be
Pleased to state:
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(a) whether West Pakistan has pub.
lished several books written by Indian
authors without the previous permis-
sion of the authors;

(b) if so, the reaction of the Gov-
ernment of India thereto; and

(c) the action proposed to be taken
in the matters

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) As no bilateral agreement has
so far been concluded with the Gov-
ernent of Pakistan on copyright,
the Government are not in a position
to take any effective gction in  the
matter. The only step open to per-
sons whose copyright has been in-
fringed through such pirate editions
is to resort to legal action in the
courts in Pakistan. However in view
of the present state of political and
economic relations between the two
countries, it is difficult for Indian
nationals to adopt this course.

(¢) The question of concluding a
bilateral agreement with Pakistan is
under the consideration of the Gov-
.ernment.

China’s 7th nuclear test

390, SHRI D. C. SHARMA.:
SHRI SAMAR GUHA:
Will the PRIME MINISTER be
pleased to state:

(a) whether China conducted its
seventh  nuclear test on the 24th
December, 1967;

(b) whether any assessment has
been made of the nuclear fall-out over
1India; and

(c) if so, the details thereof?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA. GANDHI): (a) Yes.

(b) Yes.

(c) Measurable fallout occured only
for 10—12 days. As the falloui was
only for a short period and the levels
of radioactivity were only 1-2 per
cent of the maximum permissible
levels for continuous exposure, this
fallout will not significantly give rise
to health hazards.

Talks between India ang Japan

391. SHRI D. C. SHARMA:
SHRI RABI RAY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(2) whether talks were held bet--
ween India and Japan recently at New
Delhi on International Affairs  in-
cluding the question of nuclear non-
proliferation treaty and economic aid
and development of trade between
the two countries; and

(b) if so, the outcome thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI). (a)
Yes, Sir.

(b) The discussions lave contribut-
ed to a better appreciation of each
other’s point of view on various in-
ternationa] issues and matters of mu-
tual interest. Consequently, mutual
understanding and  friendship bet-
ween India and Japan have been
strengthened.
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Deployment of Nuclear-powered
Submarines jn Indian Ocean

354, SHRI S. R. DAMANI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware
of the reported move by the U.S. and
Soviet Union to deploy nuclear-pow-
ered sub-marines in the Indian Ocean;
and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) apd (b).
Government have no information on
this.
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Annual Plans

396. SHRI DEORAO PATIL: Will
the PRIME MINISTER be pleased
to state:

(a) whether jt is a fact that a deci-
sion has been taken by the Planning
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Commission that the Fourth Plan will
begin in 1970 ‘and till then every year
will be covered by Annual Plans; and

(b) if so, what are the reasons for
the three years break in the Planning?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). At
tention is invited to the Prime Minis-
ter's Statement placed on the Table
of the House on December 6, 1967.

Canada Committee

397, SHRI GADILINGANA GOWD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Government have
taken decision on all the recommenda-
tions of the Chanda Committee in
addition to decision already taken on
Radio and Television; and

(b) whether 5 copy of the decision
taken on the recommendation  will
be laid on the Table?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Government has
taken decisions on most of the recom-
mendations of the Chanda Commit-
tee conttined in four of its five Re-
ports, mamely, those opn “Radip and

Television”, “Documentary Films
and Newsreels”, ‘“Press Information
and Publicity”, “Advertising and

Visual Publicity”. The remaining re-
commendations are still under consi-
deration at various stages. The fifth
Report on “Co-ordination of the Media
of Mass Communication” is still await-
ing consideration, pend!:n‘ récommen-
dation from the Administrative Re-
forms Commission which wanted its
consideration to be deferred for some
time,

{b) In addition to the last “progress
report” placed on the Table of the
House on the 18th December 1987,
two more “progress reports” rehﬁnz
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to the Committee’s Reports on “Press
Information and Publicity” and “Ad-
vertising and Visual Publicity” will
also be placed on the Table of the
House during the current Session.

Iranian planes for Pakistan

388. SHRI GADILINGANA GOWD:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have veri-
fled the information contained in cer-
tain papers that aircrafts after repairs
in Iran have come back to Pakistan;
and

(b) whether any protest has been
made to Government of Iran, if so,
with what results?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
Government of Iran have wmssured us
at various levels that the F-86 aircraft
sent to Pakistan were there only for
repairs, servicing and modifications
ang would return to Iran ultimately.
The Government of India, however,
continue to receive reports that these
planes are still jr. Pakistan,

Alr and Jang vielations committed by
Pakistan

399. SHRI VISHWANATH PANDEY
Will the Minister of DEFENCE be
pleased to state;

(a) the total number of air anC
Fand violations committed by the Fak.
istan forces on the territory of indir
during the months of Decemper, 186
and January, 1968; and

(b) the action taken by Govern-
ment fn regard thereto?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). There was one instance each of
land and air violation across the Cease
fire Line in Jammu and Kashmir by
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Pakistan, in the months of December
1967 and January 1968, Cease-fire
violation complaints have been lodged
with the United Nationg Observers.

Underground Naga leaders’ visit to
China

400, SHRI YAJIJNA DATT
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether a group of Naga un-
derground leaders led by Mr. Muiva,
the General Secretary recently met
the Chairman Mao in Peking to
solicit Chinese support;

(b) whether Mr. Muiva thereafter
had gone to London to report the
gist of talks with Chairman Mao to
Mr. Phizo;

(¢) whether Muiva has gone
back to China and is staying there
conspiring with China; and

(d) if so, the details in the posses-
sion of Government and the action
taken to foil any evil designs of the
Naga Rebels?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
to (c¢). Government of India have
no information to this effect.

(d) All possible action is being
taken to foil any such designs

Indian stranded at London Airport

401. SHRI S, K. TAPURIAH: Will
the  Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been invited to a press re-
port published in the Hindustan
Times on the 16th January, 1988 re-
garding several Indians who  were
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stranded at London Airport by the
Eritish Fmmigration Authorities for

want of valid travel papers;

(b) it so, under what circumstances
the Indlans were given clearance by
the Customs and Immigration Authn-
rities at various ports of India; and

(¢) whether gny investigation as
to the circumstances leading to their
travel without valid papers has been
conducted and the details of the find-
ings and action taken, if any, against
the Officers responsible for negli-
gence of duty?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir. According to Government’s
information, 11 Indians were refused
admission in the UX. by the Immi-
gration authorities at London airport
cn January 14, 1968. Qut of these
one had travelled on a British pass-
port which was found by the British
authorities as forged. The remaining
10 persons, who travelled on valid
Indian passports, were refused admis-
sion as, according to British Immigra-
tion authorities, they did not quality
for entry into UX. under the British
Commonwealth Immigrants Act, 1962.

(b) Since the persons concerned
were in possession of valid passports,
they were cleareq by the Customs
and Immigration authorities at va-
rious ports jn India. Indian Passport
holderg intending to go to UK. are,
however, cautioned that before they
proceed to UK, they should obtain
entry permits from the British High
Commission in India as a measure of
precaution.

(c) Does not arise.
Dispiay of indecent and obscene
posters

402. SHRI K. HALDAR: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have re-
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quested the State Governments to
take steps to control the display of
indecent and obscene posters and ad-
vertisements;

(b) if so, the details of the propo-
sal; and

(c) the steps Government propose
to take for its enforcement?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K SHAH): (a) Yes, Sir.

(b) The attention of the State Gov-
ernments was drawn to section 292 of
the Indian Penal Code, whicn permits
action against obscene materials. The
attention of the State Governmenis
had also been drawn to section 142 of
the Delhi Municipal Corporation Act,
which lays down that every advertise-
ment meant for public display has got
to be submitted for approval of Com-
missioner from the point of view,
inter aliz, of obscenity. The State
Governments were requested to con-
sider the inclusion of similar provi-
sions in the bye-laws of Municipal
Committees in their State jurisdiction
to control the display of indecent and
obscene posters and advertisements.

(¢) Action in regard o the curbing
o4 publicity of obscene materials
under Indian Penal Code or wunder
any special local Act is dependent
upon the State Governments. many
of whom e.g. Punjab, Rajasthan,
Himachal Pradesh, Mysore, Bombay,
Gujarat, Kerala, Bihar and Andhra
radesh, have already initiated suit-
able action.

Defections of USSE nationals from
India

403. SHRY J. N, HAZARIKA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that, formal-
ly or informally, the Government of
USSR have expressed their anxiety
over frequent defections by their
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nationals while visiting India and
have threatened that they would
withdraw their technical personnel,
presently engaged in the various deve-

lopmental projects, in these circum-
stances; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The USSR
Government have informally express-
ed their anxiety over some cases of
Foreign Missions in India granting
asylum in their premises %o Soviet
nationals visiting India. They bhave,
however, on no occasion threatened to
withdraw their technical personnel,
presently engaged in the developmen-
tal projects.

(b) A circular was issued to all
Foreign Missions in India on 30th De-
cember, 1967 informing them that the
Government of India do not recognise
the right of ‘Foreign Missions to give
asylum or shelter or refuge to any
person or persons within their pre-
mises as this was pot within the pur-
poses of the Diplomatic Missions and
is also against the well established
International practice. The Foreign
Missions were asked that in future if
they receive any such Tequest, it
should not be granted and the Minis-
try of External Affairs should be im-
mediately informed.

The above circular was issued to
remind Foreign Missions in India that
such cases did not fall within their
normal functions and to prevent the
recurrence of such cases in future.

Fielg firing practice near villages in
A{n.ritsar District

404, SHRI G. S. DHILLON: Will
the Minister of DEFENCE be pleased
to state: '

(a) whether residents of villages
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Subhraon and Kutiwala in Amritsar
District have complained to the autho-
rities against continued fleld firing
practice on their lands for the last few
months;

(b) whether the owners of land,
which is being used for field firing
practice have been given any compen-
sation;

(e) if so, how much amount has
been given to them;

(d) the criteria laid down for com-
pensation to the owners of land which
could not be cultivated because of
field firing practice;

(e) whether Government intend to
stop or shift the field firing to areas
other than these villages; and

(f) if so, the time by which this
field firing practice will be discontinu-
ed in this area?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (f).
The information is being collected and

~ will be placed on the Table of the
House,

Indians in Zanzibar

405. SHRI K. N. PANDEY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Zanzibar Govern-
ment have decided to expel the
Indians who have left the country
since 1964; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Nearly 1500
persons of Indian origin left Zanzibar
soon after the revolution in January,
1964, The Zanzibar Government have
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banned their return to look after their
property and business, This ban still
continues.

(b) The Government of India have
through their High Commission taken
up the matter both orally and in
writing with the Tanzanian Govern-
ment. As a result a Naturalisation
Bureau has been set up and applica-
tions for renewal of residenf permits
issued to Asians of Indian origin are
pending with the Tanzanian authorit-
ies who are scrutinising them, About
20 cases have so far been favourably
decided on production of evidence that
arrangements for departure from the
Island were made before the revolu-
tion,

Pension to service persomnel

406. SHRI RANJIT SINGH: Will

the Minister of DEFENCE be pleased
to state:

(a) whether benefits of enhanced
rates of pension were extended tfo all
service personnel killed during the
Chinese aggression in 1962 and Kutch
Operation in 1965 vide Government of
India, Ministry of Defence letter No.
195163|PEN-C, dated 16th September,
1966;

(b) whether this was made appli-
cable with retrospective date ie. Oc-
tober, 1962 to those killed in action.
against Chinese aggression; and

(c) whether these benefits were ex-
tended with retrospective date to those
killed in action against Naga hostiles?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Certain enhanced special family
pensionary awards were sanctioned in
the case of Service Officers and Per-
sonnel who were killed in action on
the front during the operations against
Pakistan on or after 5th Augusy 1965,
vide Government of India, Ministry
of Defence letters No. 195163|Pen-C,
dated the 17th September, 13965 and
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No. 195163|Pen-C, dated the Tth Oc-
tober, 1965. These benefits were later
extended to Service officers and per-
sonnel killed during the obperations
which took place as a result of the
Chinese aggression in 1962 and the
Kutch operations in 1965, vide Gov-
ernment of India letter No. 195163|
Pen-C, dated the 17th November,
1965. In the case of those killed in
action during the operations which
took place as a result of the Chinese
aggression, these benefits are applica-
ble with effect from the 17th Novem-
ber, 1985, the date of issue of the Gov-
ernment orders extending the benefits
to this category of personnel.

(c) As regards those who are/were
killed while fighting against armed
hostiles like Nagas, the liberalised
pensionary awards are applicable to
cases arising on or affer 16th Septem-
ber, 1966, the date of issue of the rele-
vant Government orders,
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India-Pak relations

409, SHRI K. SURYANARAYANA:
“Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister has
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received any proposal from the Presi-
dent of Pakistan through the Prime
Minister of USSR to settle its pro-
blems with India on the basis of Tash-
kent Declaration;

(b) if so, the details thereof; and

(c) the steps Government propose
to take to settle the issues with
Pakistan?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). No
such proposal has been received.

(c) The Government of India have
always been willing to discuss the out-
stahding problems between the two
countries. They have proposed to the
Government of Pakistan that the two
sides should take immediate steps to
normalise relations between them.
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HAJ PILGRIMS

415. SHRI M. MEGHACHANDRA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of applications of
Haj Pilgrims sent to Mogul Lines,
Bombay from the Union Territory of
Manipur during 1965, 1966 and 1967;

(b) the number of persons who were
actually permitted to leave on Haj
from Manipur during the last three
years;

(¢) whether it is a fact that the
former Haj Committee, Manipur has
not forwarded many applications to
Mogul Line, Bombay although the ap-
plications with their fees were re-
ceived in time; and

(d) if so, the reasons for not send-
ing the applications with the accom-
panying fees of Magul Line and whe-
ther the amount collected was refund-
ed to the applicants?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMAT1
INDIRA GANDHI): (a) Number of
applications submitted by the Ha)
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Pilgrims from the Union Territory of
Manipur are given below:

Year No. of applications submitted

1985 (Information not available. If
is belng ascertained and wlII
be laid om thé Tdble of the
House).

1086 157

1987 131

(b) The nwfiber of pilgrims from
the Union Tefritory of Manipur who
left for Haj pilgrimmage:

No. of Pilgrims
1965 Not available, It is being

ascetained and will be laid on
the Table of the House.

Year

1968 15
1967 69
(¢) and (d). The information is

being obtained and will be laid on the
“Table of the House.

Anglo-U.S, Bases in Indian Ocedn

416. SHRI R. BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether any further negotla-
tions have taken plate regarding the
acquisition of islands in the Indian
ocean by UK. for establishing Anglo-
U.S. bases there;

(b) if so, the details thereof; and

(¢) whether the matter has been
finally settled?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
British Government had acquired four
island groups—Chagos Archipelago in-
cluding Diego Garsla from Mauritius
and other three island groups—
Aldabra, Farquhar and Desroches
from Seychelles. They paid L. 3 mil-
fion er-gratic to Mauritius for the
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Chagos Archipelago and the three
other islands were acquired from the
local planters.

_(c) The British Government had
given assurances that they did not
intend to use the Britih Indian Ocean
territory for military bases but only
as a staging post to provide communi-
cation facilities with 'the Fir East.
However, in November 1967, the
British Government announced that
they had decided to drop their plans
to go ahead with plan for Aldabra in
the British Indian Ocean territory as
one of the steps to meet post- deulua-
tion stresses,

weg giw ¥ wigwTa @y
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12 hrs. 7

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

Death of Shri Deen Dayal Upadhyaya

SHRI KANWAR LAL GUPTA
(Delhi Sadar): The hon, Minister who
" has to reply to my motice is not here.

I call the attention of the Minister
of Home Affairs to the following mat-
ter of urgent public importance and I
request that he may make a statement
thereon: —

“The tragic death of Shri Deen
Dayal Upadhyaya, President of the
Jan Sangh.”.

stgww e wgE@ (SWA)
TR-HAT e ¥ A &1 @ ;AT W

FEBRUARY 14, 1968  Shri Deen Dayal S8R

Upadhyaya (C.A.)
qHE 1 qgm q‘aﬂ;m ECIcs
L

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM - SUBHAG
SINGH): He is in the Rajya Sabha
and he will be coming scon,

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): He will
be here in a minute.

DR. RAM SUBHAG SINGH: Any-
how, I shall reag out the reply,

Shri Deen Dayal Upadhaya Presi-
dent of Bhartiya Jana Sangh, was
found dead near Mughalsarai Railway
Station in the early hours of Febru-
ary 11, 1968. The U.P. Police are in-
vestigating the circumsatnces of the
tragic death of this eminent public lea-
der who had made a notable con-
tribution to the political life of the
country. The Central Government
made the services of three experts in
forensic science available to the in-
vestigating authorities on 12th Feb-
ruary, 1968, At the request of the
Chiet Minister, Uttar Pradesh, it has
now been decided to entrust the in.
vestigation to the Central Bureau of
Investigation and a D.1.G of the Bureau
is proceeding immediately to the
scene of occurence. The House will
appreciate that notwithstanding the
deep anxiety felt by large number of
people it is not possible for me to say
anything at this stage about the cause
of Shri Upadhyaya's death.

ot waercaT o : At I F1
o agy fodifaw  wdweifesr &
gar g | gz ey oveifers aefsr
ware A & 1 ¥ Ay ag fafa m
¢ f& oy ®f ofwee 7t @, 9 wev
g1 wRyy ZEiwm W ¥ AR AT
mar @ e w1€ f deiferw a9
agt T &% W ET W f o A
¥ 7 WA W W & Ay d9w
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): May
I explain the point? There is one thing
that we shall have to understand very
clearly. These investigations are to
be made under the Criminal Proce-
dure Code. There cannot be double
investigation; there cannot be many
investigations, and these investigations
have normally to be undertaken by
an authority which is responsible for
law and order.

In this matter, tke senior UP officers
had already undertaken investigations,
But I say the feeling in this House
that the Central Government also
should take interest in this matter. I
was very pleased to find that the Chief
Minister of UP was also thinking om
the same lines. When I talked to him
last night, he said that he would wel-
come some representative of the CBI
taking over the investigations. So, a
senior officer of the CBI has been
nominated, and he will immediately go
there, and the team will investigate,
and the officers there will also help
him; it will be a single team for in-
vestigation. Let there be no mis-
understanding about it.

1 could very well understand the
hon. Member's anxiety and his feeling,
and in fact, all of us share that feeling.
But till the investigations are com-
plete, it will be very difficult for me
1o express any opinion about the cause
of the death,

ot swewrmoe ¢ Hlt wERET
7 9t g vy §, ¥ 37 T A™E FA
g Fowwa g 5w A € A

MAGHA 25, 1889 (SAKA)

Shri Deen Dayal
Upadhyaya (C.A.)
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WAFR AT FE AT AH W & fag
WA I S GFET AHWA S
aifgg 1 & qg "4t ¥ 7 A gAY
g § fF T @ aET A Aeifere
At it wr & fau fr o
FHAE FOT, qATfE TF @ BT TEAT
A FAE
SHRI Y. B. CHAVAN: Naturally,
all those things can be looked after,
once the investigations disclose the
facts. It is only then that this ques-
tion would arise. Supposing there are
some steps that the railways will have
to take, naturally they will have to
take the necessary steps. )
sitaeft  ewsveTRRT (FEW)
=it i AT I I F TH WA-
AT THAFT T IT A
ﬂ@m&wt&ﬂgﬂﬁwmﬁw
2 & ag e wrgdt § e Wi
# Ty WAl & TF & fag ar
T ST w1 G E 1 W
ag fafaw zi & o0 Fami & fag
gwf«qfc&qﬁﬂzm!ﬁ!hﬁw
Fai ?

SHRI Y. B. CHAVAN: This s &
suggestion.
MR. SPEAKER: Shri P. K. Deo.
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Dayal Upadhayaya (C.A.)

WA, §7 ONE g1 TEdr g 7
Halt wgveq 99y 3 ¥ fag daw g
WTY I F1 T 3 7 wgwz Afed )

SHRI Y, B. CHAVAN: If the sug-
gestion is that we should give security
protection to ell he members cf al
the political parties, I would say that
certainly those who ask for protection
canbeprovided with it.

sty weiteEET 0§ e
ftgtaiz darediqerg

MR. SPEAKER: He has said that
it will be considered.

SHRI P. K. DEQO (Khalahandi):
Without putting any question which
may affect the investigaions, I would
like to know whether an time limit
has been fixed by which the report of
the investigation will be available to
the House?

SHRI Y. B, CHAVAN: Since it is
such an important case, naturally it is
expected that it will be very expedi-
tiously dealt with. But it will be
very difficult to say that we should fix
a time limit for the submission of the
report.

SHRI NATH PAl (Rajapur): But it
should be faster than in the case of
Kairon's murder.

SHRI Y. B. CHAVAN: I hope so.

w1 g g § 5 3w avg ww @
IS FATH FT T § TF B W
v ¥ ok gddw W oA 9?7
w7 ag W v g fe oA Summm w1
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at S ¥% ag AR YW f¥ @

4, 1068 Disturbances in Assamp 592
(A.M.)

Ui 1 T 5 fewr wra, fm W
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¥ W1 g FF B wifww w40 ?

SHRI Y. B. CHAVAN: The Hon.
Member is going into some of the de-
tails. I cannot say any thing about
that matter unlesg the investigations
are complete.

MR. SPEAKER: That is exactly the
point to be inquired into now.

ot fewere qeiw (wEAT)

&t 4 AT ST FT H gEE T
oF i gde 1 f gy awow
w7 g 5 FEg g w oS
wwdfm e a e 0 % o
AR i T @ v ¥ fam
fom afufy &1 7o fear mar §, v
39 ¥ = fawm & &1 ssarfaerd
ot Ean A | wfs fedw wear g §
W A 7EH gf )

ot TNEH T YW - T FHGAT
wifgy 6 ag w1 TREQ wHTE
TR ag AR § W A
vt ag gfeE Al #1 T g )
q@ WEART § 31 @K T b AW
W TENE FE HI I § 99
FOT |

1249 hrs.
MOTION FOR ADJOURNMENT
MER. SPEAKER: As I said yesterday,
1 have received a number of notices

of adjournment motions. Naturally
we cannot take up all of them.
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In regard to the distubances in
Assam, a8 number of adjournment
motions have heen tabled. In the
order of priority, according to the time
of receipt of the motions that were
submitied, I am placing before the
House one adjournment motion tabled
by Shri Madhu Limaye. The House
must give permission for him to move
it. He may seek the leave of the
House,

st wg femd (®Az) : =
1 fA0m A &7 @1+ arEgEar
AR ITEH

MR. SPEAKER: Let him ask
leave,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): We are oposed to jts admis-
sion. The disurbances there were not
due to the irresponsible pronounce-
ments' of Government.

it wy femd
WA § HE FY |

for

@t & wasfa

MR. SPEAKER: Those in favour of
leave being granted may kindly rise
in their places—I find that more than
50 Members have risen in their places,
Leave is granted

AN HON. MEMBER: Kindly read
out the text of the motion.

MR. SPEAKER: The hon. Minister
oppused it. He knew what the motion
was about. But for the information of
the House, I will read out the text of
the motion. It is:

“Widespread resentment and
outbreak of violence in Assam
consequent upon the Central Gov-
ernment’s contradictory and irres-
ponsible pronouncements on the
reorganisation of the State of
Assam, thereby putting into grave
jeopardy the security and integrity
of the entire north-eastern India”.

Disturbances in MAGHA 25,

1889 (SAKA) Assam (A.M.)
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This is the adjournment motion
which was opposed but for which per-

_mission has been granted.

DR. RAMBUBHAG SINGH: I oppose
it because there has heen no irrespan-
sible pronbuncement on the part of the
Central Government and the distur-
bances were not due to any such cause
(Interruptions). No decision has been
taken regarding reorganisation of
Assam. Therefore, I am opposing it.

MR. SPEAKER: He has sought

ke it up at 4 P. M. and
conti.nuc till 6.30 P.M.

SHRI INDRAJIT GUPTA (Alipore):
You have been kind enough to inform
us that another adjournment motion
given notice of by Shri H. N. Muker-
jee and some others is under conside-
ration.

MR. SPEAXER: Other adjouwrnment
motions are there.

SHRI INDRAJIT GUPTA: This re-
lates to the West Bengal Assembly
which is meeting in an hour and a
half from now. The value of that mo-
tion will be lost if it is postponed. Can
we have a statement at least from the
Home Minister? He is reported to
have made a statement—it has been
reported in the press—that some
direction has been given to the State
Government for releasing the detain-
ed MLAs Has the Minister any
knowledge about it?

MR. SPEAKER: Although there are
a number of adjournment motions, we
can take up only one at a time,

SHRI S. M. BANERJEE (Kanpur):
Let the Minister make a statement.

SHRI INDRAJIT GUPTA: Let us
know what is the position.

MR. SPEAKER: Papers to be laid on
the Table, Shri Jamir.
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SHRI VASUDEVAN NAIR (Peer-
made): Wihat has hapepned to that
motion?

MR. SPEAKER: This one is taken
up now. He has not been informed
that it has been rejected. It is pend-
ing.

SHRI INDRAJIT GUPTA: In view
of the fact that the Assembly is meet-
ing in an hour ang a half from now,
could we at least have u statement

MR. SPEAKER: It is not rejected.
He has not received any information
that it is rejected.

staqfamd : sor a3 fs
TR wrE fadw fear & av i ?

MR. SPEAKER: It is pending. Only
one motion can be taken up at a time.
I cannot ask the Home Minister to

get up and offhand make a statement.

SHRI S. M. BANERJEE: He know?
the position.

st wy foed: sew wEE,
WEAAFTAITAE 1 THe Qo
e 1 BT A T § A g
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SHRI S. M. BANERJEE: They are
not being released.

MR. SPEAKER: I cannot anticipate.
One motion is taken up. The other is
pending. Why is he in a hurry? I
have not rejected it.

SHRI S. M. BANERJEE: They are
meeting at 2 O'clock.

MR. SPEAKER: If the Home Minis-
ter himself makes a statement, I can
understand.

SHRI UMANATH (Pudukkattai):
question relates to the period prior to
2 Oclock today. If we do not have
the information now, what is the use
of having it?

Message from RS, <96

MR. SPEAKER: I understangd. But
the Home Minister also must be giv-
en some time if he is prepared to
give information,

AN HON. MEMBER: You ask him.

MR. SPEAKER: Papers to be laid on
the Table,

12.14 hrs.

PAPERS LAID ON THE TABLE

Government Resolutions on Wage
Boards for Sugar Industry and
Road Trantsport Industry

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): I beg to lay on
the Table:

(1) A copy of Government Reso-
lution No. WB-7(1)/67 dated
the 30th December, 1967 an-
nouncing acceptance of in-
terim recommendations made
by the Second Central Wage
Board for the Sugar Industry
with regard to the age of re-
tirement and annual incre-
ments. [Placed in Library,
See No. LT-35/68].

(2) A copy of Government Reso-
lution No. WB-14(2) /67 dated
the 16th January, 1968 an-
ouncing the acceptance of
certain recommendations
made by the Centra] Wage
Board for Road Transport In-
dustry for grant of Interim
wage increase, [Placed in
Tibrary, see No, LT-36/68].

—

1214} hrs,

MESSAGE FROM RAJYA SABHA
SECRETARY: sir, I have to report
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following message received from the

Secretary of Rajya Sabha:—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Tuesday, the 13th
February, 1968, adopted the follow-
wing motion in regard to the pre-
sentation of the Report of the Joint
Committee of the Houses on the
Monopolies and Restrictive Trade
Practices Bill, 1967:—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bil] to provide that the opera-
tion of the economic, system does
not result in the concentration of
economic power to the common
detriment, for the control of mono-
polies, for the prohibition of mono-
polistic and restrictive trade prac-
tices and for matters connected
therewith or incidental thereto, be
extended upto the first day of the
last week of the 65th Session of the
Rajya Sabha™'

1215 hrs.

ANNOUNCEMENT RE_ ACCEP-
TANCE OF GOVERNMENT REPLIES
BY ESTIMATES COMMITTEE RE.
DEFENCE RESEARCH AND DEVE-
LOPMENT LABORATORY,
HYDERABAD

MR. SPEAKER: 1 have to inform
the house that the chairman, Esti-
mates Committeeg has intimated to
me that he has accepted the replies
of Government indicating action takem
sm ths recommendations|conclusions
contained in the ad hoc secret report
of the Sub-Committee of the Estimat-
es Committee on Defence Research
and Development Laboratory, Hydera-
bad, which was forwarded to the
Minister of Defence on the 28th
March 1968.

Acceptance of MAGHA 25, 1889 (SAKA)

E.C. Report 508
COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

Nineteenth Report

SHRI EHADILEAR (Khed): I beg
to present the Nimeteenth Report of
the Committee on Private Members’
Bills and Resolutions.

PUBLIC ACCOUNTS COMMITTEE

Thirteenth Report

SHRI M. R. MASANI (Rajkot): I
beg to present the Thirteenth Report
of the Public Accounts Committee on
Appropriation Accounts (P. & T)
1965-66 and Audit Report (P & T)
1967,

12.15% hrs.
ESTIMATES COMMITTEE
Twenty-fourth to Twenty-eighth
Reports

SHRI P. VENKATASUBBIAH
Nandyal): I beg to present the follow-
ing Reports of the Estimates Com-
mittee:—

(1) Twenty-fourth Report on
action taken by Government
on the recommendations con-
tained in the Seventy-seventh
Report of the Estimates Com-
mittee  (Thirq Lok Sabha)
on the erstwhile Ministry of
Food and Agriculture—Cen~
tral Rice Research Institute,
Cuttack.

(2) Twenty-fifth Report on ac-
tion taken by Government
on the recommendations con-
tained jin the Ninety-eighth
Report of the Estimates Com-~
mittee (Third Lok Sabha) cn
the Ministry of Food, Agri-
culture, Community Deve-
lopment and Co-operation
(Department of Community
Development)—Part I Cen-
iral Programme,
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[Shri P. Veakatasubbiah]

(3) Twenty-sixth Beport on ac-
tion taken by Goavernment on
the recommendations con-
tained in the Sixty-fifth Re-
port of the Estimates Com-
mittee (Third Lok Sabha) on
the Ministry of Railways—
North Eastern Railway.

(4) Twenty-seventh Report on
action taken by Government
on the recommendations con-
tained in the Ninety-fourth
Report of the Estimates Com-
mittee (Third Lok Sabha) um
the Minisiry of Defence—
Defence Metallurgical Re-
search Laboratory, Hydera-
bad.

(5) Twenty-eighth Report on ac-
tion taken by Government
on the recommendations con-
tained in the Ninety-fifth
Report of the Estimates
Committee (Third Lok
Sabha) on the Minjstry of
Defepce—Electronics and
Radar Development Estab-
lishment and Defence Electro-
nics Research Laboratory.

—

12.16 hrs.

THE BUSINESS ADVISORY
COMMITTEE

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): I beg to move:

“That this House agrees with the
Thirteenth Report of the Business
Advisory Committee presented to
the House on the 13th February
1968",

MR. SPEAKER: Motion moved:

“That this House agrees with the
Thirteenth Report of the Business
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(M.)
Advisory Committee presented to

the House on the 13th February
1968",

SHRI MANUBHAI PATEL (Dab-
hai): Yesterday, 1 had made a request
that we abolish the lunch hour.

MR. SPEAKER: No. This wag consi-
dered and it was not accepted, -

SHRI MANUBHAI PATEL This is
practically wasting the time of the
House. Only those who have cars can
go and come back.

MR, SPEAKER: We cannot have a
discussion on the floor of the “ouse
on cars and no cars. He has a scooter.
Others do not even have that. The
question is:

“That this House agrees with the
Thirteenth Report of the Business
Adwisory Committee presented to
the House on the 13th February
1968”,

The motion was adopted.

1217 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS

sty TR ¢ (WTOTE) C
T, werw wgvaa, & o #1 wqata
¥ frefafed wam wT & @

T TAT WEA §

“That an Address be presented to
the President in the ‘following
terms: —

“That the Members of Lok Sabha
assembled in this Session are Jeep-
ly grateful tp the President for the
Address which he has been pleased
to deliver to both Houses of Par-
liament assembled together om the
12th February 1966”.
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SHRI S. M. BANERJEE (Kanpur):
Say ‘Congress Members'.

SHRI RANGA (Srikakulam): When
a Motion of Thankg on the Address by
the President is being moved by one
of their own Members, the Members
opposite have such scant respect tbat
the Prime Minister and the Deputy
Prime Minister are not ashamed to be
absent from the House. We take
strong objection to this.

SHRI NATH PAI (Rajapur): It is
very right.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR RAM SUBHAG
SINGH): They are coming.

SHRI NATH PAI: What is the your
ruling on the poimt raised by Bhri
Ranga?

MR. SPEAKER: There is no ruling.

SHRI N. SREEKANTAN NAIR
(Quilon): On a point of order. What
happens to the Insecticides Bill which
was being considered rast?

MR. SPEAKER: No. The hon. Mem-
ber is on his legs.
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[ i avza]
ST 7 gw ¥ far a1 @ 3w @ O
N eEsfod, @ I ¥ ~modm
THTH FT TANAT FT, T I AW T§
oY A g o § | OF wW ¥ A
AT WA AT WIAA FATC WTATET
N g, T U gRar # o
209 EA v gR AT Sraw ¥
TF grEvTETey wie ®1 qafaa #T
FOM AT AEm AW AW A
Tt wtaT gt 1 @, gw X
9 79 7 forar oy i o g o 2w &
wifas grord ) gfes FoUE, EW A
w7 3w 1 wifew A7 £ Ay §77
7 7 forar v, 3fFT ot 9= o 3|
Ffs oot A W war § AW a7
fgeens & S £, o9 g 2wa § o
A¥@ WA @@ W E WX U
TEAT WIT A WEAT AR
gt 91 Y 8, wiEt F awa § W
FETR, ST gk ¥ q9 A1, T
87 §1 W1 W g WK g
el WY FATT &% §® A
£ IO ARFET AR 1 WIS 9 W FAIR
gy & " §, ot g g Free
gammmwﬁvﬁ%&m

@ ¥ T UL T W EH o
fAwT™ | IFA W I A WA
forar & fegaTX Aamail 7 sTowW # g5
0T H Fgy a7 FF T 7@ Rm F w=w

(M)

ST Y €ATAT B §, g9 ¥ RV
¥ v o tfagfar v20 vom7 &,
79 ¥ T 3w W wOE owar B I
R, g waw § o
ferar & e & v ¥w o sromerr #Y ot
F1 A9qE FOT, g7 A 7 2w & wfw
fratom # drommat w1 awmar § arfe
ST AT FY AT & grwTar faaree
=Tt & 9, ¥ qar wwww @ fe e
W 3w § ag wie FAo gt T
a1 G g, fawdt g€ Ao o &)
1225 hrs.

[Mr. DepuTY-SPEAKER in the Chairl.

9 g I ® Toeifas waifie
31 AwrE faaré 9gar §, J@gw smw
# 27 & fF wix agr 9T #r§ @
 feafa § €1 & fF swar & wew
1 AGT qE, FAAr F FW &I
FLAS, W g fage W wWHE fw
1 g 95t X ffimg adf &
WA FT5 @R a7 FF FIHIC
1 $1 W ¥ g, 99 §W I
TR FHRIGT § AV TG0 F T WA
Fed sy s A § e ag W Y
wwnd § f ag o Wl & e At
& T v ar ¥ wfafea § w@ g
e § fF dome s gfamm # s
W YE & qaAifos eafaer Ay
gt giwmwam AT g fe
oo 2@ ¥ w2 o @t Wy, G
T g, fow s arf
), forr T Afedt wY gy dona
2, & 100 aF ¥ mfewr war §, Qv
ar 7€ & fF wror 99 et & fod, 9
Hifedt & foal s W @Y v § ?
¥4 g7 2ad § fF ¥ § qremfawar
& am qT frdg i fdfe @il +
Zer et &, 9 g dwd § f o ¥
grefaear & am 9x fle Wit
Frrdrg it ot s e €Y § ST Ew
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(M)
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2ad § 5 wpwafowar & e
fat o1 o & o & ©w A w1 g
T g fF goa adfade & o
fagr #t ol o wo ot & gk
w1 W e forar &, w8 w0 Ay
& @, W Qe ared e sor
gl meseRg YT wa @@
T § 5 swi & w=xx § wiwwt
fare 3o1 o & ot @Al T o
N fir ® wwarch & I W @A
§ & s ¥, Mg 7, gt s
W& %7 WO ghar 8, & ZH et s
g 5 uw gurdt oy wfe foe &
o gt ar JE

TaT 981 9% W W F A4
2 W gt wEiew ey wEE
T 57 q%E #7 a7 qw & v dar g
9 FfeATedl #Y aE gEEdr &1 W}
M & s @ —ard, 3% U
N AW ¥ A A AT T T
F{ TR FeHT W FT Alfa w
sfernfaa w43 g% #a1 & % g awam
TAT #T T A &, 9% WL qHeT
&, iR wmarga feam & f gw it a=it
& FIY AT, T T T T
w1 g fws

o, & G g won §
ST A TF TAANTE ST FT A07T
Tt m # qifaferw gr-=fafe
aw ¥ fearf gzt 8, IEF 9w gAR
I F WY IOW wiew @6 § |
20 @TEl ¥ 0@ AW A WA ¥ A
& fody g @t @t qrod A, R
amEl #§ g W W & fewet & fad
qrft A swEeqT, I GAT H GETAC
M & fay foost 237 & sg=am,
T 51T F Ieara &1 §E TH T 9
sraeqr #Y @, ¥ oo ot o faw
Hagrgo s g | & o2 og¥ oy
* ar 71 & w AEAE ) I AT

(M)
3 & f o e gRTd dETA wTEr
woat g€ & WX 7y oY w9 ¥ fe qTeT
WAa I Heag g g A qm &
7 FfY aeqr W wRT F0 &
wied @ 3w f a5 9w w50
st feear g 2w # wfw 9 v
¥ grr 3, wré o 2w, gfw s 2w
A woet i # waRee s, I
YWY FoT, A WANT TG & FwaT,
JuFY sfa A€ & awdt, W A H
ZATE T X wegw fear § Wi ag
frorfrmdfegi e sar &
@ & fadr %% avew gy o, femt
#1 g oy od, 3% fad 47 a7
o FTHFE &Y, I+ fod &E w7 q7T
g1, T WIT 9T T G399 g, WA
qATE AT {7 AT g3 fvsw W
g5eq TE% W< feumr g 1 ®fe
& agm SgaT g fH @M A ¥ Ew A
A Frogar g W afed, @
o Wt aga $% wgfa < fT §
g wh o e, feaml ®
a7 i #1 Yy T & o, o fad
qT 3 W FfE F T g4 w7 d@w
FT, 791 FE F 7Y Graq A 7 AR
% wwit & 6 gk feam & o A
® woarar ot 1 fred Y a9t @
Iw ¥ g gwe or | fagre wAM W
15391 ¥ 10 gore foft gg@ I
T AT 9 Hwe WA, g E i
T ¥l AR TRT TR R OARR
¥ &1 agi & 15 g foit gE-aer
ara 1 ¥ SR wew W e g
fe agt & fearlt & w=t W
Gzr  gw, SwiA ¥ WA
#t e fear fe g gfvar & 793
i & arR grg A 7w, frswr #1917
¥ FT AGT T wHA, T FATL WA
T FY A AT E | G I
Fify sreafd 72 @ @9 2 e
™ @t 3w X fiw @ Aiw e
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(M.)
[t svof & grew)

Frami A am wragfon ff 3@
#fe & da § wrafeds T T—amt
2w ¥ Fwi & fa ag @ T3 IR
T e T ¥y fF & o aE
F ATE WO AW WIHINA FE
W OW ATy Agt v wifgw
EWT qErETT 9 A% a7 uf afew @
WHTT FH AFZT WO WY W7 qFAT EEH
Tomr & 1 &1 @ T W SOwE
VAT FEATE 1 W WY A€ 0FT
e wfw Iw H e g€

& <o g v ag e S i
T gat WM A A E A W
T d2AT 9T TIfET 1 I FT INE
g A A A A9y g=mmal & few
TITHIAFH FT FET g oEH
I wft & o= v feRmi
HEHT N F I F FT AWET &
‘I F 4w AT Enm oafs ogw oW
FT9 AT 7 )

e g9 3 A1 @@ Afa wwrd
¢ M gE e T TR ¥ T AR
A oaH & Fw A Fmewr o
%, g9 & o aifaa FaF 4 A1 Fifew
%1 § g ux o @ wE A fE
framat #1 Ifeaer a4 fred @ gw
J 17 Y § AT #39 3BT R
gt Frarl ®1 37 Y 3o A sfam
Fwa frdr 1 fawdr aol & gt
TARA T34 T OF Frewr ag W e
feam #7199 ¥ SwrEw #T wEr wET
et e @ 20 & mmwan
¥ fr og Aifedt o o ardr @
T F TeT F WL 7T AT FAT
g o & fau 27 oy Tl ¥
AT JRT EITF TATATET | AT FGAT

(M)
v fife wrd ad® oed 0§ awwar
g f g o fedi fraow & TS
T IR T #T AF T AT W
T '

A wifEs 6 W ogETe
IMF A=LE | W g R &
w=7 0% e 58 § feer gw
qeEar w7 @ 1 X sg g
g & frm = faurdt 7 am &
ST g, WG e ®1 faemdf 19 A
wamar g fe s f O A frer
o 2w gfer & g wmir ager 3, ot
wafy ¥ fao sfeag g @ Y & O
HF2T FT AHAT FCU ITATE 1 FH
T T oA A 2 g AR
dffers aTfas @ ¥ wRT W
woAT ST R 3 d wifeE &1 &
w2 A AT § | feey QAT Fd AWy
foms ot og dfes o & ot
FHATIar g &, W EET F1 AWT
g &, 0 & dgrar 39 agd
wama d g A wfT & &
g gfr F w9 qud fax T &
forgra e et o & gy Wy
#Y &8 da7 T A T feer ¥ g 9
WEX AT B F[0W ALY A7 77 AT
et 7 & 1€ WiF 7Y WY W g & FaT
i 17 gL G F  /TAACTE AT F
=T TATT A FCERT AV gA A I9
WAl #1 =R Agr feEm o e
YIERHT #1 S4 # @d g av
¥ won faera & fau foemr 37 & Y
agram &1 #fFT g qea v & fade
w® & WAl IT X FW AT W
wiafow aTEAT & FTC | W T¢ 6
g ¥w H ATHA § | g WTH FARE
fore gu ¥t & F gt A
Fadty o gt & e Frt
1 FHA 20 AT g WE fEar ar
20 gt # fafaa v soaem &



6og President’s Address MAGHA 35, 1889 (SAKA) President’s Address 610

(M)
I W 0H- gue feafa ¥ oaw § o
wifes Fwe T Az § 6 gl
ATAY W e ST oA A §
1z TovEs gATe fAv w1 e
w am ¢ v Rgwwn § e oo o
Wag o7 T § FafE 7H 57 9T frare
FET 9T 1 ¥ e wy ¢ fr
ww #1 wifes g% garh mifgs
=qaeqy &1 g5 § fage & frow
T ¥ agt # TR N T FA R
g & o 2 ¥ ew A ¥ A
T ug ¢ 7t § fr P oo &
TS FATETE & W 9T gw A
1 ¥ o4, 0 0w aF WA F
Faw oY e frrer gATr I ¥ AT
Ty m s R e ¥ oy
FT T e A g7 AT #7 wwew fear
fur & fir 2% oo AW ¥ w27 wo-
aifas wATATE &1 TqGAT FEAT £
IR amFgm e e it gw
gz offefgian /o =w
o for H asr AR ok £ o¥ oA
Fou gomm T 1 7H faRdi F FA
A AT 9ET gHIA AT A
aa & frowre o feafa & 9 =@
$ifns Ay &, =} =it Afy
& W gl wifas Rafr g3r @
ZNTY A1 gW WIS WIOHAEATT AY, WO
" & Y W S A § AT wr
T A ¢ qET 1 37 ¥ faw ogH
W ar @ g1 T g
0 W AEA TFS FA L W A7
T H w52 T3 § | qr AT 7 aga
fedi & s 40 5 qrga & 3 =00
¥ FW g w1 wfaec g
wifgg 1« ot s wr g® iAo
AMA T A &1 9 9T W 0%
o ¥ °m qt fF gw 387 &7 aefie-
FI0 FT qfe &g A T A A AT
Al & gral ¥ 3581 & ag dAFAr F
Oy gEadT & fao g1 34 @

(M.)
# @i 4t fF gu a7 wwark froir &
wTHT Y qFrh 8 ¥ w¥ ¥ O
aife g% wift drewr Foesg 2t dF
W a9 ¥ gy wim F fE ogw A
faer wdY 7 @ a & oo Y & e
ag T frg e 37 & so¢ gt o
vy frar ¥ I wET ww #
& 37 € g7 oo 7 & FETE |
% 4z wgqa ww g dar v adm
for weft & arcame #gr 2 fir afy o
o & araoz 6 a7 wvw AE Aoy
g fora & g arafrs &1 # anga
STt FTA A ag 7A@ a9 P
g & fe 9T w1 aurfdwor  ar fEw
o &1 gulfaFsor  wHaE A@
grm | Ffeser w7 A g odragon v AT
o g 37 5 " FEw amr
o &Y o< g3 Wit @ g s
T AmS 5 aant 3w & w=T ww
ga fafaa od swaeqr & =t g Al
gamfrai & faas a8 § A
B9 IA AT F O SR Tl W
#%1 & 371 & amw o F3 AT IR
frdfam & T FR @ 1 WM F =2
e Frsfar §if 7 70w 9
qq F1 &@rf I FA AT 1 AT
7z feafs wmw it @1 3w & w7
g qar gm0 wfas frwen
maffararz inaraFfas faeqoe
goar ®19; & Simerw & famdf 33 a9
#1 wAY 3 1 o g5 feafa & groaga
a7 § f& 20 &=l & Wl
T FAAT ® AT gH A A frma g
e 37 ® wiqs farsar &1 *17,
3| ®1 Al T, wiwar 0 "o
WEArT 39 ¥ W=7 8§ Jq g,
Q7 T TR WAL, T SE qafa
F 7ret 77 130T gw 59 AGq w1 A
I TS &1 TN Ao T 1 A
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(M.)
[ sezofi a1ea]

we X awwa g fe e @wm
T § &I FH T TUTH T T TEY-
T & fare wer q@ar sl g
Ta® fow a7 33 781

s, & o T ¥ a0 ¥ wiew
fafoa g fore @ & fog e wEew
A WA wiawmew & gz famm swe
FTE AR AE § v g 3w & W W
Ot et #1 fae FoTm oife g 2w
QFAT Y FAAIT FTAT TTEAT § AT W
AW FY AT T @aL F TreET gl
gk e e wfama &
WIET T Frr" AEAH F ST & 1
WIST &7 T4 J1 F1 S Fgar g
SfFT e F 9w 93 3w A T T
A& AT FAT AW F FAA A o
I EwAT § AT AT F WAL H AN
TTEAT AT WA | T F I E
mam s A g fFar g fFag
W W F fAu, T Fr opaT & fo oY &-
w4 & fr gAY OF T W N WA
TS WIETHT F1 TE F AW Y g
1 gH GO AET F a6 | AT A THF
SO 39 919 F1 3 fen f6 oeq o
Tl & 39 X Toifas &= ¥ A
#¢ dfa 8 wwam & fe ge e
TV F1 TEAAAE G & © § s
Fox 1 Mferw ¥ @ § | Tgvfa wEa
7 for wrame fovn & e g 58 & 3T
des i sE & Ao g ww
T Afr stz maaf e
ot waw & wré fefre aferdt
T TE T | g ww H g
e & fog fafoa & oF Qar @ fordt
T SaT # "gafa g1, W dwW &r
qifeat ¥ agafy & arfe W &1 5w
AT T OHFAT FT FHAIT T F
o siree, & s § i ag awa s
9 W W ¥ I 1€ qgAta Frere

(M)
O | T AW =T T aved fa
a1 < & forar® g famer et @ W g
T & S fr 3 @), W aw
HEW & WY Afae v 81, W@ Aw
T @EdaE &9 &), W ag anweh
T B L

ot goeam dew (qF feee)
I TE FH

st woeir avew W ONETC ¥
qrea ot sfafemary awd § T ST
FTATHT T 2W FY OHAT B FAAL FE
ATAT AT § TH WHTTC Y ARG A T
TFAT F1 WA FF GGG F FAC I
T EHama g Fag aa & fon
fa=ar %7 fawg @ ag w1 ot &1 9w
EY &1 9T AT ATRA &, W1y FATH AR
&, w18 e fagrdy avordt g, shweasr
mﬁ,ﬁﬁomnﬁ'ﬁﬁﬁmﬁ
arq o €1, 79 §1 37 a9 § @7 9
s o g a= fa=r < @ awTy Sy
Fa e s 1 wfer g aa @&
AT A T @ o I Y Wy
Ffqmg i aaa s Ao § =W
ZO Y W A WA FT 5 7t FT AAar
FT FAT FIA FT) I FY g7 FT qE
T EAIR ATAA WTAT § a9 e
AT T § gL W agn ¥ oAy
AT T AT F1 FHAT @7 §
IF T AT O | WA T N &
FAT FIE 9ET w7 AT G & & wOw
ATEAH ¥ QA T A & IO AN AT
smgat g f& wro = awm o st
¥ AT EH UF A9 &3 FTIART A
frwremr 210

A, Qe TR w4 Q@ £
THE FTIU § W 3T & | €H 4g A
g femfaravc &1 o1 3T T {91
g war | g ag W g feowng
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(M)

QT FHETH] F FIL T 7 Araady
FAFAT & B9 IH A v FTCAZT HLF AfHA
AT CHFT g g 20 s 3w F < g
F 5O F FH AT ! g4 FF q@
fear & wrr o9y, 20 & o T
Feqfer & faamr § w1 fqa fs o=
2a % gafy = ww faaw 5 72
wfafaex fagd e gardt wedta oFar g3
HEAT & FTT A & o gF qadr Fowesy
¥ WAL WFZ H AHEAT FEATY |
I F AT AR I JAFT HES FT
HF@AA FLAT ¢ 1 3 & oL At fafos
ST AT I FT A4 E I FTEA
FEAT & | O TH KT & WO AATT
91 AT FATTEF FTL, TN F I,
gt & qTar ag gart faa faaar
%1 fagg 37 Jmar § wrea ag 2w foasyr
HqAEY F AFEAT $T I AFH AT
A Aqea foar ar fe o Sami # fameg
Rar a1, frq ¥ wredg daf, wrdg
FATAT F FAAT FI, IAHT AFTAT F1 98-
19 *T g1 97 F 39 3w Fr oA
F T Afawar & & o1 § N W
Fw Y g A wlgar F wrf 9T war
raht &, 3w # earT ST HEEIT Y A
F IFTIAR AR AT ARA 1 A A
WS 97 g AT W FAR qi@t F g
¥ AmT T4 AAr arfgy o wg ¥
fae dfra arer § A0 73T ¥ 993 wW
feo & 2w ¥ ama Igfga 7 ar

RAEATHT T HTA=T (a7 §, A7 Y aFaw

gfe e goqawrgfel | ¥ =
THC AN FWE IT qA@T &1 9K
g & ALY} | AOT ¥ T (T A8, w@H
g RQAT {0 | "W AW & AT a8
AT ¥ A37 HFz @ WL TH oaT g frane
M R AT @0 T @A e
g w=ft § fr g7 dz srar v fw
qm & Tofifos syxeqr 71 #F g
A gEA A e ERT M A
®FA gaAT 7 gowTET ¥ 9wl
3092 (Ai) LSD—T.

(M.)
AT & 1 &9 A guw fasre A7 fean
fe gt 2w & amf o = & fafaa
& av & & 1 3 whowr o, I 9fa
9%, 374 faa® e gaa favara fear &
T NAGET T W £ )
@y wfasre S w1 w3+ F5Y
%1 ga #1 g Tofa SaT Ay
Fiforer 7 #11 g 9 a1 fF geafas
T qFF 997 qF § A T qrAT H W@
R | TE AN ST FW AN W T\ WY
w® & 1 afea 39% Ay arg o1v T 9
ot fa=re &1 fF i gw Qe smE )
&t # fr go fagr=dAaar & s g
IR & HEC 7T /L Aqrzwt
Y BIT FT 297 71 T A0 q97 g9
g7 Hanmar g 5 af agr a9 &
S wW T F g 3w A O e
a1 g€ ¢ 5 foad s T=afaw
qifeat 7t g fafww sat & &
&1 97 THTHIE a1 a9 FHAF TET F A4,
AT a7 HT, S s e S Y
I% @@ e ar s s ar fe ag
Wwaa s T g F W F A=
IAAA  AEAAGSF AT qEHAT
g Az I @ g IEAT 9l w5
AT F T T WA FT AT FW
&\ ZATLIIATH AT S A AT OF ATE
gt wael wag faa @4 @l wara
g4t wréfmmaasyarfeen wam
¥ Waqg 4t w41 fo &g O ATA-
FAR AL E AT A AN F Arq
HEANT FTH WOr 3T WYL TS FEHT
F AIZ T TE AV aTeAfamar 41
Al AALHLT FTH G A5 99 957
q HYTT G TAT AT AT 97 AT T
amm 9T A faarz w1 "I 0w
it & Fa A ATV E Faw
FOr 1A & F QA 3w
wifasd 7 #1740 A AT T0fEy,
7§ ¥ GF AAH TEATE AT ATRA,
IR IT iy wfesTd w30 WA
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(M)

[*fr s==shz av=a)]
=ifer ? ged @t fegrediman aix
wagaEtfer € gt & o
w7 T § gART o v 3 ) T
Zar ot ¥ |y S Wy § ar s
TRTT FRT AT §, WA T omar @
o A & #% dnfa dHrE, et
o 39| g ot feafe Bag agafen
o I g wwar & w A fagiat
# g g7 9 SrEar @ @ gER
& w7 gwar § 1 Afew fagra @
R wagaarfer ® & 947 I3[
T AR g | T oAy ¥ g W
fgzrai T Azl &1 A @FT
WTH FTAT T2 |

=T 2gT @ QA T wE §
fa=d dve I gwTt AT § IaAT AT
BT F&F Fad FSAR & FIC F1H
Fonwe fFarg ) A § f I
P FAATOC ¥ gAFIEIT AT g Fqw T
g 5 fmaffaemfs sadwdaw
AIETT F FICEFH T FH AHT UL )
#19 7g Tre f@ 2o ¥ fawra & fog
TR SFaT & FITHH § FH 14T AT
am? HieT ZW §9 el § SOy
AT 1 TR G A4 BT Ahe & (% U4
FTETl AT AT A AT afae d
FHTCF FIC O M7 A *
FT AT wrwr o feafr G
B A4 €1 ST AT R | THE! T F
faa som g A7 gEE FEE
L IEC AT ]

oF HYT W &S ATHA HTET @0
wAT AT W €qrdr qwwr Agy faadr
&, AT W WEAAHT WX FART -
WTHT & AT FTH 4G FidT §, IHT
wravaFarsi w1 qfa ¥ fag Ifaq w20
gt e wra § AV WA W faAm
sife frg™ s gara it w107 wdl Fxfa
qYET q=1 & WK F941 7 ¢F FaweT g3
1 Fifrer 1 & < Fvar w1 o fawew

M)
fawr ¢ 7% fawew o1 wT was ofiar
& ST Y, W CAAT & WIEIT 9,
fogrodmar & W T §H wEr
¢ A v s ¥ weRT AraEt dar Ay
Erit? g% wRTAmH dar g g v
A o ¥ 9g AGHT TG FT A% Ga@v
g8 wie & faedm Ot fawew wwd
g3 fm ¥ s sfre ol &
AFT FTHT AF AR F AR AW & W
fogix fagrt #1 faeriorfs 296 . W
forrar & oftx ov23 gu &) Freg awd
Wy s wa agE gt 1 @A g e
& gaw favars wwfas daal ¥
AISTN\TE T3 TFAT ¢ | U
Fordi & o oY TsAfaw oSS ¥
T ST gty § 98 9em
@t feT "@ar §2r & SO 39 anw
g el #1 A A w1 g aeR
3 ¥ w=T wqfaT faam & A "wT
SATaE 1 AT 39 ¥ G2 ) AT E g9
e F fag gaar e sematfew .
AT A 7 39 W @A W 9g AT
&, s o #1 wfew, T F faware
YT FAAT &I THAT FIAAT HATS fo6qr
FTAT & AT FHTT 39 W A qAE HAAMN
ag AW ST FATE ATHA HINZ § TN
F9T gH A ¥ faaresT gema

s afwamar ¥ wgrafegq aeeafa
o A §3 wAAG @A FHATA B TS
WA e ST S g A
q7 famn agwa #1 ¢ f wrwr gfamr &
gT od Y ege E-faganw w1 afemsm
gfwar—wgt faw wifiq 9 sTa G
& g wgafrd fr gfor Fad
At wad Pafrm § Voo gz 1 Pt
fawr ooy & w=C =W Wr &0
st frr S677 & A d T afian
qfrat ¥ seRTomia g4 g 7 Wi FATT
fag a1 fam ¥ fau oF fe=m
T fgr 81 W@ A% WA
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(M)

s Afs =1 Hi7 & 3
wTEE gure AT & fo w1 R FT W
i §e gy aw femr @0 o
oW ¥ g A freg & fogw
gfa & we Wiy wmed & W o o
Y T § I e Feqof werw
wegr &1 o ¥ fat o §
grafer araat § fad Zat 2w @
Ty g A vy § 1 g e
#rE qew AW T @ T g IR
frest R &1 TrmeRtsg e
wrgd & f arsoaar & v g
Faara gi | gwA TS A=Wl &
T gut d3fow @Afa a1 wmafa
fer g wa war @ 5 foowr fw
T & WA 7 6 a1 fag F faan
¢ fr g S3fws Afa = s faar
% 2, for witfas amat &1 ey =T
frar & 7wy faett € W S7% 39T
g 3T G AT AEAE

w&i a% fagaam &1 w==a §, T@i
AT 4T I T ] T OF W EHE
& FTI0 79 W E | AT i W
ardt gfrar F mfa SR A g aa &
fafea WY & 1 % OF IO TF wRST
AT § UF AT F7 247 qMga1E |
% 7 e g o fafra & afew wx
afew st s oy Fafa &1 ot i far
qgH 7T & wur WA ot faewa ¥
FE &, 9 I SATA TH AT FT A
A fEwmam s ara g fe
fagaare & w9 37 g 7w § A I
w1 ff ag fra qoeaa grm o W
o gt w1 oA fawmam §
fear mr &t o fawr g2 @ W
HTHEAT §F 9T 9T 9q AT A=t |
A wEar ¥ OF 9227 A fagaamy
Fag¥an q faerguead :

“Vietnam War is nonsense in

military terms. counter productive
in diplomatic terms, dangerous in

(M.)
terms of its global implications and
repuguant in moral terms.”

Q¥ 72 #1 7% g Afgd | & 7g smm
st g 5 gt wer< fow & 9@ o
gfar & w7 @ wo g §, qEw A
2, o A ¥ o qgw w00 ofr
A aweT ¥ qw o ga & o
AT ¥ AT XY WOA FAT ¥ FATL
FET §, A1 FTRAATEAT I AT
wa ¥ wfas ofd=a € fog & fagmer
W o & offa " 70 & 9w
ITE AHAE, T A TH AR A S
%9 & | Wi fow & gdwm oF
waal & ogw 1 §, & wowr w7 g s
T wEEl § AT g FOm 1 gAY
T FAT ST A A AT T FF
Sa W4T ¥ 719 F7 @, gt &
gefs ¥ am A g, fog & e
afa & a1q 7t @ Far g & A
W ¥ gw oA w7 @ § AR
# g ¢ fe o0 W= OF s
TS I AT AIfEH W TAF
TRT RS I A [rATT g/ IO fgy
e g s® wmAT & gar 9o
1 7 g1 g | ¥fFT g7 A Few
¢ fr gfaan & o awm Yl #Y A
# OFAT «9rzd & W7 gal Wi W
ATATET A FEARAT AG AET & W
qET § . f5 ameuE) WO gewe
T T @7 qF, TTR! gHHI Woafsd FTAT

_ ATfgd, IT=T gAH! NEAT FCA AMFEA

oW 79 § 5 @ sl o favw wa
gt o ¥ wom, 3FeEr & § sy
ot s faei & fag wror wd 77 @
&, o gforar W gz #1 ST wIgA E 7
T W HT TG & WL GAT S
et sfirest Tor T & @ fie g
g Afgat & W gT g
arETS # ISATR, A HHEATS A
Ta= fFar | g F a@1 ff qorow
oot Fd gz arfed oy ey
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W arr @ 5 = aifFem w1 adT
HHAT GAIR FIC GAT AT AT g
&f &, gaTe AW A AT ¥ AT
qg are s fear av W o wwrd
T aot goar & fog @@ 9 gud
T @ a7 gAre AW A7 A o,
Iq X Fawn F¢ foar av e o=
ATMFR FT WG AT WA AT gATL AW
¥ AT Tara HH A A0 T
wrelt ot ¥ gy 5 g fom owa
W gFa ¥ g gy qF * WA
TAT F7 & fA7 1T 7, WAt wror
N F® OF fag oag ¥, @
TFAT A GFAT F A9 AR IA wANEA
F 9 g mi= *1 & & o Ir
wigd §, ITY vy W g FO e
& | g7 3w ¥ w=l W Affew o
W &1 g9 AW A gfr ¥ s
I A FIA WX TAF! A @A F
g X g fear 2 wwoag AW
gfrr & s g Ty & W Age
FAT FTEAT 2 )

TA-fFEE §9¢ F I@ W™
aw F g aga ¥ faat & e g
s # € aifeena #
st 9z ga wfas w7 faar a1, 3@
FT B ¥ EW T wAAr femrd )
afewr gud w27 91 fs ag  wmew! W
fgiat #12w &, gw 73 afrardr mrewl
9T IHAT AT5d § I IT /T AN
¥ HITTE T EH 7T T FT 57717
gy fean 1 gdifae g wTr wmEd
TR e i v dx &
A9H AT AT IFIA HTHAT FT AT G
st frar & 39 #Y g frar 9
wgrafgn wegafy ot ¥ wfeemw ¥
oY g@ W FT A7 AT DgTET TAE -

# gwaar g 5w fgemw
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%1 fa¢ gfrar & @7 wa+i ft g7+
¥ §da ¥ gz A Wiz €9 w9
HOE W A I QT T AEA
fegam g @1 e, fw e &
AW AT T @ § ) gW AT Ig
g fegm w1 0ar e faerd, fam &
gfrar & oF o 2w ¥ e fae oy
A gfar v w1 e qqr AT
&w gat i, fred gg e wfvsfa
T ® WY T FL 97, IT ¥ fawra
W AAF T WA ITH qga W
2 1 orx Taq w7 1q7  fF OF weisy
FarE w1 g w7 ¥ g 2w 9z w3

ag =@ w5 o o
mdsim Aifrt w1 I T w6
a4 § 1 WX g AW A A=y
S ¥ urew fordar ¥ a1 = &
T s E, A mgoasd g fr
W AT e AT 1 a9qa 73,
ifE I 3w 70 TEAT @F F wew-
frvie 7Y 8, ot o 99 ox T8 "
2, a7 wd€m s § W Aww-
fade adf @ @%ar 21

TS AL AW H oY feafy &, 97 ag
g9 5T F1 AT § faa s @T £
I 3 g7 g X FHT /Y §, 30 Y 74T
o1 3w & w397 oFfam @ T 0w
arq @¥ gq § Wi I w ¥ Far
e ®¢ 37 "%l w1 qHTaen fmar i
wgrAfER At o ¥ e wwETHt
T WIT #§AZ F AT AIAT FT e
aafqr P A I RrEgm FTA ¥
fau fag @zedi F1 wgm fear &0
gara W 9 9A1T e & e gw Aw
& "raw Iufeqa FweY ) sar F TEY
3¢ T fgET # Ao aww T W
oite aifedt A7 @ & FIC IF FTEA
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T 9T fq=rT #% A 99 A
e gz faer

e WERA, TT WAl & W §
g g 5 oot weE & awei w
aTh ¥ wgrwign Tegafa ot @ gATd
T W@EAT &1 g9y 5 IFE a9 F
AT wEAl F FEIMGT FWQ@ gT A
TET AAE &1 GIT M AT IT7 &F
wA-wfafafadt &1 sqrr wrefes w3 &1
s fFT g, 3@ sy gwms &
WATET B

SHRI M. N. NAGHNOOR (Bel-
gaum): Sir, I rise to second the mo-
tion moved by my hon. friend, Shri
Chandrajeet Yadav. He has given a
lucid exposition of the sincere efforts
that the Government have put in dur-
ing the last year to make the people
more prosperous gnd happy. The coun-
try knowg the hard times we nad to
face due to the unkindnesg of pature.
Vast areas of out country were hit by
drought and scarcity conditions, but
in spite of that, Government put in
their best efforts to save the country
from famine and starvation. Bihar and
its surrounding areag were the worst
hit, but thanks to the efforts of the
Central and State Governments, who
have risen to the occasion to meet the
natura] calamities, the country has
been saved from famine and starva-
tion. They have intensified their
programmes of not only procuring
food put also importing food and also
trying to increase the food production
in our own country. This has been
mentioned in the Present’s Address
and a good word has been said about
food production. Due to the good
weather conditions this year, we hope
to reap a harvest totalling about 95
million tonnes, which will be 20 mil-
lion tonnes more than the previows
year., ‘This itself proves that Gov-
ernment has spared no pains to grew
more food at gur own level.

Because we hope to have a bumper
crop this year, we should not be com-
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placent, but should try to build
our own buffer stocks. In this regard
the Government, in consultation with
the Chief Ministers, have tried to in-
tensify the programme of procure-
ment at State level. The Chief
Ministers who met on 8th and #8th
Apri] 1967 agreed that all States must
intensify the programme of procure-
ment, Unless we make the procure-
ment programme successful, we can
not meet the food situation There-
fore, 1 appeal o the State Govern-
ments to see that they keep up the
procurement programme a$ active as
possible.

As we all know, we have a very in-
tensive and extensive food production
programme in all the State, We have
not only taken up major, medium and
minor irrigation projects, but we
have also tried to give relief to the
poorest farmer by giving him a well
or a pump set. We have invested
crores of rupees in the major medium
and minor irrigation progamme. I
may briefly narrate the huge invest-
ment that we have magde in the last
three plans. In the first plam, we in-
vested about Rs. 300 crores and crea-
ted an irrigation potential of 6.4 mil-
lion acres. In the second plan, we
invested Rs 380 crores and created an
irrigation potentia] of 11.7 million
acres, In the third plan we invested
Rs, 572 crores and created a potential
of 17°5 million acres. During 1866-
87 and 1067-68, we have invested Rs.
1519 crores and created an irrigation
protential of 21 million acres.

MR. DEPUTY-SPEAKER: The hon.
m~mber may presume his speech after
lunch,

13. hrs.

The Lok Sabha adjouned for lunch
till Fourteen of the clock.

The Lok Sabha re-assembled after
lunch at two minutes past
Fourteen of the Clork

[Mg. DEPUTY-SPEAKER in the Chair]
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MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

SHRI M. N. NAGHNOOR: Mr. De-
puty-Speaker, Sir I was just mention-
ing the efforts of the Government in
trying to intensify the agricultural
programme. In this behalf we have
adopted four measures. One is for pro-
viding major, medium and minor ir-
rigation works, the second is to facili-
tate the uge of underground water
through pumps and lift irrigation pro-
gramme, the thind is to provide neces-
sary fertilisers ang the fourth is to
make available improved variety of
seeds. I was giving the figures as
regards the enormous jnvestment we
have made in the matter of major and
medium irrigation programme. So
far, up to 1967-68 and also during the
three Plans we have spent Rs. 1519
crores and created an jrrigation poten-
tial of 21 million acres. Along with
this as we have in our country flood
havocs now and then and in this be-
half we have spent during the three
Plans about Rs. 148 crores and given
protection to an area of 11'5 million
acres during the three Plans and
during the years 1966-67 and 1967-68
we have spent RS, 13.88 crores and
Rs. 12°13 crores respectively for these
two years.

Before the three Plan periods the
irrigation potential available in this
country was of the order of 51 mil-
lion acres. But today we have the
privilege of servising the  country
with an irrigation potential of 89 mil-
lion acres. Thig is all in respect of
major and medium irrigation pro-
gramme in areas where there was
encugh water, But there are vast
areag in our couritry which are scar-
city areas wherein we do not have
a rainfal] of 15 inches per year. As
the President has been pleased to
mention in his address, to cater to the
needg of these acres, we have given
special empasis to jrrigation pumps
and lift irrigation programme. We
have tried to make power available
to every nook and cormer of our
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country. Even the small villages
in our country have been electrified
In this behall we have spent about
2400 crores during the three Plang and
we have an  installed capacity of
10:17 million «kilowatts of power,
During the year 1986-67 we have
spent Rs. 399 crores and created an
installeq capacity of 11.44 million
kilowatts and during the year
1967-68 we have invested Rs. 386
crores and created an installed capa-
city of 13.50 million kilowatts of
power, In the matter of rural ele-
ctrification, in all the three Plans
we have electrified 26,507 wvillages
during the Third Plan and the total
number of villages electrified up to
the end of the Third Five Year Plan
is of the order of 50,000 villages. By
the wvear 1986-67 we have electrified
57,000 villages and up to the year
1967-68 we have electrified 60,000 vil-
lages in our country at a cost of Rs.
55 crores.

In the matter of providing irri-
gation pumping sets also we have a
very commendeble performance. Up
till now we have provided irrigation
pump sets totalling eight lakhs in
our country. Sp you can imagine
that Governmet have spared no pains
to give relief to the farmers, So that
the farmer has got to grow at least
the minimum to see that he is able to
feed himself and hig poor family.

Sir, the President has been pleased
to make a mention about fertilisers.
In the matter of fertilisers we have in-
vestetd during the year 1963-64 Rs. 37
crores and Rs, 32:9 crores in 1964-65.
These are the imports we have made
of fertilisers. During 1065-66 we had
to import worth Rs. 44 crores. There-
fore, considering the importance of
fertiisers in the country we have
switched on to have our own fertili-
ser industry in the country. During
the three Plan periods we have up to
the Third Five Year Plan invested
Rs. 138 crores towards the production
of fertilisers and allied materia] in
our own country,



&£a5 FPresident's Address MAGHA 25, 1889 (SAKA) President’s Address 626

(M.)

We have also given attention for
the development of ports. The Gov-
ernment has been pleaseq to clear
sanction for the development of two
important ports namely, Tuticorin and
Mangalore,. We must congratulate
the Government for this and I request
the Government earnestly that neces-
sary funds should be made available
for the early completion of these
Pprojects.

We have also the privilege of deve-
Joping nuclear science in our country.
‘We have, recently hearq that a rocket
has been successfully Jaunched from
the Thumba Equatorial Station and
two other stations have been deve-
doped. We have also heard that very
800n w. will have nuclear power for
the use of industrial development in
our country,

Ar you are aware, Government is
doing its best to improve the morale
and efficizney of administration. In
this behalf Government has been plea-
sed to appoint the Administrative Re-
forms Commission. The Administra-
tive Reforms Commission has been
sitting from time to time and making
serious efforts to make imporiant re-
commendations to tome up the ad-
ministration of our country. To-
wards this, the Administrative e-
forms Commission has made a sugges-
tion that there should be a Lokpal in
our country to eradicate corruption
‘both at the high and low levels. We
must have an institution which will
look into the mal-administration or
corrupt practices in our country. So,
-with the institution of Lokpal coming
intn existence, we will have some
authority to check corruption at the
highest Jevel. ~ Whether it be the
‘Ministers or the Secretary, everybedy
will come under its purview and I
‘hope very soon corruption will come
40 an end.

AN HON, MEMBER You admit it
-exists. :

SHRI M. N. NAGHNOOR: Coming
as I do from Mysore, I must make 2
mention of the Mahajan Comm!ssion’s
Report which has been submitled, fhri

(M.)

Mahajan was unbiased and impartial
in submitting a valuable Report. He
was the former Chief Justice of India
and his Report must be taken into
consideration and must be accepted in
toto. I request the Government to
see that the Mahajan Commission's
Report is accepted in toto and thot the
border disputes between Maharashtra
and Mysore and Kerala are settled.

the
friend

With these words, I second
motion moved by my hon.
Shri Chandrajeet Yadav.

MR. DEPUTY-SPEAKER: The mo-
tion has been moved and seconded
also.

Motion moved:

“That an Address be presented
to the President in the following
terms: —

“That the Members of Lok
Sabha assembled jn this Session are
deeply grateful to the President
for the Adrress which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 12th February 1968”.

Now there are the amendments,
Shrj Viswanatha Menon—not here;
Shri Uma Nath—not here; Shri
Abraham—not here; Shrimatj Sushe-
ela Gopalan—not here....

SHRI S. M. BANERJEE: May I
Make a submission? We thought that
after the first speech was over, the
amendments will be allowed to be
moved.

MR. DEPUTY SPEAKER: Unless it

is seconded, how can I take up the
amendments?

SITRI 8. M. BANERJEE: You may
consider them as moved.

MR. DEPUTY-SPEAKER: No, no.

SHHI S. M. BANERJEE:; There is a
little confusion. All these Members
who have given the amendments have
done it sincererly....
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MR. DEPUTY SPEAKER: How can -

I geviate from the usual procedure?
There is anothr way out, There is a
large number of amendments to
the Motion on Address by the Presi-
dent, Hon Members present in the
House who are desirous of moving
their amendments may send slips to
the Table within 15 minutes indicating
the seria] numbers of the amendments
they would like to move:

SHRI K, LAKKAPPA (Tumkur) I
am here; I can move my amendments.

MR. DEPUTY-SPEAKER: 1 have
laid down the procdure. Please send

your slip within 15 minutes to the
Table, Shri Ranga.
SHRI RANGA (Srikakulam): jdJr.

Deputy-Speaker Sir, the Address that
has been presented to us, that has
been vouchsafed to us, by the Presi-
dent is the gloomist one and the most
despondent one of all the Addresses
that have been delivered ever since
this. Republic was born. The picture of
India that ig painted by the President
is one which cannot bg said cven by
the hard-boiled Government enthus-
iasts, to be an inspiring or a hopeful
one. It is indeed most depressing and
disheartening. It does pot hold put
any hope of quick recovery or inspired
action or patriotic or unselfish role to
be played by this Government in the
spirit of self-denial, the words that
were used by the President, self-res-
traint or self-discipline or the readi-
ness to discharge their responsibilit-
jes—these are his words—with deep
national coneern transcending party
affiliations.

On the other hand, what is the pic-
iure that we find today of our country
all around us? There is lawlessness
everywhere, That is admitteq in the
Address. Who is responsible for this
lawlessness? It is easy to say that un-
ruly elements, unsocial elements are
indulging in it. But who has been
the cause and who has been responsi-
ble for providing conditons which
are resulting in this lawlessness?
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The language problem wag brought
in here by the Government They
got their Resolution passed not being
sauisfied with the Act which has inci-
ted, which has enraged, the student
population in the whole of the South.
You may agree or you may not
agree with it. It is the Resolution
which is directly responsible for all
that is happening so far as the stu-
dent world is concerned,

The gherac evil took place in.
West Bengal. Did the Government
of India assert itself with its authori-
ty in the name of the whole nation
as soon as the new socia]l evil was
launched upon our political horizon?
They went on waiting like sphinx
until it became a menace, until so
many of us in the Opposition had to.
raise our own Vvoice against that
menace and asked the Government of
India to do something about it.

There was also Naxalbarii WNow
in Thanjavur and Parvatipur, recently
they are trymng to create trouble even
within the agricultural sphere, among
the agriculiura] workers and the
triba] people, What is jt that the
Government of India has been doing?
What is jts role?

There was the Governor's misuse of
powers, We ourselves asked for the
dismissal of the West Bengal Govern-
ment. That dig the Government do?
When it was too late, they did some-
thing and that too in a wrong way.
They replaced one exisiing Ministry
by another Ministry whose title was
no better thap that of the earlier
displaced Ministry with the result
that enraged the people and that gave
an opportunity to the Leftist and
various other people of the United
Front to raise a regular revolt against
law and order against the Govern-
ment as such in West Bengal.

There was the misuse of the Pre—
ventive Detention Act and  they
tackled ordinary citizens, peaceful
merchants and others who were keep-
themselves with the law and order
and kept them in jail. Mot being
satisfled with it, they misused the
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Control of Essential Commodities
Act and the Prevention of Adultera-
tion of Food Products Act in order
to frighten the merchants in this
country. All this has led to the law-
lessness that is existing. They now
come and tell us, ‘Please come to
our help.”

What about the economic position?
Are not the prices rising all over
India? They say, “No.” They only
say that they are not rising as much
as they dig last year, that they rose
by 16 per cent and they have fur-
ther risen by another 6 per cent or
9 per cent. Is that any consolation?
Have they put a stop to inflation?
Can the Finance Minister or anybody
else possibly assure the country that
the price-spiral has stopped, that no
more tax burdens are pgoing to be
heaped upon us, that there is not
going to be any deficit financing, that
they are not indulging in * deficit
financing, that they are not resorting
to Nasik press? All these things are
going on. Inflation is knocking at
the very door and knocking out the
value of the rupee with the result that
the ordinary masses of our country,
the peasants and the workers, are
being impoverished, They have been
improverished by rapid stages during
the past four or five years and their
poverty is still increasing.

They say that the heavy industries
are being developed. ‘They have
developed them in such a wrong way
that they themselves admit that there
is need for economy, for efficiency,
for streamlining. for reorganisation
and for transferring them to the
public sector,

Government want to take credit for
having appointed the Administrative
Reforms Commission. The Adminis-
trative Reforms Commission has sug=-
gested that the steel plants in the
public sector should be transferred
to an independent statutory corpo-
ration. Yet, Government are taking
such a long time in implementing that
recomendation. Is it because they
want to set their house in order and

(i.)

see that as many people as possible:
who are their favourites and who are:
at their beck and call are appointed
and placed in proper key positions
before they hand them over? And
are they going to hand them over
only when the whole thing has be-
come completely bankrupi?

Everyone knows and the hon.
Minister has himself had to admit
that they are losing more than Rs. 50
crores a year, He was agking us to
draw some consolation from the fact
that Rs. 30 crores worth of steel pro-
ducts are being exported. But are
they not being subsidised? Is it not
a fact that the cost of production is
about the highest now in India? The
only consolation that they offer is
that '‘Oh, they have been over-capi-
talised’. But who was responsible for
this over-capitalisation of these steel
plants, if it was not the Government
of India?

Take again the case of light indus-
tries. What is their position? Their
is so much of unemployment there.
Take, for instance, the engineering
industries. There is not only unem-
ployment, but they are also slow-
moving in their pace of production.
The whole gamut of these industries
is not able to work beyond 75 per
cent of their established capacity in
some of the industries, they are not
even able to work up to 50 per cent
of their established capacity. Is this
not recession? And yet our friends
opposite "say that we have turned the
corner, Where have they turned the:
corner? They say that  agricultural
production has improved, and there-
foré, there is going to be more money
coming from agriculture into indus-
tries and that money is going to be
utilised hereafter. Is that any kind
of a consolation at all to anybody?

The proof of the pudding is in the-
eating, There was a time when
Pandit Jawaharlal Nehru gent out an
s.0s call to all the intellectuals in this
country and all the young men in our
colleges to rush to the engineering
colleges and the polytechnics and get
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‘themselves trained in industrial arts
Aang crafts and sciences and so on. But
what is the position today? The Edu-
cation Ministry admits that today as
many as 20,000 fully trained engineer-
ing graduates as well as supervisors
are unemployed, and by 1870, another
50,000 are going to be trained by our
.colleges and ‘polytechnics and thrown
into the employment market and
there are no prospects at all for the
employment of these 70,000 educated
-people, highly skilled people and very
wel] trained people. And yet these
people opposite deplore the drain of
our intellectual and scientific person-
nel to other countries, instead of ap-
preciating the fact that some of these
people are at least able to go abroad
and earp foreign exchange ang send
‘it back to s to swel] our own dep-
leted foreign exchange resources.
‘They deplore this drain but at the
same time they are not able to find
any employment at all for these peo-
ple. Now, what is the real position?
For every employed engineering gra-
duate, over hundreds of ordinary
workers find employment, but when
the engineer himself finds no employ-
mtne, you can easily imagine how
many hundreds of ordinary workers
are going to remain unemployed.

Then, what is the plight of private
enterprise? There is not one sword,
‘but there are many swords of
Damocles hanging over them; the ten
points of the Bhubaneshwar resolu-
tion and later on, the Hyderabad or
Jabalpur resolution are held over
them. Not being satisfied with all
this, they are going to bring in now
taxation also. All the time they have
1o resort to new taxation, because
there 'is Tio escape from it since they
are finding themselves in a deficit. In
‘budget after budget they plead their
‘inability to avoiq furfher taxation.
And our people are supposed to be
‘the milchi-cows for thig purpose, But
are they really such milch-cows?
Are not Government losing in this
-process? Then they lose, ig there any
provision in the governmental eco-
nomy to make good the logses.

L
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Again, take the case of the textile
industry. They asked for some pro-
tection, Was it given to them? Be-
cause it was not given to them, they
are losing, and they are now wrecking
vengenance on the poor cotton grow-
ers who are not able to find any mar-
ket at all for their cotton. Can you
just blame the millowners only for
this situation? Surely, the millown-
ers are also blame-worthy, but much
more so is the Government blame-
worthy because of their wrong con-
trol and wrong disincentive that they
have introduced,

632

In these circumstances, may I know
in what way they are going to im-
prove our national economy? They
promise that somehow or other there
is going to be improvement because
of agriculture. 1 agree that there
has been a good crop this year. I am
not prepared to say that it is a bum-
per crop. There could have been a
bumper crop if only Government had
abstained from creating so many dis-
incentives against the kisans. Are
they really protecting the jute grow-
ers, the tobacco growers, the tea
growers and the rubber growers and
the producers of pulses? They are
not giving any protection to them. By
the time they introduce the minimum
price regulation and the support price
by the Food Corporation or the STC,
90 percent of the jute has already
gone into the hands of the merchants
at prices which were highly uneco-
nomic and which were far below the
so-called minimum price, The same
is the case with tobacco also. All
the tobacco merchants under the
leadership of the ILTD have now got
together and are now trying to pay
the lowest price for the highest or
the best first grade tobacco. Ie there
any protection for the tobacco
growers Government are not think-
ing of that at all On the other
hand we find that they have
brought in ceilings through the Con-
situation (Seventeenth Amendment)
Act. Then, there is the threat of
Cooperative farming and then the
threat of compulsory acquisition of
peasants’ lands for the beneflt of the
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Companies owned by Government as
well as private enterprise as that
capitalism can be given a push in
this country under the aegis of Gov-
ernment and also under the protec-
tion of private enterprise, but all at
the cost of the kisans.

Is it not time that they give up the
zonal controls? If really their esti-
mates are correct, I hope it is a good
enough crop, I am sure we have got
enough production to go round with-
out endangerig the life of our people
anywhere in the country for want of
a minimum quantity of food supplies.
Bo could we not give up the zonal
controls? Who are these zonal con-
trols benefiting except some of these
Ministries. and some of the States
an4 their authorities who are fortu-
nattely placed in that position today?
Why should there be these zonal
controls any longer? I think many of
the members in the Congress Party
themselves are not in favour of these
zonal controls, and yet Government
are sitting tight over them at the
behest of their own officer and are
not prepared to abolish them. Why
could they not do it at least mnow?
Why could they not give up the
policy of procurement
at least in those areas where there is
scarcity? It is high time that com-
pulsory procurement should be given
up all over the country and more
especially in those areas like Srika-
kula, Vishakapatnam, Rayalaseema in
Andhra Pradesh, Jaisalmer in Rajas-
than and certain parts of Orissa etc.
which are still gsuffering from
drought and acute famine conditions
and scarcity.

Onge these two things go, then
what is it that should remain? 1t is
minimum price regulation so that
the peasants can be protected and
saved from exploitation by powerful.
Industria] and Commercial interest
ang also by governmental interests,

Again, can we simply say that all
is well on the agriculturs] front?
Have they done enough in order to
develop irrigation and drainage?
Have they not neglected drainage in
a criminal fashion? Have the; pot
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wealth in a suicidal fashion? Why is
it that they have been delaying the
development of the Narmada valley?
They are prepared to interefere in
the States’ affairs whenever it suits
their political interests, put when it
is absolutely necessary to do so to
promote the economy of our country
and to develop our food production
they are not prepared to use those
powers and they are not prepared to
use their good offices with the State
Governments in order to see that
the Narmada valley project is fully
developed ag a malti-purpose project.

Then, there is State trading in food-
grains. Only some time ago the
Chief Minister of either Punjab or
Haryana was complaining that the
servicing charges demanded by the
FCI were thrice as much as was
being charged by the foodgrain
merchants.

We were then complaining that the
foodgrain merchants were exploiting
our kisans. But here is the bigges!
exploiter, the Foodgrains Corporation.
This state of affairs is bound to be
there as long as there is no proper
competition between the Foodgrains
Corporation and the foodgrain trade.
Therefore, we reiterate our demand
that the Foodgrains Corporation should
not be given any monopoly at all. On
the other hand, it should be provided
with sufficient funds and equipped
with the pecessary storage capacity
in order to compete efficiently, ably
and in every State with private trade
s0 that there would be real, good
competition between these two grr.at
forces and there would be sufficient
protection for our peasants against
exploitation.

Then we come to the foreign in-
debtedness. Government say they
are not able to meet the servicing
charges on foreign loans and invest-
ments in this country. Is that not a
confession of their failure—that they
are not able to service the loans they
raise ix other countries in order to



635
. (M.)
[Shri Ranga]

develop industries here so that these
industries would be able 1o help them
to repay the interest as well as the
Frincipal and also leave a profit here?
But is there any profit? Not at all
Is there any prospect of it in the
horizon? Not at all. On the other
hand, they have invested more than
Rs, 2,900 crores of rupees on public
enterprises, What result do they
show? They themselves admit that it
is not even one per cent; it is just
a little more than half of one per
cent. If even an ordinary merchant
or industrialist wants to try to show
a profit of 10 per cent, he would be
dismissed by his management or
board of directors. Can we not ex-
pect this bankrupt, inefficient, imbe-
cile Government to show a profit of
at least 5 per cent? Not even that.
Only half of one per cent, a little
more, 0.6 per cent. Is all the public
money placed at their disposal by
our people, through tax revenues,
through internal loan  resources,
foreign aid and foreign debts to be
wasted in this manner just to satisfy
their own dogmas? As regards their
much-vaunted socialism, where is it?
There is a Sanskrit word known uas
soshan. This has resulted in soshan
for our people.

Then the Fourth Plan.
gested to them: for God's sake, be
sensible; give yourselves a holiday
for at Jeast three years from this ter-
rible, painful Planning Commission
and its plans so that the staggering
burdens would not be too heavy and
our economy might be saved. Would
they agree? No. They were very
brave. They said: nothing doing.
They would not even listen to Shri
Lal Bahadur Shastri's suggestion.
They went ahead. What has been the
result? For three years, there is no
planning at all, no development, even
the earlier things could not be deve-
loped further except the wrong ones.
They themselves say that whatever
the three steel plants in the Stale sec-
tor and the other steel plants in the
private sector produce cannot be con-
sumed by our people; therefore, they

We sug-
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are obliged to sell abroad and that
too in a subsidised fashion. Yet they
must go ahead with Bokaro, swallow-
ing hundreds of crores of rupees, not
one or two! Even the biggest of irri-
gation projects would not cost more
than Rs. 150 crores, and they would
provide employment to millions and
millions of people, assuring an inde-
pendent existence for millions of
peasants and raising our own social
economy in the couniry. But no, they
would not think of that. They must
waste our national resources on this
wasteful, useless, unnecessary, redun-
dant Bokaro plant. And what about
its cost? It is going up. My hon.
friend, the Prime Minister is smiling.
She is welcome to her smile. She has
gone to Russia once too often. She
has invited them also here much too
often. She has also given the promise
that we are prepared to exchange
these visits much more frequently
from the highest level to the lowest.
And all these visits are to result in
what? In our enslavement to Soviet
Russia’s precious decisions, conveni-
ence and economy.

From Rs. 350 crores, the cost had
gone up to Rs. 450 crores. I suppose
it is now estimated to cost Rs. 900
crores—] speak subject to correction;
is it Rs. 800 crores? A few hundreds
of crores do not matter to this Gov-
ernment at all except when the
foreign investor calls the bell, When
he presses the bell, the servicing
charges are not available with this
Government. Therefore, they have
been sending round dignitaries from
this country and inviting foreign dig-
nitaries to this country, because this
country has got great prestige. What
about our Ministerg going round with
a begging bow)? The Finance Mini-
ster said, ‘No, no; I have not gone
round with a begging ‘bowl. 1 have
only gone to educate myself’, How
late it is for him to try to educate
himself, and at such a huge cost? He
has gorie round. He may say thai the
begging bow! was not there. But our
foreign creditors know where the
begging bowl was. They were not
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prepared to fill it. With the result
that the latest information is that out
.0f the committed aid that has been
promised to us, not even half is go-
ing to be made available to this bank-
rupt Government,

Then there is this question of ex-
penditure. They talk of self-denial
and self-restraint. To whom? Only
to the people, not to themselves as
Ministers, the Government, the Gov-
ernments everywhere and the Reserve
Bank, the State Bank and all the
other financial institutiong that they
have brought into existence in such
galore fashion. They must observe
this self-denial and self-restraint in
expending public money, in commit-
ting to various projects which yield
Tesults in the foreseeable future, not
in God's own good time.

How much of unemployment is
there? It is anybody’s guess, They
themselves have admitted that it was
14 million full-time unemployed, not
to speak of under-employed. Under-
employment there is all over India.
More than one crore of handloom
weavers are today under-employed;
moere than three crores of artisang are
under-employed, suffering from pangs
of hunger, Government have no
scheme to relieve their distress, This
is the result of all this planning; all
these 17 years of hard labour on the
part of this Government has produced
only this little poisonous rat of un-
employment among educated people,
among the scientific people and others.

We are told that more and more
women doctors are needed. There
are no hospitals in villages Women
doctors are being retrenched in
Andhra, We are also assured that
more schoolg are being started, be-
cause 50 many more boys are coming
to schools, But thousands and thous-
.ands of teachers are being served with
notices saying, that their services may
not be needed at all. Acting teachers
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have been retrenched and there is

no proper recruitment even for train-

ing young men for teaching. There

is no employment for the already
trained people,

Then we come to Centre-State re-
lations. Government say ‘Oh, we are
going to improve rvelations between
the Centre and the States’. Have
they done it? Is it the proper way
they are going about the thing?
Their Congress President as well as
their Ministers—I do not know whe-
ther the Prime Minister committed
any such indiscretion—go on declaring
in their Congress session that they
are going to make use of all their in-
fluence, all their power and all their
political strength in order to unseat
these non-Congress Ministries. Is
that the right way to go about this?

SHRI K. N. TIWARY
Nobody said that.

(Bettiah) :

SHRI RANGA: Let my hon. friend,
Shri Tiwary, who is extremely loyal
to his Prime Minister, remember what
the Chief Ministry-cum-Congress Pre-
sident—just like the Prime Minister-
cum-Foreign Minister here— has said,
which was published in bold letters
in all the papers. They have started
it already. What did they do in West
Bengal? What did they do in Har-
yana? What did they do in Bihar?
What are they trying to do in UP?
Everywhere they are doing it. We
have been patient with these peo-
ple all these years, remaining in the
opposition, but thése people have not
got the political stamina to remain
in the opposition continuously, sensi-
bly and in a wise manner even for
five years. They must get rid of these
non-Congress ministries by hook or
by crook. And they have begun to
talk now of the backward classes, the
Scheduled castes and Scheduled
Tribes for the first time, as if all these
years we have not been making any
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provision in our budgets for their
welfare and so on. Why have they
singled out these backward classes,
these unfortunate classes for the first
time in this very important manner in
the President’s Address? Because
they have now come to realise the
advantage of turning these people in-
to a political instrument with which
they can disrupt and destroy the
opposition in the wvarious States.
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The Soshit Dal has suddenly come.
When the British were here, we know,
of course, how they played with our
interna] social differences. The same
role my hon. friends are now ftrying
to play, and they have done with
great eclact and in such an ignomi-
nious manner in Bihar, and they are
going to do it in other States also.
They have no sense of decency, and
they are not ashamed to make an
open confession that they are out for
power just Jlike that Rao Birendra
Singh of Haryana. What difference is
there between that Raoji and this
Indiraji. He played with power in
such a shameless manner. Herself and
her party are playing in the same
diabolic manner with power, It is
not for this that we fought for freedom
and sacrificed so much of our lives and
time when the British were here. In
those days when Mahatma Gandhi wag
alive, if any Congressman had ever
dared to come out openly and say that
he must have a Ministership, he used
to be blacklisted, that is all. It was
never done except in one case at Nag-
pur, and that gentleman went in his
own way. Now today we have desc-
ended to this level that this Congress
and the Congress Ministries and Cong-
ress Ministers must be going round the
whole of the country struiting from
town to town in order to work up all
sorts of intrigues and schemes to des-
troy the moral of the non-Congress
ministries. They cannot have patience
even for five years, even after having
enjoyed this power continuously for so
many years.

Let me come to the other question,
the question of Vietnam. Only this
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morning my hon, friend from Mathurg
posed the question before the Prime
Minister whether she was prepared to
condemn the action of the Vietcong in
the same manner in which she was
prepared to criticise the action and
activities of America. She said, no. No
wonder. We have understood her very
well. She is aligned completely on the
side of Soviet Russia, and Soviet Russia
is backing, Vietcong. Why? Not be-
cause she is so much in love with
Vietcong, but because she does not
want to be accused by the Left Com-
munists and others all over the world
that she is not standing by the Com-
munist group, by the Vietcong, that is
all. This is what they are doing. Is it
not possible for our friends to imagine,
to understand and appreciate the feel-
ings of the Vietnam people in regard to
their own patriotic urges, their own
country’s interests? Do they really
believe that Vietcong and Vietnam are
not two separate countries, but only
one country? In that case, do they
believe that Pakistan and India are still
one country and not two countries? Is
it not possible for them to rcalise that
Pakistan is thinking only as Pakistan,
and we are thinking only as India?
In the same manner, the Vietnamese
do think about themselves as separate
from the Vietcong people who are com-
munists, and that is why they asked
for America's help and assistance, in
the same manner in which Pandit
Nehru had sent an S.0.S. all round
the world in order to come to our res-
cue so that we could be saved from the
Chinese aggressors. If it was right for
him, surely it is right for the Vietnam
people and their leaders to ask for
American assistance. America went
there and is suffering. We should have
also gone there in all decency. (Inter-
ruptions) She is only an apology of &
Prime Minister, it is these Communists,
Left and Right, who are dictating our
foreign policy, and that is why in Viet-
nam we are not able to play the hono-
urable role that we should play in
order to help them, to stand by thém.

They made the poor President say
that Israe] should be made to give up
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her gainw of war. You may say that
we have given up our gains of war in
an honourable manner in the Indo-
Pakistan war, and therefore it is right
for us to ask them to do so in the
same manner if you think you must
be consistent with your own activity,
but what about Tibet? Why have you
not said a word about Tibet, when you
have said so much about China. You
say you have no quarrel with the
Chinese people, I agree with you; you
say we have been having traditiunal
friendship with the Chinese people for
a long time, I agree with you. Thanks
to the foresight of the Britisk people
here, we were able to have that Tibet
remaining independent, =utonomous
and standing as a buffer between our-
selves and China on the one side and
between ourselves and Russia on the
other. Now, this Government came
with this bhai bhai, uncle uncle busi-
ness, and they made a present of it on
a silver platter to China, with the re-
sult that China has become our next-
door neighbour you know with what
calamitous results. Even at the time
we had demanded the resignation of
the Prime Minister. He would not go,
Is it ever possible for a Congressman to
go out of office unless he is necked
out? He would not. Tappealed to the
Congressmen to have courage like the
Conservatives of Britain who sent out
their own Prime Minister., They were
not prepared to do it. We wanted the
Dalai Lama to be recognised, they
would not do it. Even now they are
not prepared to say a word about the
heroic liberation movement that is be-
ing carried on by these peace-loving
people in Tibet. Is it not a shame?
With what face can we lift our heads
in the world?

Then we have got Sontheast Asia.
They say they are improving our re-
lationships with countries in Southeast
Asia, our friendship with these coun-
tries. What is needed is a security
pact. Only in regard to one thing I
was pleased, namely the Deputy Prime
Minister’s visit to Japan. For once he
had gone to Tokyo and had some
worthwhile discussions with them in
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regard to co-operation. Are they de-
veloping it? Mr.Chagla also did some
work, but would they develop some
kind of security pact? Against whom?
Not against Soviet Russia, please do-
not be afraid but against Cammunist
China, Why? Not because she is com-
munist alone, but because she holds.
herself as a threat not only to India
but the whole lot of Asian countries.
and also of the fond, beloved Soviet
Russia of some of our friends.

I am glad about one thing in the
President's Address. A year ago the
people have shown that they are losing
their confidence in the over-all leader-
ship of this Congress. In 9 out of 15
States they threw these people out
lock, stock and barrel, through the
politica] windows of their lives. Yet,
these people have learnt nothing, Just
because they have a small majority
here, they think why should they give
up. Therefore, they have some on
hugging themselves to power. But is
power enough? Was it enough for the
British? Did it prove enough even
to the Bourbons? Were they not
kings when they were toppled over?
In the same way it is happening all
over India. They are not able to hold
the people, there is no union, no com-
munion, no understanding, no urge of
belonging, between the Government
and the people. It is no longer a
national government, they are not able
te provide nationa] leadership to our
people, they are found inadequate, but
we thought that with a sense of demo-
cratic disciplines they would at least
read the writing on the wall, realise
what was happening. They would try
to develop better and more harmonious
relations with the States @and help
them. They did not do that. They
could have at least developed honour-
able relations with the Opposition.
They did not do even that, Certain
agreements were reached on behalf of
the whole Opposition through my
friend Mr. Masani with the Prime
Minister and her colleagues but they
were broken. No wonder a hiatus had
been created between the Government
and the Opposition, We have lost faith
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in the bona-fides of this Government.
It has taken them one year to gauge
the disaffection of the people all over
the countiry before they could make
their confession in the speech of the
President:
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“After many centuries, the people
of India are going through a process
of dynamic change.”

A poor imitation of Nehru's language.

“It is a challenge to us all to ans-
wer the urges and needs of our
people.”

1 say that they have failed to meet
this challenge; they have failed to
answer and respond to these urges.

“Important national problems
must be placed above party politics.”

At long last they have realised this.
All this time it had been their mono-
poly. Even theé other day, Mr. Chavan
said that for the next twenty years the
Congress was bound to rule; Congress
was very much needed. Certainly it is
very much needed for smashan,

“Government will be ready to sit
with Leaders of all Parties and
take counsel with them on major
issues of interest and importance
to the nation.”

‘Why have they realised it now? How
i3 it that wisdom had dawned upon
them just now? Is it because they
have realised that it is not possible for
this Government and this party alone
to run the show in this country, to own
the loyalties of the people, to lead and
guide them and inspired them? Is it
because of this that they have made
this confessicn? It is for us to make
the offer and we are not yet readyto
‘make it because we have lost faith in
this Government. Why do they want
to sit with us? To put us in the
wrong? What did they do in regard
to Mysore and Maharashtra? They
could not settle a problem between
two Congress Chief Ministers, between
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one Congress President and one Con-
gress Home Minister. In regard to
Assam, they could not settle the prob-
lem between their own selves. Shame
on them that they allowed that
Ministry to continue to remain
in power even after the Home Minis-
ter confessed here yesterday that
there was no Government at all
for number of hours in Gauha'i
on that day. More will be said by my
friends later on when the adjournment
motion comes up. My friends want us
to co-operate with them in preventing
defection from party to party. But
who started the game? In Andhra they
started the game in order to weaken
my party, Krishak Lok Party and my
friend, Mr. Viswanathan's party, Praja
Party by ‘stealing’ our people, They
were not ashamed of doing so and no-
thing was done when I put it to Pandit
Nehru. Worse trickg were played in
Rajasthan by using the weapon of the
Governor to subvert our majority and
manufacture an artificia] and shame-
less majority for the Congress. They
were not ashamed to do these things.
Is it for these reasons and for such
purposes and for such occasions that
they want to call us in and put us in
the wrong? Is it for this purpose that
they want to pervert the whole
social and economic life and the
political parties of our countries? My
answer is: no to this kind of parti-
san, selfish, unpatriotic and power-
mongering approach of the Congress
Government.

SHRI S. M. BANERJEE: On a point
of order under rule 340. I beg to move
that this House be adjourned. This
morning we pointed out that the
Assembly was going to meet in West
Bengal at 2 P.M. to hear the Govern-
ment’s address. In spite of the assu-
rances given by the Home minister,
we have information that one of the
ministers of the fake Government in
Bergal refuses to acknuowledge that
nine MLAs are still in jail. I weculd
request that the House be adjourned.
This is a very important matter.
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MR DEPUTY-SPEAKER: 1 have
£iven you an opportunity to raise this
matter I have gone through the rule,

SHRI S. M. BANERJEE: The rule
says: at any time after a motion has
been made ...l have made the
motion that the House be adjeurned.
It does not say: “with the permission
of the Chair, The Prime Minister
could tell us ‘whether they would re-
main in jail just to boost up the pup-
pet Chiet Minister Mr. P. . Ghosh—
‘who is a combination of P. C. Sen and
Atulya Ghosh—Ghmosh from  Atalya
Ghosh and Prafulla From P. T. Sen.

MR. DEPUTY-SPEAKER: Fow
does it concern this House?

SHRI INDRAJIT 'GUPTA (ARl-
pore): It is a negation of parliamen-

‘tary democracy and everyihimg that
®oes with it.

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Deputy-Speaker, I
Tise to support the motion of thanks
to the President for the Address which
‘he has been pleased to deliver to both
Houses of Parliament. In this con-
mection, T am Yorced to say that when
the President has been discharging
his vonstitutional obligations which
had been enjoined upon him, on this
most solemn and dignified occasion,
while he was performing his duty
some Menibers of Parliament behav-
ed in such a manner as to bring dis-
credit not only to themselves but to
parliamentary democracy and our
‘Constitution.

24.58 brs,
[Semx S. M. Josn: in the Chair]

An eminent person like Mr.
Mukerjee, who has been championing
the cause of democracy, lead this
walk out. It is all the more deplora-
ble. How do some Members of the
Opposition who was eloguent on
Constitution and parilamentary demo-
cracy reconcile themselves to this
3092(Ai)LSD-—3,

position in which some of their own
colleagues act in ap unconstituticnat
manner?

AN HON. MEMBER: Walk-out is
not un-constitutional.

SHRI P. VENKATASUBBAIAH: A
committee appointed by the Speaker
found it right to reprimand those
Members who indulged in such things
and Mr. Mukerjee was one of the
Members of that Committee

The President has expressed in his
Address concern over the deteriorat-
ing law and order situation and the
growth of violance and the display ot
secessionist tendencies in some parts
of the country. [ will take this veca-
sion to appeal to all the Members or
the political parties who firmly believe
in the unity and integrity of our coun-
try and also to those who have got
firm belief.in the parliamentary demo-
cracy to set an example so as to see
that the sovereignty and the u.mty of
the country are preserved,

15 hrs

From the east to the south, when we
see every day certain things happen-
ing, we feel that after 20 years of
Independence, “where are we going”.
Are we going towards anarchy and
confusion? After winning the hard-
won freedom by waging a battle
against a mighty empire and after
sacrificing many of our sons at the
altar of freedom, are we going in for
the slow disintegration of this coun-
try? A time has come when we have
to search our hearts and when we
have to take firm decisions to drrest
this growing menace. I have got
great respect for Shri Annadurai of
DMK party. (Interruption). 1 can
tolerate vour interruption, Mr, Sree-
kantan Nair, but you must also take
it when you begin to speak. [ am
glad that Shri Annadurai once said
that they have given up the idea of
secession,
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AN HON, MEMBER: Not once, but
many times,

SHRI P. VENKATASUBBAIAH:
They are part and parcel of India, and
they respect the National Flag and
they pay all respect to the unity and
integrity of the country. But I just
bring to the notice of the House and
also to the notice of the leader of the
DMK party here an incident which
has been reported in The Hindu, It
took place at a civic reception given
in Coimbatore when the Food Minis-
ter of Madras, Shri Mathiazhagan,
prevented the National Anthem being
sung.

SHRI S. KANDAPPAN (Mettur):
Sir, on a point of order. It is not a
fact.

SHRI SEZHIYAN (Kumbakonam):
Shri Mathiazhagan wanted the Tamil
version to be sung. .

SHRI S. KANDAPPAN: The Col-
lector of Coimbatore has clarified the
position and what has appeared in
The Hindu is not correct. The Col-
lector of Coimbatore has clarified the
position and issued a statement to
that effect.

MR. CHAIRMAN: What is the point
of erder?

SHRI S. KANDAPPAN: The refer-
ence made by the hon. Member, Shri
Venkatasubbaiah, is not based on
facts.

MR. CHAIRMAN: The hon. Member
should see whether his facts are
correct,

SHRI P. VENKATASUBBAIAH: I
am only reading a report as published
in The Hindu which is reputed for its
impartiality and correct expression
of views. (Interruption). The report
says that the Vice-Chairman request-
ed the public to stand silently as a
mark of respect to the National

(M)
Anthem at the end of the function,
but the Minister suddenly banged the
table and asked him to keep quiet.
Later two children who were engag-
ed to sing the National Anthem sung
only Vazhia Senthamizh.

SHRI S. KANDAPPAN: What is
the date of that report? (Interrup-
tion).

SHRI P. VENKATASUBBAIAH: It
is a press report and I shall place it
on the Table of the House.

MR, CHAIRMAN: 1 think it is on
the strength of that report, that he
is speaking.

SHRI S. KANDAPPAN: A further
clarification that had appeared after
the press report should have been
taken into consideration by the hon.
Member who is a responsible «nd
senior Member of the House,

MR, CHAIRMAN: He is speaking
on the strength of some facts which
he has with him,

SHRI S. KANDAPFAN: But there
are other facts which subsequently
appeared in the papers.

MR. CHAIRMAN: You will have
to hit out when you speak.

SHRI S. KANDAPPAN: That is not
the question here. What about my
point of order?

MR. CHAIRMAN: There is no point
of order. You should see that the
facts are corrected when you speak.

SHRI P. VENKATASUBBAIAH: 1t
the hon. Member, Shri Kandappan,
repudiates it, I am very happy. 1
thank him and the DMK party, and
it the DMK believes in the unity and
the integrity of India and shows res-
pect to the National Anthem, when 1
have no quarrel about it. I accept
his repudiation. Very recently we
had the unfortunate incident in Gau-
hati. In the pame of Lachet Sena,
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disruptive tendencies and sesessionis:
activities have been started and we
are also discussing this in the form of
an Adjournment Motion. I thought
that it would have been better if Shri
Madhu Limaye had agreed to an
ordinary discussion wherein we can
also join—we lag behind none—a
voicing our feelings with regard to
the secessionist and anti-national
activities. What I am just bringing
out to the notice of this House is this
tendency for violance and to defy
law and order. Who is responsible
for that is not a point here. The
question is, how best we can preserve
the democratic traditions and create
a sense of confidence among the peo-
ple and also educate the electorate
and other people to have confidence
in the democratic functioning of our
institutions, d

Time and again, the Congress party
has been blamed for creating such
things. I will ask my hon. friends—

SHRI K. LAKKAPPA: He is charg-
ing the Oppesition party in Mysore,
recently, under the very nose of the
Congress, at the time of the Republic
Day celebration, when the Congress
Minister was presiding, the NCC
showed disrespect to the National
Flag.

MR. CHAIRMAN: Order, order.
Please resume your seat, -

SHRI K. LAKKAPPA: It has ap-
peared in the press,

SHRI P. VENKATASUBBAIAH:
Whoever dose it, nobody is above the
law and the Constitution. I am not
speaking on anybody's behalf. I am
only stating the facts that have come
to my knowledge.

AN HON, MEMBER: What about
Shiv Sena?

SHRI P,
So, this is

VENKATASUBBAIAH:
what is happening in
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Assam. The President has rightly
pointed out in his Address that all
these tendencies have to be curbed
What is the way out? After the
general election, certain forces have
been thrown up, The Congress has
lost the majority, as Prof. Ranga
has pointed out, in many of the
States. It is no good on the
part of Prof. Ranga to accuse that
the Congress is behind all these things,
to topple this government or that
government. If you take State by
State—I am not championing any-
body's cause—you will find that it is
not because of the Congress's effort
to topple the non-Congress govern-
ments but because the constituent
units, which are a conglomeration of
heterogeneous elements, are cinking
under their own weight. Nobody has
don= anything, For instance, the
Uttar Pradesh Chief Minister has
threatened to resign seven times with-
in a week. Everytime, after the
Cabinet meeting, the Ministers come
out and issue quite contradictory
statements. Are we encouraging
these Ministers to issue such state-
ments? It is not the fault of the
Congress party alone; it is the fault
of all the other political parties who
believe in the democratic functioning;
that is to say, the fault lies in the
fact that the parties, having believed
in democratic functioning, the parties
who have got belief in the integrity
and unity -of this country, who have
believed in the Constitution, get them-
selves aligned with different parties
who have got extra territorial loyalt-
jes and who do not believe in the
Constitution ang the democratic func-
tioning. The real disease lies there.
I wanted to highlight the real defect
in the functioning of these pon-Con-
gress ministries. It is not the fault
of the Congress government when
the non-Congress ministries them-
selves disintegrate the moment they
form into a ministry.

Coming to the language formula
and the agitation about it, we are also
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very much deeply concerned about
this unhappy situation that is pre-
vailing in the country due to the lan-
guage controversy. Every citizen of
the country who is loyal to the Cons-
titution ‘believes that this country
should have one link language and
that link language should be one of
the 15 national languages of our roun-
try. There is no doubt about that.
There are certain historical difficul-
ries, It has been decideq upon, to
assuage the feelings and misgivings
of many people in the non-Hindi
speaking States, that bilingualism
should be continued for sometime to
come. That was the assurance given
by Panditji which was incorporated
in the Language Bill and the subse-
quent amending Bill. But the diffi-
culty came when an attempt was
made to put more burden on non-
Hindi people. I appeal in all humi-
lity to the Hindi protaganists to try to
appreciate the feelings and difficul-
ties of the non-Hindi people and to
share the burden involved in these
matters,
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The three-language formula was
failthfully implemented in many non-
Hindi States, but the Hindi States did
not implement it. Whereas our chil-
dren are learning Hindi, the regional
language—Telugu, Kannada or Tamil
—uagd  ¥aslish, But  unfortunately
the Tlindi States did not implement
this evymoromis® formula which was
thaught in be in the best interests of
the egntr=.  Hven now I appeal to
my friends in non-Hindi States.
Whatever language is adopted as link
language, the section of the popula-
tion whose mother-tongue happens to
be the link language have an inherent
advantage. We cannot penalise them
for that. At the same time, the other
people should not feel that somebody
will supersede them and gain some
advantage. All these things have to
be sorted out at a national level, ins-
tead of sticking to party dogmas or
party prestige. T woulg appeal {o all
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the political parties to evolve a natio-
al consensus on this matter. Langu-
age is important in our political life,
but if we have to choose between lan-
guage and integrity of the country,
nobody should hesitaie to say that
country is bigger than the language,
That should be spirit of not only
Hindi-speaking people but alsp of
non-Hindi speaking people. We must
also realise our responsibility. After
20 years of freedom, if we could not
agree on a common language to be our
link language, we are not fit to be
called a mature nation.

Coming to the economic situation,
the President has pointed out that
because of the prospects of increased
food preduction this year, the present
economic impasse will show signs ot
improvement and recession and grow-
ing unemployment will slowly recede
into the background; we will be able
to turn the corner and go on the path
of prosperity. Too much dependence
on external assistances in all pur plans
has made us not only complacent but
also indifferent to the betterment of
our economic position. TUnless we
make a determined effort to be self-
sufficient and stand on our own legs
come what may, this situation will
continue for some more time to come.
Our record in regad to receiving ex-
ternal assistance has not been wvery
flattering. To be frank ang candid,
our performance was not upto the
mark in spite of getting thousands of
crores of rupees from every couniry
in the world. That was the result of
the deteriorating economic situation.
At the same time, there are enthu-
siasts in this ceuntry who say that the
plans must be bigger and bigger,
whether we beg, borrow or steal from
other countries. We must <ontrol
that tendency. Within our limited
resources, we must be able to improve
our economy. Otherwise, this conti-
nued dependence on external assis-
tance will take us nowhere.
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Under PL 480 we have iniported
foodgrains to the tune of Rs, 1400
crores in al] these years, whereas we
are not able to find the necessary
funds to complete at least 4 or 5 of
our national projects, which are near-
ing completion and which will re-
quire a capital outlay of only Rs. 100
crores. There are projects which can
yield quick results like the Rajasthan
Canal, the Kosi-Gandak project and
the Nagarjunasagar project. If we
spend about Rs. 100 or 120 crores, we
can attain near self-sufficiency if not
complete self-sufficiency in food. The
Congress President, Mr. Nijalingappa,
speaking at Hyderabad has rightly
pointed out that even if we have to
resort to deficit financing, we must do
so and complete these projects within
a reasonable time. I am not an eco-
nomist, but from a common sense
point of view, I feel, where a coun-
try’s prosperity is at stake, we should
not hesitate to resort to deficit finan-
'ing for completing these projects
which will yield quicker results and
enable us to march towards self-suffi-
ciency at least in food. I hope the
Finance Minister will bear this in
mind and give top priority to such
projects,

Coming to border problems I do not
want to go into the vexed gquestion of
the Mahajan Commission’s report,
but I will highlight only one point.
States' reorganisation has taken place
on the principle that the local people
of that area should have a sense of
involvement and must be associated
more closely with the administration.
I take reasonable pride in the fact
that my State has been formed on a
linguistic basis after the self-immola-
tion of the great patriot Potti Srica-
mulu. But now the tendency se=ms
to be that the carving of linguistic
provinces is just like declaring inde-
pendence from the Indian Union. I
would point out here that there was
a long-standing border dispute bet-
ween my State and Madras, The two
Chief Ministers sat together and it
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was resolved without much difficulty.
The same gpirit of give and take
should prevail in al] States. We must
realise that the States could not be
carved out in a very scientific manner
whereby no non-Marathi-speaking
man will come into Maharashtra or
no non-Kannada-speaking man will
come into Karnataka. There will be
a large number of linguistic minori-
ties in every State. In Madras, there
are a large number of Telugu-speak-
ing people who have played a very
notable part in the development of
that State.

Sir, I do not blame now the DMK
Government, but I want to point out
that there has been a tendency in the
State Government not to protect the
linguistic minorities Language, as I
said, is the life of the person. I am
very sorry to find that the lingustic
minorities in Madras are not treated
fairly. They must be given all pos-
sible protection to improve, to deve-
lop, their language and their culture.

SHRI MANOHARAN (Madras
North): How can he substantiate
that?

SHRI P. VENKATASUBBAIAH:
I can say to Shri Mancharan, because
he belongs to a linguistic minority—
his mother tongue is Malayalam and
not Tamil—

SHR1 S. KANDAPPAN: He has
been protected well. That itself is
enough proof to disprove what the
hon. Member is saying.

SHRI P. VENKATASUBBAIAH:
1 would like to point out to Shri
Manaharan that the Telugu-speaking
population in Madras are having a
sense of frustration. They feel that
slowly Telugu is being removed from
various educational institutions,

SHRI S. KANDAPPAN: May I
request the hon. Member, Sir, not to
be so vague but to give specific in-
stances? Even recently our Chief
Minister went to the extent of
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SHRI P. VENKATASUBBAIAH:
I am told that the Chief Minister was
kind enough to tell Shri Vinayakam
that he loved Telugu more than Shri
Vinayakam himself. These platitudes
I understand, I have no objection to
that. That is why I was very careful
in saying in the beginning itself that
1 do not blame the DMK Government
for this, perhaps they havg innerited
the legacy of the previous Govern-
ment. I do not mince matters in all
these things. Therefore, 1 say that
there must be a sense of justice and
fair-play so far as these linguistic
minorities are concerned. It is not as
though they are living in a separate
country, they are part and parcel of
our own country. ] wish to say that
till Shri Rajagopalachari became the
Chief Minister of Madras in 1937—I
say it with a sense of oride—the
Telgus dominated the political field of
Madras and all the Chief Ministers
were from Andhra in the composite
State of Madras. Now the two Sta-
tes have been geparated. 1 have got
a great liking for Madras. I have
been a member of that Legislative
Assembly for a number of years. 1
say that linguistic minorities should
be safeguarded and then only these
border problems should be amicably
settled.

There is the matter of inter-State
water allocations. I am not pleading
the cause of any State here. I will
only appeal to all friends that these
matters should not be referred to a
court or tribunal. That way it is im-
possible to find a solution, because
when we come to question the wis-
dom of an eminent Commission pres-
sided over by such an eminent person
as Mahajan how can we say that a
tribunal sitting there will be able to
solve the problem overnight. That
should not be the approach. The
water should be utilised to the maxi-
mum extent. The water should not
go waste into the sea but it should go
into the production of foodgrains in
our cowntry. In that spirit, whether
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it is in Andhra, Maharashtra oy My-
sore, it becomes national property,
and where there is facility for proper
and quick utilisation it should -be
gone into. I appeal once again to ali
friends that it should be taken in the
spirit of accommodation and we
should see that these water disputes
are settled as quickly as is possible.

About rural water supply problem,
I very well remember Shri Moran)i
Desai telling in the Jabalpur Session
of AICC that top priority will be
given to rural water supply scheines.
There are still several hundreds of
villages where there is not even one
drop of drinking water in spite of
twenty years of our freedom. Inp my
constituency itself there is a belt
where there are 40 or 350 villages
where every year water has to be
supplied through lorries. A wrater
supply: scheme has also besn formu-
lated but it has not seen the light of
day. 1 only wish that Government
should give top priority in consulta-
tion with the State Gowvernment to
see that every village should be cov-
ered by drinking water supply schem-
es whether it is through wells or
pipes. In every nook and corner the
basic amenities have to be provided
for our people.

Lastly, 1 want to make only one
appeal to my hon. friends. Unfortu-
nately, political horse trading and
changing of parties has become the
order of the day. Nobody is sure
whether his Government will survive
or not. Premium is now being put
on defections. That seemg to be the
order of the day. The Lok Sabha was
good enough to give its unanimous
approval to my resolution that was
brought before this House. I would
once again appeal to all cur friends
that irrespective of party afiliations
they should give their serious thought
to this matter and work for the siabi-
lity and also proper democratic func-
tioning in this country. Then alcne
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this country will progress towards
Prosperity and what our leaders had
wislied when they waged the war of
independence against a mighty empire
will be realised.
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Immediately after the Governor
spoke a few words standing on a
Chair just by the side of the Chief
Minister Dr. P. C. Ghosh he was es-
corted back through the =~ Western
Gate by his ADC and others. The
Speaker Mr. Bijoy Kumar Banerjee
and the Chairman Dr. Pratap
Chandra Guha Roy were not seen
in the House. The whole Proceed-
ings lasted only three minutes,
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No rule is binding on him. What is
this? ’
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SHRI S. M. BANERJEE:
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SHRI VISWANATHA
(Ernakulam);

He s

MENON
I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is mno
mention in the Address of the
failure to meet the representa-
tives of the All India (Posts and
Telegraph) Administrative Offi-
ces’ Employees Association, to
negotiate on their demands sub-
mitted on the 23rd October, 1967.”
(1)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no
mention in the Address of the
failure to protect the existing
conditions of service of the staff
of the Telephone Revenue Ac-
counts Offices resulting in pecuni-
ary Joss to them due to the non-
protection of the present emolu-
ments drawn by them and their
Ppay scale” (2)
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That at the end of. the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to grant independent
status to the Postal Stock De-
pots im eachr Circle which is
causing lardship to the staff.” (3)

That at the end of the motion, the
following be added, namely:—

“but regret that there is ne
mention in the Address of the
failure to stop the heads of the
Telephone Districts in New Delhi
and Hyderabad from resorting
to reductions in the staff strength
of their respective offices.” (4).

SHRI N.
(Quilon):

SREEKANTAN NAIR:
I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is mno
mention in the Address of the
discontinuing of the anti-democra-
tic attitude of the Union Govern-
ment towards the non-Congress:
Ministries of Kerala, Madras, etc.””
(22).

That at the end of the motion, the
following be added, namely:—

“but regret that there is mno
mention in the Address of the
critical economic crisis in the
country and industrial recession
leading to retrenchment and un-
employment of workers,” (23).

That at the end of the motion, the
following be added, namely:—

“but regret that that no men-
tion has been made in the Address
of the inordinate rise of sugar
prices brought by a conspiracy
between the sugar magnates and
some section of the governmene~
ta' machinery.” (24).
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That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address of the
necessity of reducing the 20 per
cent, increase imposed on the
prices of rice and other cereals
from 1st January, 1968." (25).

That at the end of the motion,”the
following be added, namely:—

“but regret that no mention
has been made in the Address of
the necessity of reintroducing the
subsidy on foodgrains supplied to
the deficit States like Kerala and
West Bengal” (26).

That at the end of the motion, the
following be added, namely:—

“but regret that no assurance
has been given in the Address
about protecting the interests of
the people of the non-Hindi States
against the jmpositlon of Hindi".
27).

SHRI E. K. NAYANAR (Palghat): I
beg to move:

That at the end of the motion, the
following be added, namely:—

‘“but regret that thers is no
mention in the Address of the
failure to put an end to differen-
tial treatment given {0 Jawans
and officers in the army.” (28).

That at the-end of the motion, the
following be added, namely:—

“but regret that there is mo
mention in the Address of the
faijlure to resume relations with
People’s Republic of China at am-
bassador level.” (29),

That at the end of the motion, the
following be added, namely:—

“but regret that there is mo
mention in the Address of the
failure to ban the activities of fas-
cist organisation like Shivsens im
Bombay> (30).

(M)

That at the end of the motivn, the-
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to recognise the German
Democratic Republic.” (31).

That at the end of the motion, the -
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to condemn the establish-
ment of U.S. military base in In- -
dian Ocean.” (32)

SHRI K. LAKKAPPA (Tumkur): I"
beg to move:

That at the end of the motion, the:
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to nationalise Banks jn .
the country.” (43),

That at the end of the motion, the-
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to stop corruption, nepo-
tism and favouritism in the coun-
try.”  (44),

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to mention that Ggvernment
has abused the Constitutional
powers by using Governors to top-
ple non-Congress Governments.”
(45),

That at the end of the motion, the-
following be added, namely:—

“but regret that there is no
mention in the Address that
Government has failed to check:
lawlessness, disorder aund consii--
tutional crisis” (46).
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[Shri N, Sreekantan Nair] failure to stop corruption and

That at the end of the motion, the ?gap;:tism at the ministerial level.”

following be added, namely:—

“but regret that there no men- 'I‘hat_ at the end of the motion, the
tion in the Address of failure to following be added, namely:—
meet food situation and improve

irrigation facilities in the coun- :
try”  (47). “but regret that there is no
mention in the Address of the

That at the end of the motion, the ‘tailure to check the rise in prices.”
: following be added, namely; — (54)

w : .
mmbtuiion in theth?dd?e:e o;s t;: m‘ at the end of the motion, the
break-down of constitutionsl following be added, namely:—
machinery in the country.” (48)

“but regret that there is mo
That at the end of the motion, the mention in the Address of the
following be added, namely:— failure to take over the closed tex-
. tile mills.” (55)
“but regret that there is no
mention in the Address of the
recession in industrial production SHRI P. VISWAMBHARAN (Tri-
in the country.” (49) vandrum): 1 beg to move:

That at the end of the motion, the

{following be added, namely :— That at the end of the motion, the

following be added, namely:—

“but regret that there is no

: i i dress the
mention in the Ad of “but regret that no concrete pro-

:l:'i;ur; ﬁem:::;;;ﬁo (m)c posals have been made in the
' Address to combat the rise in price
SHRI K. RAMANI (Coimbatore): 1  ©f essential commodities.” (88)

‘beg to move:
. . That at the end of the motion, the
That at the end of the motion, the  g5))owing be added, namely: —
following be added, namely:—

“but regret that there is no “but regret that no mention has
mention in the Address of the been made that the Government
failure to nationalise foreign own- of India has resorted to unconsti-

tutional and undemocratic methods

in dislodging the non-Congress
That at the end of the motion, the Governments of Bihar, West Ben-

following be added, namely:— gal, Haryana and Punjab.” (89)

“but regret that there is no

mention in the Address of the )
G : A That at the end of the motion, the
failure to raodify the Bonus Act 1n following be added, namely:—

ed oil companies.” (51)

favour of the Government.” (52)

]I] T B ;ehe ade:;:d ﬁ:mlym,_m the “but regret that the Government
fo g ) : of India has failed to supply ade-
‘“but regret that there is no quate quantity of rice to the deficit

mention in the Address of the States particularly Kerala” (70)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Government
of India has increased the price of
foodgrains supplied to States.” (71)

That at the end of the motion, the
following be added, namely: —

. “but regret that the Government
of India has not taken effective
steps to eradicate regional imbal-
ances in Planning and Develop-
ment as is evidenced from the
utter neglect shown to States like
Kerala” (72)

SHRI LAKHAN LAL KAPOOR
{Kishanganj): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to mention the manner in which
the present minority Ministry in
Bihar has been installed.” (74)

SHRI E. K. NAYANAR: I beg to
move:

That at the end ofethe motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
Mahajan Commission Report on
the question of boundary adjust-
ment between Mysore and Kerala
which created more problems
instead of solving the boundary
question satisfactorily.” (93).

That at the end of the motion, the
following be added, namely: —

“but regret that the Address
does not mention the increasing
unemployment every year in our
country and the failure of the
Five-Year Plans to give employ-
ment to the educated and unedu-
cated unemployed persons in the
country.” (94) ’

That at the end of the motion, the
Tollowing be added, namely: —

“but regret that the Address
does not mention the failure of

(M.)
the Central Government to evolve
a national food policy due to which
the food situation has become
serious in the country in spite of
the inecrease in the grain produc-
tion.” (95)

SHRI M. R, MASANI (Rajkot): I

beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that while dealing
complacently with the food situa-
tion, there ig a surprising failure
to announce the removal of zonal
and other barriers to the free
movement of foodgrains and food-
stuffs throughout the country
which had been imposed by reason
of an acute shortage that no longer
persists; the failure to announce
the end of the policy of compul-
sory monopoly procurement; and
the failure to propose concreie
measures which would provide in-
centives to the farmer to increase
production in order to cope with
the rising, population.” (96)

That at the end of the motion, the

following be added, namely:—

“but regret that while referring
to the need for raising the effici-
ency of State sector enterprises,
the Address has {failed to an-
nounce—

(a) the acceptance of the recom-
mendations of the Administra-
tive Reforms Commission
which are devised to make
these enterprises function
more efficiently by giving
them maximum autonomy
from interference by the poli-
ticians and bureaucrats in
office; and

(b) a readiness to restrict the
establishment of new State
enterprises” (97)

a
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mtnttheendofﬂwmﬁon,thg
following be added, namely:—
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Thatatthedofthemﬁon, the-
following begadded, namely;—

“but regret that while referring
to the question of the reorganiza-
tion of a border State Jike Assam,
no reference whatsoever is made
in the Address to the deplorable
attack on Indian citizens of non-
Assamese origin and their property
that took place in broad day light
in Gauhati and other places in
Assam on Republic Day, 26th Jan-
uary, 1968, resulting in a large
number of them becoming home-
less and in the destruction of pro-
perty worth crores of rupees as a
result of the denial of even ele-
mentary protection to those who
were left at the mercy of the
mob.” (98)

That at the end of the motion, the
following be added. namely: —

“but regret that while referring
to the prevalent wunemployment
there is no mention in the Address
of concrete steps to provide em-
ployment opportunities by encour-
aging productive investment.”
(99)

~ That at the end of the motion, the
following be added, mamely: —

“but regret that while referring
40 the comflict in Vietnam, the
Address repeats the sterile appeal
for an unconditional stoppage of
the bombing on Worth Vietnam at
a time when the North Vietnamese
and the Viet Cong have intensified
their attack on the Capital of
South Vietnam and other places
resulting in large losses of civilian
life and that in this manner the
Address has shown an utter lack
of appreciation of the real nature
of North Vietnamese aggression on
South Vietnam and the desirability
that it should be repelled in the
interests of peace and security of
the countries of South and South-
East Asia including our own”
{100)

.

“but regret while referring to
the movements for :he liberation
of people from colonial rule in the
Southern part of Afiica, no refer-
ence has been made in the Address
to the brave struggle of, the peo-
ple of Tibet for the liberation of
their country from Chinese Com-
munist domination.” (101)

That at the end of the motion, the:

following be added, namely:—

“but regret while contenting itself
with a platonic hop- that the ties
between India and the countries
of South and South-East Asia will
be further strengthened, the:
Address makes no concrete pro-
posals in regard to filling the
vacuum caused by the withdrawal
of British power from the region
and the developing of a system
of regional collective security
among the countries of South and
South-East Asia against the com-
mon menace of Chinese Commu-
nist expansionism.” (102)

SHRI CHINTAMANI PANIGRAHL

(Bhubaneswar): I beg to move:

That at the end of the motion, the

following be added, namely: —

“but regret that there is no
mention in the Address of the
worst drought which has affected
nine districts and in particular
areas of Daspalla, Gania, Nuagan,
Mahipur, Koradaa, Jakada, Bola-
garh, Bequria, Khurda, Ranpur,
Banpur and Khandapada in the
district of Puri in Orissa.” (106).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
closure of all the khadi spinning
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employment about the working the Mani-
engaged in bhadra and Gania . irri
(107). tion schemes in Orissa.”

of 20.000 families
these industries.”

(112)

That at the end of the motion, the

following be added, namely: — That at the end of the motion, the

‘but regret that there is no
mention in the Address of the
growing awareness of the farmers
in the country for utilising water
for growing more food as such
‘giving top priority for providing
hundreds and thousands of minor
‘and medium firrigation works in
the drought affected areas with
a view to finding a permanent
solution to the problem of
drought.” (108)

That at the end of the motion, the
following be added, namely: —

the
silting up of the mouth of the
Chilka Lake, a national asset, and
no mention of the steps to be
taken for saving Chilka Lake and
helping the 36,000 fishermen fami-
lies solely depending on fishing
from this lake' (10%)

That at the end of the motion, the
Aollowing be added, namely:—

“but regret that there is no
mention in the Address for deve-
loping Chilka Lake and Kantilo
as important national tourist cen-
tres.” (110)

" That at the end of the motion, the

ifollowing be added, namely: —

“but regret that there is no
mention in the Address of the
growing combination of the fas-
cist, undemocratic and reactionary
forces in the country and no indi-
cation of the steps proposed to be
taken (o meet their challenge”
(111)

That at the end of the motion, the

#Hollowing be added, namely: —

“but regret that no indications
‘have been given in the motion

following be added, namely: —

“but regret that there is no
mention in the Address for under-
taking oil exploration works in
Mahanadi Basin and Chilka estua-
ries in Orissa which has proved
oil bearing™ (113)

That at the end of the motion, the

following be added, namely: —

“but regret that there is no
mention in the Address for taking
steps for extracting rare atomic
minerals found in Orissa.” (114)

That at the end of the motion, the

following be added, namely :—

“but regret that there is no
mention in the Address for locat-
ing a Naval Shipyard at the
Chilka Lake in Orissa.” (113)

That at the end of the motion, the

following be added, namely:—

*but regret that there is no
mention in the Address of the
steps proposed to be taken to
prevent unearned increment in
urban ‘and values and putting a
ceiling on urban property.” (116).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
steps proposed to be taken to
ensure the six minimum needs of
the vast masses of this country.
i.e, food, housing, clothing, em-
plovment, health and education,
within the coming five year
period.” (117).
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SHRI INDRAJIT GUPTA (Alipore): utter failure to evolve and imple-
I beg to move: ment a national fooq policy based

on self-sufficiency.” (123).

That at the end of the motion, the
following be added, namely:—

That at the end of the motion, the
following be .added, namely:—

“but regret that there is no
mention in the Address of the
unconstitutional ang illegal mea-
sures adopted by the Central
Government to topple non-Con-
gress Ministries in  States like
West Bengal, Bihar, Punjab and
Haryana," (118).

“but regret that there is no
mention in the Address of the
disastrous effects of recession in
the economy, such as factory clo-
sures, un-employment, retrench-
ment, decline in exports, rise in
prices, etc.” (124).

That at the end of the motion, the:

That at the end of the mafion. the following be added, namely:—

following be added, namely:—

“but regret that there is no
mention in the Address of the
continued failure of the Central
Government to supply minimum
requirements of rice to Kerala.,”
(119).

That at the end of the motion, the
following be added, namely:—

“but regret that there is nu
mention in the Address of¥the
failure to evolve a democratic
popular solution for the language
questiocn.” (120).

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address of the
utter flasco in fimalising the
Fourth Five-Year Plan,” (121).

That at thie end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
continued and dangerous depend-
ence on foreign aid including PL-
480 imports.” (122).

“but regret that there is no
mention in the Address of the
menacing growth of aggressive,
fissiparous and chauvinistic orga-
nisations like the Shiva Sena in
Bombay and the Lachit Sena in
Assam.” (125).

That at the end of the motion, the

following be added, namely:—

“but regret that there is mno
mention in the Address of the
failure to protect the live:, pro-
perty and honour of the minority
community in various States.”
(126).

That at the end of the motion, the

following be added, namely:—-

“but regret that there is no
menticn in the Address of the
refusal to nationalise the banks
and general insurance compan-
ies.”  (127).

That at the end of the motion, the:

following be added, namely: —

“but regret that there is no
mention in the Address pf the
Government’s failure to denounce
U.S. aggression in Vietnam.” 128).

That at the end of the motion, the
following be added, namely:—

That at the end of the motion, the:
following be added, nmmely:—

+  “but regret that there is mno
mention in the Address of the

“but regret that there is no
mention in the Address of the:
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refusal to establish diplomatic

relutions with the German Demo-
cratic Republic.” (129).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
need to take specific and positive
initiative for improvement of
India’s relations with Pakistan
and China.™ (130).

SHRI C. DAS (Tirupathi): I beg

to move:

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address gbhout the
steps to be taken in rectifying the
difficulties in the implementation
of the Official Languages Act and
Resolution.” (170).

SHRI MOHAMMAD ISMAIL (Bar-

rackpore): I beg to moved—

That at the end of the motion, the

following be added, pamely:—

“but regret that no mention has
been made in the Address of the
¢losures and lockouts in a large
number of factories in West Ben-
gal resulting in unemployment of
workers."” (171).

That at the end of the motion. the

following be added, namely:—

“but regret that no mention has
been made in the Address about
the failure of the Government
to ban introduction of automa-
tion in public and private sector
undertakings.,” (172)

That at the end of the motion, the

following be added, namely:—

“but regret that no mention has
been ‘made in the address of the
question of rehabilitation of dis-
placed persons in West Bengal
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and failure of the Government

to take effective measures for their

complete rehabilitation,” (173)

That at the end of the motion, the-

following be added, namely:— *

“but regret that no mention has
been made in the Address of the
attacks on non-Assamese in Gau-
hatj and in action of the Gov-
ernment of Assam jn taking strong
action to prevent the happenings
on the Republic Day.” (174),

That at the end of the motion, the-

following be added, namely:—

“but regret that no mention has
been made in the Address of the
non-implementation of the recom-
mendations of the Wage Board for
non-journalists.” (175).

That at the end of the motion, the-

following be added. namely:—

“but regret that no mention has
been made in the Address of the
failure of the Government to link
dearness allowance to the consu-
mer price index numbers despite
steep rise in prices.” (176).

SHRI K. LAKKAPPA (Tumkur)::

I beg to move:

That at the end of the motion, the-

following be added, namely:—

“but regret that the adrress
makes np mention of the grave
threat to the nation’s unity and
the growing sense of insecurity
felt by the large sections of
citizens and measures to combat
these tendencies.” (230).

That at the end of the motion, the:

following be added, namely:—

“but regret that the address
makes no mention of the grave
threat to the Constitution as evi-
denced by flagrant abuse of the
powers of the Governors in the
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{Shri K. Lakkappa]
matter of appointment of removal
of the Chief Ministers.” (231).

That at the end of the motion, the

:tollowil.l.g be added, namely:—

“but regret that there is no
mention in the Address of the
. §rave malaise in the nation's eco-
nomy as evidenced by recession,
rising  prices, unemployment,
growing disparity in the income,
and measures to combat or alle-
viate the sufferings of our peo-
ple.” (232).

That at the end of the motion, the

¢ following be added. namely: —

“but regret that there is mno
mention in the Address of any
measures to redress the pledges

- taken by Parliament to liberate
the territories occupied by China
and Pakistan.” (233).

That at the end of the motion, the
rfollowing be added. namely:—

“but regret that there is no
mention in the Address of any
deterioration in the socio-econo-
mic conditions of Scheduled Castes
Scheduled Tribes and other back-
ward classes of our people and
measures to bring them up at par
with others in the society.” (234)
SHRI

BRL] BHUSHAN LAL

« (Bareil'y): 1 beg to move:—

That at the end of the motion, the

: following be added, namely:—-

“but regret that po meatioa
has been made in the Address of
such dire issues as the threat to
national survival contained in
the language controversy and
down-turn in relations between
the Centre and the States.” (244).

That at tha end of the motion, the
- following be added, namely:i—

“But regret that the .Address

(M.)
does not condemn the ‘Hate India
Campaign’ in Pakistan and there-
by lowers the prestige of India
before the word" (245),

SHRI MONOHARAN (Madr:

North): I beg to move:

That at the end of the motion, the

following be added, namely: —

“but regret that no mention
has been made in the Address of
the failure to remove the justii-
aktle sappreltensions of the non-
Hindi speaking people through a
suitable legislation and amend-
ment of the Constitution.” (260).

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
fails to take note of the demand
and the need to discard the con-
centration of powers at the Cen-
tre in favour of the States to rec-
tify the federal imba'ance.” (261)

That at the end of the motion, the

following be added, namely —

“but regret that the address
makes no mention of the laud-
able experiment of the Gov:n-
ment of Madras in providing
rice at measure per rupee and of
the deliberate attempt to scuffie
down the scheme by the Centre
by not providing reasonable fin-
ancial assistance.”  (262).

That at the end of the motion the

following be added, namely:—

“but regret that no mention has
been made in the Address of the
partisan attitude of the Central
Government towards the non-
Ccngress Governments in States.”
(263).

That at the end of the motion, the

following be added, namely:—

“but regret that no mention has
been made in the Address of the
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fact that prohibition is being scrap-
ped by Congress Government in
States and the need to appreciate
the zealous and positive stand in
enforcing prohibition in Madras
State.” (264),

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address of the
need for setting up a steel plant at
Salem."” (265).

That at the end of the motion, the
following be added, namely:—

“but regrt that the address fails
to mention the need- to prevent
automation in LIC, Railways and
Oil companies in the face of op-
position by employees.” (286).

That at the end of the motion, the
following be added, namely:—

“but regret that no mention
has been made in the Address of
the deplorable condition of the
handloom industry and “of steps
for effective relief to weavers.”
(26T)

That at the end of the motion, the
following be added, namely: —

“but regret that the address has
failed to take note of the misera-
ble plight of textile industries in
genera] and spinning mills in
the State of Madras in particular
affecting thousands of workars.”
(268).

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I beg te move:

That at the end of the motion, the
following be added, namely: —

“but regret that among other
omissions in the Address the
most glaring omission is the one
io make a referenee to the deplor-
uble situation that has arisen as
@ consequence of adopting an ill-
considered resolution along with

3092 (Ai)LSD—5.

(M)

Official Languages Amendment
Act during the last session of the
Parliament or t§ indicate the steps
which the Government propose to
set right the injustice done to non-
Hindi States by the Resolufjon
referred to above” (273),

SHRI BADRUDDUJA (Murshida-
bad): I beg to move:

That at the end of the motion, the

following be added, namely: —

“but regret that the Address
fails to mention about hundrads
of communal riots in the country
resulting in colossal loss of inno-
cent Muslims lives and properties
and about the utter failure of the
administration to prevent and
check such communal disturbances
that have naturally created a deep
sense of insecurity in the Mus!im
minority in the State (274).

That at the end of the motion, the

following be added, mamely:—

“but regret that the Address
fails to mention about the arbit-
rary and unconstitutional action of
Governors in toppling down non-
Congress Governments in 7arious
States.” (275).

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
fails to mention agout the failure
of the Central Government to
solve the Official lenguage prob-
lem resulting in serious develop-
ments in various parts of the coun-
try." (276).

MR. CHAIRMAN: The following

amendments may please also be move

S. No. 12 t0 21
80 to B4
131 to 134
158 to 160
235 to 243
260 to 272
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SHRIMATI SUSEELA GOPALAN
(Ambalapuzha): I beg to move;

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to ban automation in LIC, O0il
Companies and various public
and private sector undertakings.”
(12)

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to fix a national minimum wage
based on the rules laid down by
the 15th session of the Indian
labour Conference.” (13).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to include Cochin Shipyard in the
Fourth Five Year Plan.” (14).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to continue rice subsidy to Kerala
State.”. (15).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to allot sufficient funds for the
development of Kerala” (16).

SHRI GANESH GHOSH (Calcutts
South): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
io condemp the U.S. aggreasion in
Vietnam.” (17).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to prevent the South African re-
presentatives from participating

(M.)

in the UNCTAD—II Conference”
(18).

That at the end nf the motion, the
following be added, namely:—

“but regret to note the vindica-
tive attitude of the Government
towards West Bengal” (18).

That at the end of the motion, the
following be added, namely:—

“but regret to note the tailure
to distribute waste land to the
agriculture workers and poor pea-
sants.” (20).

That at the end of the motion, the
following be added, namely:—

‘but regret to note the failure
to end country’s dependence on
foreign food.” (21).

SHRI KANWAR LAL GUPTA
(Delhj Sadar): I beg to move:

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address of the
need for abolition of food zones in
country.” (80).

That at the end of the motion, the
following be added, namely:—

“but regret that there iz no
mention in the Address of any
positive steps to check dis-integ-
rating forces such as anti-national
activities of Sheikh Abdullah,
lawlessness riots and goondaism
on account of regional and lingu-
istic feelings.” (81).

That at the end of the motion, the
following be added, namely:—

“but regret that there iz no
mention in the Address of the
any positive steps to take thack
lost territories of India from
Pakistan and China' (82).
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That at the end of the motion, the towards the gecurity of India and
following be added, namely:— the steps to be taken to meet the

same.” (134),
“but regret that there is no - ‘
mention in the Address of any
positive steps fo check price rise  (paii Dy 1 Sl SHARMA
and to provide minimum basic : ’

amenities to people.”” (83). That at the end of the motion, the

That at the end of the motion, the {ol.lowi.ng be added, m&l":-—
following be added, namely:—
“but regret that there is no

“but regret that there is no mention in the Address that the
mention in the Addrress of any Government fai'ed to take any
steps to bring forward legislation action in Assam even after ihe
for uniform civil law.” (84). clear admission of the Home

Minister that the State Govern-
SHRI BAL RAJ MADHOK (South ment totally failed in maintaining
Delhi): I beg to move: law and order in Gauhati oa and

That at the end of the motion, the after the 26th January, 1968.” (158)

following be added, namely:— That at the end of the t e
“but regret that there is no following be added, namely:—
mention in the Address of the

activities of anti-national elements “but regret that there is no
and disrespect shown to the na- mention in the Address of the
tional flag in Assam, and cases break-down of the State admin-
of arson in Gauhati on the 26th istration in Assam after the 26th
January.” (131). January, 1968” (150).

That at the end of the motion, the That at the end of the motion, the
following be added, namely:— following be added, namely:—

‘“but regret that there is no
mention in the Address of the
serious situation in East Asia and
its repercussions on India as
also the concrete steps to be taken
to face them.” (132)

*“but regret that there is no
mention in the Address of the
failure to ease the food situation
even after a bumper crop this year
on account of wrong policies of
the Government.” (160).

That at the end of the motion, the
. SHR1 SHRI CHAND GOYAL
following be added, namely:— (Chandigarh): I beg to move:

“but regret that there is no

mention in the Address of That at the end of the motion, the
making the entire country one following be added, namely:—
single fooq zone after abolishing
the various food zones' (133). “but regret that there is no

menti the Address
That at the end of the motion, the Mm"“w‘“mt the m.,‘f hpoe

following be added, namely:— de. silsarmmee Bt the Caileal
“but regret that there is no rates to the employees of Haryana
mention in the Address of the Government, which has been
situation arising out of aggres- granted to their counterparts serv-

sive posture of Pakistan and China ing in the State of Punjab.” (235).
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[Shri Shri Chand Goyal]
That at the end of the motion, the

following be added, namely:—

‘“but regret that there is no
mention in the Address of the
failure to grant dearness allow-
ance at the Central rate to the
employees serving the Union ter-
ritory of Chandigarh who have
been allocated to the State of
Haryana.” (238).

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address of the
failure to solve the problem of
unemployed Engineers in the
country.” (237).

That at the end of the motion, the
following be added, namely:—

“but regret that there iz mno
mention in the Address of the
failure to solve the problems of
lecturers and .teachers serving in
the privately managed colleges
and schools regarding their emo-
luments and conditions of service.”
" (238).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to pay emoluments to col-
lege tacherg angd school teachers in
aecordance with the recommenda-
tions of the Kotharj Commission.”™
(239).

That at the end of the motion, the

following be added, namely:—

| “ns regret that there is no
‘mention in the Address of the
faflure. to provide for mny. repre-
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sentative elected body for the
administration of Chandigarh.™
(240).

That at the end of the motion, the

following be added, namely: —

“but regret that there is mo
mention in the Address of the
failure to decide the criteria for
the appointments of Governors in
future in view of the formation ot
non-Congress Governments in a
number of States.” (241).

That at the end of the motion, the

following be added, namely:—

“but regret that there iz no
mention in the Address of the
failure to make proper arrange-
ment for the safety of late Shri
Din Dayal Upadhaya when he
was travelling from Lucknow to
Patna on the 10th February, 1968
by Sealdah Express.” (242).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to appoint by the Central
Government of high powered Com-
mission of Enquiry to probe inw
the causes of the tragic death of
Shri Din Dayal Upadhyaya in
mysierioug circumstapces on ‘the
night bettween the 10th ang 1lth
February, 1988." (243).

SHRI Y. S. KUSHWAH (Bhind): 1

beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that no mention has
been made in the -Address of the
need to encourage the Ayurvedic
system of medicine.” (269).
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That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
need for steps to establish diplo-
matic relations with Israel and
Formosa and to re-instal Dalai
Lama Government in Tibet.” (270)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to condemn the continuance
of cow slaughter in Tndia™ (271).

That at the end of the motion, the
following be added, namely:—

"but regret that there is no
mention in the Address of the
need to scrap the policy of na-
tionalisation of industries™ (272).

MR. CHAIRMAN: The amendments
are also before the House.

oft wza fagtdt st (TErTrR-
qX) : swmfa #gRw, 55 F A
aeal & st Tafy ST w1 ufe-
WA OF WE@RAYT w9 A g |
dtaifm wow & a7 agufs gug
1 geiffas v § 1 oy whAww
¢ v a7 ugafs @t dag & wm
ufwamy &, At 7 qaw w7 Ao
%1, IW WIET F WEg@ ¥ wAT A

¥ W 3 g R AR

qK g w17 ¥ 4% W f§ ¥
Uy wgey T FEAl & aue
N FT @, 7 I & gEIR
%3 a@t  afgdner w7 o4 1 fiw
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FETT I ATEATH 5T ¥ FATE |
fow &1 & drwAdy AT woEer
#1 7€ § 97 I ¥ o7y wEwa AT
g 9T 9T G §, 98 a1 dwaa
# gfagi & fau famr #1 fagg A0
wifen | 9® & g9 W1 @@ €, TW W
wege £ | #fen w1 gy waew
¢ f5 gt @, gura i I Iy
wFe §), 9 agufy St dug & AT
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AW F T2 FAF F AT gAY ¥ 5%
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Fwat A W wwHf § W W@
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w7 % | AR garw § 5 fro qae ®e
F WA AT A gE 0% €7 A%
amar |

SHRI N, C. CHATEERJEE (Burd-
wan): Abstention,

oft wEw fagrdt aredeY v
a1 & www wwar g, ¥few e w9
Tl mww H A wrar

g W Ied § f5 gwgwsw
qTRW FX, a7 qg & fF a1 W w
oie gk W= 9 w0 Wiy
AW OE T § RTwTER W
qan € wiwr v § 1 weR wiw-
wI¥ & ferg o gu Wt g 9 muiaml
T QT AT EN, A $AwT § 9f
ShTEE AT g 1 AE 9 w7 gw
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- (M.)

[t wew fagrdr atayfY]

wqnraw #1 faar A7 & w5y & Amc
EHE-HIET & ®7 F W 9 W 7B
Ratargl & agt ey ?

qqrafs o1, gAY U W AT
s W AN g | wanfemai w7
QU F T” gW EAArT g € |
watfeggi & alz gaTd 8o 0% WE &
A gwET TR 1 ¥W AT F T
¥ fagafaerr gz &1 s ¥ aema wr
FatA & fog & w3 917 9T AW
€1 2w q UgsTH F WA WP
wzarT gi, ag gart fag a¥ aoar
AT | 26 T BT 9T gH WA
¥ ¥ v FT AGRIT WA Q 9,
UAT qfET 9T WA IFT FTQR W,
wdamr # AT F Aaz, W
wfesr % faqiw 1 s sfaerc g&
aTeT gar 8, 9% F fay gw aAvig §¢
W® Y, MY § weg-saw w1 AN e
0, Iuer 3G a4 GaF 1 w27 i
ot gfae @t @A @ 1 gF N
i 90, o St &1 wEr
@RI, Ue-sqw 1 wyata fafw
WR F177 & THF w9dT wiEi ¥ @
® I

AT F F1 W TG-5aK FTHIATT
w3, Iy At & famr qqmEr s
w1fgT | g9 Ug-aw FT qIAIT IR WA
Y ¥ w1 ag gl AT, gl
aEqqal g FEIA H AAw )
FATFIGAIT N WS G| &
I A gaw! wafow wedi & wod g%
T qIgAT FAT MG | WA FS
Awara, FI awq, [AAZ G FY
W AW ¥ 91 T TG F qfq qg AR«
FO W W A § A faT I
ww &1 ¢ g ¥ fag W dar7
@ AR
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(M.)

1535 hrs,
[Mr. DEPUTY-SPEAEER in the Chair]

qQF [ITATRETA AU F
e & atg gr a O w@fram
faqts f&xt & 1 3% «fmrr %) g9
Fam o wroaafrrfemg 0 g
wfram gart waifas wfas, ama-
fas s 1wz & &g "@framA
g Al 17 21 § /1T gart wesqi &7
W fr&™ wTar & 1 EigTwT ®
ary g9 39 dfram # faer 7 oo
& &1 wawmEar 9y 9 gfram §
gMF7 @ oawal g—gar 91,
afeT gfqam & Some § d@aq
w1 91E sqqear A 1 wfagw W
weNaAT, gfagia 1 agaw a_a1 A
T HF I §, 737 774 AT ATY 719
Fraafrafear g | sadAad @A
g AT 541 ¢ fF ga vt 2w & ws
FFITEAs rCen warfar w1 @
# '

T AW qE e R
1947 Fgw & fet 7@ wrg o Frorfo
HWEmigmAgr o g
dEw & 98 e w7 gew 5T
feard ) Wiz F gt g A 9w
@ 7 s f5 ow QA ol
aaR g A ¥ qrd @Al w-
o & O 4t 1 ofew & fae
o faars 3w 'w T w® aft.
FOAT W AG FX wF 4 | AfeA
o W g U w1 @
ag fafggaai & ofeqi § 1 4@t
AT AU A AT § | WAT T
T, WAgY, WA W IUTEAT ®
ad e € | gF ¥ Fafawardi w1
fawfaa v & | et g fafamardd
¥ g« ¥ framw &7 a9 qF @
QO § TAT FAT § | a9 Mgy §
w2 ¥ §5 Al ¥ fawy s
QI FTAA guar W A
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(M.)

G et &, ST e o gEw el
e & ag W SE BT 9« T,
g TR wR §, 9@ avad F fradan
¥ wfafafidt & sor gk afeqwr
¥ g9 Wi WA ®1 wgfaT o) g,
W WNT ¥ W 9C R ¥ -
arfier SR BT IIRIAT FT ATHAT FIAT
qEar § a1 wfawr ¥ gw & @ qw A
a1 g amfear F fage w9t
i frar @ oy frgir et & qwar
Y g5 WNI ¥ wwq war @
wr ¢ 1+ faaewrd wiwar fag 9o
NE IR oFTER T 19w
FATT WY WL OF W FEAR &
AT TS E
T fawea & g9 9@ W9 ¥ W
AT AR 3g FATq feey wEw-
I & wry N offafaar @ g%
w1 gt § 97 ofdfeafadi &1 fo-
FO FTAT  FOU |

IO WRled Uufa ot A
WO W F W OF Wi &P
¢ fouw o1 som ¥ afes ggam
wr=Tg I A ot far g oeeefa ot
q #g1 5 wgaAQr UK aww™i w
T TOfr & 9T T@r 9T
aifgd | @@ ¥ o w1 fOw 7 @
wwar | AT T wgAT § FTHr A
& O w W g Afew w@ A
forardt oo & ST W &

g i § & qwaew & wivwmo
W1 R & A fear | e agaa
# 9 gu fO = & wwedt W
qHT WK e fear | 9w www T
Tt AR faww wwT & ar g6y
¥ e & #T ag T I A W
ferrr o o 7 fear mam | @@ qw
a9 & g wide o QW e
forar o awar 1 &fer wa o widg ¥

frar ot fandt o= ot 76 ? W
FE A TF TG wC A @ AT A
Iq garA T oy g wrar § 7 &
39 A ¥ ¥ 7t g o iftw ¥ aga
T www & | |fET 0¥ ST 9
W< g fire w7 aff 7 oF w4-
wwa gw  fawed ®T gaer g
41 a1 g W ¥ AWEATC g G
gt | ¥ Y 0F T ww | Aqw A
FAETH B gH HA HT A TG
e | gak fagwfas gt amfas
g 9 WHT g gr W e
qHETd| 1 T gfewr qoAr w7
T FT T FET @ | 9ES
FHw A a0t 7= Y famr g A
aa fadT = wEw 7 famr T
s a fex @@ w & faem w
AU | TH-EES F1 g Awad
I I T FT G |

o A F AR F JwaaE
wifer gEdt warfasrc w1 AT AT F
AT A WTEA 9 X FAF F AT -
fawre T foFar a1 9w § arw FAR
1 @& faOt o= ¥ A1 oY WO w6
UTRW @A FT HIFT 47 | gATS HiAd
for 7y wrew A Tw % | f 3w w@rE
e ard gt fadet aw F 43 &
wfee sEIMTORRAE I @
a2 ¥ &5 T Hwy fFw ag Wi
TR @l et § d W
AT dEEm  FTEIROT ¥ w4 feet
1 weifeeT sifae & fow a@ &
WA FTRE TE T FAW F Aqmi
& I Tdrar ¥ famre s fgw

¥u fraeT ¢ fr Tgafa o &
wrger ¥ £ gf w0 F@ A} fram
o Wfge | §9 wweg a § o
9T TR q FIX IF FC F=m v
g EUSE WAy | =,



691 President'’s Address FEBRUARY 14, 1968 President's Address 692

(M)
[ wz=r £ grey Fragad)

T & g T e mwar o gk
m ¢ 5 oy woee Wi IEE =
arar a q@gen @, fawey @ mmAwm
X1 agaeas awar w1 frem & gE
138 wwamdi ® o9 gw A
F g oy ww w7z @ A
A4 IF ZW A AW ¥ g W
TEraE g ag fararoar o @
faargra A & wEEw frE
T A & Aowed wfaew F i
qea ¥ wawm g 1% ywfUear ¥ g
HA GFE FON WgaT § | 9w afod
faef g 1 W@ WM 1
faefit wrwaor g7 AT A 20 AF H
T Aifadi & ww gi oY v e
ATHAY & AW gH & FEL 4T AT
U & ¥ a @7 T § 9w
T A w7 T A SR 7 wo
gy TR e § A =T
TeT3M & | afE WA W) S S
Z® FAT 91T faed wdn, g sEw
FIT WY qeredt AT T ST
q I FAFATS TF GAT gAT ag
IW AT @ wifEn, T AT amdaar
oaT AT Wfge, W ¥ swwar
oWt @A Wfge | ag wrawEar
t 6 g7 TR & 19 aqAT 9%
ferare #¥ | o wrad < 7 feraa
FLRY A7 I fowm F @
fearf ¥ & 9@ wowC sfear€ ®
q¢ et & At 9w sfemt # ¥ fwea
& forg farefY 2=t w7 | B w7 &=
ot & W W egdr frigw
FAg R WA A qgw fadet = &
qrast Ag¢ fFar s awar g1 ?

o Wo gurEER (7T):
oaw ¥ W gl femr Wk

wt wen fagrt wddt . g

Sagiadi 4, M Asgwrw feag

(M.)

a9 qe1 guT @, 4§ wlanew gz gar
% 1 ¥feq ag @2 30 § wafaw 2w
FT R AT AL 1 A AW
fdY OF 7 ATy AT are oA !
w9t § @ & Fe ww foer we @3
oYe wrar w1 qqEar F1 047 g9 §ifE
I ST & HART g1 W1 I
TEAT W1 IGAT w2 | AfeT qg ww
Tz g Aty €

qma ¥ g5 few gy
qa "4 7 owATH ¥ qAEr &
ar % us amasm ¥ femma &k
qaT WA WY qAE A F o
afrardy wfs & gran afads s T
TeAeq AEF AT 1 AfEA gaw wAT
¥ ta #1 faer a@f &1 1 THR
aF FFaen 2 faar Fad gmam w1 QE
T oo fqu g wmAT @ 1 W@
oA FTaT & FF SETT ued gam ¥
AT G R | W AT TE qEN F
¥ 9T AWT adl ¥ AT FIAT angar
2 1 gat ¥3 fag wan § 6 AOaTC
a6z ¥ &9 &, B99 I, EH IF G
N g%z ¥ W@ A 0 & I
aeAfy & qTAS FT AFATE, WL
w & ey fai w1 g W W
FT ITT ¥ AMG AEAA G B0 ANAT
T T w1 Wy @ sl
FeaTe & dar wy 3, Afer 3w wferd
* frerror ¥ WY BW TEE g AR
&, & T e wgrwe A & T A
T

a1 N W WA w ¥
frare-fafron v & aq fieqr ST &Y
ag FieaE G A e TF AW
Az fed AT I &
diet wY Wi ¥ aAd Twgk - Aaw
1 % fgras Y g 1 fivemm
w1 owTew I W E W Wi W
=1 W wrof T 1 ks
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(M)
FOU WA £ AW FAA ¥
AT Wit wa A% qE,
aEdt 8, I TF OF 7AW TZ TN
fie wisit wadt sofed, 7o as wwsn
T, WA & gwwT 7wty d
oA ¥ S Wds T U w7
wgd § ¥ waa ¥ 3T qT A
Tua 7gl § e gart sl & T
wiaraa g ! s g & T A
® ATOw A€ §, ST ¥ arae § 1w
NEAT WA W FTH T TTOF AN
27 afi 1 Sfew g amar & e felr-
ae ¥Aw QF  WTST 9T B
®1 AT § TG T ¢, A« 5 wig=y
wrfagi &Y & WA drEET  qEt
AT AT ACET FA B TG g At
fedr i & ford oF W= Wil Wi
#1 7 wiad feqr o1 &%t § W
g IF ¥ ANYR F@ & fom dare
Lol

wo AfET O (FAEYT) - wAW
faFar W |

oft wew fagrd arwddt : o
v et ® S § W T I
Ay fg=t @, A1 @F  wre Wy
o @

ot stwg sraT (ImEmny) o few
7wy s wgr a7

ot wzw fagrdt el
AT qERY |

W w

IUTSqE AEYET, TR YT fwar o
Wwifs dux ¥ oEw a9 7 W
A S 56 w71, W frwe wfirgws
# 99 ¥ ofodw w< feor ww w9w

(M.)

FT F1E ATATC AEN & | WIAE 0
gAm, AT WY wEEEt w1 e g,
T we § WAy @) g w6
ol o¢ i & Wi 2 ¥ qw 4.
Fegr a1 fF ¥y qOFR #Y Far ®
o & fad wet ot iy, T A @
et @ wrwr &1 w1 s @Y g
wIfgd | T ¥ ATSAR AW T
W o Awd & fad g faar s @,
T AT ¥ 1%, AT wrdwrC gewr
¥ qew , gy a1 Wi § & oF W
#rg af fasr awper fgly d
37 % 8 O Wy wTEiT WA ST A
afrad &7 fem sma Sfer o
¥uE IH gEd Ag A |
Y & wuwa g s Wi ) gwenr w0
T T8 wraTT 9% frerar O awn § fe
7 feft e fgrdt @Yt oy W A fit
qT Wil 9 W §E S
s e §T far s @1 fex
oF whae g feew ® g
wfeari agi gt wfed, dfww € ot
& frgre & fad g faer sedsr e
ant s ERfY, fammdi & grem-waTH
FEU g WX waT oegwfy o
# wivww & a1 gve< g8 viwar
N NTOW §H A1 G E, O w0 § ™
A q IE B QAT S0

TSy wgrea, wsafe ot &
sfwwmen & 8w & wifes  feafa
WY ==t @ 1| 7% wgr omar @ v Bw faw
wifes §%eF & wur gur 4, 3@
e @ g &1 FEmaTT gar W Wi
aar qifper &1 WY fadErT & o
& 37§ @ w70 Hiwtar § agwa
TE I F qE Y @A g
wr gwr 7w WK arfesm &
17-18 feRl & 9% F g0 @A qoi<
Wi T4 fr gard wd e areE
o, g . Aifaw & §, gomh
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(M)
[t sz fagrdy avagat)

gfe & fae &7 @ sravwar §
grd wiew  sfa @ g ad &
219 gm WM aw  warw dar
FG WX IB TEG T I, ¥
sfas IeET 7 & @ ¥ fae are
WHE F A gH FA-HTEH] FY
R S, @ g W & wifqw i
# atefir fawr & afeada & a9
) dfF g § A & arfees
SO § & AT I9Er A oA aF
T adt Wwwm Wi ew
1 geafcomrs g¥ e o @ g
v we-adla FEETE $ T g o
adig g1 9T W § 1 g W AW
fear oM amr a9 & uF-adig
T R 1R Aen ¥ SRl 9%
TEE TOTATHl X, WOH ATEAl 6
M A wEEEAT ¥ wTET faw
FLAT g WX wifgw  amEy ¥
AT ¥ 79 7 AT AqA g
HqYIAT 0T

g F it e § i faew
fegat®, armd oF HomE N=faT
qr f& wr@ & A7 9@ 9
F7T G -UE A T4L, TE TEE
gar s aradr fawm awr o
ag fow qwr  fans & fafo &
Tg¥ 7E & 1 T wrwd G & agwa agt
g% ag ug %gd & f§ gF o wt
@31 X 3T wifgd 1 Ao W g g
agt ¥ wed. ..

& ofto WTo garaw : ag a1 &
gEd aFr I

ot wra fagrdt wmwddr: & gf
& IT & FTOT & AISAT AT qATE
g Pt maaiy o ¥
AT AT AHT & IT F1 Frgifeaq

(M)

fear s gr & 1 wiwr w1 wifas @
gark A § 1 afeT gw  wifrw dwe
FT CATH THT AGE g wwAT F1 A
FISURT WA | AT w7 SgrEn
IFA ITAT CATH g TG FT qHT 1

e wgrRy, & frdgs o @
q f& wofes few w
gt & I T, Frarm wr S,
TIfES § ofeads s@ o
A A i E AR A TR w7 uifaw,
faefra svenar st Afedi & fral-
W O AEEEFAIE | wNT g
WA T T A A &1 AT al
A O3 SAN ¥ fFaA WY
T §F & a2 g 5w fafww wifas
Fec g ¥ fagwr @8 @ & waw
78 frar 23 1\ oF W e w9
oA amag WE o e
T8 a1 w1 § Afew qg FAT A0
gl gravas ¢ s gw woAT wifew
Ffoai e fisr & fammr &%)

% A A & vy s R W
g 1 W ¥ w9 R qEm A
o T & 1 g X At §  fardwit

W FTETT w1 KA WX @ q
Ao dag o &
o 7% g W g W A Faw
& 1 o g el wfer T X oW @



697 Disturbances in

# #ifa #r afcwe Fr 9 @ Iqw
WIS T & 7E AT Awhgd

sfay qdfr ofimar & fdw & g2
& ooy A gfefenfy dar @ @ & 99
sfy @ a3 A wrawTT gAr Tfgg o
fazy & fag agi w@AT W 7@ & )
I AT FT gH WHAIE Wl TG & |
e afier qF qfirar ¥ Y 92 3w §
IR FATAT AT AT dHeHA T
& 78 9% gEw ¥ wmwer dar @
wwifas & | wT S v g @
gfrar & MR qx ™ T @ IR
“w¥faer wrw gfmar” F1 gam faar qr
# et &fw et ¥ mfim @7 &
T A ®T wr | afeT ¥y 9g gewg
78! & fr sfaw oF ofrar § 3w wfas
&7 ¥ frwe wgavT &1 wfFTT ®1 09
F¢ ! Ftfaq wre gfear & s g
FT AT AT ? ATHIC A IW AR A
urt w4t Agl Wgrar ! ogH efdwr qF
gfirar #1 30 fde ¥ @ W wE-
HaT § | 37 W & W & @9 g
9 Hiewlas avg § W) & S@gar §
f& W geee, ffe v @z @ R
WX g feelt o o o1 o & &
qETIor A AT, WK gW & v 3w
W T F i & faae #% 0 @w
T Fg F F g @O0 F | AT

MOTION FOR ADJOURNMENT—
DISTURBANCES IN AssAM—contd,

ot wy fowd (WiiT) : e
wgea, § gy s 9wz § fwogw
W1 B s efrw # oo o
qg AW WA W W F0 a5

MAGHA 25, 1889 (SAKA)

Assam (A.M) 698

& qEfax fegem o wow ®
feat # ot weAd 9 § gAY T FAw
A wErr ATt #1 AT AR IR
e gak ¥ wrg & afer e
1 YTAT AT FAFT WEOAT T AT
6z WAT § WK T g6 § W FY
T ¥ 7 FIT AT FAg & Aqr
AR @R AT "gq9q @ & afes
FEIG TTHIT W TAH FFQUAAT TR
@

IUTAH AERT, UF "G ¥ IAW!
wEwa & s qatae fgem
greEr g Rt awedl Wk
At & FToor wrwr Tav AT AGHH
g1 @ ¢ 5wk 9g #ify == v @
vl ¥ s ag Qo e fegem
¥ W 1 W | gafag we gw T
Aifet & wfe 0w wve 7 99 R
¥ ot A8 e § 99 TE F 7=
gy & | @ik fegmm ¥ i
MR AT I T REI &
I F @ ST et g W §
fs foad o7 o ¥ swf o Q@
fx qifeem #t Wt gead T o §
o ag arg wadw, fader aed
w1 w17 & ammt & fadeir wifers, ag
qiw R offat @hee e
¥ aguwAr 21 F B wfaw w3 @
& 1w ik o, e fr g ®
W g W AR W g
2, W HE TR o¢ 9dt at gw faae
TR 7 AFT A1 gFAT q7 AfoT &
ANt &7 aoaT T dar wr el faRn
ATEAT F1 qGT ICHHAT JqT FE FT HIT
drewE @ & A1E G310 ot b
Mg ¥ ot wzard g¥ e o W ¥
A awdw § 4G oAr g o
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(= == fowrd]

g ug At aw Fenl our gt &
fireet afer qge & Sy %7 T T
Tw o | ¥feT 3o AN wF AR
arf & 9% €9 & Ay € dord 0w
o ¥ W O W T s §
STt fawmar Y sy e F ) gaw
qar S« 74T 47 fRT W = =gy T
7 wr f5 gw w w16 o 7t &
TAECH A AT | T F W HY IR
o ¥g & ag & wred arwa AT Avgar
E.

“But sbout this particular in-
cident naturally the Goverrsnsnt
of India had no occasion to re-
ceive any information.”

=t ofg g 7 A= QoT . .,

e A (Wt awew aw
v ) 35 SER A W egT e ?

oy for A agaa T g
s s Sfay o

St TN wERy : e A
Lk 4

w1t 7y foma : grew W arwa 30
grog g g wAaT 1 Ty T
wre & g7 e a1 % F anget fawrg &
§ 9AT FIYGT WY BT W feeq &
sfeon &t A W sRET & 7 A

FEBRUARY 14, 1868

Assam (AM)  Jov

7§ WA w2 A Tak faw s w
fan? o ©F 747 B Fg1 {6 eqawm
ufgsrd w& 7 fs Faq wwaw
SATO S WY g7 WA A {9
gHfaq 93 9 A faar 91
At 7% ¢ f5 wadt e dwwdt &
faae 1 IAW T IW AQ F AT
ITET T A1 dard W 91 Gl 97 9
THET ar wraRt a7 fET AT g A A
T & forg wrw wrE wrferm agiwn
TF AT ATTH FIL AT HTTHT FTCRIT F
FTCARTE |

@ T WEH FT qAGS A AT
w=d A7 Tt A gtz Faw
TCEA HWT A g Ay g I
AYE WA F art § o1 @ 1 HIOR
arz gr fF o s T Y e
T JATH ATAT AT AT TF TH )5 ALY
F w=7 oy g ftf #1 aged 1
¥\ g wrox wer o1 fr wq frefes
sy g, T2 ® w7 fr Frarfes oo
grmt, feTwer fir aewg ¥ wflaar grm
Tz % vy fr ma-femfes o o
o AT SR AR WY e
TX | AT O I Afaat agw wTAER
W |7 amaTaRer wgr G fiegr gEw
adfrn ag gor 5 &wei agw At
& g @Y v MY q@ T eI
gifa & ard A wft dven fear | waw
& art § WY qeqw faindt awasm ¥
¥ ar R W AT AR K wq
ATg g9q 9T, g WAGT qF T Ay
T A MR ARTH §T WeT O
2ATA T AT HTAT TEA 21T | ATHT
fFar ag &T81 7 T 9k 0 A
¥ag 9T aT A1 I Wi gaten

-
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T § 9% FIAT AL §_ATAA $T IAAT
¥k WfT @ F qar feafr vew
anar & fe a8 SE WY agwEAT W
Fererfirerr e gy mar &

gl ArAY4Y A X EX O HT
e fFar & wag gw AT A A
49T WTATAT 41 FIH WL qE §
FTR Y7 a aft afF w g
T AT A dgern far ey ad fe e
¥ 997 9% wsprm aiem da w4y g
FadraY a« & Jamdi &1 QF "eAmq
AT WG, A AET FH FMAT I A
€9 HEATT FIAT G371 | TIFT F1T7 47
ar fr ww9 aee faad 32 - ¥ ava=7
TR 5 SR §70 a9T g7 q AT
LA SRR U

form 13 waaQr & aFaeq F) HFT
T EATHT B) TRTE (AF A wOHT
& Atz 4T OTHE | T AW A ¥ Fwar
® WY Al q8T T «T 1 T H seg
seara Tar or i wwA FY A s A
9T & fagma & WINTC 9T ¥ A
dte Ay % UW  FHY  gafac
fgqrma & fay afm . gt
aF  TABIW T wA W
AR g UK A T VR g ©
qEA F AT AZ GIOAT IAAAT 1 W
g A A1 g ¢ & 7€ Faw gEre
qr ¢ € qTVATAA 7 AWT AGT 4T |
aff o7 a@ &1 waw & fao ogrer
a7 dare S YT W AT ST i
Atz o, g% qaTsal ¥ 9FA 41w
w1 A1, Famsaw wAew, T wE
q¥ fF gt Fafiema & & sas s
e ®1 amama g foar @ st

MAGHA 28, 1888 (SAKA)

Aszom (AM.) 7 62

Fo1 91 i waa Ty B A @A gIT
@ Ww Ty & fegww & g 9T
g AW gl aw v § e waw & gy
WAt wifergr Agw A 9g¥ TF A B
et fpar ar fea g & fai o
X =g e fs Ao g F wwE
fasg wramd seafaa 1 @ & 1 dar
f& arfagy awa &1 gdar alrer @1 &
I ag a1 A1 FT qwAY w7 g
oer 7T faar vtz fjg o1 dar &
fada w7 9t qrow feam § wga
wrgan g fiF ey sfazas afagr s
F wrf wicme  AaE werT
o e AT F S g9 AT
wTael 39w AT 1 gge faAr g
a1 f& oo e e ¥ o A @
e =9 & w7 wrw ¥ ofy qwnr
o7, IFRI g0 F foT IqaT @ FIY
& forz us 08 gmsv w1 IwnET faegia
urw fggea & faams fagg feard

FAT g ¥ WAW {97 F GRS
7 g1 v wF ¥ gER ot e
ar § o wgt & @ i §F A aww
7 § 37 99 w1 o IFEET 91 W
w1 @1 ff v A 7T oA fe
WG TR T T U9 37 | FEA
agi o & Foret & ot T § I
W1 IFETET 97 fF W f gew ey
wF b7 T | FER 2 P ¥ ot e
TR WFT ¥ IR W Iwwvar W
wermry #Y waferdt ® it a0
¥ ¥ g T ¥ el s gtsar &
qETeT WTTY WAX AT 1 w9
Ot 1 ATk Ty F oy iy aww
st e el ¥

TR Tg WA FT AT g £
TRt ¥ g g 99 FO & W W
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¥ ww weed oW W off A sfer
arga frmene ¥ 7 go ¥ o q@
gferam faet & fF 91 24 arder w1 72t
EEAT g1 areT 47 WK formar wnferr
AT wT ey & Y ag wH g
B ATet -39 FTwr @ R A S
Fg & fie wiod 0 wE § g T waea
9 AT aifer e @ frmene §
TEAT FT 6T I § fAw MU A )
Fa® L F 71 g gk o § )

16.05 hrs.

[Mr. SrEARER in the Chair]

wiwg § s ¥ Wi ST §
f sidw aEl & dar =fagr agg w
TR 3 Y FF | W Afergr aRT
TR A 2 § a1 fee oE r ddar-
o arT ¥ Smar & S9E gEn v )
a9 IIH! 99 KTt a0F § geran
g |

wen ¥ St g% W gur § SEEr
forederdy fom g ¥ FETC AT §
IET g TfegT qTEd H1 WG W I
gz wew & qF fefer a3 § fag ik
AR T wRET F1 g9 e & fag
HTEVEF §Y T § | ST Mgy § FuEa
g I @ i wafEl & s
g gq & 1 awi W A gEE O
T FY GHW G IHET TETAT TG |
qlgT 9 AEET L g7 IJERT W
srerat mar | fafaat aar aoreafat
® wer o IAEr oA werd g
W QT AFE TETAT WA A AMAT
T8 & | ¥ guEdt T 2N 7 fr wwd
oz AT Imfeat & foe R fe
Fmiemt w1 gy F § foaem T
wim ? wag A I gE g

-
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T IF TYT 7 Wfg wT AT
& ® W 7g wEr gyr § fiv wf
AIEA AYH FT TF T F7T IrO0ar
dar F7AT gy & arfe ¥ g% qAE
TMAT AT FH | IAD ATY ATY FEL AT
AT wox dr ¥ ¥ qX F9T wTEO
RN q | H FIOT § qg ITEAPIY
FTH A TreaET W § ) W Ay /v
mar § fF SiFawr g e & A #§
W1 1 7 et AT A g @ ) W
¥ 1960 ¥ w1 gur ? Wewwes 07
fogt oz s gu 1 3Ed A fEw
aF a< i< wafaai & faars wreard
o 9T & T & 1 A qE
WIAARIGATFAL @R |

foe =T 7z W7 3 fF 5w Em
ST # w1 I ¥ faw few qem
FT eI fFaT T & 1 98 AR U
e & | & TIH1 Tog0r AT w1
wgl & s ar S g e
faenles 7= forr ¥ & @0 a@ & ovy@t
wgh &y T W FEr ¥ wrf ? e
e ek R iRt it ek ko]
T # wz T 7§ a< e 5y & o
A AT TH FATE T H AR W
g frer @ e agli oY ude g
T § AR T A T oTg
A FAT BT At qv o H qer
o1 i FaT T A B § BT & 1 WY
aF 9 T FT a9 gt faw gr g
gw ot aw faRw ghaae fedt &%
iz fvit geadiy # o § 917 & fag
dare 4 & 1 g wiw § FF s ¥
Frax ot frfri & S & ai
TITET THTH TETHE T FFar Ty wix
amq anTET & FfaEt §1 fewTe a
wife g Tt w1 gedATe Sumfay
w're faaifiedi 1 faamar & fag R o
T 8 | ¥¥ aF Tg fadvi g fadwly
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gfaare ik fedet a7 = g g
Y T WTATH FYATET g TG G

& g Wt wg g g fF e
# T M A WA AT § AR A
AT T § IR FIITET W TF 97
wror & formd W &7 A agw
¥8 Taw T ¢ w g wwwwr O
T T g |

& forg wror & g g e v g
TWT ¥ UE FH W WA F o¥a
e & fawit geriiv ¥ farams wrare
I3 wifeRr wTEE A I ATy
o AW F IFAA Y FrAAfEA T =
SHr ag ™ T ¥ ¥ gw wy
N gEwEr § S 9o} fader
aweq W Afaar § I fawfaar
= & & fag W @ s o
FET IS FIHATE |

“That the House do now
adjourn.”

MR. SPEAKER: Shri Sitaram
Kesri—not present Shri Himat-
singka,

SHRI HIMATSINGEA (Godda):
Mr. Speaker, Sir, I have heard the
speech of the hon. Shri Madhu
Limaye. He has tried to condemn the
Central Government for the trouble.
So far a5 the Central Government is
concerned, I may state categorically
that ag soon as the Central Govern-
ment was informed of the troubles
that were brewing in Gauhatl, im-
mediate steps were taken to send the
Border Security Force and the Re-
gerve Pollce and they were stationed
in all the trouble-spots. It is a diffe-
rent thing that they were not utilised
properly by the loca]l administration
or the local sdministration did not
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use them properly, But so far as the
Central Government is concerned,
immediate steps were taken by them
from Delhi to post all available forces
that they had in different places, to
Gauhati and other places in time to
be able tp prevent a portion of the
trouble that had started earlier. But
so far as the loca] administration is
concerned, I must say that it com-
pletely failed to protect the citizens.
Enormous loss of property was caused
by hooligans even when curfew had
been promulgated, and curfew had
started; even during the curfew hours,
the trouble continued and property
after property was destroyed. Valu-
able property was looteq and what-
ever was left was set on fire and
destroyed. The police stood as silent
spectators ang the report was that
they had in many places supported
the hooligans and allowed them to
loot property and put them on fire.
So far as the local administration is
concerned, it completely failed, and
for that, I do not think that the Cen-
tral Government can be taken to
task

As has been stated, the property
of all the different non-Assamese ele-
ments was destroyed. No one was
spared. The property of the people
from Bihar, Uttar Pradesh, Punjab
Sind, Rajasthan and of every other
person who was regarded as a mon-
Assamese was destroyed. It was an
organised thing, and this trouble had
been going on for a number of months.
Notices were issued to individuals, to
associations and to shopkeepers snd
businessmen to clear away from
Assam if they wanted to save them-
selves, but the 1local administration
faileg completely to do anything.

Assam ig a border State full of
trouble of different kinds and it is
absolutely necessary that the local ad-
ministration be strengthened, because
it is an area which can give a lot
of trouble} unless proper steps are
taken in proper time, it will be very
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difficult, ang therefore, it i necessary
that efficient gadministration is ar-
ranged by posting a number of effi-
cient persons at the key posts, which
is absolutely necessary for the safety
of the border State, It may lead to
varioug troubles if not attended to
properly.

It is necessary to realise that the
reasons that are being put forward
by the local administration, that there
was some kind of grievances about
non-employrnent or want of employ-
ment for young men, are not con-
vincing. It does not seery to be justi-
fied; it is a lame excuse, because the
shopkeepers and businessmen who
have been carrying on the kind of
business that they have, are more o
less self-employed; there is not much
room for giving employment to
others. So far as certain pew indus-
tries are concerned, they have taken
proper stepg to employ a large num-
ber of Jocal Assamese young men who
are capable of doing that business and
there cannot be any grievance, and
that cannot be an excuse to allow
this kind of destruction to be carried
on, and the property of loyal and
peaceful citizens being allowed to be
looted. Crores of rupees worth of
property had been looted and taken
away and or destroyed, and the worst
part of it is that the Jocal administra-
tion at least did pot take efficient
steps to recover it or to bring the
offenders to book. Otherwise, that
would have brought confidence in the
local people, Therefore, it is neces-
sary that steps are taken to round up
the culprits and to create a sense of
securlty among the people who are
there. "

LY

The people who have been affected
are living there over hundreds of
vears. They have been born there.
brought up there and their forefathers
were there. Therefore, to treat them
as non-Assamese also s absolutely
wrong. Bven i they gre non-Assamese
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they are citizens of India and every-
one of them has equal right to be
there as any other person has. There-
fore, it jg necessary that the local
administration is geared up and takes
proper steps to see that guch people
are not put into difficulties.

The insult to the National Flag has
been mentioned. It was an organised
thing. The people were not allowed
to join the flag-hoisting ceremony.
Only three persons including the
Minister could be present at the flag-
hoisting ceremony, and the students
and others who had gathered together
to prevent people from going to the
Parade Groumd, formed themselves in-
to a procession and went_gbout pul-
ling down the National Flags and
trampling them and putting them on
fire. It js an jnsult to the whole nation
and no step was taken by the police.
In fact, the flag at the police station
itself was pulled down and the flag at
the State Bank of India was also
pulled down and burnt. But still the
local authorities did not take any
steps. Therefore, I feel that the local
administration was certainly negligent
in its duty and it completely failed to
take proper steps.

As hae also been mentioned, diffe-
rent classes of people have been af-
fected. It was not an action taken
against any particular community, but
all the non-Assamege residents of the
place were affected.

1 feel that the Government should
now make arrangements to see that
proper officers are posted so that the
local administration may become
strong and efficient, especially so far
as the intelligence side is concerned,
so that the Government might be
able to get timely information and
take proper steps in time.

DR. KARNI SINGH (Bikaner): Sir,
what has happened in Assam thiz time
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is in my opinipn a symptom of a very
sinister disease that ig spreading in
this country. As an Independent, I
fee] that there is no sense in merely
apportioning blame either on the
opposition or on the Congress, Rather
the time has come for all of us to
sit together and find 3 solution as to
how we can control thig sinister re-
gionalism, linguism and fissiparous
tendencies that are trying to draw the
<country apart.

What happened in Assam is some-
thing that all of us Indians have to be
ashamed of. Citizens from all over
India including Rajasthan suffered as
a result of this. It is against the vecy
principles of our Constitution which
lays down that every citizen has the
right to move freely throughout the
teritory of India, the right to reside
and settle in any part of the territory
of India, the right to acquire,
hold and dispose of property and to
practise any profession or to carry
on any occupation, trade or business.
When a slogan starts in any one part
of the couniry like “Assam for As-
samese”, “Bengal for Bengalis”,
“Punjab for Punjabis”, “Rajasthan for
Rajasthanis” etc. I -feel the time has
come when all of us in this House and
outside have to get together and
quasp, thig feeling and create a [feel-
ing of oneness in the country, which

is so important.

1 am sorry to state that with the
passing away of our great leaders
like Jawaharlal Nehru and Lal Baha-
dur Shastri, a big vacuum has been
created. I would like to make it clear
that 1 have no respect for the Con-
gress party today. But I have always
worshipped the name of Jawaharlal
Nehru, who had become the gymbol
of Indian unity. I am sorry to say
there is not a single man today ir
this country who can be called an
All-India flgure. You have State
figures and District figures but
there is not a single man to-
day who can be classified along with
Jawaharlal Nehru or Lal Bahadur
Shastri, We have our Home Minister;
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to us, the pegple of India, he is a
State figure. The same applies to
Mr. Morarji Desai; he may be one
and a half State figure. I do not wish
to say anything about our Prime
Minister, I come from a chivalrous
State. All I can say is, she is a
very gracious lady. I do feel
that some sort of leadership has
to emerge in this country to fill
up this vacuum, What we peed to-
‘day is a leader who can go to any
part of the country and millions will
flock round him. I do pot think there
is anybody jn this entire House to-
day whg can carry millions as Jawa-
harlal Nehru did. That is why this
feeling of oneness and nationalism
that had come t othe country at the
time of independence is gradually
evaporating. All of us must sit to-
gether ang try to fill that vacuum,
whether by one jndividual or collect-
ively. If thig feeling of regionalism
continues to spread in our country,
ag it is doing today, many of us are
seriously thinking whether the time
has not come to scrap the States and
think in terms in zones. Every citizen
must begin to think seriously how
we cap bring this great country to-
gether. T feel that all these linguistic
and regional feelings developing in
this country are extremely sinister
and dangerous. T feel ome day this
same House may have to crap the
States and bring in a new regional
formiula which can defeat this tend-
ency of “Assam for Assamese”,
“Gujarat for Gujaratis” etc.

Coming to the question of security -
of life and property, I feel every
citizen in this country has a right to
bave his life and property safeguarded

Government. But we have seen

t in many places nowadays the
citizen's life and property is not safe.
He is not safe to travel; he is not safe
to start his business in different parts
of the country. What sort of a nation
are we trying to build if this is the
situation? I would like to know from
the Home Minister as to where he
drawe the thin line between self-
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defence and murder. This time is
coming when an armed citizen like
Members of Parliament who have
arms licences may wish to use his
weapon to safeguard his life and pro-
perty. When the Government js not

in a position to protect a citizen, what

are the rights of the citizen to protect
himself ang his property? 1 feel the
Government will have to bring in
some sort of law by which jn case of
break-down of law and grder as was
the case in Assam, a citizen will be
able to use his arms to protect him-

self, his family and his property. I
fee] the thin dividing line between
self-defence and murder that frighiens
the citizen will have to be made clear.

SHRI Y. B. CHAVAN: If g man is
afraid to use his arms, he will never
protect himelf.

DR. KARNI SINGH: To an average
citizen, in an average country, under
average conditions, what the minister
says will apply. But I doubt
much if average conditions
this country today.

1 would strongly urge on

Es

g
i

Minister to call a meeting of all the
Chief Ministers and leaders of all
Ppolitical parties—Congress as well as
opposition—and devise ways and
means of putting an end to these
fissiparous tendencies that are deve-
loping in this country, I feel if all of

us collectively put our heads together,
we cap find some sort of a solution,
I feel if we do not work for this uni-
fication of the country, a time may
very well come when this country may
break into as memy countries as we
have States. All citizens in this coun-
try and responsible leaders will have
to try and avert that catastrophe.

Before 1 conclude, 1 would like to
ask the Home Minister whether he
has any proposal to introduce Presi-
dent’s rule in Assam or he likes to
introduce President’s rule only in op-
position-run States.

sit efarer dwer (wfere)
were ofr, 7y Fermd amEw A Yeardde
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qve w12 § & wwwar av fF oy o
L 9L T3 § 9 FT U6 N § W1
T A WTETH § WSATC 92§ F F
oF U @< 9 fret s fear
#fer & wwar g fe @ Qe
o A A s A 4 o
gufy & 3w ¥ ww awg A w2an, qux
TZATE &Y Y & W W F A gy
wét § ag wrhra e & wit gf weard
§ o 3w v & o agi 0%
qewe gur, nf F A W st
w1 agE Tgg WK ferw fear o 0
TE U TEATE | &Y T A W ¥
S S AT © I T T A
wog ®F | & wox v ¥ g
Iy v W F [T AT W AW A
weat #t frifa w Y ¥ fw @
wowr fAifew @ § @ I W
i 7 g I ety e a7 ffas
FSE AT AT | T @ HT AT R )
A W # wEAW w3 IW G F
weard T STl F Y AdY W afww
g eyl § fawererd wyfear
&= & o ¥ A% wiw wETOne ¥ 2fe,
firs &1 s WA ® IEfAE FT
ot & | wrm § Way agi w aifaw
AT A= W %1 9Rfom w1 @
&1 ¥ ¥ o agh W ST WA
wY Fafoa foqr arEr g (W Aw H
T W 7T T 7 oy w7y P farer
FARF e TR g R A e
wor & ¥ o% g9 45 s wE FEET
T gurar fawremr srfge (v A
TEAHT AT 910 § IEF §EA ¥
qTHA qA T gravgEAr T8 o | @
% & fF wrae ¥ o wTd v ag
fod zw Y a1@ 7 ¢ ag vl Wy T
ff & TIT e qog ¥ qg wg e
wifegr ®@a qew sl A oW
@%@ ¥ "eqU  wd, #

Twwar § B gt #r e At g,
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ARl & w4, 99 gEmwl
Y wel gu FmT o ogER v H R
wWt vt

wIT ag W A § fF s g
et w¥wr §, fores v ¥ i,
@ g ax ¥ awr faodt 2w §,
uife o gWTO §a ¥ ¥ faoer
Tw §, 39 & wgoy A fawmw, I & A
AT AT WTHT §W ATE H qTATH #Y
Fafaa w37 § 1§ fardely @ & el
¥ wE 5 ¥ g o Tz o< fed
crHAT Wew g s & Wi fae
T FT Fwd, AfeE W HT AN
wT 9T ey wit grAfg W Ot
att dw & qnw o 8, R @
¥ 3w 9 waa & fawrw & fag waws
& W 5 @ §, wivd & e
w&, afe urt ek §, ford F e
aEd § fr 2w % gua o mf= &),
TRITT WTAAT T &= Y, @’ wey
| 9T TR wETAT & ®@™Y, gAY
eafy & srfaw ¥ ww & s
tAwT #1E oqrit g e

3 e A wgr 6 T & A
BN 7C W tw q@  # wew A E,
TeaT g ¥, & 9 vy wmwn g 6
#48 Fr safer 9 oft g W g
w#Y, it At feeet & wrer mam,
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3% wgmar A ogurd wr @, A
g A1 WIEAT FT W g, TAAT & 7R
F1 & wfa sr-garsfen waam g &
# 2w & w7 e W mifer < et
2 afes ma & W 9o sdfm
w<i § forw a7 & WY I WA §,
for a@ & oy Iwwy IR €, W Y
a9 ¥ ag ATy weAd gy § 1 f mrowy
wd ¥ F T 812 81 IHAATHE
ot fammmerd faerd 9T efien ¥
fare Fifag W Saw & ST aT W
& W FATR AQTET &, qOOV F A gAY
saaT §, o Iv-vE §, ¢ W § W%
TS AT W T35 [EH T @I
= frers, forady s wier & §0 Wi
! word 1 €F, W f frd AW,
W o Frdaw §, ot W e W
AT I, OV G g § W W
wreo ¥ gfie fefr ot ol st
Gar gt fie ST waw € 12 9
og gEwEAT WiwA ™I W & w9
gt $arrard e awmerl ® ofew
far

BHRI D. N. PATODIA (Jalore):
Mr. Spesker, Bir, whatever has hap-
pened there, never before such a
large-scale damage was done within
such g short period, never before in
spite of large-scale damage the ad-
ministration was as incapable as it
wis there. Where did it happen? All
this happened in the border State of
Assam where security arrangements
are expected to be available at its
best. It happened in Gauhati which
is a de facto capital of Assam. It
heppened on Republic Day where
police arrangements were already
available. It happened in broad day-
light between 9.30 and 12.00 in the
moming.

The sécessionist tendencies and anti-
national activities are rising and
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growing so fast that to minimise the
importance and the seriousness of che
incidents will not be proper and may
become dangerous. There is no doubt
that everything that has happened
there has happened under the nose of
the administration and the police.
with their knowledge and with ‘heir
connivance,

We are aware that the Lachit Sena
element is growing since about one
year. They are carrying out all these
anti-national activities in various
forms about which both the Centre
and the State have ample information
through their Intelligence Depart-
ment. They were propagating seces-
sionist tendencies ‘Assam for Assa-
mese not for Indians’ and so on, and
when the Prime Minister made cer-
tain statements these elements cons-
tituting Lachit Sena and pro-Pakis-
tanis took advantage of the situation.
It gave them the handle and they
utilised this opportunity. They want-
ed to see that with the help of the
local government they make an agita-
tion, a demonstration which is success-
ful. With this background it started.

On 13th January protest meetings
were held, loud-speaker announce-

Thereafter, on 24th January there was
a hartal all over Assam and viclence
took place st the airport of Gauhati.
There was an attack on the airport
by more than 500 aircrafts
were prevented from taking off and
one air hostess was injured in the
process. It is surprising how such a
mob was permitted to enter intc the
airport area. Certain attacks were
made on certain factories also. A
decision was taken that on 26th Janu-
ary the Republic Day will not be per-
mitted to be celebrated. Tt was not
only the flag hoisting ceremony tnat
was to be prevented, it was an aanti-
Reoublic Dav demonstration and deci-
sion was taken to that effect.
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All this was known to the State and
the Centre about which there 15 a
clear proof. The Chief Minister of
Assam and the Assam Government
wrote to the Central Government that
the situation was getting beyond tucir
contro] and if timely action was mnot
taken, if the Centre did not -hange
its attitude the situation will go be-
yond their control and they may .aot
be able to control it. What more
proof can there be about it. In spite
of that the situation was permiived
to deteriorate. In spite of that all
this happened on the 26th January
and it has been amply described.
But in spite of that nothing was done
either before the disturbances or
during the disturbances or even after
the disturbances. How can anybody
explain, whether it is the Central
Government or the State Govern-
ment, that until three days after the
disturbances no arrest was made, no
searches were made, no police raid
was made, not even diaries were re-
corded in the police stations? Wt+at
does it mean? Still we claim that the
Centre and the State did not have
proper knowledge and they did not
expect so much agitation. Is it not
known to everybody that the Deputy
Commissioner of that area has openly
confessed that instructions were nost
carried out by subordinate officers?
Is it not known to everybody that the
Chief Minister of Assam even until
the last stage wanted to justify by
saying that in view of the students’
agitation he was unable to control it?
Is it not known to everybody that the
State Administration and the Thief
Minister were afraid of the students,
afraid of the agitators and were afraid
to arrest them? Ig it not a fact that
the Chief Minister permitted himself
to be made a party and wanted to
teach a lesson to the Centre, wanted
to see that the demonstration succeed-
ed and the Centre changed its atti-
tude.

Sir, these were the circumstances.
It is all so disgusting to describe these
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incidents. A few years back similar
incidents took place in Dibrugarh and
surrounding areas and an Inquiry
Commission was set up under the
chairmanship of Shri S, K. Dutta.
The Commission submitted its report.
That report has still to see the [ight
of the day. I have been told that
that report has conclusively proved
that even in those disturbances the
Government of Assam was involved.
That may possibly be one reason why
the report has not been made public.

. Now, Sir, regarding the Centre my
hon, friend from the opposite side has
said that Centre should not be made
responsible. Does the Centre not
have sufficient intelligence arrange-
ments in that State which is a border
State? Do they not get day to day
and hour to hour information? If
they do not get, their intelligence is
weak. If they get, then they close
their eyes and do nothing about it
Were they not aware that the State
Government sent information to them
in advance explaining the situation?
What did they do? Did they not have
sufficient powers, when such a situa-
tion arose in a border State, a situa-
tion of emergency, for them to inter-
vene and do something under the
Constitution? They do have such
powers, But in this case they did
not act. Now when so much of
damage has been done, when on the
plea of non-Assamese origin they
were rendered helpless without pro-
tection, the State was unable to pro-
vide even the elementary protection
which is the first duty of the State.
When property worth crores of rupees
has been damaged, the hon. Home
Minister says that the question of
compension is very difficult. Why?
Who is to compensate? What for the
State has been provided? They are
unable to provide protection, they
are unable to provide security, they
are unable to take adequate action
either before or after the disturbanc-
es and they are also unable to provide
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compensation. I want to state that it
would be one of the duties of the
State that adequate compensation is
provided and that would be needed to
restore the confidence that has been
lost in the affected people of the area.

Now, another angle which 1 would
like to touch is that Assam is a bor-
der State. It is a strategic area. If
you look at the sequence of events in
these border States, go much of dis-
turbance has been happening in these
border States and the Government
and the Railway administration have
been most ineffective., It started with
Naxalbari; then it came to Kashmir
and now it has come to Assam. At
each of the places, the administra-
tion was ineffective and at each of the
places hooligans had their way.
Which way are we going? Are we
going to make our borders vulunerable
like this? Are we going tn invite
Chinese and Pakistanis again into our
territory? Are we not going to be
strong on the borders? What has hap-
pened? In spite of guch damage, so
much lawlessness, so much of inaction
is an ample proof,—and as the hom.
Home Minister has said that, in his
opinion, the administration failed
completely, why was this thing per-
mitted and why is the Government
permitted to function ip this manner?
Will he be good enough to compare
the State of Assam with other States
like Rajasthan? Will he consider
not to apply double standards? We
believe that this is a national point.
This is a point over which the entire
country is involved and we have to
do something.

The thira pumt walc, 1 woald like
to stress is regarding the survival of
democracy in our country. My hon.
friend, Shri Limaye, has very ably
ctressed on this. We are passing
through a stage where, apart from
economic distress, we are facing go-
cial unrest and politica] unrest.
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There are language riots; there are
religious riots; there are boundary
Tiots, etc. and we are unable to con-
- trol any one of them. In which direc-
tion is our country going? Is demo-
cracy going to survive like this? My
hon. friend, Shri Nath Pai, said yes-
terday that we do not know how
many Indians we have in our coun-
try. We know how many Assamese
are there; we know how many Ben-
galis are there; we know how many
Rajasthanis are there. But we do
not know how many Indians are
there. This is the direction in which
our country is going. Everything
gets reflected from a weak leadership
at the Centre. I want to say that if
the leadership at the Centre is strong,
the State Governments like Assam,
the Chief Minister of Assam, will
never have the courage to behave in
the way in which he has behaved.
Therefore, it is the Central leadership
that is needed to be strong. It is the
Central leadership that is needeg to
be effective if we have to prevent our
country going to Dieces.

SHRI R. BARUA (Jorhat): Mr.
Speaker, Sir, it is with a deep sense
of ‘sorrow and responsibility that I
ghare the feelings of all the hon.
Members over what has happened in
Gauhati. But I feel it is just a mani-
festation of a bigger disease which
has taken roots in the entire country.
Therefore, it is rather symptomatic
than the disease in itself, I would
appeal to the hon. Members to lc?nk
at the whole thing from an objective

perspective.

Looking to the geography of the
area, we find that the State of Assam
has been flanked by two inimical
countries; China and Pakistan and,
on the other hand, there are so many
problems that bother the State of
Assam. My hon. friend, Shri Limn'_ya.
has thought it fit to come up Wwith
this adjournment motion. But I do
not find the utility of an adjournment
motion when a problem like this faces
the entire country.
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Now, the .mmediate problem for
us today is how to rehabilitate the
distressed people there and how to
bring about confidence in the people
there. It is true that on the 26th
January, 1967, the disturbances took
place there. The people of Assam do
not take a solace from the fact that
such things have happened in other
parts of the country. We have no
solace from the fact that in Madras,
the National Anthem was not allow-
ed to be sung. We are sorry for
such unfortunate things happening
in Assam., I can assure you that all
shades of opinion came up immedia-
tely condemning violence as a result
of which nothing bappened in any
other part of Assam. I myself rush-
ed from here to Gauhati and from
there I went to other parts of
Assam. A .silver lining is there that
the disturbances which happened in
Gauhati did not spread to other
parts of Assam, Therefore, I would
appeal to the hon. Members and to
this House to put their heads
together to see how the distressed
people can be rehabilitated. It is not
the materia] rehabilitation but the psy-
chological rehabilitation that is more

important. It needs neither anger
nor emotion but only a practical
approach,

1 had the occasion to meet some
young peéople, some students, and it
was really gratifying to note that
some of them were very sore for all
the ugly happenings that took place
in Gauhati. I am sure, if we ap-
proach the problem with sympathy
and wunderstanding, the people who
were misled will, certainly, not re-
peat the same thing. You will re-
member that the people of Assam
played a prominent role in the strug-
gle for Independence. Even the
present Chief Minister of Assam had
made an immense contribution in the
struggle for Independence. Even
now, he did his best to bring about
peace in the Nagaland,

1 was surprised to hear a respon-
sible Member like Shri Limaye say-
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ing that it was the Chief Minister of
Assam who encouraged all this and
it was he who encouraged the people
of Assam to demand a separate State.
I can assure you that he is not a man
©of double standards of that nature.
He was free and frank in saying that
he was opposed to disintegration of
Assam. To say something jmputing
motive is something very uncharita-
ble. It was also said that the Chief
Minister made g provocative speech.
May | remind the hon. Member, Shri
Limaye, that on the 13th January, in
a meeting at Gauhati, his colleague, a
S.5.P. member, made a very provoca-
tive speech? This is how the things
happen. Therefore, it will be of no

s vy fmd ;w7 wgr TaaEy ?
werw wgred, ¥ gaew § w7 Eang
& “maw waiwal & fre” 7 ar fae
|TEA A o WO femr qr W o 0w
ST STETd gHTE & & UF WTSHT
7 fagw @ fear a1 safery & s
mgar g 6w I wmaw e ?
s wrg wfaT s frar & o Iw
T PR F4 | T ey
FqT ®gT 97 7

SHRI R. BARUA: What I mean to
-say is that such statements have been
made from such people also.

it wy fowd - wee wEvw, oy
Wt 7 JE @aem @ § fe oA wa
i

SHRI R. BARUA: As Mr. Karni
‘Singh said, this is not a party ques-
tion. It is the symptom of a disease and
it should be dealt with as such. I say
with a deep sense of sorrow that this
disease has spread to such an extent
and it is time we put all our heads
together and to do something to find
‘out the solution.
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It has also been said that nothing
was done by the State Government.
As my hon. friend sitting over there
has said, this kind of has been
happening in different parts of the
country where the police sometimes
remain inactive and the officers do
not act in the manner that they ought
to. A similar thing may have hap-
pened in Gauhati also; so, for that
matter, immediately a commission of
inquiry has been appointed by the
State Government, and certain forma-
lities alone remain to be completed.
It is also my information that three
of the top officers there have been
transferred immediately subject to
any future punishment that they may
have to face after inquiry is over.
On top of all this, the Government of
Assam had also immediately appoint-
ed investigation cells to go ahead with
specific cases. Therefore, it will be
uncharijtable to say that the Govern-
ment of Assam did nothing. On the
27th and algg on the 28th, the police
force was mebilised and all necessary
steps were taken in different parts of
the State to see that there was no
recrudescence of any such trobule.

Therefore, 1 would appeal to all
hon. Members that this is a problem
which needs the attention of all of us,
and we have to see that such things
do not happen again. It is true that
divisive forces are there now in Assam
as indeed in other parts of the coun-
try, but we should also beware of
the fact that there are inimical forces
on the two flanks to encourage these
things, as has already been admitted
by my hon. friend. So, you can rea-
lise the complexity of the problem.
1 was sorry that today somebody was
trying to give a communal colour to
it. This is not the time to create com-
plications and make the malter more
complex. Unless you go to that area
and see for yourself the actua)] situa.
tion you cannot appreciate the posi-
tion. If you go to that area you will
find the complex pattern of the popu-
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lation there; the ethnological groups
are different, their standards are diffe-
rent, their ways of living are differ-
ent and so om; at the same time there
is a conglomeration of the different
races and ethnologica] groups. There-
fore, isolating one group from the
other or trying to set one against the
other will Jand us in a serious diffi-
culty in that part of the country.

One hon. Member has said that
President's rule is the solution. Here
and now, I may assure you that Pre-
sident's rule is no solution to the
problem in that part of the country.

SHRI S, M. BANERJEE (Kanpur):
It is a solution only for Haryana.

SHRI R. BARUA: Politically speak-
ing, my hon. firend may be right be-
cause there is a Congress regime there
and they want to throw it out. But
I would submit that it is not just a
political problem. If we really mean
to deal with the problem, then we
cannot do so through President’'s rule.
We must take the people with us.
This is not the time to provoke the
people. Therefore, let us not speak
and do things which may harm the
wider and deeper causes that we have
in view,

MR. SPEAKER:
Kripalani,

Now, Shri J. B.

SHRI MANOHARAN: (Madras
North): You had promised to call me.

MR, SPEAKER: There is no gques-
tion of promise. I shall call him
him later,

SHR] MANOHARAN: You should
go according to parties. You may
cal] me next after Shri J. B. Kripalani.

MR. SPEAKER: Next, I would be
calling Shri Bal Raj Modhok.

SHRI RANDHIR SINGH (Rohtak):
Those Members who had gone to Gau-
hati may be given some time.
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MR. SPEAKER: I do not know.
There is ample time, and we stilt
have 13 hours left and every party
will get a chance. After Shri J. B.
Kripalani I shall call Shri Bal Raj
Madhok, then I shall cal] one from
the Congress side, and after that I
shal call Shri Manoharan. Shri J. B.
Kripalani is above all parties. Now,
I am calling him,

SHR] HEM BARUA (Mangaldai):
I had also sent my name.

st afte wo gwrawh (war)
0 TG g R 9w W W
¥ wr oft il aren 7y fwy A ¥
FRAT T g1 & qmww g fE
TTERT & IR WET AT EEAT
wifgd & @ qa9 *1 1@ wfeariz
& g WY £ 1 o0 9 I v
I H & g #1 ff wfew ww@m g
g T % F07 T Fr @I A 4T
T AAT 9T R | gw dF arda
Al & o | A 97T Wy Sz
FT & a1 T wE 40 | A oGS
B¢ dww ¥ g o g
v

“Asam is not part of India; Assam.
is for Assamese”, al] the foreigners
must get away.”.

T §a gt 9w Ww ¥ A
gwﬁtmﬁmﬂ'wm

T ES FTawh | AfeT QR wTem

fr & ez wrfra g fafireet & o
*ft #oft o Y Wi wre faforeed & a0
ot Woft o off f5r o 7 wE i gw
!ﬁlﬁﬁﬂ'ﬂ{#!ﬁw Iw TR

% quwn ¢ f o 'aew o o
urd & a7 g7 7w, g IS
T W ¥ rEE At E A
FoRY A ;g T A Y | B
W€ ¥ %7 f& amfed % sor
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AT GT Y | I P& Az ey
w1 4, Ay A Igvodr # af &
F FAWA WY 421 91 9 FHET w
faie woft feelt & At o Y 1 g
TN A AR oA A TR F A 2,
aox wAT A T T AN AT A A
sarr @57 ®r§ AT FE F T A

g

ot ®wo Wl wAA  (FIR)
i T Al

&t Wto Wo FINA - w9 AP

FeamEffmEEraamgaR
A AN AAAEAIN | W T®
& AT AW 9 A W @ A owar
w @ e | & sgav g fE s @
B & W 1 94T = ¥ iy 1 g
qm gud ol 2w F A¥ 9w omAr
afF gar@ T w1 s 7
I AT B AT § 9% q@ AeTd 2
AT & a9 T WA &7 0w wfww
TaETRE HT AT &

They are just postponing the evil
day. That has been the bane of this

Government. R 9 wfasr
TN O T Al 2
T T ¥ WL TAAHE FT FTH q99T
Y g A oy T f Y w
o & sarer el g1 A F o ag wh
#

Assam for Assamese or Bengal for
Bengalis or Maharashtra for Maharash-
trians or Punjab for Punjabis.

T & ¥ s ey domd £, P
werofer &, & Wgerh wo awh
Rz ¥ WX o F, ww ¥ Frod
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& 7 | w & §e gEd wwIe
s §o 2 awar &, At @

gt ET @A @ 7

Bengal for Bengalis, but the rest of
India also for Bengalis, Maharasntra
for Maharashtriang but the rest of’
India also for Maharashtrians, Assam
for Assamese but the rest of India
also for Assamese . . |

SHRI S. M. BANERJEE: And UP
for all.

st o wo Fuver™h : @ Ag
7t grar & Fe waw S Wi 0w WY
st 2z §, gudy 2 Fagt & wrast s
i ¥ dmreAr § A s
Ty g s & s gl
i F W 7T T | TR AT
AT ¥ 1| FATh T FY FrA T FATH |

i saT TR O (R /=)
Ty ar gardr & &

ol Ao Wo FUTAWI : oq 0¥
e A1 gETO W AEl seem 1 F
TN i e s am wmr § ww
9 ¥ w9 w99 § WO § g@d el
¥ off qawd ®AE FET ATfEH | WY
WE WAL & owaw ¥ ar Y
Y €W F1 AT ATfEd ) €W
g% ¥ TF F G F 7 @ T2
gel I wgr & w1 de wiEw
fagin ww frar , ag T W
FAE |

This is not the work of badmashes;:
this is the work of gentlemer.

ag g wawar wifgd | ooy
wrefegt & e & | a8 et T
&0 A€ & | W W wE fF qafe
WA JTATW § @Y 4 avr A0 THW §
wrelt & 1 AfeT a8 wgAr fiF e
HT FH &, ATHANT & FIC GeaT « A¥

g
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=" Sfro Wo 1A y

‘There is honour even among thieves.

wEwrel d WY §% WAL AT @,
e w@ TARfeT WX afefeRfe
Wl aEAw @t WA §, aw I
wf W T wh ¥ oW awg

frg oo & & a1 wOA wWrOEr e
fasY aff anwar g, dfer fadt
e fodt owad Wi et W
gz wowy Efe it av & fedvg o
fegem # &1 st T fean
¥, WY A a7 as, el €T §
w® orE, AfeT @ IW LT W oAy
g wFawr & W & wiw, wa ar
T orm fElt R oW W g,
@t § 37 v #1 faamt @ I
g, afe Harg wr§ st
fm aon axn fedt "Rz #78, afew
FAA a8 IW VE F T AWEAT
IraT g, AR IW 9T ZAO =z W
wifdfaas 5001 §9T TEAT &1 W
o 7R fodt "wwr arar )
fafedi & ww & #a1 ¢ &
e & arfai § fag aweEm

garafadi #1 §3 @A &

¥, WY gAY TE A Wi, d g@R
forq ®® 41 a&41 | S5 WFO F0 A
wew A4 & F A FTST NS
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1 g fegerT ow 7 e
™ AF AT W W G
whw A fF fgaa & ze8
zd g W@’ T gafaw ¥ o4r
fe faa sfe¥ic @t o ? faw ar
frgeam & 3 & ) a7 At ad
fegerm & fag sms@ @ wi
feqmm wigs swwdd | W@ 33
S A ) g wAww wAwy §o
WL wE@T §, ARG T ITR WA

i ¥?

Let them keep their own army; let
them keep their own navy; let them
keep their gwn defence and let them
be outside if they want to. Give them
a fair chance.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri): Let them pay for it

SHRI J. B. KRIPALANI: They can
pay for everything they do. They
should not rely upon the Centre. Un-
less you put this proposition before
those people who consider they are not
Indians, there can be no solution to
this problem. We ghould certainly
let them go. We are not Pakistan;
we will not force any province to
be with us. But we cannot allow
our natienal flag to be dishonoured,
our national anthem to be dishonour-
ed and our people living there to be
dishonoured. Why cannot this Gov-
ernment take courage in both hands
and act?

SHRI RANGA (Srikakulam): How
could he expect this Government to
do that?

SHRI J. B. KRIPALANI: This Gov-
ernment goes out to keep the peace the
world over; it cannot keep the peace
in its own ranks. A house divided
against itself is a house built on sands
and when the storm comes, it will
fall. I say that miany governments
have fallen before in India and they
have taken the nation along with
them. My trouble is that when this
Government falls, it is going to take
the nation along with it. That is the
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tragedy. It is pot that the Congress
Government may fall. It may fall;
It does not matter. One govern=-
ment goes and another comes. But it
is taking the nation along with it
“That is the sad tragedy.

o wark @a  (¥vWif): weam
qERq, AR ww, ot g faeg,
Agud gaide " § wEigfE
v ¥ 9 §3 gwi, A AW
ek F ot we s fafreet &
FAWTfeRe e ¥ W g |
AW ag @ w¢ wvad gwr {fe w
st wg faud 3, O A ww
Tarel A, @ 44 gaua ¥
N gawAfaRs Bz qw & |
w7 st wg famg ¥ og &g & a@
qT 17 & arisi & fader wifewi
IO @1 TEEAEEvE g mE,
agi® HIAF Faw AR X F
FFET AR agr T S TR
gt mT R E, I a9 ¥ A
#y ma szl g

1716 hrs. -
[MR. DepuTY-SPEAKER in the Chair]

st 7y fawd FwvA wgw ¥ &
FAFAfaRe RIHe AR qamEr |
s ®t, 1961 ® w3z fafrew,
sfeg Ag®, AqT AREE T aw
6 IW AT A IFT 13 AW,
1967 a%, ¥% f& gm fafey,
&t wego, A4 foAsw s3W R
T@ g, ¥ AwAfeed A gt
W g fedr 7 qard

SHRI J. B. KRIPALANI: Who is
responsible for that- Is the Gowvern-
ment not responsible? What are you
talking?

SHRI MANUBHAI PATEL: 1 was
replying to Shri Madhu Limaye.
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SHRI J. B. KRIPALANI: 1z not the
Governmient responsible for it? This
is nonsense,

st wA AT 92N qTRT A WA W
# wwt #g fewr f& Awaw = &
W AW @, wE A A
wour & s O% &P #1 3w ¥ werw
g faar o/ | ST THA T
daqa & q d@r @ wWd &,
FfeT @ Aam o it odt T
i A s e

SHRI J. B. KRIPALANI: What non-
sense are you talking about my age? Is
there any young man here who is
younger than myseif? I say I am
80 years young.

SHRI MANUBHAI PATEL: You are
the youngest here.

SHRI J. B. KRIPALANI: Are not
the Congress people ashamed of the
doing of their Government?

SHRI MANUBHAI PATEL: We draw
inspiration from him

SHRI J. B. KERIPALANI: Yet they
have the face to stand up in defence
of their Govermment's doings.

SHRI MANUBHAI PATEL: 1t is no
question of defending anything; it is
putting facts before the House, I am
sorry. I em not trying to excite you.

MR. DEPUTY-SPEAKER: Please
address the Chair.

SHRI SHEQ NARAIN: You are
losing your temper. He is a Member,
He has a right to speak.

SHRI J. B. KRIPALANI: He is a
Member, but he must talk sepse. I
hold my temper when the Houe is on
fire.
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I¥ I @ WA w fawer,
@ @ o, TeRt § g fafret
A ay Ve fem——amaw #
Fiw TN gRgy W IEW e
& gl a1 EfufdEw dei oW
g9 1 I IRRI ST AR | TW
fog a8 ¥gm mww ¢ f5 a5 A 3B
gt 2, feet & 3wer qum fear
gad ey 1 amE =@ fen @0
T I TS FAT §, AR W
TET EHT ¥ WX gW AIw! TEET @
2 e T oS oag

wem qE ag g 6 3w FAw g
A WMT & T K1 AL OF WIAAT
g grHr ey e A WA #®
e fear &) 3@ oF T A
W & fomd sroor w6, ww
gl HAUT WY P AT R, TFA AT
T g W weA 7Y fgar faa
fe fare arR, avé-faqam and v
FATT ERAER ww A A g,
& TS T FO{A WA, AR qAT
W Tg HIOMAT WA, Tg A F &
ot ge |1 gur afe agt & ot 7w E
IAHT AEATAT B AT AF FIL AG
T a% 30 F fau =g @
T FY? T AR qET d5%%
afg %1€ 5€7 ¥29 FoT § AT FaA
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fF matgm == wRE o=
wfear age ¥ owir iy ST
e agt o b @, @ A
¥ w7 FAt § qEr X i Arefaw
afegr | dfeT W =i wew T
§ T FgEO qEEAEE FiwA
STATT | TAfAT IART ArEAAT FT TEATA
F@ gu v Tar  wen fawreer
aifgd foaa =@ &1 a0T G 7%
afew ag M1 gefre 78 & asar fw
AW FT FETT AR A W "I
qTAT ¥ X ABA FCA WA | TEA
Taaa F2iT ¥ a1t & oF g9
1 TR ATH 33 fgw AeE F
ATq Wt FEEE &1 AT dgar FAmE
oEr | 39 #Y Ao § rgEe dredq
#< fza dwd mfaw aff @ gafeg
F@aa & i a Fg fraw g7-
Fifemedr &7 o€ F AFT A aF
Fifewdzdt  Feftg wF@R 7 At
fear 81 oF ¥ IR OF FIA IS
g agfa Aga 7 o7 f5ag 74
F@ § g9 %1 9@ 74 § & faday
T & wrATH A A AN § I AT w0
Tq AT AR AQF qF | Ao
T gt mavw ¢ w0 g W qa
T & g fadw wad § @ A
§8 sg A4 aex | 92 Rar angw 7 g
vo fs e aft }, qg e A
R Ega s g7 W oar
TeRwaTE & Qe £ & afeT g
“W‘nﬂtﬂ* I °Tq 453
3, dewdiiz G § WY @@ OF A9
qz 9 § WX ga § fawmE FA
& fs qewa® W axie 53 § 0
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wFEivd @ qg A F@ & Al
T mtg W™ & 1 A ¥l
fag o, wgrow dwmT, &8 10
gz (fed¥z & Ffer aw A
#37 § Wigaa ©T H¥T Wr g AW
) a1 ag Y WOA WOAT HAW W
T @ A% w77 A FEfifes e
2 dtwr oifgrw ) g I 9@
sfiag | FgA A fE WA owar
w1 #1f feee At daw o dfer
AE G IAF AR 0T H1E @ G|
zt  wgEewm war qfex E  TE
ww faqfear & @5t wer fgfar
Z7 9T H 79 g g s s
¥ ag WL AR 91, (sgreva)
........ ¥ gz #g1 9RO 91fF
TWMH Aw ¥ e FE AWAT R
g W ag e wieamiE g Ewndr
qifeamie # ag g@aT @ W A6e-
Afa®x =qaeqr § oF UF AT F
adr «a T g fe ag JwaT T T
AHKAT F | OqT I w1 fF wgw
fafre Awme ST adi @, A
TR, TR AR WA T AL
% ag 7% nifadvw & faam
I HYE 9T AGY & | WET TET Wi
qfer 7ge £t giee & ag g &
afer wroar ag I A & qw W
1§ AT TR AR R | FWARAE
A %g wwa § f& g Aqw oAy
qifaqrie OF QAT AN A § AT
w AN dwaw g W @
1 HATT AT | AT FOIf Fg v
dq wF ey fawaw A mfer oEt
I wg AT R Al gt § fw
TR FIT IT ¥ A 57 F WA
grmr g

o1 Al aTa @ @y W § g
ot Wk 7y fawa ot § @@ w1or 7,
# 1 ST F § WX FE e
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# agw § fr T gwroamaEww
t wi fReWr g ok g }
T g aaof qE & T@r AfgA
A E @i A Ay, WE
& AN OF FTEE ST (e T g
Y e Fowwm g o
Y WY SR, T ORIV &
aY A Gg & WW W @m F
AT # OF SEEVE & | "ra™
& &M ¥ wEwT g oawg &
2 &3 @F W @A
B &, T8 [ AT 3 A7 wifew
FAT AMEN, AT THEH 6T IAHT
T 1w Gt A s

& fatia F<a1 g | WAAE ®F T IEN
€ qreaAs T 8, I avear A€ E
T ©F A FEFH AT AG AP

aft €1 wfvg wgx | gevw ar
W TR T T
agi wifeardie ¥ gra & 7@ &1 I
N Ay At F AT § 1 TG ITH
et 0% fafree aqm 3 @
a owEn A o ) A
gt are qdT Far A & fE gw g
T | Wiew 18 QEade qea #)
T W F AT gAET ALY § @
T qren g1 IW ¥ wag & & qomn
ag W A9E AR F1 wifww S
8 wafag & awwar g fs o w1am
IR TWE qg I TWE ) F g
forCry Fear g WY §A QEorHz Wi
Y &TH FAT TI(ET |

st e W (Fferor faesl)
IqTeqeT WEIeW, HE Wz ¢ fa amad
g Al ©AF wwd AT w7
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faaar 1 fox 9w $fade frere smar
a IER Aare Ay wrATR WY fear v
O FTAT ITET | IAARG Y ATEIAT A
W atem & fasg TR = frm ot
HETeAT AT A At IwT wAGA R o
FEACAEY TT GHA GTATH AN A7AT |
wL arfeear £ F3fee smamr g g0
wvit fred fet ot @ & uw wifeww
foram av form¥ == w27 ov For wramey
ar arfeems &1 & 91T g wfi
W W 7 afee o7 ¥ @
1947 & afafafear as o &1
9 1947 ¥ weae wrww & gaewi
o g e 10 Shawa 6
# yweatT &1 A9 qar a1 §9 Wl
R oy w g ¥ AfeT § s
argar g feywawa aew  avat ay
frrefferar ¥ aT® e w9 W AW
g e W AT E, A awd
o A w41, T F M Ng FE o
safere & A1 A wgT WEH E | I
Ry qg WAt 10%,9Y, AN IAE AT
TR wgt ¥ fe= W g ¥
s wE o st A 61 ¥ agr
waeATT F wrEr g1 25 wfaw
g wadt fr @ at? OF T ag
Afers gradt @@ o @ A
ZEO a7% ST AHAWTT AGT § I WY
et aeT agt & Frered o wifar
FT@ §, oW IO F ATA 9T HE
0 Folt d7-mrndt § AT 00 dgrdy
%Y gzAT F1 79 (A A T@A g o
g ¥ § A M ) aady
w1 W dad § 3w w2y | A gEA
gaT davet fg=g ¥ W XU AT avdy
feg@ g agoet gt &1 AR 0w
EHT AT FAR BT § qG TG oAy
¢ o qEt @, wifas T THeHT
¢ W ez fgg & ) IEF @
ferrer F¢ =T fam g &, W fafem
wTw & 1| & g wrgAT g AT AFqY
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fe ferma gl @) ©F el B gEET, |
ferm @ A 5% wofew &0

(vaaeT)

wmiashagfafr dagar
fr ox e drgafagl & a0 & gl
qT Y dewEn feg s §, fagrdy
&, qTe § ITH FIHT WA T AA
Y ar @ § WX g0 O qEeHT
A Y agr st am @ § 1 &
wogv §gd & g g § fv W
ama & fegdr aoan & fe vz aPX
A WET GCHT F1 %7 § % o 7@t 9
T A 1 3% aifeErT W gq g,
WA IAERA TR RE I
amforar & wigs 2 fed snd 1 gadt
WX A ey afed ¥ agi @ @ E, W
forrem o @ & 1 WY qg AT TF
T LT § AT HEH FT WG & qAA
FsAFfITIITEe? waw H
Ay o ofea &, s
ootz afeT § wit o fidw ol
gasiam g, Fafea 1 T o
o WX 3 ¥ waw ¥ ey v R
sfmrstg &

IR X § I 1962 ¥ T
AT T 9T, a¥ A ¥ qrfee
¥ A FY T Y, av weard ¥ ag
ow a1 f§ ag @vear & fF e
& IO T WOT AT, ag A & ¥
YT gf|wr 1 o W &, ag ofee
A AT | A T W g A @
¢ W ¥ iy F1 Fomfaor 51 am
faar o7 <7 & ar 99 & ol Frenfeaf
1 A faar arm & 0§ gt s
¥ fafmgen & fwar g7, fanfagt &
feram @, 7 wry frenfaat 1 7@ a1
% frenfoai 9 srar g, & S,
T faardt gt 48 & 34 w1 AT HAw
ww-ef & fag foar o @ &0
30 & 918 gat aea § o} O 7 war

Assam (AM.) 738

e Ft wew ¢ fr few a@ & s
WEW ® YA FA B Hifww v @
21 @ AT FIC FT AW AT
Tnfgd |

1w feafa & oo F=dm aw #r
#ify aga gz o e 1 it wgr
mar & & ¥dm g ¥ ami ¥ -
wfaed=t §, woirF Agar A7 § A ¥
¥ Adt §, 78 w fooie & s §,
I F a1 YuTT w4 A §, ag gEh
T FF FT A & 1 W7 IA T T
% 71 o7 fF ag @ s g &
qa F L F faamg@d s e T |

fer s AT T, W W
ANHE &, T T UEW & AW &
T[T AEAYW HAY § 1w A a
* 2z ¥ Wik K F9 ¥ I .,
T TF TV T FAH B F A=A
we xgl fagdy AP0 ¥ S F@
& 1| T WY NWTT AT WHT T IET @ 1
s aved § e TR mms s g A
oMW ¥ 2T a9 gwdr §, e Aot
wHEAT 9w arw dt T &, 9y
¥ w539 $UT &Y O ¥ faw awar
§ @ fox 7 @ & JeeT A\
aft ¥ g, 20 q@ w AW T
w4} g ¥ wwaAr, FTHATI AT w4y
g T qHAT, FOR ST ¥ AL A
qeam |

1 1962 ¥ ArTEE T AT ATE
471 % 39 T W16 GWT &1 deEq
q1, % 39 awa wg1 47 fF ATTAT €2
T ®T W fawea &1 wEn @F @
—

“You are opening the flood-
gates of disruption.”

o T X Iq T FE O), q §
farg & ot & 1 arTeE &1 T o
T I @A T A
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g1 s wgrosr ¥ frg v aw ok @,
waw wafwat & foir §, darer mfeaat
& fod §, Ao ag aw ww I g ?
ST AT FTOT B S 22w [
& sl weifat & fad 8, s
# o $T FrE T T @l wwar,
AF0 7 FT g%, ATHE ATITHT
& o §, agi 1 s T & F%ar,
@1 fee o w27 § f& waw wafni
Frg oo dEsTTand &)
TR gATd e , ¥ fw g
et § | g0 THe 2wed AE 9+
TFq | o FIe FenfatF e 2
AT AT wETAREAt & fod T w_ o
A ¥ Arfy Farscast §1
=9 ol 74 #g1 ¢ o gw x@ awan
F@AIE WX faRs@a sy
# woR WA TO GETT TEAT ST
g AR & g § 5w 97 oA
:

1. 9g«t a1 @Y qg € iF wEW
Hrmadt &7 & A S & wg Tt
Ffawgam g 1 @ ® T ¥ wwq
B AATE AW @ g, wwiey
afe ww w1 1 g 0§ @
TR WA gEr w ATy
wfes wgeql & | wier @ <
it @ ¥ a1 9t v & faw A
fear s 1 o e § e OF g
0 " =T S, W@ fedew
sfaRe @, foad gon & s
wfaw &1, 39 ¥ fafedt & owoed &
=T Awrw e o g, ag wmar
e & are &, wforge, faqa, wewammde
AR AT AT & § f=
FL | qgT FY IA-qrAAT H7 A fa=r
F¢, qrig® fawrsr &1 ot fa=ae L w7
[T A9 KT YLAT 7 W f=T wL AR
I AT A AT I AEN 2, TRE
“HTETT 9T §9 A1 fq FT G fHar

FEBRUARY 14, 1968

Assam (A.M.) 740

AT | TET A9 AT e s Ry
#1 &7 faar 9T w9 39 ¥R £ dar
faar

2. FEQ q@—AGH TT FY FAETC
qrfear TaTs £ @1 8, 59 &) Afed )
TH! TF W9 I T AF TG 92 §
I TR A AT ¥, IO T 6T
a4 gwt 4t & @ & a-ag oF He
#r 9@t aret w7 & am ;s oed-
FEH B FT AT §F, AEFT WA qAE
IH T A TE1 AT | qG AT HIIH T
o ¥ ar wnfgd afs ofsamw &
|G AT TATHT FMGAT ¢, g7 F AT 6T
T &% 7% | g7 fog ag wrawas @ i
=T FT TATET ATF FQAT AT HT I@;T
97 @F SF 1 THEGT @ J IR
U T FF | 99 7% qg TF T2 Sy
a9 I% 3 I GqU JAT QT |

3. flall—ag f& a1 @ w
fadwit et § 9 AvTdE W ShaET
¥ oW ST @ E I A A qg7 ¥ fwre
IW | 9F AGEWE & wHifs § a0
X 40 7 q|T 97 IH AT T FG &7
wifm w7 @ & fs Tgi 9 Iedamad
T 0% WEST a7 97 | faw A ¥
sfre ¥ W qifeeae agi 9
T 7 @ § I A A ¥ qwA-
g Wt gEwRE § ofresr g W
qrefcdi & gra waerfie €

4. ATt WAW ¥ @Y OF WEHC T
wfeRfEr &1 wra Gar gor &, 5E N
7 A & Al ¥=g awn 1) faig
o T wifgd | Wi w2 § froag
aréz ofrar §—zfAar we w1 cfwa
amar ¢ fx o Ardw ofrara @ 2
o ogi adT ¥ I@ qIC gEA
TF §H # 7 39 97 a7 gfaw
¥ TTag F ¥ | 39 w7 TEA 97 ALY
tfragia e s 1 NS g D
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We are temporising. Abdication is
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7 fereforr oriw 251 § W fawe
w1 wraawfgat we g & 1w waAr
g ¥ wavr safer @ oW § fe
oW 2N & W I TEHW daT g1 T
2 Central Government jg weak.
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21 afar #1 Dfy wfer e
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q=I & a1 e arfs a7 wor
weE arg ) wid wrf fawr gw A
w1 am wrgw fafaeer @ fidy
ety & fag w§ AN A zaw faosw
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SRRI MANOHARAN  (Madras
North): Mr. Deputy-Speaker, Sir, I
want to submit our reactions on what
has happened in the State of Assam
on 26th January. My hon. friend, Shri
Madhu Limaye, has explained every-
thing that has been happening in
Assam, In the course of his speech, he
has mentioned about the extent ol
damage done, that women have been
molested, that properties have been
destroyed and that everything has
happened in the State of Assam.

While all that happened, the Chiet
Minister of Assam was not in
Gauhati. 1 am told that on January

24, in anticipation of events that may
arise, he left Gauhati and reached
one of the villages in Assam for a
holiday.

Sir, the general impression in the
whole gtate of Assam was that in
collision with the Chief Minister of
Assam, the whole episode, all the
drama, was enacted. 1 do not know
how far it is true. But the general
impression in the whole State of
Assam iwas this. The minority com-
munities have been singled out and
these people have been attacked by
those people who claim themselves to
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be the members of Lachet Sena or
something like that. I can understand
the regional feelings of the people of
a particular State. But I cannot un-
derstand this sort of a thing. If the
regional feeling js allowed unchecked,
I am sure, it will generate imto re-
gional perversion. What we are wit-
nessing today in Assam is the regional
perversion.  The blessing has been
given by the Chief Minister of Assam
and some other officers who connect-
ed with that. It js really a tragedy
that this kind of thing has been tole-
rated by the Centra] Government. The
Governor js there and he could have
submitted a report, to the Central
Government. Perhaps he might have
submitted a report; I do not know.
But Shri Y. B. Chavan himself has
confessed ag follows. 1 would like to
quote what he himself saild here yes-
terday. This was what he said:

“The main question is to find
out exactly what 1=d to these dis-
turbances. Then what the res-
ponsibility of the Administration
is in this is also a major question.
1 have personally expressed my
own view that that day the local
administration completely failed.
Tt is is a matter of shame for us.
1 do not want to conceal that fact.
1 do not propose to give protection
to anybody.”

This js the exact confession or ad-
mission on the part of the Home
Minister. 1 want to point out that
mere confession and admission is not
enough. We would like to know what
he is going to do in the present situ-
ation. Biharis, Bengalls, Marathis,
and Sindhis etc. have been singled
out and attacked, and as 1 have said
already. cars have been selected and
demolished and thrown into the
canals.

My hon. friend Shri P. Venkatasub-
baiah while he was speaking on the
motion on the President’s Address was
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naturally expressing his apprehension
about the minority communities in
the State of Madras. For his infor-
mation I want to say only this much.
Perhaps he may have been told like
this by somebody; I do not question
his bona fides; probably he would not
have meant what he said. For his in-
formation 1 may tell him that during
the peak of the anti-Hindi agitation,
the minority communities have been
protected by the people of Madras
State, In the State of Madras we have

Rajasthanis, = Marathi, Gujaratis,
Sindhis and galso the Sikh com-
munity. ...

SHRI P. VENKATASUBBAIAH

(Nandyal): On a point of personal ex-
planation. . .

SHRI MANOHARAN: I do not mis-
take his intention.

SHRI P. VENKATASUBBAIAH: I
did not mention the context of these
anti-Hindi disturbances: I was speaking
about linguistic minorities generally
and I said that they should be provid-
ed with more facilities, It was in
that context only that I was speaking.

SHRI D, C. SHARMA (Gurdaspur):
I was in Madras during the last week
of December, and I went to that area
of Madras where the Rajasthanis and
the Telugu people live, and they said
that they were under fire when that
language controversy took place.

SHRI MANOHARAN: Very recent-
ly, each and every minority com-
munity’s association has invited the
Chief Minister of Madras and they
have expressed their complete satis-
faction regsrding the law and order
situation in that part of the country.
T hope the Home Minister here would
have received thousands and thous-
ands of telegrams from these mino-
rity communities stating that they
were safe and that their position was
secure,

I would like particalarly to
ﬂnnlnrelhdlbelongtolmim'lb
cemamunity myself The very fect
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that 1 am here ags a Member of Prlia-
ment representing a particular party
is itself positive proof that the mino-
rity community s well established
and secure. So, Madras has the uni-
que opportunity to have a dyramic
leadership in the person of my Chicl
Minister Shri Annadurai. So, there
is no question of the liquidation cf
minority communities or the minority
communities being put to difficulties.

SHRI P. VENKATASUBBAIAH: I
hope I would get another chanee to
speak. I shall reply to these points.

SHRI MANOHARAN: He may nope
for the best.

In the whole of Bombay, commuri-
ties like the South Indian community,
Bengalis, Gujaratis etc. were molested
and manhandled by the Shiv Sena.
Then, the press reporters went to our
Deputy Prime Minister Shri Morarji
Desai. They asked him ‘Are you going
to be a passive spectator of the hool-
iganism let loose by the Shiv Sena?".
and shemelessly, the Deputy Prime
Minister gaid without any sense of
responsibility. Pon’t you know that
there is the DMK party in the
South?. He had the guts enough to
equate the DMK with the Shiv Sena.
On the contrary, I would say that we
have been responsible for maintaining
the law and order gituation in our
State.

Another thing, While the Shiv Sena
was creating havoc. . ..

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): May T rise on &
point of explanation? The hon, Mem.-
ber cannot make an allegation and
then say that T will not have a chance
to explain.

What I said had been torn out aof
context in a very shamless manner



751 Disturbances in
SHRI VASUDEVAN NAIR (Peer-

made): What is that context? It has

appeared in all the newspapers.

ot wy fowd : dad dTT wex
FEAT GO WTE FT AT AG F@T

£ | IR AR ag @ wET
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SHRI P. RAMAMURTI (Madurai):
Let him say what it is.

SHRI VASUDEVAN NAIR: He was
keeping mum al] the while.

SHRI E. K, NAYANAR (Palghat):
Does he deny the press report?

SHRI MONOHARAN: 1 expected
some decensy from him. I am sorry I
am disappointed.

SHRI SONAVANE (Pandharpur):
The hon. Member said something
shamelessly, So he need not feel
SOrTY.

SHRI MONOHARAN: When the
Shiv Sena activities were going on
the Bombay State, my Chief Minister
was asked by pressmen, “‘What is your
reaction?” I will quote what he
said. When Shri Karni Singhji was
talking about the dearth of leadership
in this country, I was thinking about
my Chief Minister. He said: ‘What
is required today is not Lachit Sena
or Shiv gena. What is required today
is a Seva Sena'. That is the leader-
ship that is required in the country
today, That is the leader whem we
want.

T would request the Home Mirnister
to consider this thing which is gra-
dually developing. Right under the
very nose of the Delhi Government,
a scandaloug collapse of law and or-
der was witnessed by the people of
this country on New Year Eve 2t
Connawght Place. Certain young in-
dividauly having drunk came out in

FEBRUARY 14, 1968

Agsam (AM.) 752
the open and tried to molest ladies,
even the wives of diplomats. What
happened hereafter? What action has
been taken by the Government of
India is not known.

So it is going on. Who is responsi-
ble for this? I do not like to put the
blame on anybody. But facts are facts
and have to be faced. The villain
of the whole tragedy in the country
is none gther than the Congress
Party.

So I request the Home Minister to
study this problme without any poli-
tical bias, because the question of
minority rights has to be taken into
consideration. Democracy might be
majority rule, but the preservation of
minority rights must be the guintes-
sense of democracy. So I request him
to consider this matter, Having con-
fessed that the law and order situa-
tion is out of control it is a clear case
of complete failure of the =onstitu-
tional machinery. T want to ask Shri
Chavan: Why should he not have
asked the Governor to submit a re-
port? Or what prevented the Gov-
ernor from submitting a report to the
President recommending dismissal of
the Ministry? Had it been a non-
Congress Ministry, that Ministry
would have been to pled or dismissed
by now.

So the whole problem should be
viewed through the democratic way
of solving it, not through any politi-
cal angle. I request the Home Minis-
ter to find an immediate solution to
this problem. Otherwise, as previous
speakers have said, the integration of
this country will be a will-o-the-wisp.

SHRI H. N. MUKERJEE (Calcutta
North East): Mr. Deputy-Speaker. the
deeply disturbing events which have
taken place in Assam are evidence of
what I consider to be the disgrace
abounding which prevails today in
our country, ang that is on account of
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ibe bankrupt leadership at the Cen-
‘tge, a Jeadership which has neither
administrative acumen nor political
imsight, which js busy with its petty
seif-interested preoccupations about
cboging some how to p:ower. The
yeyult has been that we see in Assam
a wery dismal way in which the dec-
Tme and Iall of the Congress 1s "eing
-emacted.

In Assam, the putrid picture ef
palitica] dog-fight is really so melan-
«haly that one hesitates to describe it.

38 hrs

We know very well how the
administration is weakened on ac-
comnt of the Congress Farty there
being riven by dissensions. There
awe groups led by the Chief
Mfimister Mr, Chaliha, there is
Dev Kant Baroeah, there is Mahendra
Mohan Choudhury, and there is ano-
ther person who was g3 member of this
House a long time ago, Debesvar
8Sarma. I do not know what the Minis-
ter of Industrial Development does
these days, I hope he is kept busy with
pwoblems of industrial development,
Dut he may also have a finger in the
dirty pie which is cooking all the time
in That extremely helpless gtate.

So, this js what is happening, and
the Government of India is showing its
eggregious incapacity just as in the
case of Maharashtra. The Shiva Sena
bas been mentioned. It is a slander
on the name of the great Shivaji,
and yet Mr. Chavan is here unable to
do a thing about it. Now there Is a
Lachit Sena. Lachit Barphookan was
a Jocal hero of Assam who resisted the
Mogbuls. His name is being abused
and slandered in jobs which are of
esuch 5 terribly disgraceful character.

T am gorry that today in the course
of the debate my hon. friend Mr
‘Madhok referred to the Muslims hav-
3ng been exonerated from the treuble
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there, and he made certain 1nsinua-
tions. I wish he had not made those
insinuations.

SHRI BAL RAJ MADHOK: What-
ever I said was based on facts, and 1
challenge anybody to disprove miy
facts.

SHRI DHIRESWAR KALITA (Gau-
hati): I accept the challenge.

SHRI H. N. MUKERJEE: A little
while ago my hon, friend Shri Kalita
gave me the information that at least
he could, out of his own personal
knowledge, say that there is the case
of a Muslim gentlemap of the name of
Muhammed Sufi whose house in
Gauhati was burnt: But I do not want
any kind of discriminating referece
made to members of the minority, reli-
gious, linguistic or others, in the
course of a discussion in which we
want to develop and strengthen the
forces of national integration. In the
context of so0 many riots having taken
place where the Muslims have suffer-
ed grievously, the intervention of Mr.
Madhok was uvtterly unworthy and his
reference to Kashmir, which is a
knotty enough issue without our hav-
ing to dirty the waters over and over
again, was also completely gratuitous.

I refer then to what has already
been mentioned by so many of my
friends here, that is, the responsibility
of the Centre when the inefficiency
and failure of the local Governnment
was patent to everybody. I have here
a Bengali weekly called Compass, run
by a revolutionary who had spent
about 30 years in British jails which
has a report, and it says, it refers to
chapter and verse, that everybody had
known about the deliberate prepara-
tions being made for what was guing
to happen in Assam, but neither the
State Government nor the Central
Goverment did anything about it.

Mr. Kalita, our colleague in this
House, has toid me this, that on the
morning of the 26th the Natlonal Flag
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hoisted at the Communist Party Otfice
wa, hauled down. The National flags
Loisted jn the Communist Party Office,
Gauhati, and the P.S.P. office, Gauhati,
. @were both bmuled down by hooligans.
" The number of the taxi in which the
hooligans came in order to do the
hauling down was communicated to the
police, but not a step was taken about
it. d

I can give se many other instanccs
~ which, are mentioned in thig article,
but you will not give me time, but I
would refer to at least some matters
* where Mr. Chavan js said to have been
involved. Here are reports which say
that when Mr. Chavan went there, he
dig make some fairly statements,
1 must give him credit for that, but
when was there and Mr. Chaliha was
present, at a particular point of time
the Chief Minister had been asked,
“Did you not know which press had
printed these leaflets of a dangerous
and mischievous character?”, and
Mr. Chaliha is reported to have ans-
wered—I am giving a rough transla-
tion—"1 know everything, but what
can I do? It I have to arrest the peo-
ple concerned, then many big leaders,
very distinguished people would have
to be arrested and perhaps at the
very end, we shall discover that ex-
cept for you and me, nobody would
be left here”. This is what is put in
the mouth of Mr, Chaliha.

It is said also that on the 28th
January in the morning at the Circuit
House therp wag a meeting of politi-
cal leaders, I do not know, 1 am quot-
ing from a report printed in a very
reputable journal, this is not a sensa-
tional weekly, a paper called Compass
The political Jleaders asked Mr.
Chaliha: 'why did you not arrest the
well-known, anti-socia' figures whom,
you know, were behind this business?
Mr, Chaliha answered very frankly:
what would have haopened if 1 had
made that trial? Ultimatelv, T would
_have been driven out” These gre the
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words which are put in the mouth of
I know Mr, Chaliha;, bhe
has been a Member here and 1 have
a soft corner for him. 1 know he
wanted to bring about some reconcili-
ation between the gisparate elememts
inbabiting Assam and I know that he
has been a victim of political faction-
alism which is going on in that Stage.
That is why heaven knows what mia-
chivous elements are behind this parti-
cular kind of thing which has
happened in Assam, We have to think
as to what exactly we ought to do im
regard to Assam,

The Prime Minister and her col-
leagues are unable to make up theic

minds about any long-term
solution of the problem of 1the
peoples of Assam and talk im

different voices from time to time
They say one thiig to the hfl
peeple; and another thing to the peo-
ple of the valley and all kinds of
things to all kinds of people. The re-
sult is that nobody takes the word of
this Government seriously. Then con-
fronting the hill people, the Prime
Minister or her representative sxy=
something in order to placate them
but while confronting the plains people
she says something different. She gives
statements. She did come out with ome
statement which offered unnecessary
provocation to certain elements of the
youth of Assam. If she had any notiom
of statesmanship she would not have
behaveq i this fashion.

Besides you have to remember that
Assam after all is strategically =i-
tuated. Assam is also one of those
States which can say that it is net
being assisted to stand on its owm
feet. Why do people form facist com-
binations like the Siva Sena or Lachit
Sena? Tt is because opportunities ef
industrial development which wounld
bring them employment are beimg
denied to them. During the last
twenty years ol planning, only 5,000
employment opportunities had beepn
created. That ie the report which cir~
culates in that State. It is the largest
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oil producing State but the second
refinery is denied to them. A petro-
chemical complex is not being put up
there but in Barauni. Not a metre of
broad-gauge railway is in  Assam.
There is no second bridge on  the
Brahmaputra and economically Assam
is kept behind. If there is that kind
of economic deprivation, it causes
frustration and cynicism and despair
and that is the breeding ground for
fascist movements and they became
the play things of certain factional
elements in Assam. God help us and
the country. This is exactly what is
happening. Therefore, we have to be
extremely careful about these things.
We have also to remember that when
revealations of the CIA’s activities
came to be made, a man called John
Smith had written a pamphlet which
had been circulated. It mentions how
the CIA money had been spent—
rightly or wrongly—for the purpose
of bringing about literature on United
Bengal, United North—Eastern State
and all sorts of bunkum notions which
go apgainst the country and endanger
security in our part of the country.
Therefore. we have to be very care-
ful. There has been a complete fai-
lure on the part of both the State and
the Central Government and the most
egregious imaginable default on the
part of the Congress Party which
rules at the Centre and in Assam and
therefore this adjournment motion is
orle which should commmend itself to
the House.
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SHRI P. RAMAMURTI (Maudrai):
Sir, 1 do nyt want to go into details
of the incidents that have taken place.
Enough has been said about them.
Listening to the speech of my friend,
Mr. Madhok, I find he has got one
panacea for all these things, He gays
if we have unitary form of govern-
ment ant if all powers are concentrat-
ed in the centre, all these troubles
would not arise. What else have we
got today? It is a federation only in
name. Where is provincial autonomy?
Is it mot a fact that all the troubles in
this country arise fundamentally be-
cause of lack of powers in the hands
of the States and concentration of
powers at the centre? After all, we
want unity of this country. But let
us also realise that when we talk
about unity, that unity must be found
in diversity. We are not people of
the same type. We are people whn
speak different languages, who inha-
bit different territories, who have in.
herited different customs and differ-
ent cultures. These are facts of life.
Why is it that a Maharashtrian feels
that he i a Maharashtrian or a
Tamilian feels that he is a Tamilian?
Is it wrong to have that feeling? I
do not think it is wrong. On the
other hand, we have to find unity in
the midst of this feeling. That is the
only way this country can go forward,
In the countries of Europe, where
such thines exist, where people speak-
ing the same language inhabit a par-
ticular territory. single-nation States
have been formed. In this country we
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do not want such a thing. We want
all these things to be formed into a
single State. At the same time we
should recognise the aspirations of
these people, recognise their equality
and the feelings they have. Unless
we make provision for al] that all this
talk of unity will be just a mantram
and the country will go o dogs.

Let us take the question of Assam.
My hon. friend Shri Manubhai Patel
was saying that nobody gave him the
reason for bringing forward this
motion, nobody gave any argument
for this motion. 1 gugpose I will be
able to convince him that the Central
Government has been wobbling on
this question. If I am able to con-
vinee him I hope Shri Manubhai Patel
will vote with me and not with the
Government, After all, we should re-
alise that in this semsitive spot, just
like other people in this country, there
are what are called Tribal people who
have been living there. They have
their own separate  customs and
manners. Unfortunately, during the
Britisp period they have been extre-
mely backward. Now with the dawn
of freedom those people also have got
their political aspiration and they
want to be equal with the other
people of this country. Under these
conditions, is it wrong for them to
think that if, for example, the Assa-
mese speaking people can have a se-
parate State, if the Tamil-speaking
people can have their own Tamilnad,
if the Punjabi-speaking people can
have punjab simply because they are
more advanced culturally, politically
and economically, because the Tribal
people are backward they are not able
to have their own State within fhe
Indian Union. Tt is a skmply a demand
that these people are raising.

Unfortunately, in Assam there was
a conglomeration of these people and
the majority happened o be from
the plains. T am not saying that the
common Assam peovle want to domi-
nate over them. They are not the
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people who are exploited. Unfortu-
nately, there are elements in the
upper strata of the people from the
plaing who want to dominate, who
think that these Tribal people or hill
people can be utilised for purposes of
exploitation. This thing has been

going on. Therefore, when the de-
mand arose, what happened? On the
13th January, 1967—there was not

the present Home Minister but his
predecessor Shri Nanda was the
Home Minister—

SHRI Y. B, CHAVAN: 1 was the
Home Minister and I take full -es-
ponsibility for all that is said there.

SHRI. P, RAMAMURTI: I am sorry
This is the statement made by the-
Government of India

“The Prime Minister and the
Home Minister have held detailed
discussions with the leaders of
the All Party Hill Leaders Con-
ference. The Government appre-
ciates the political aspirations of
the people of the hill areas of
Assam and has decided to reorga-
nise the State of Assam.”...

This is the first part of the state-
ment and I approve it fully. Then
they:go on to say:"....bearing in
ming the geography and the impera-
tive need of security and co-orfinated
development of this region”. Then
they said:

“The Home Minister discussed
with the APCC leaders the pro-
posal for a full scheme based on
federating - umits having equal
statug not subord.nate to one
another should provide the basls
for this reorganisation.”

It is not a mere proposal. Later on
the Government tried to escape say-
ing that this i a mere proposal. I
want fo point out that from the
wording of the communique nobody
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«<an come to the conclusion that it is
a proposal. It is a definite commitment
on the part of the Government of
India. Later on it says.

“In this arrangement a limited
number of essential subjects of
common interest would be assign-
ed to the Federation leaving the
rest of the State function to the
federating units which will have
*heir own council of ‘ministers,
legislatures etec. ete”

It did not say that the Government
of India was putting forward this
proposal to the various parties in
Assam. On the other hand, the last
and concluding paragraph of that
statement was:

“Details of the scheme includ-
ing the subjects to be allocated to
the regional federation would be
worked out within six months by
a committee...”

It was not after those people ac-
cepted it, even before they have said
this. 3

“committee at which all con-
cerned interests could be repre-
sented.”

This was a definite coromitment made
by the Govermment of lndia. After
all, if language means anything, when
they say that within a period of six
months details of this Federation will
be worked out, it is a definite com-
mitment, Otherwise, the Government
could have said that they were mak-
ing this proposal to those leaders and
they can come io a conclusion. Sub-
sequently what happened was that
the various parties of Assam and the
foremost among them, the Congress
Party, had discussions with Mr. Cha-
liha at that time before making the
statement. But later on Mr. Chaliha
found opposition in his own party.
The state of the Congress Party was

very well described by my  hon.
friend, Prof. Mukerjee. Therefore,
immediately Mr. Chaltha turned

ageinst it, there wag terrific opposi-
tion to it from the leaders of the
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plains. What happened then? The
Congress Party was In the forefront.
Then, the whole thing was given up.
They said, “We will have another
committee, Asoka Mehta Committee.”
They promised to work out this thing
within six months. They kept quiet
for six months and just towards tne
end of it, they appointed Asoka
Mehta Committee which completely
scuttled the whole idea of federa-
tion. Naturally, there is turmoil and
a feeling of distrust among the hill
people.

During the last session, in Novem-
ber, the Government came out with
a proposal that the whole thing will
go to the national forum. At that
time, we saw that Mr. Chaliha had
come here to lobby with the members
of various partieg and he had brought
with him a number of students who
were housed in a vacant house of
the Chairman, House Committee, here,
which is not an honour given to the
ordinary people, for the purpose of
going and meeting various people.
Later on, we know that the Assam
Congress Party itself said that they
would get out of the All-India Con-
gress Party if this federation is ac-
cepted. This was the particular posi-
tion in which the Government of
India was finding itself. We know
that, before the 26th January—I am
not going into the question of Lachet
Sena and all that because I have not
got time to do that—open propaganda
was made .in Assam that unless g big
upsurge takes place. unless we show
that we can create disorder of a very
bad sort, the Government of India
will impose federation and, therefore,
we shal] show that we can also create
a tremendous amount of upsurge.
That is what was openly preached.

My hon. friend, Shri Patodia, from
the Swatantra Party, pointed out that
the Home Minister, the Government
of India, had received an intimation
from the State Government saying
that the situation will go out of hand
it the Government of India does not
change its policy. What is the policv
that thev wanted to change? The
State Government wanted the Gov-
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ernment of India not to have anything
to do with the idea of federation.
They wanted that the Government of
India must give up this idea of fede-
ration and that, if it is not done, the
situation will get out of control. Here
ig the proof that the State Govern-
ment was a party to this whole thing
because they wanted to scuttle the
whole idea of federation. It is not the
common people of Assam but ] know
certain interested people at the top
level who want to utilise the discon-
tent of the common people against the
conditions 1hal are prevailing there.
They want to divert it and they have
diverted it for this particular
purpose and they have created
this whole disorder.

That is why I say the Government
of India not pursuing a firm policy of
this question of reorganisation but
retracting from the position that had
taken place from tfme to time is di-
rectly responsible for the situation
that has been created in Assam. That
is why I say I want to place the
responsibility squarely on the head of
the Central Government. I hope Shri
Manubhai Pate] will at least now see
the reasons why exactly the Govern-
ment of India is responsible for that.

SHRI MANUBHAI PATEL: 1 am
not convinced with the arguments
given by him and, therefore, I am not
going to vote for the motion,

SHRI P. RAMAMURTI: I cannct
help people who do not want to see
the facts, But these are the facts of
the situation. That is why I say that
the Central Government is responsible
for this. 1If they want the unity of
this country, we have to think in terms
of winning the feelings of those peo-
ple and not only those people but all
the people inhabiting this country,
speaking different languages and all
that, It is only on the basis of the wil-
lingness of the people that the unity
of the'country can be preserved, not
at the cost of the danda, not by show-
ing the danda. The Jana Sangh may
talk of the unitary form of Govern-
ment. Well, that is exactly the thing
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that will create apprehensions among
the non-Hindi speaking people be-
cause the Hindi-speaking people hap-
pen to be in a big majority. That
will be the thing that will create the
feeling of d:strust among the people
of the country and will undo th2 unity
of the country? Therefore, if you
want to undo the unity of the country,
you can have that. But we are not
going to tolerate that,

MR. DEPUTY-SPEAKER: Now, Shrj
Hem Barua.

¢ WANTNGW (FET) ¢ FIA
RETT, 7T AH AT TH T 4 AT %
S Ag AT wifer g A T g ?

MR. DEPUTY-SPEAKER: I have
called Shri Hem Barua. Shri Sheo
Narain may resume his seat.

SHRI HEM BARUA: (Mangaldai):
The causes and nature of the deva-
station caused at Gauhati on the Re-
public Day are too well known to be
recounted, and most Members have
given a vivid account of these distur-
bances; although I know that some
Members have given an exaggerated
picture, 1 do not want to waste my
time on the narration of these events.
But this is also a fact that although
the devastation is limited to a parti-
cular locality in Gauhati, the devas-
tation was too deep in dimension,
there is no doubt about it, This is of
the same pattern all over India; from
Coimbatore and Meerut to Ranchi 1t
is the same pattern of destructive
and divisive forces raging togethar
for the destruction of the country. I
think you know that the Central
Government are responsible 1o a
very large extent because they have
given a fillip to this sort of divisive
psychology in the country,

18.31 hrs.
[SHr1 G. S. DuruLon in the Chuirj

We say that Kashmir is an integral
pagt of India. But then why is it
that Indians from the rest of the
country are not allowed to go to
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Kashmir and buy land there? If
NEFA is part of India, which NEFA
is, why is it that we do not allow
Indians from other parts of the coun-
iry to go to NEFA without a permit?
So, it is the Central Government
which is responsible for creating a
psychology of division in the minds
of the people of this country and
that is paying them dividends today.

What pains me most is this. Shri
Nath Pai was very right the other
day when he said that there were

Assamese, Bengalis, Punjabis, Mara-
this and Gujarati but there were no
Indians; he was véry right when he
said like that. That dynamo of social
transformation has to be generated.
After the achievement of freedom, no
attempt has been made either by the
party in power or by the other poli-
tical parties in this country to gene-
rateé the dynamo of social transforma-
tion in this country and that is why
these divisive forces are gaining
ground, Whatever that might be,
what has pained me most is the dis-
respect shown to the national flag at
Gauhati on the 26th January. That is
the most painful thing. I camnot tole-
rate disrespect shown to the pational
flag anywhere in part of this country
because it is a national flag for the
achievement of which millions of
India from Gandhiji and Netaji down
to poor people like us have shed our
blood. If this pational flag is to be
insulted like that and dishonoured
like that and descreated like that,
God ‘protect the nation. That is what
1 would like to say,

As to what happened at Gauhati
on the 26th, the Home Minister knows
it. I am very thankful to him that
he came down to Gauhati immedia-
tely. What happened on the 26th at
Gauhati was this. The flag that was
unfurled on the mast of a particular
police thana of Gauhati at Bharala-
mukh was pulled down, and the
State policemen who were there in the
police station looked at the sickening
spectacle with merriment and did
nothing to prevent the goondas from
pulling down the flag. Again, what
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happened when the flag was pulled
down from the medical college at
Pan Bazar which is within a few
yards of the main police station at.
Gauhati? What did the policemen.
do then? They looked on merrily at
this sickening spectacle and did no-
thing to prevent the people from pul-
ling down the nationa] flag, This has
pained me most, and I think this has -
pained Shri Y. B. Chavan also most.
This was a deliberate and organised
disrespect shown to the national flag. .

It has been said that there is deep-
seated frustration among the vouths.
of the State over the question of em-
ployment. It is a fact that there is
such deep-seated frustration over the
question of employment in the State.
There are the Central Government
installations in the State, particlar-
ly the installations under Shri Ascka -
Mehta's charge. May I ask him
how many local youths have been.
employed in his installationis? He has
done nothing in this regard. For this,
I hold the State Government also-
responsible. I welcomed Dr, B. C.
Roy's statement when he was the
Chief Minister of Bengal that any
job carrying a monthly salary of Rs,
250 or below should go *o nobody
except the sons of the soil. The State-
Government has not prepared any
manpower budget in that way. That
Government should have looked into
the problem of the youths of the-
State which it has not done. This is
a very painful thing.

This is a question of fighting
against vested interests. May I say"
that vested interests are the same the
world over? Like Goondas they do
not suffer from any caste or commu-
nal divisions. They belong to the:
same fraternity, What happened was
that instead of trying to face these
vested interests with a socialist pro-
gramme, which the ruling party or
the Government in the Statz could
have done, things were allowed to-
drift, and the result was the holocaust
there, This is a fact and the Home
Minister has also sdmitted, that on:
the 26th January, the local adminis--
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tration in Gauhati totally failed. The
Deputy Commissioner on the _ spot
was one Mr. Saigal, from the Pun-
jab, What has happened to him, I
know and you know. He was present
at the Fancy Bazar where some boys
were found setting fire to a certain
place, He arrested the four boys and
put them in a van and drove. As he
put them in the van, twelve other
boys also jumped into the van. He
drove all of them to the police thana
and when he got down, he did not
know which were the four boys he
had arrested. So he allowed all the
four plus twelve to go away. That is
the type of man we had there. He
deserves to be President of the Gandhi
Smarak Nidhi, in Assam, not the De-
puty Commissioner of Gauhati or any
other part of the State. That is the
type of administrator we had. It was
an Assam Minister who teld me this
-story; I heard this from Mr. Mahen-
dra Mohan Chaudhuri, Revenue Mi-
nister of Assam, Therefore, I do not
“have any reason to disbelieve it.

AN HON. MEMBER: He was a very
bold officer.

SHRI HEM BARUA: He was very
bold. 1 know what he did.

On 28th January, after visiting the
devastated areas, when 1 came and
met the Deputy Commissioner in the
company of the Minister and so many

- other leaders of Gauhati, I asked
him point-blank: “Mr. Deputy Com-
missioner, why is it that your police
force and vour civil administration
fziled on 26th January? On the 26th
night, did you order any raid on any
of those houses where looted proper-
ties might be kept and have them
rstered?” The Deputy Commissioner
looked like a helpless man and said:
““What can 1 do. 1 issued the order
on the 26th, but thé police has not
carried out my arder. That is the
type of administrator you have there.

Shri Chavan is a bold and coura-
geous. man. He has admitted that
the loeal administration collapsed
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completely that day at Gauhati. I
congratulate him on this admission,
What is the type of police official
we had in Gauhati? When 1 asked
him in the presence of the Chief Mi-
nister, ‘Tell me why is it that your
police did not function on that day’
he said, ‘Look here, What to do. The
police force here is inadequate,’ When
My. Chavan came over there, [ had
the proud privilege of meeting him.
The Chief Minister was sitting neer to
him. I asked him: “A top polica official
says that the police force is inade-
quate. Did you ascertain from the
Chief Minister if it is a fact, If it is
a fact, you should rush in with your
own people, T was told that the police
contingent in Assam, the Central Re-
sarve Police, is the largest in India;
possibly after that comes the GState
of Jammu and Kashmir. Yet it did
not function.

There is an organisation in Assam
known as Lachit Sena. There is an
attempt to compare it with the Shiv
Sena. Both the organisations are 1e-
prehensible  organisations, with a
difference, Whereas the Shiv Sena
is functioning as an Dpen organisa-
tion with an open office, open Presi-
dent "and open Secretary, the Lachit
Sena functions secretly, The Lachit
Sena in Assam functions as a secret
and underground organisation. They
have circulated a paper where they
have said that they have already en-
tered intd a pact with the under-
ground Nagas and share the same
ideals,

SHRI DHIRESWAR KALITA: You
are making an alliance with the
Shiva Sena in Bombay.

SHR] HEN BARUA: Our
man has condemned that.

Chair-

As a matter of fact, we must not
{orget that Assam is a strategic State,
and all the forces of destruction have
combined there. The leader under
whose auspicious the cycle factory
was smashed, which Mr. Chavan saw
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during his visit, is nameq Burman,
and he confessed that he belongs to
the Naxalbari group of Lefi Com-
munists, and he also said that he
would give a list of 11 other persons
who were with him. These people
have failed in Naxalbari. After that.
they have shifted their headquarters
to Gauhati, and, in collusion with
the Lachit Sena which has entered
into a pact with the underground
Nagas, have created this holocaust
there, and your Government is sleep-
ing.

The Chief Minister said that there
are certain foreign interests. I do not
know who those mysterious foreign
interests are, but there are no doubt
certain foreign interests involved in
the destruction of Assam. Besides
Pakistan and China operating through
the Naga hostiles, there is the Lachit
Sena, and there are also six persons
in Assam in the pay of the C.LA.
who get Rs. 2,000 a month.

Then, there is a dirty attempt to
give a communal turn to these events.
I may tell you once and for all that
there is no use trying to cover upour
sins. The Hindus were as much res-
ponsible, because I have a list of
their names with me, as some of the
members bedonging to the minority
community. This attempt to give it
a communal colour is fraught with
danger, because it may lead to com-
munal tension, and Assam can least
afford to have any more conflict or
tensions of that sort.

1 am thankful that a judicial en-
quiry has been ordered into this,
but at the same tfme anybody, how-
ever great or big he might be, who
is found encouraging these fissiparous
tendencies in that part of our coun-
try, or anybody who is actually en-
gaged in these operations, must be
brought under the arm of the law,
and also, in order to ensure peace not
only in that part of the country but
also elsewhere in the country the
Home Minister should summon &
round table conference of all the poli-
tical leaders, the leaders of different
organisations also, and chalk out a
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plan and programme with a determi-
nation to work it out. I know you
are in the habit of appointing com-
mittees, but committees are an occu-
pational disease of democracy, and
our Government is expert in gppoint-
ing committees, and the committees
submit reports, and the reports are
never paid any heed to.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): This
debate, though we did not want it—
we did not want it because the form
in which and the purpose for which
it was intended was not something
with which we could agrece—has af-
farded an oppontunity for the diffie-
rent sectiong of this hon, House to
have some sort ofi self-criticism as
citizers of this country, because what
has happened in Gauhati is some-
thing in the form of a warning, not
only to the Government here or to

the Government in  Assam, but I
think to all organised political
thought.

I say so because when I went there
1 saw two shocking things in my visit
to Gauhati, One was the vast areas
which were burnt down and looted.
That was bad enough. But another
shocking sight was this. I met all
the political parties, all the leaders
of political parties. I saw them in a
shocked condition—all national politi-
cal parties. I met representatives of
the Congress, the PSP—Mr. Hem
Barua himself was there—the Com-
munist Party and the Jan Sangh.
They felt shocked in this sense
that they came to realise that
this form of madness could sweep all
rational political thinking; they could
not do anything. They were rather
dazed; their mental c¢ondition was
such, They did not know how 1t
happened or what they should do.
That is why I say that what happen-
ed in Gauhati is a warning not only
to the Government but to all politi-
cal parties and their leaders and wor-
kerg in this country,

The adjournment motion refers to
what we did about the reorganisation
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of Assam in the last few years and
1 shall make a brief survey of what
happened in the last few months or
s0. The report of the Pataskar Com-
mission came in 1966 amd a cabinet
sub-committee examined the whole
thing. I was a member of the commit-
tee which examined it and we discuss-
ed the proposals with different sections
of the peoplein Assam, particularly
the hill areas. When I took over this
portfolio in November, 1966 this was
one of the problems which I had to
tackle and I must say that it was a
complex problem. Possibly it will re-
main a complex problem for some
more time to come. Some persons
are in the habit of over-simplifying
these problems by saying: first take
a decision, clarify issues and stick to
them. I wish the political problems
of this country are so simple as that.
The basic point to remember is that
there are aspirations of the people of
the hill areas which had to be consi-
dered sympathetically. But any reor-
ganisation problem has to be solved
with the maximum of understanding
among the people of the concerned
State. It has always been the ap-
proach of this Government and I
think it will have to be the approach
of any Government. Because we
have seen it and I hope the leaders
of all political parties will agree
with me that whenever there are pro-
blems of organisation or of language,
all political parties are vertically
and horizontally divided . . .(An Hon.
Member: Including the Congress) 1
have said so. It is a national problem,
not aparty problem. Elections were
approaching I wanted to arrive at
some unde-standing on this question,
As was very rightly pointed out the
north-eastern region is very import-
ant to us from the defence point of
view and peace in that part of the
country was the paramount consider-
ation for us. The hill areas were
in those days thinking in terms of
some direct agitation. In the Mizo
hills there were some disturbances
and wanted to show them our sym-
pathetic understanding of their pro-
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blem. The Prime Minister visited
that area and had discussions with
them and then issued certain state-
'ments which amounit to saying that
their political aspirations would be
taken into account and she said this
after consulting the Chief Minister of
Assam. As a follow-up action, 1
held discussions anld we had very
long and, if 1 may say so, tortuous
negotiations. We came to a certain
understanding of the problems and
that is contained in the statement of
13th January, 1967. I take full respon-
sibility for that. Whatever it is good,
bad or indifferent—whatever it is—I
cannot say. I cannot say that I did
not do it: I did it. I stand by that
understanding and 1 justify it. Now
some people are saying that they are
trying to interpret it legally, this way
or that way. Even there, I must say
one fact, which is very essential, This
is a matter which was discussed
because the situation had to be faced
and some efforts had to be made in
this particular matter, [ discussed
this matter with the Chief Minister
of Assam and told him categorically
that we must think of some formula
for keeping these areas together, te-
cause I was thinking that it is in the
national interests that we should try
to keep these areas under the um-
brella of one administration. That
was the thinking at that time, and
that is the thinking even today; if
you can succeed, it is good but if
you do not succeed we will have to
think of altematives also. I must
say that I had suggested that we
must have some sort of federal
formula, where all these people
can sit together. The Chief Minister
did not accept it; he did not reject
it either. I thought. I had hi: permis-
sion, and T reported the matter to the
Prime Minister, and 1 said that on
the basis of this possibly we can
carry on negotiations with the people.

SHRI HEM BARUA: Dig Chaliha
say to you “Go ahead”?
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SHRI Y. B. CHAVAN: I had said
what I mentioned. I know why you
are asking because you want to use it
as a stick against him. Please do not
do it. I have said it; he did not ac-
cept it; but he did not reject it. That
was the factual position, I thought
it might come, because I know and
I have gone through this politics of
reorganisation so often that silence
sometimes is presumed as consent, and
1 came away, So, we had discussed
this question, and I think this must be
made very clear because whatever
tatement was made, it is said that “I
nterpret it this way.” It was not
nerely a question of interpretation;
that was the understanding on our
side: that this decision gbout reorga-
nisation was taken but the form of
reorganisation was to be considered
and the question of regional federa-
tion was a proposal. I had said that
all concerned will have to sit together
and discuss these matters, if it was
to be a federation, one will have to
make efforts to persuade other people
to agree. It is not ag if I just sit in
my room and make 3 conrmitment
which will have to be imposed on tne
other people. Shri Ramamurti said
that we are trying to get out of it
and that the Assam Government is
trying to exercise some pressure on
us. It is not true.

In May, 1967 I went to Gauhati and
I discussed this ‘matter. I spent two
days there and I discussed it with all
the representatives of all possible
public shades of opinion in Gauhati,
and when I found that the opinion in
the plains area was against the fede-
ration, publicly, in a public meeting
at Gauhati, I said that there is no
question of imposition of a regional
federation on Assam. So, the question
of getting out of a federation does not
come now. I had made that point
very clear because when the Chief
Minister of Assam said that parti-
cularly the people of the plains were
against the federation, there was no
question of imposition of it. I made
it clear not only to the leaders of the
HLS but to other people also, I am
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on record and there is no question of
somebody trying to pressurise us now
to get out to the commitment made
at that time, It was in May, 1067.

ot wy ferd & 7 A oy w0
a1 f% 13 FATd F oo g, A
S A F AT T S,
I WY & AT AFA AN |

SHRI Y. B. CHAVAN: You have
said what you had to say. Now, please
hear what] have to say. The point
is, even if we wanted to get out of it,
we could have done it at the time of
the election; in May, the elections
were over. I had gone there to per-
suade them to agree to a regional
federation. I did not go there merely
to announce it. I spent two days
there, and I think that Shri Hem
Barua can possibly stand as a witness
to what I am saying, They said,
“nothing doing” about this regional
federation. I invited him but he had
some other commitmerit. He sent me
a message saying, “I am glad you
are in Gauhati”. So, there was no
question of getting out of it now.

_I would appeal to this House that
this question of reorganisation of
Assam is a very complex problem and
we will have to treat it ag s national
issue. Therefore when we failed
to arrive at some understanding, even
after May, I invited all the leaders of
public opinion to come to Delhi and
take part in a round table conference.
Even that did not produce any unani-
mous results. It produced of course
the Asoka Mehts Report which s
one of the important documents
before us and which has to be
considered. I do not say it is good or
bad. One has yet to take a final
decision  about it. This ‘ig very
complex problem and we have to
think about it in an objective manner
not from party point of view. There-
fore, we made an attempt to raise the
level of decision from the State to
the national level. We wanted the
cooperation of all the political
parties. At that time, the mover of
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the resolution who is now holding the
Government responsible for thig and
that said, “No; we have nothing to do
with it. It is your funeral”; That
is the normal attitude they take
when we consult them on national
issues,

sft wy foem® : ow @y foi
" g ul e ¥ ogw & ged F
Hr qg v feslt o wmg d=
T EAIET )

SHRI Y, B. CHAVAN: If we had
taken the decision, you could have
blamed us. But we were in the pro-
cess of deciding a national problem
n:dwemhdymcwmﬂm.

ftaq femd : 13370 ¥ TUA

Fogan Wi Agi qoT 7 T aw aq §
fom ar e gy sgem F3 wi foig
FE Y9I A ST E | T 99 AF-
1% ¥ 97 3@ & a7 "9 ga% fam-
T A 9T ATEAT 9Ed &

SHRI Y. B, CHAVAN: He has not
followed what I said. At that time,
no decision had been taken. This
was only a proposa] put out for con-
sideration. We wanted to consult
them when we decided to raise this
issue to the national level

ot o fom® : 13 SAQ ®
9EH ST AEd AT | W OHT AW F
qre 1§ JATH G |

o aReRTY W™ W9 X
qe% T 1§ HraaT T g |

oft wy fomd : w7 wrEEr A
o ¥t gw & qar *@ ¢ 7 v wm q
W 9T qBAT | ¥H T ¥ T
frdt aF A F s T § ?
SHRI BAL RAJ MADHOK: Gov-
ernment accepts that the opposition
should be consulted. But the con-

sultation should be at the proper
time,
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Wt Qo Qo Wt (TAT) : waY
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I am repeating again. When a final

decision of a problem is not taken,
we are consulting you and at that
thme you say, “It is your funeral”.
Now you are telling us that thig is
because of the reorganisation and so.

(" = famd wo Y @F¥ qeAr
1T 1)

I do not want to go further
into the details of it. Ag the matter
of reorganisation was referred to it
was my duty to refer to it. As I said,
this is a very difficult and complex
problem. Let us not make use of
it for any party purposes because
that will lead to further complica-
tions.

As said in reply to some questions
yesterday, maybeit is possible that
this atmosphere which was created
about the reorganisation problem
may also be resporsible for the trou-
bles that started. But 1 must leave
this question open because the en-
quiry commission is sitting and it is
much better that they go into the
causes and examine them.

SHRI HEM BARUA: What about
the Prime Minister's reported state-
ment in Jorhat?

SHRI Y. B. CHAVAN: The Prime
Minister's statement was published
completely out of context and was
incorrect. First of all it was not a
statement. As a matter of fact she
made one thing clear that no final
decision hag been taken in this
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matter, That was, really speaking,
the important thing, that no fina] de-
cision about this matter had been
taken. That particularly thing was
not mentioned at all.
ference to the Ashoka Mehta Com-
mittee’s report was put in such a
way as if the report had been com-
pletely rejected and that put the peo-
ple against us,

19 hrs.

SHRI HEM BARUA: Since you have
said that, this is in the process of
negotiation, the reorganisation of
Assam and the form it would take,
and since you have also mentioned
the Ashoka Mehta formula and all
that, we think that the Central Gov-
ernment has not come to a decision
as yet. Since the Central Govern-
ment has not come to a decision as
yet, as we understand from your
pronc vents, what busi had
the hon. Prime Minister to make a
statement like that—might be a dis-
torted one that appeared in the Press?

SHRI Y. B. CHAVAN: She did not
make a statement. That is what I
am telling you about.

SHRI DHIRESWAR KALITA: Why
did she not contradict it in the Press?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): I did not
hear what the hon. Member just now
said, but I just want to clarify that I
have made no statement whatsoever.
Some people came to see me and they
engaged in conversation. Many
things were said. When they asked
me about it I said just what the Home
Minister has said to the House, that
no final decision has been taken, we
are in the process of consulting the
various points of view—they had put
their points of view—and all matters
will be taken into consideration.
Then they asked about the Ashoka
Mehta Committee Report. I said that
that will also be taken into considera-
tion but that the hill people had re-
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jected it and that view also had to be
considered. That is all that I said
and nothing beyond that.

SHRI HEM BARUA: The hon.
Prime Minister's statement is one of
the reasons for the trouble in Gauhati,
If it was not correctly reported it was
the business of the Prime Minister to
correct it immediately. Why did
she not correct it immediately?

SHRI Y, B, CHAVAN: Sir, 1 do not
want another dialogue to start. It
is_better that I dea) with the points
raised in the gpeeches. This ig the
background about the reorganisation.
This question will have to be follow-
ed further with constructive thinking.
I would make an appeal to al] politi-
cal parties to give co-operation in
these matters.

Whether the Central Government
has faileq particularly in this matter
is the main question.

SHRI RANGA (Srikakulam): When
Yyou said that the administration fai]-
ed and there was no administration,

that was good enough reason to have
President’s Rule there.

SHRI Y. B. CHAVAN: I will try to
deal with that. What I said there,

SHRI NATH PAI (Rajapur): Here
also reiterated that the administra-
tion failed.

SHRI Y. B. CHAVAN: 1 said the
loca) admimistration had compietely
failed,

SHRI NATH PAI: You did not
mean the Municipal Corpoartion but
the State Administration.

SHRI Y. B. CHAVAN: The words
I used are in record. I am repeating
what I have said before. This is not
the first time I have said it. I said
it in Gauhati itself. I had mentioned
this matter to the Chief Minister him-
self that the Jocal administration, the
loca] machinery had completely failed
that the Collector wanted to enforce
law and order but he could not do
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that. That is a fact, In the process
of this inquiry if it is found that cer-
tain policies of the State Government
were also responsible certainly the
State Government has to face the

music. What can I do about it?
What comes as a result of the
inquiry. I do not know. Nobody

intends to protect anybody. At the
same time, as somebody snid‘ Mr.
Chaliha is one of the finest pationa-
lists in Assam. [ must say it. He
is working in difficult conditions

there. We must understand his
difficulties also. I must not start
questioning his bona fides in this

matter, questioning the bona fides of
the State Government as such. They
were asked immediately to start in-
quiries and send investigation i~ams.
1 have got information that they have
appointed a gspecial CID DSP, a
Deputy Superintendent of Poiice,
some 15 to 20 inspectors and many
sub-inspectors.

SHRI NATH PAI: These are the
guilty persons and they are going to
carry out the investigation.

SHRI Y. B, CHAVAN: Other people
have been brought in. These people
who were responsible for administra-
tion in Gauhati on the 26th have been
transferred. The D.IG., the D.S.P.
and the D.C. have been transferred
and other officers have beep brought
in and they have been given the
responsibility of carrying on the in-
vestigation in a proper manner. A
large number of people have bLeen
arrested, some property has been
found out and prosecutions are being
started. The judicial inquiry has
also been ordered and Justice Sen
has been appointed as the Inquiry
Officer there,

Now, Shri Madhu Limaye, while
moving his motion made one spee.i'ﬂc
charge and he said, “I charge you'—
that is why 1 am mentioning it—that
we had information about this trouble
of 28th January and that we'l:‘idé 119"
do anything from here. at is
where yhe gin wrong. About this
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question of reorganisation and the
poster campaign, etc., we were aware
of it and we had raised this guestion
many times with the State Govern-
ment and we had pointed out to them
that this was something very serious
and some of us have had discussion
with the Chief Minister glso on this
question, once or twice. 1 must
say that it was pointed out that pos-
sibly Gauhati city itself might be the
focuss of this trouble. So, as far as
the Central Government was con-
cerned, considering their owp asiess-
ment of the situation, we had warned
them about the possibility of what is
likely to happen. But we must also
know that in this constitutional set-
up, when we work in such matiers,
the Centra] Government can be use-
ful in giving them assistance, advice
and many other things which we did.
But about what exactly happened on
26th January, naturally, as I suggest-
ed had no anticipation of this exact
form of happening taking place there.
The Central Police force, whatever,
we could spare, was pesent in other
parts of Assam. If they had a pro-
per assesment, they possibly could
have made use of it by sending
police force there, As far as the
Central Government is concerned, it
will be very unfair to say that we
had any prior intimation of this parti-
cular thing happening and that we
did not do anything. Certainly, if we
had failed, I would have come for-
ward to say, “I have failed”. I wiil
not hesitate to come and confess if
there were any shortcomings in our
thinking or in our working. There~
fore, this charge is completely un-
founded.

Then, the fact remains how these
things are happening. I would like
to submit for the consideration of
the House, without any excitment,
without making any allegation or
charges, that all of us have to sit up
and meke some heart-searching. Cer-
tainly there are strong views about
certain matters. But we have created
an atmosphere in this country that
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this country, which according to him

nents and take those issues to the . is the Congress Party and this Gov-

streets and create ap atmosphece of."_ ernment, then I oppose the mwotion.

violance and then do what we like.
Whether it is Assam reorganijsation,
whether it is Hindi, whether 1t is
anti-Hindj, whether it is anything
else, we have created an atmosphere
of taking issues to the streets and
deciding them there. The constitu-
tion can function if there is a demo-
cratic value accepted by all c. ncerned
and the democratic value i1s: Think
honestly, stick to the convictions and
try to persuade the other man to
your point of view by argument.
This is the basic value on which any
democratic Constitution can functicn.
If at all anything is responsible, it is
this new atmosphere that we have
created in this country, the attitude
of resorting to violance, taking all the
issues to the streets and doing as we
like. When we create this sort of a
feeling in the country, naturally, the
younger generation become the first
target of it. When they sce that
the Ministers go on the streets and
break the law, why should not they
do so. When that sort of a feeling
comes in, how can you blame them?
If at al}] we take advantage of this
discussion, it is this. Very grave
issues are at stake. What is at stake
is something very big for this country.
Therefore we shall have to search ocur
own hearts and think in complstely
different terms. We have to give
priorities to things which deserve
priority in our national life. National
unity has the first priority; democra-
tic value has got the first priority in
this country.

1, therefore, would make this ap-
peal te the hon. Member Shri Madhu
Limaye. If it was his intentiun
through this motion to invite the ut-
* tention of the country and that of the
}I.Members of this House to this parti-
y cular aspect of the problem then he
| has served that purpose, but if it was
. his intention merely to take a nega-

tive attitude and try to find a scape-
| goat for everything that happens in

DR. KARNI SINGH: On a point of
clarification. He has not answered
my quetsion. I had asked him a
very pointed question, and I would
like him to answer that. There has
been a very grave breakdown of law
and order in Assam. 1 wish to ask
him now, as I did in the course of
My speech, whether Governmeat pro-
Pose to impose President's rule there
as they did in Rajasthan on very
much less grounds.

SHRI Y. B. CHAVAN: 1 thought
he had asked another question and
I Was going to answer that. He had
raised some other quetsion also,

SHRI BAL RAJ MADHOK: [ had
raised the question whether the Cen-
tral Government have advised the
As_sam Government to give citizen-
ship to the infiltrators from Pakistan.

This was told to us by the Ministers
there,

SHRI Y. B. CHAVAN: I shall
answer that question also. Again
this s one of the misunderstandings
that is going round in the country,
Somebody has also written to me
about it; I think some question was
also asked in Parliament and I have
already answered that. What we
have done is this. There is no ques-
tion of asking any’State Government
to give nationa] citizenship to those
people who are infiltrators, There
is no question about it. The only
question is that there are a large
number of people in this country who
during the last twenty years have
been allowed to stay here on a year-
to-year basis, on some compassionzte
grounds. There are a large number
of people in different States who
came over and who overstayed here
and because of their family relations
here and other human considerations,
Government, after giving careful
thought to the matter, have allowed
some people to continue here on a
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year-to-year basis. It js abou: them
that we have told the State Govern-
ments to consider their cases. The
reason why we have said so is this.
If we allow some people with our
own permission to stay here without
being citizens of this country . . .

SHRI RANGA: Are they lakhs and
lakhs?

SHRI Y. B. CHAVAN: . then
they get all the advantages of citi-
zenship but they have not the obli-
gations of citizenship.

SHRI BAL RAJ MADHOK: Are
there just a few cases or are there
lakhs of such cases?

SHRI Y. B, CHAVAN: They are
not lakhs; they are just a few hun-
dreds. It is about them that we have
told the State Governments to con-
sider this question. There was
never any question of asking the
Assam Government to give citizen-
ship to those people who, against the
rules of that State without any
permission, entered that State, We
have not given any instructions
about those cases. I hope my hon.
friend is now wiser about the mat-
ter,

As regards the question put by the
Maharaja of Bikaner, there is no
question of taking over the Govern-
ment of that State under President's
rule. That is absolutely a clear
thing. There was no constitutional
failure in that sense and, therefore,
there is no question of President's
rule there.

DR. KARNI SINGH: What happen=
ed in Rajasthan?

SHRI Y. B. CHAVAN: The hon.
Member had asked me another ques-
tion which he has forgotten to men-
tion. He was asking me a very fun-
ny question in the course of his
speech. First of all, he referred to
lack of persons and great figures
with any national stature. I have
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no answer to that, because it is
quite true that Gandhijis and Nehrus
cannot be produced every ten years
in this country.

DR, KARNI SINGH: We

accept
that.

SHRI Y. B, CHAVAN: None of us
can even dream of comparing our-
selves even to one-fourth of what
they were. That is the position on
this side of the House, and possibly
that is the truth on the other side
of the House also. Nobody is born
a national leader. In future times
also there will be nothing like that,
I do not say that I do not belong
to a State. I certainly belong to a
State, who does not belong to a
State? Is there anybody who can
say that he does mnot belong to a
State?

DR. KARNI SINGH: I do not think
that that was my question,

SHRI Y. B. CHAVAN: Is there
any person who can say that he does
not belong to a State or to a lingui-
stic group? As everybody else does,
we all do belong to particular States.
In this country, as far as my per-
sonal assessment goes, in the years
to come, there will be leaders who
wil] have ultimately to grow out of
Nobody will be
just born or dropped from the ekies
as a national leader. So, it is no use
merely blaming each other, and say-
ing that one is only a State figure. 1
belong to a State and eyerw‘bodv
else belongs to a State, He is fortu-
nate in being a Maharaja, because he
was born a Maharaja.

DR. KARNI SINGH: On a point of
clarification.

SHRI Y. B, CHAVAN: 1 am not
yielding.
DR, KARNI SINGH:

very unfair mtemgnt.‘
question of Maharaja here.

This is a
There is no
1 can
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also refer to him. As Shivaji the
Second, but I do not.

SHRI Y. B, CHAVAN:
take jt as an insult.

In a debate, if he is prepared to
give, he must be prepared to take
also. He is a sport, a great shot, an
international sportsman. Where is
that sportsmanship?

DR. KARN] SINGH: I think he
has misunderstood my point. What
I was saylng was that the wvacuum
that has been created by the passing
away of Jawaharlal Nehru has to be
collectively filled up.

SHRI Y. B. CHAVAN: Thank you
very much for that. When you give,
you enjoy; so when you have to
take, you should not whimper.

1 do not

DR. KARNI SINGH: No, no,

SHRI Y, B. CHAVAN: Anocther
thing he mentioned was about self-
defence. He was worried about what
is self-defence. Self-defence is gua-
ranteed "under the Penal Code. He
knows about it as much as I do. He
wants all the rules of the game and
about self-defence also laid down.

DR. KARNI SINGH: The situation
as jt exists in Assam is an extraordi-
nary one. It is not a normal law
and order situation. The citizen must
know how he could protect himself.

SHRI Y. B. CHAVAN: It he
wants to resort to self-defence, he
has to take all the risks of self-
defence. This is the only rule of
self-defence.

DR. KARNI SINGH: What
pens When the Government cannot
defend the citizen? Suppose there
is guch a situation prevailing. 1 want
to know what constitutes self de-
fence and what constitutes’ murder?

hap-

. SHRI Y. B. CHAVAN: On that, if
he comes over to me, I would have
a discussion with him.
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DR. KARNI SENGH: Al] right.
SHRI Y. B. CHAVAN: 1 think I

have answered his question.

¢ oot wg fewd (YAT) ;- werw
eI, A9 979 qF T 41q 9T Q@A
# 5wy ot F SOy @ ¥ ard
HABATIEA® Ag AT wEr O g Al
q weg-AwtaTT §F S g o

§1 TuwwOE WAR AN
TR a g, A & A A A e
g1
N shoqfomd: 31 2, & faeg Y
AT fE T gn & qamg-wwea &% )
T I WY ST RS §L L

S THTWCT TP © FH FCT
Mg

ot 7y fad @ T v F
g o g™ § IR ¥ 9
fear &%, gaan & & sy g g

= TR WAFW . ANF
W HETARA §

I am keen to discuss with him also
on that problem. But there is no
decision taken yet.

st oy famd : weaw wErEw, #
1§ et 7F g | AfEw & gaar wgar
qEaT g F we ¥ "gam dar Wy
g @ fofg 47 & g W wwwETHl
T ITAT & A FT | FATL qAIAT RV
T W qTA 714, AT A Forg wAT
B qg W, WiH ag T F §, Al
TH qG Y A FIAT FART WAT AGS
AT

I T GOAT /AT A, 7 AT F AT

"amat i g q, Afer ww qan A’
2w e wfem TRF A AT FavEw

TEHAT TR F qUET EART WL F
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[t 7y fema |
$® GF A€ WTAT g | gH A WY
wif d-fordmroe am @ W &
IO g & a1 970 TN § W4T § ; Afew
TR g # I Wi &, e 8T
FA R sufem B g TG B AT AL
®T Arfgd—awst faqear & =
wifgd | @t & w7 SRATE |

W AR, WA wATw 4 & %
THA 13 S w1 A Fwrsy
g1, ¥1 ag fvig 97 a1 e oF gEE
qr ? gene wERY, g99 d 9Eq &
IS FT ATAAT FET 15 AEAT § AE
7#t gu1, ag oF qUAET 99§ 1 AW
FAATHT ¥ I A9 AT R, 9 H A
0, A waw ¥ @rEy A ¥ AR
odf mAgY F grsET T4

g w9 A ) TS gAISA
gfafa & ff et =913 w8 SFwtw
%t fo W = 7 e a1 A ke i
gaw ® # fgewr o1 % fou g
F WU qEyd yam A&7 JEEET™
e 7 g a1 & w=Awaar § g
qIEHET ZHEN (AT qq | A EEA
wEeqT W€ g€ | |@Eadr § wien
st #Y ava fawet | qrEEsT FHwE
3T w1 Ao Ag e AT 13
TAC Y AL WA H g AR ATy
T TEHT AT FTHTC K G F—W07
wré farOre o gaTa BT § oY oF Faew
g &, o wOeTY aw, wur woft W
gAY OF gETa 37 § 91 OF W A
PR | AT HAAE ) ma g
R (N9w) ¥FT I 9 Y
LIC L
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“A federal structure composed
of federating units having egual
status, not subordinate to one
another, ghould provide the basis
for this reorganisation.”

w g A wgr aar g zEd
F g A AW e F
wFgrmur & -

“Details of the scheme, includ-
ing the subjects to be allocated to
the regional federation, would be
worked out within six months by
a committee on which all con-
cerned interests would be repre-
sented. At a later stage other
administrative units in the eas-
tern region may also join this
regiona] federation.”

| ag W 9 Agh F wEge W
gt R e et a1 A 1 3
¥ wmavg-mwian fear ar g, W
% 7 o 9% AT A1 | W 42
Fga1 wen ¢ fw wE ¥ arfeer qwe
F ©@ 919 F1 "= 7 AR I wHA
# ot gETel W IEN @7 IEHET
aga A wfafea @ e A AT A
wz wifegr Aga sEE AW fadw
1 o gg & wgAT @A A1 | ARXY
WHTE FgaT FAET &8 W A I
qWT a7 faege Sa6 AUl | e
#1 areq gawT 2w sfod

“Federal gtructure should not
be the basis of the reorganisa-
tion of the present State of
Assam.”

7% & Tee fatnit awew v
T, ¥ AT ¥ o @ T wREe
T &, frod wepE R ¥ agw
FTgw &1 T g% avi  frear § o
w7 g ek ?
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“We feel that the matter is of
nationa] importance and that a
decision should therefore, be
taken after ful] consultations
with the leaders of different par-
ties in Parliament.”

9% T AFAT W wEX 0
A 9T AT A 9 fF gwenr «
JAWT & GO A AT F I
wurg AN AR F23 § I W
T &R & AOE ¥ AR FrE A0
AR & wawz g &1 g wWr Fagr
wgar § f& gard mawg ¥ "AA
FAFT WIAY 9IET & | AAAT wTAF
qUeT A AR FEAT $E@T § @
i gafay Acamw sr @ ar s
oA oF w4 ¥ 9L faQar aam
A TS IFT 7T F1 IqAar faaF
fr weey wan i faewmes feafa sow
g 1 w7 wqard @9 W qEAT
7 wem ¥ #7 oA w47 90 fw de-
fasroar T o fadEr g
w3 @ ag feega g a2 s
arer ot faefaem | a@A wrAET R
T EAR A A AE A AFI0F A0
FET A WIAZ ATAT G2 T GAT O
FATAT AFY 9¥AT | W Wt F A §
fe amerc &% gAY o ® g
v fe fagdt a1 s A awer 97
AW X ) A A7 gy o e gw e
& fe dzaY @& § W1 §AT wF@AT ¥
aaT wweT & fyad agrEr am Ao
g1 gar Iw® wgr 97 fe wo fgema
¥ &y ST Hifad | ag WY @
A

X gA @ Iar ¢ fF ooy o
JEA T T IJAF AT H T T
o w8 7 uw ud ¥ Oy
e wieE A R W gEE g eI
g T g6a § | g Qe fwar
W ORd # gewgedr "Egd
fiwaT W fif e wmarfaa ®1 we fieap
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wra, W faar s, SAET gEWl w
FET CET FW, AT AW | TZ AT QA
gC W, A AQ IErd & wAar
IO WA X ¥ SN o
wE T FoE qge & az fe o
T § T P¥ I § IEA 9
& far | wd ag At way av e W
gW 24 ®Y, 26 ®1 wT AT ! Afw
SHAQ WA F w6 g et o,
w1 ag g @ e ww g & ane
T WE & IAAT S4f® gEEl 97
fwrr s 1@ 7, whe woow Fafadt
Y AT 9, THIRET BT HAT T,
Fmfagi ® Ml 9T, ¥ wiw
AR FERTER T W 56 FH-
g A

Ioreas wgrw, & Agr v wgfy
TR T ATGIE A A dmr e
wife ogefy W gr wwe w1 &
Womngfrmd I Eow
ara weT g m i s gfcamon & gfs
THEE, |47 TTH R 747 TH $T qTRAT
qr gy e wree fear | do #
[ THT FEAE AT R TR
WT T FF 0 gt T AT ofF gwer
uHH ¥ AT AEREAT G AGY §Y q6aAT
AT Y AET g et oy i wfrer
HOHTT &1 W9 asr w1 fagqr | oy
ot TovenT ¥, fred Gt Y A &
FATTH, GIET T FS T | WY ey
Zt #1 WTTT W T A A R
% safaa ogafe w8 anp e
fear | gt am H qo @ g | F T
T W § AfeT & wre 9T W
o § fe agefa wem e e
wraer qoerdl & o g gw @ )
wre o waw & forg ger g @ o aroreq
¥ forg ¥ 7, e & forg s gt
wre e & forg o gt 1 et
AT EAT W ¢ ? g wAw we}
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[t =g fomrd ]
| ST g sEfee e fer s
FT g wfaFTC & |

Trezafe wree & geman ot @faam
¥ 256 gTT § W AT HY 77 k-
Led

“The executive power of the
Union shall extend to the giving
of such directions to a State as
may appear to the Government
of India to be necessary for that
punpose.”

gt $19 T F @ & fAw
assara W e sgrmar  fr e
sy Y g gfaam W) SEAT
¥ gar 9% | A ¥ ag ST AgAr
f5 7o 3R T@ 70% ¥ fdw faur
a7 1T o ey & @ A oF
w1 § gaea grit fe aeafy wmw w1
ufem Ium Sed A & 1 JfF W
g FTH IEG TOHTC FWT § A A
qER | g AT FT @ F 7 oq@ wE
2 T far /g o e SEwra
g1 gq WY 9T WY WIS FT @ T
70 | ag 1€ waw § 7€ 95T A
gE % 1 1960 FT IR T AHA
ar | fee ox, T a9 7 A wIAG
g€ o 7 et TR @ & 1 b
# AR €F ATAY ¥ @AT F % f9U
o agi g | IgiA w1 f Fweama w1
T & | T FE T AR WAL TEat
I FAT FAT W Fgdi 6 wfagrr
HIGFFA F1 A /I AT & FAT
#Y @1 & % g gw w50 agd A
# wraar | gfas mwEwEi F &
famms 7Y g fenr sifos amwiara
w1 gfr ag wA97 Ag & 5 Fa
et ar fas agrer AT F1 GrHrar |
wrifrr wretr w1 a7 waA aE e
G w1 ower w0 ) A ww #
& wgm fe o vt ax=ed & A
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7 ®1¢ 7= 741 frwr=r 1 Fadey geey
® a7 F 97 A g TG F Fq1 AL
faai w7 1 ag Qe WiT oG wgi A
af Al A &Y W They wy A
IggEd 7wy ? fedt w1 0 gw
g ward A8 €1 gafar & weEr
weary arfug I7 7 swwRG g1 F Tigw
¢ I 537 37 9502 &7 9T F o
ga%T & 3

MR. DEPUTY-SPEAKER: The
question is:

“That the House do now adjourn”
Those in favour may say ‘Aye’.
SOME HON. MEMBERS: Aye.
MR. DEPUTY-SPEAKER: Those

against may say ‘No'.
SEVERAL HON. MEMBERS: No.

MR, DEPUTY-SPEAKER: I think
the Noes have it. The Noes have it.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATTIONS (DR. RAM SUBHAG
SINGH): Sir, we want the votes to be
recorded.

st wy fewd : & A W oF
T &, ITHI AGFIT TR & |
MR. DEPUTY-SPEAKER: You do
not want a division?
ot ay fawy : Imer oo fraw
TANTER |
SHRI S. KANDAPPAN (Mettur):
When the decision is not challenged,
why division?
ot oy fowd : 17 w1f T A
&1 g gt o ek O sfwr g
Z | TTT F1 gYT W AEATg AIA F7
w®E
SHRI UMANATH (Pudukkottai):
Are they challenging it?
MR. DEPUTY-SPEARER: They

have not challenged it. They demand
the recording of the vote.
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it vy fowd : forg fraw & wee?
MR. DEPUTY-SPEAKER: So, he is
raising a point of order.
wit wy fomd : Frwfen foa feow
# o ?
MR. DEPUTY-SPEAKER: I think
they have demanded a recording of

the vote. They have not challenged
my decision.

oft wy fonrdt - 7, 7

MR. DEPUTY-SPEAKER: They
nave a right to challenge: they de-
mand the recording of the vote.

SHRI UMANATH: Under which
rule?
MR. DEPUTY-SPEAKER: 1 had

announced the decision; I stick to it.
they have a right to demand a re-
cording of the vote. That is all.

ot wy fowd : a7 7 Afed 1 wfa-
AT T TS AT G800 | A & FIC
wfawTe F1 g&a@ 747 79T

MR. DEPUTY-SPEAKER: There is
a difference, Mr. Limaye. Please lis-
ten to me. It is pot a question of no-
confidence. They have demanded a
recording of the voting.

SHRI RANGA: Sir, this is not the
first time that we are being defeated.”
‘We are not afraid of finding ourselves
in a hopeless minority. But then the
point is, we must be able to under-
stand each other properly. (Inter.
ruption). Are you hearing me or
are you making silent comments?

MR. DEPUTY-SPEAKER: I
listening.

am
SHRI RANGA: You can enjoy your
self...

MR. DEPUTY-SPEAKER: I said I
am listening.

(SAKA) President's Address (M)

SHRI RANGA: My point is this
This is not the first time that we are
being defeated in this House, We are
not afraid of finding ourselves in a
hopeless  minority. (Interruption)
The Minister of Parliamentary Affairs
wants to enjoy this as a big joke, But
the point is, we must be able to un-
derstand the poeition. I have been
bere in this House for a much longer
.2Lc than some of my friends on that
side. What we have understood is
only this: when we do not challenge
vour decision—"The Ayeg have it” or
“The Noes have it"—then we under-
stand that there is to be no formal
division. If, in spite of it you want
to create a precedent here, I have
no objection; it will go down to your
credit.

MR. DEPUTY-SPEAKER: The deci-
sion of the vote has already been an-
nounced; it was a voice vote. There
was a demand for recording the votes,
You have already admitted that you
are in hopeless minority. (Interrup-
tion). So, the motion is lost.

18.34 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR DEPUTY-SPEAKER: The
House will now resume the debate on
the President’s Address.

o MfwT T (FawYT) : YT
off, Trgafer & wfewwmor & daw ¥ o
HIATE FT TEAT WIAT § JEHT GG
s dfagfawgmg

MR. DEPUTY-SPEAKER: The hon.
Member may continue tomorrow.

19.35 hrs,

The Lok Sabha then adjourneg +ill
Eleven of the Clock on Thursday,
February 15, 1968/Magha 26, 1889
(Saka).
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